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LOK SABHA DEBATES

LOK SABHA

Thursday, May 14, 1970{Vaisakha 24,
1892 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWLERS TO QUESTIONS

Success of Industrial Relations Machinery

+
SHRI YAJNA DATT
SHARMA :
SHRI HARDAYAL
DEVGUN :

*1621.

Will the Minister of LABOUR AND
REHABILITATION be pleased 10 stale ¢

(a) the cxtent to which the present In-
dustrial relations machinery has succeeded
in preventing disruption of work and the
inefficlent use of manpower; and

(b) the steps taken to reform the labour
laws with a view to having the opil num use
of manpower in the country 7

THE DEPUTY MINISTER IN TIIE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) The Central Industrial
Relations Machinery has, on the who'e, been
flarly effective In preventing stoppages of
work. Aecording to a recent swudy cover-
ing the perlod 1965-68, 869/ of the indus-
trial disputes were settied by the officers of
the Machinery through preliminary discus-
slons, informal medlation and concillation,

(b) The labour laws have been recently
reviewed by the Natlonal Comnisslon on

Lab The q of further legistative
action, as may be found necessary, Is under
conslderatlon in the context of the commils-
sion"s recommendations and in consultation
with the varioun interests concerned,

&t guews . & g9 Agaw
¥ A g g fe wedla ww aman
q wnzd, 1969 # A fawrfor Y Y f
tefezas fma—mfes dlr gagd &
g+ %7 faag—roq gueTd W1 wilg
mE AT 39 & foo oF sev
galadl et ;g @ & oA wigm
g fe muwre & wafegam fedwrw wiftae
Uz daT wiég & famie & avrg & W
fanig fear & Nt aoert Y 39 & wfy
qar sfafsar g7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
vAYYA) t Sir, I could not get the English
translation of the question,

SHRI HARDAYAL DEVGUN : What
steps have the Government of India taken
on the recommendations of the National
Commission on Labour published In August
1969 that the rubject of industrial relations
should be taken away from goveroment and
an independent machinery should be created
namely, Industrial relations commission and
labour courts 10 solve the Industrial dis-
putes 7 What is the reaction of the go-
vernment to this recommendation 7

SHRI D, SANHVAYYA : It fs true
that the Natlonal Commission on Labour
has made such a recommendation, namely,
that imstead of indusirial tribunals Industriai
Relatlons Commissions shou!d be apposnted.
All recommendations of the National Com-
missions on Libour are under examination
in consulation with the warious intcre.is
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concerned.  Finally, in the fourth week of
July the Standing Labour Committee, which
is a tripartite, body, Is meeting whea final
declsions will be taken. Thereafter the
Government will take such steps as are
necessary,

SHRI HARDAYAL DEVGUN: The
labour relatlons machinery has been taklog
keen and active ioterest in solving
labour dlisputes all over Indla. May I know
if they have gone into the causes of the
labour trouble In West Bengal during the
U, F, Government regime and found out
what were the causes, what are the
findings of the Government of Indla io
regard (o those disputes and how far they
have uscd the machloery to solve those
problems,

SHRI D. SANJIVAYYA : So far as
labour disputes all over India are concerned;
they are divided Into two categoiles, those
which fall under the Central sphere and
those which fall under the state sphere. So
far as disputes which fall under the State
sphere are concerned, the State Governments
look after them, With regard to the
disputes which fall under the Central sphere,
the Central Government looks after them.
As regards the other question whether a
study has been made with regard to the
cause for the unrest in West Bengal area
during the U. F. Government days, we
have not yet made any study. [If thatis
desired, we will make a study.

SHRI 8. M. BANERJEE : The hon,
Minister Is aware that sfter the 19th
September, 1968 strlke of the Central
Gouernment employces, the Government
brought forward a leglslation called the
Essentlal Services Maintenance BIll at
which was opposed by all sections of this
House with the excepiion of the Swatantra
Party and the Bill was passed. But now
that there s no trouble, 1 would like to
know from the hon, Minister whether he
would recommend to the Cabine: or to the
Government to repeal such & black Act ln
the laiger Interest of improving relations
between the Goveroment and the employees,
Secondly, | would also llke o koow
whether he would recornmend ihat the ban
on strlke which is likely to be Imposed
when the J. C, M. is made statutory shonld
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not be Imposed because the ban on strike
has resulted In more strikes in the country.
I would like 1o know his reaction to that,

SHRI D. SANJIVAYYA:1 On an
carlier occasion, 1 have answered this
questlon which was put by the han. Member
himself that the whole matter Is under
discussion between the Labour Ministry and
the Home Minlstry,

SHRI 8 M. BANECRJEE: My first
part of the questlon was about repealing
the Essentlal Services Maintenance Act, s
that Act going to  be repealed 7 Is he going
to recommend that as the Labour Minlster ?

SHRI D. SANJIVAYYA : When the
matter is stlll under consideration, [ cannot
categorically say what will  happen
ultimately.

Y gEN W7 WOATA @ AL HERA,
% ang & wrsgw § AAY WA 7 FAAT
qrzar § tF N g3z 3@ § 99 #afz
ot faarr Aar 2 A 3w H owTEIT N
gevsd g ®T % 39 faarz Y gowd w0
yam sy @, BfFF "wHd IOwm &
wazr @t famz AT g 39 F fan s
fasgs @ ¥ 35 o1 FL O @A R,
39 & fou AT §g A ®a) 8, Qar
w137 FWL AEHIT A A NAITZT GT
® e € § ITF T aga AN
arar # aifewl 3 wagd &1 dar war
adl fear §, 991 £Fegaq A Al am
fear &, sa & feq ot @ @ R ag
qgnlﬁqu?ltl At g1 w7 |1 Har
wig7 @ o @ § fam & mae qifes
awgd} ®1 &t wgar dar W KT AN
dwgdt w1 G § 3@ & fou o 7w w-
wie as § fawrn wAry a1 @ g 7 Al
A DT ww g N fDd way @
39 qT quia: @&y & wee  fwar ;mam
wmiforausla dean BT @ E?
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SHRI D, SANJIVAYYA 1 With regard
to the recommendations of the National
Labour Commissions, | have siated the
positlon, With regard to labour laws, 1
must categorically state that there is no
discrimination shown to the public sector,

st gOW WT w7 0 AT TIA 6T
gaT agt war | 8 gy ar f& gwd
MM &y A A s @EITH
qwIT fasrq w74 21 NAEZ €7 F1
dar war 7§77 & fao A gaiar A g
& ag agy w9 8 | anrwifas wagdi w1
ar aar A war 2 A agy ww gatar
@ AGT 0 aY #91 &9 F1€ w1 KA
Ay 71 R} § Faa & mifss wazd
¥z 57 F1 Far aswrs A1 fEar
%3 | 58 9% 1 I 74 hrF

MR. SPEAKER : Hec wants to know
about disputes within the public scctor,

SHRI D. SANJIVAYYA : Whencver
there are arrears of provident fund, we
Institute recovery cases and also
prosecutions,

SHRI INDRAJIT GUPTA : The hon
Minister Is repeatedly emphasizing that
because the recommendations of the
National Labour Commission are still under
discusslon, he cannot give a final reply to
these questlons, Therefore, I would like to
know from him, in view of this Mluid
porition, why s it that two State Govern-
ments, the Governments of Maharashtra
and Aodhra Pradesh, are being permied
to go ahead with new Siate legislations
partaining to Industrial relations and the
rights of the trade unlons which concern
very fundamental question 7 Why are not
these Governments requesied by the Centre
to hold in abeyance wuntil the National
Labour Commisslon’s recommendations are
finally disposed of 7 In the case of West
Bengal they have held up given approval
to a Bill which was passed unanimously by
the West B:ogal Legislative Assembly, That
isheld up on the wery ground that the
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National Labour Commission covers the
same ground and the matter is under
discussion. Why are Andhra Pradesh and
Maharashtra allowed to bring In new labour
leglslations covering the same ground and
they are not buing nasked to observe the
Status quo 1

SHRI D. SANJIVAYYA : S> far as
Andhra Pradesh Government is concerneld,
to my knowledge, we have rot permitied
the Andhra Pradesh  Government to  go
ahead wiih any new legi latlon,

With regard to Miharashtra Govern-
ment, we have permitred because the Bill
Introduced by the Maharashtra  Labour
Minister Is in accordance with the existing
policy of the Guvernment whereas the Bill
Introduced and passed in the Wost B ngal
Assembly Is a departure, Therefure, if there
is gcing to be any departure, that should
awalt the final decision on the Nallonal
Labour Commission,

st ofx via : qar femidc g ?

SHRI D. SANJIVAYYA 1 My friend
wanls to know as to what the diffcrence fs,
The present system of recognition of a union
or flinding out a representative union in a
particular unit or undertaking is 10 verify
the membership and whichever union has
got the highest membership Is (reated as
the representative union, DBat  the West
Bengal Bill lays down that this method
should be given a go-by and it should be
determincd by a secret ball t.

fafira 7Y # yfe o wfowTn
war

1622. it mgiery fax meal | g
wru A9 gfe 9741 g7 TTT K I wIA
fs :

(%) waas wsg & gfw v feafr
wfusrq oy Mfear 1 7€} ;

(=) 97 ¥ fauifea yfa = wfa-
wan diar & afafos, 9@r wwT F 0w
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wfs & 77 g9 48 qn-aEy,
gumst afET mEl & fou fead
uwz 9fe @y &Y sgnfa fafy ; o

(n) 71 FTHIT F ¥ T # q9A)
®Y A efeznior aar fzar § ?

THE MINISTER OF STATE INTHE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statemment Is lald on the
Table of the Sabha summarlsing the provi-
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slons relating to celling on existing holdings
in varlous States,

(b) No provision has been made fixing
any limit to the extent of land which a per-
son may hold In respect of certaln catego-
rles of lands for which exemption has becn
made from ceiling on holdings,

(e) At the Chief Minlsters Conference
held In November, 1969, 1t was decided
that the provi<lons relating to celling in the
existing laglslation should be reviewed hav-
ing regard to technological development
and social requirement and thelr implemen-
tatlon expedited.

Statement

Level of ceiling

Unidt of appli- Surplus area  Surplus area
(in acres cation declared or distributed
taken posses-
sion of

(in thousand acres)
Andhra 27 1o 324 Individual 74 Nil
Assam 50 -dc- 68 1
(BIll as intro- 25
duced)
Bihar 2710 60 -do- Nil Nil
Gujarat 1910 132 Family 50 25
Haryana 27 to 100 Indlvidual 179 65
Jammu and
Kashmir 22.3/4 «do- 450 450
Kerala 610 20 Family N.A, N.A,
Maodhya Pradesh 25t0 75 Indivitval 84 13
Maharashtra 18 to 126 -do- 271 123
Mysore 27 10 216 Family N.A, Nil
Orissa 20 10 80 Individual Nil Nil
Punjab 27 1o 100 -do- 178 64
Rajasthan 22 to 336 Family N A, Nin
Tamil Nadu 24 1o 120 -do- 25 16
(Bill as passed) 12 1o 60
Untar Pradesh 40 10 80 Indlvidual 241 121
West Bengal 25 -do- 794 N.A.
Himachal Pra-

desh 27 10 100 ~do- 7 Negiigible

Manlpur 25 Famlly Nil Nit
Tripura 2510 75 -do- Negligible Nil
Mabhi 1510 36 -do- Nil Nil

N.A —Not available,
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o ngraw fag wreat ;S e
fegr mar ¢ g ¥ afimc & for 6 uww
¥ JWC 336 uwE A% §1 @feT § &
a9 % F e frey # oS oag ¥
af feararsa & fasfes ¥ amg ¥
star argar g fs sror Y afefeafs w1
sa1a § A g F4AT F4ET FIHIT A W1
quRe 1sq aErl #1 fzar @ aifs os
# difeT g a%, ste #r 3@ qigAEA
® fgma w1 2@y gu #E Tar quwsd
fear § i &7 & &= fFadt @ifen aar

o aFar g ?

SHRI ANNASAHIB SHINDE ; The
hon, Member referred to the variations in
celling limits, He referred to the figure of
336 in Rajasthan for instance. Now, if the
hon, Member...

SHRI MAHARAJ SINGH BHARATI :
It is there in Andhra also.

SHR1 ANNASAHIB SHINDE : I am
just referring to the dilferent limits, There
may be a case for different ceilings for diffe-
rent areas. | am not denying that, Tuke
the case of Western Rajasthan.  The hon.
Member might have visited that arca, There,
whether you own 15 acres or 100 acres is not
at all relevant, But In Andhra and other areas
there can be a case, This matter, therefore,
was reviewed in the recent Chiel Ministers’
Conference and our broad approach in this
s In the spirlt in which the hon. Member
spoke, The broad recommendation of the
Chlef Ministers' Confercnce has been that
the Siate Governments wiil review the exist-
ing celling legislution especially In the back-
ground of technoligical development and
social requirements, And, Sir, we have
also requested the State Governments in this
regard. Even In respect of the existing legis-
latlon, the muain thiog today is this that al-
though many of the Staie Governmenis have
enacted ceiling laws, they have not been
properly Implemented, Therefore, we have
suggesied to them that they should at least
be rigor ously implemented.

st mgrarw fag et - 7N AT
I AT g F) uHeAw & qfEdr ffe
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®T I T FT FAT A@OE | AT
¥ 210 oFT & | §A1 AR A WY @A
w1 &1 gaig Ag fem fe et @&
Igid #1€ goig ¥ & ar agi 1 & QAT
wrgar g fe #ar =07 G & vdle-
sut feqenz ¥ fafwa oY afafaq Hfy
aqr gt F1a1 F AT F @A gT K
#qA1 Gz aarar ¢ f5 su & Fq fafEw
yfn gadY g alx afafeg gad &), saf@
sfaN & feam ¥ s 1 &7 fzar
w3 ? 49 aflaa fefers wrof &
TH §F1 &1 TAT FIT & fAU g7 7 Ve

Ey@E magaT g’

SHRI RANGA « How can the Govern=
ment of India glve directions to the State
Governments 7

SHRI ANNASAHIB SHINDE : I don’t
think the hon. Membcr is right when he sald
we are trylng to evaded the Issue, It is not
true, The Hon. Member askcd whether the
Government of Indla has a right to give
directions, I would say, after all, there are
State Assemblies, Land is a State subject,
But broad guide-lines have been given
to the State Gowvernments, If the land s
Irrigated naturally the ceiling limlts will be
different. If ft is unirrigated the ceiling
limit will be different, It is very diificult
to suggest one yardstick for all the

lands,

ot wgrerw fag et 0 @z mA ar
Fmd, qg A F7F FAH L 57 E 0

SHRI ANNASAHIB SHINDE : Condi-
tions are different In different States. Afier
all, Assembly Members have thelr own
views and they have to take Into considera-
tion the local needs. Bat, may I say, as far
as the Government of India is concerned,
we are very clear about this, We want
that the Land Ceiling Act should be rlgo-
rously enforced in all the States so that the
surplus land is available for distribution to
the landless people and agricultural far-
mers.
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ot rguw afgenc: & w0 w@ea
¥ ardar wigar ¢ s s e fafresd

FIGTH 7 49 A7 & o qq fear ar fs
fafirsa 15aY & o Sz Afen ) ag sfa
snfes a2 &1, YT #7179 N g fRar
war & fe safer &1 gfae & mia &7 aft-
arT &1 gfae arar ang fra & sqEr afq
fagsa ak ?

SHRI ANNASAHIB SHINDE : I have
mentioned about this in the siatement which
I have submitied for the information of the
honourable House, If the hon, M:mber
would look into it, he would find that there
are certain States where It {5 related to the
famlly as a unit, whereas in certain other
States, It is related 10 indlviduals, Our
broad approach is this that the State
Governments should do it on the basis of
family as a unit,

ot sew fap?t mAdd o wa &
afyran watn fauifza 723 gwg @@
HIFIT 3§ 41T ®T AAT TN FT HISH
il f& o1 sfawan wofz et 38 ¥
frma ®1 fag srmgAt faddy 1 0
# el ag @ 1 nrAl § qF aafiw
g7 qfeaiz 7Y feadr saean @Ay wifga
FAI TH F ATAA ST F1 A qAA
far wa g, 9 7ar A @ d@ifan

®) A N FifaT &3 F1 1€ fqAO0T
2?

SHRI ANNASAHIB SHINDE : In
implementing the Land Ceiling Act the State
Governments do follow the yardsticks and
especially as I have mentioned in the origi-
nal reply, in the background of the techno-
logical development even smaller units will
become more viable, But the hon. Mcmber
should appreciate that in our country there
is pressure on lapd, There Is very heavy
pressure on land. The main reasons of
unrest in our country could be attributed to
agrarfan causes. Non Implementation of
land ceiling legislation is one of the reasons
of agrarlgn unrest,
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! TWEArT wedl o G dfer f
at Aifa & vawr avgz qg & fe o I9-
Ha @ §, Y afla fawd, a3 I A
atd &1 g% | TH A W sgrAw § @A
gu fafwa el & it oY gz 70t 53
& Sl HI77 77 &, Ia% AT WAF U
# feadl afla a0 won fawt 3 fod
AT FAY g AHLA A qAxAT  FrmrEy
# qrzr § av qizar AgA § 7

SHRI ANNASAHIB SHINDE : I am
sorry the hon, M:mbzr has not cared to
look into the statement which I have laid on
the table of th: House. All this Informa'jon
statewise ls given in that statement, T he
position is that out of the total of about 23
lakhs acres of land which has been declared
as surplus, 11 lakhs acres have been made
avallable for distiribution, This is not really
a very salisfactory state ol affales, As has
been referred to earlier, there have been
atlempts 10 evade implementation of Land
Ceilings Act In varlous States and the atten-
tion of the State Governments has been
drawn to thls,

SHRI CHINTAMANI PANIGRAHI
May 1 know from the hon, Minister whether
it is not a fact that so far as implementation
of land legislation In various States is con-
cerned, that has not been Implemented
properly 7 1 would like to know from the
hon. Minister whether definite guldelines,
have been glven to the Siate Governments 1o
the effect that the land celling Act should
be fully implemented by the end of 1970,
and the cellings should be fixed in such a
manner that actually the landless people will
get the lands and the distribution should be
complete by the end of 1970.

You wlll be surprised to know that in
Orissa, In the name of suppression of
Naxalites, three or four adivasi wvillages-
Saura Trib: villages—in Koraput have been
completely razed to the ground by the Gorkha
Regiment there. How long will this thing
go on? The hon, Minister of Food recently
stated that to meet the Naxallte problem
economically and politically, the lands should
be distributed to the landless speedily. What
steps are the Government going to take to
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see that at least before 1970, these Acts are
implemented right earnestly and the lands
distributed ?

SHRI ANNASAHIB SHINDE : A
reference was made In this regard at the
Chief Ministers® Conference which was held
under the Chairmanship of the hon, Minister
of Food and Agriculture. Guideline has
been lald down that within a period of one
year at least these Inlermediarles in the lands
should be abolished and direct relationshlp
between the cultlvators and the State should
be established,

As far as reviewlng of the Implemen-
tatlon of Land Cellings Act is concerned, the
State Governments have been requested to
take immediate steps,

SHRI RANGA : Is It not a fact thata
large area of land has been allowed to be
kept as a kind of plantation by many of the
sugar factorics owned cither privately or In
the name of so.called cooperatives—not real
cooperatives 7 Is it not in the Interest of
the peasants themselves that these huge
plantations should not be allowed 1o take a
shape in this manner ? These so-called
peasants are depending upon their own small
holdings or bigger holdings and they are all
subjected to the Land Ceilings Act,

SHRI ANNASAHIBR SHINDE 1 In
some States, |t is true that the lands owned
by sugar factories are exempt from the land
cellings, For Instance, in Maharashira, the
land cellings law has been made applicable
even to the lands owned by sugar factorles.
These lands have boen taken over, Asl
said, it is also for the State Government to
take the necessary steps in the matier, And
we do not come In the way., [ say on the
floor of this House that the State Govern-
ments should take steps to make it uniformly
applicable all over the couniry to sugarcane
farms.

SHRI HEM BARUA :Is it not a fact
that the U, F. Government In West Bengal
tried 1o implement the land ceillngs?  And
they were pressed by the Unlon Government,
If so, may I koow why they bave falled to
implement the Land Ceilings Act ?

VAISAKHA 24, 1892 (SAKA)
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SHRI ANNASAHIB SHINDE : So
far as West Bengal is concerned, I have
given in the statement that twentylive acres
was the limit prescribed under the West
Bengal Land Celling Act but "it was relat-
ed to Individuals, Then, it was under the
consideration of West Bengal Government
whether they should be related to families.

Recently, there had been some discus-
slon, Our Secretary-—Minfstry of Agri-
culture--and the Cabinet Secretary discussed
this matter and we have advised the State
QGovernment that it should be related to

the family.

SHRI HEM BARUA ;
koow why that plan had falled,

ot newen fag : 6 @t # difen
% yorar an@ ang & feq o
oot G1ET & suwT faw | ®ar wig ¥
e § & fr gora & AT €237 owy W
sifaT & a1z 9 FHF O F qF Ty,
nifes) & qra gt s IR qma
aitzg &1 faw | g gEaw fag & T
®! ax AR W @ A Y 37 FOl A
fod, s o 1 oF @t fifer § oty
%! 7914 ¥ foqg wAT amra el &)
FaR YT AT w1 N T w7 fgear a1 gEw
T T A g1 avma & oy arf ot &
foar | erwarad & e A ST T
&1 qiA) dgw frar | AYger % ffaeee
g gFm fag azw 7 Aw fafqe
X §Y GgeT fear fs xg q@ & «ima
wgi @AY fear wiar ar agi ol faar
giar @1 agl & A A OGH A
wifee § a1 2g), #ar d3s qaddz A
A suTh 7 & 94 § 1 ga@ 7
TFAa A A AW e o el §
T MT & WA I AR QA AT H
@ § 1 %41 gEA A A sy ?

oft oot fag @ C@&FT qqT AT
wrAT Tifgd 1 SE gAEArEd A =rfgd

I wanted to
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ot wew fagrdt adat @ qkF A A
qrat fadm & )

st Tgdte feg @red : www A R,
@ wrEy QAm@AY S FArgAr )

SHRI GURCHARAN SINGH : | want
a reply 1o my quesiion.

w1 ¥ qare WAz agi g ?

I would Ilke to know from the hon.
Minlster whether 1 was relevant or nol...
SOME HON. MEMBERS : It is for

the Speaker to declde,

MR, SPEAKER 1 May 1 polint out that
the question, howsoever important, has
gone out of the scope of ihe present
question 7

SHRI GURCHARAN SINGH 1 They
are commitiing two offences...

MR, SPEAKER : Let him not bring in
the quarrel of two Chlel Ministers into
this, Shri S, Kandappan,

SHRI GQURCHARAN SINGH : They
have not given any land,

MR, SPEAKER : | have called Shri 8.
Kandappan,

SHRI 8. KANDAPPAN : It Is unfortu-
nate that whenever we think of land reforms
elther at the Centre or In the Siates, we
scem to be concerned only with the fixing the
ceiling limits, and are totally obllvious of
the other aspect, namely the uneconomic
holdings. To my mind, agriculture in
India suffers more from uneconomic hold-
ings than from over-holdings So, I would
like to know whether the Centre has ever
thought of this problem and have trked to
advise the Simies as to where they should
fix the floor-bolding ; unless that Is done,
it Is impossible to have agricultural wells
or power-conngdllons or modernise agri-
culture at ull, So, I would like to koow
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what Government are going to do in this
1egard, Even In the matter of release of
lands afier fixatlon of ceiling, the land is
always assigned only 10 the landless, and
no preference Is given to those who are
already having uneconomic holdings.

SHRI ANNASAHIB SHINDE : The
Inference of the hon, Member does not
appear to be correct, In fact, in his own
State, the State Government are consider-
ing the gnestlon of revising the celling, and
1 had congratulated the Tamil Nadu
Government tor revising the celling In the
right directfon, As far as the problem of
small holders is concerned...

SHRI S. KANDAPPAN
refer 1o small holders.
economic holdings.

1 did not
I referred 10 un-
I emphasised that,

SHRI ANNASAHIB SHINDE : I shall
correct myself,  Even then it is well known
to the House that almost 63 to 65 per cent
are holders of lands below five acres, and
it is postble that thelr holdings muy be
unconomic, Government have schemes
now to amellorate their lot,  But the pro=
blem Is of an Immense magnitude, and
Government are aitending to this problem,
This Is a matier which has to be attended
1o with a vlew 10 develop the agricultural
economy, and for thls purpote, we are
having the high-yielding varlety pro-
grammes, and even the small units are
becoming wviable uniis under these pro-
grammes,

st ot fag @ sieqer wgiam, g
2 F el § JaraTT A 43 ¥7 qF APy
qag ag W § s frara M ag =< d fw
ity 3a% arg @AY a1 agt W@ &
drar w3 qgAT g g fs difsT &
Al 92 w7 FTAfay, N § qww
atg ¢ DfA7, ozg ez @ wT Ofadr
#fea us dimr fafesg s9 & s@sg ag
st difag f& sad wx adt @it mfs
g ag ww fF gadt afta sa% aw
T @ AT @ A ¥ ;i s qar-
T F ) wifew s | e §
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forg Forarat oft @ &Y fofaz gedx g
WY ag aq)q femm @ N qmd), 1@
Iuwr wifes ar &l gad ag Y swm
¥ afew qqare & far 8% wr sy
Gl sqaear 573 ¥ aned Jarc § ?

SHRI ANNASAHIB SHINDE : I do
not think that 90--95 per cent of the farmers
oeed have any fear about it because as far
as the holdings of the smallholders are
concerred, we will fully protect them.
That Is our approach. [ do mot think
Stale  Assemblics also have a diflerent
approach, They have the same approach
as we have in regard to this mauer,

it fra romw : emit g7 fafaeex
wiga & uvai 51 fFE) 0w safes w5 fead
vy g% yfa am anEt & far @A
%) gmig Y § M gAT W@feT F afw
TN IAF Mramifea wifgs ®% Fr-
dq & fawA a7 W an ag Azl
w7

SHRI ANNASAHIB SHINDE : Siate

Governments are free to do that,

o W oA A mghRw A
7% N5 & I97 # MF A sfawaw dar
TSTAR qavrs, USTATT gEEE &) AT
Fgf qaerf | R AT K smA § Ed
g7 fr wod dw § mgadr & a=y aw
G & w0 H A @ yeanh S
@A § NfE 177§ FHA & A g
yeaifaal & fga & dlgd adedy wy §
AT w1l ® femial & wad & agf
297 Wred # 3EHI emA § @A g &R
wgeeyfr & s wft ot aw g
W1 w9 ffa i qw wrg A AN &
W= A g A9X agi 5-7 0FT ¥} gE-
¥ w1% a9l gy G & gfe 0
EUEE R LECI LR CIE )i
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s st dfam F 3@ § ag ov famre
@ ogE g Al «al w1 ema §
TET gV ¥T WG I W a7 & fAg
u% MaEy faga s ey oF gfawsd
afg e mt 2w % ufw gur g @7
1 AIEIT NE TAT HIGET IMA AT TG
¢ faad g7 Mad i § vaA afew
fq w9d qrF 1@ g&T 7 A gEl wWQA-
T FE ¥ §, F@E F gfes §
9T FT 1 § ar gat wg@ wdl anfe
@I § ug ¥aw aMlT A9 AW @ A
at ag ay sfea adl @ qfwai &
wrarT 9T &% uwgl ¥ gg fw £} gaady
ey & € ¢ afea fagre & asha zem
2 wife agl & qraldz 3w A A9
femim & w177 N g § qfonar F1
& & st fe faazor @ ma g fagre &
difqa fear mar afudg dx @ afawe §
foar nar @ 7 g8 W Agf 3 fagre #
wmaganifaNazfn A af &
g ug fe fagre & qxalde aqew d
aulzl Y aneEd #37 g7 g 2 €1 fw
agi AftaT & 9T gzad A Gt afeg
@7 9z gt 1 &g &g yrafeul 1 e
garm § wY a1 At g, anht 4z A we
g 37 a4} 7 gzt & Ay Fwiz wry
fagr mar & 1 gL o%F a5 1 W R
amkfar fear @1 gL oF Tswr AN
der @1 aAr B, Wy qar gar Ad §
10.15 ey aM¥ ¥ foq 39 frar war g
arad ag fe afimT & F9x af) afeg
qi% g7 fzar aar § at &4 AMA AURTL
fagre @i §1 w3t f& ag v aea
aneTT 9T ag S¥ §ifan e Ted A e
gz ¥ gmwn ¢ fe g@T w2, qare
wife & A Sfcft ®) gfaz ma &7 &%
diferr =1 wi wie fagre § wed 3w A
wfefagua 1 gfaz arm ST W& 7 o
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TR AIHT fAgrT a1 w74 o
W & fr 3a+7 37 Avge Uea & el AR
W areq Treay &Y atg ¥ ofw@ # afae
717 ®T §¢ gifer ar g9 akx fagw
qIFTL A FIFA IFRT A9 g§ ¥ IW
%1 FFeas 20 3FT gAIA w1

SHRI ANNASAHIB SHINDE : Yes,
we would very much like the Bihar Govern-
ment to apply the land ceiling law with the
family as unlt and not the individual as the
unit,

oft WY s : weaer w g, ¥ arg
¥ Areqw § HA) AERT  wrAAT qrgar
2 s ag ot stfuman dvar gfa ) fafae
usql & @y 41 af g ag fE| gq d oy
#1 af, wega feq fa ad & arg N
af & TEE AU EAFIT FI ?

gl @i ag & frgram & a1 wgi
ot @ g IFT R 2§ Al gafew
Wifzm # IR @=7 F23 § A1 F9 & ¥4
A1 ¥ grgwred waifaa 21 % fou ag
FAT SQEQT FIXA AT G |

SHRI ANNASAHIB SHINDE : The
limits have beecn prescribed by the laws
enucied by the vorious Assemblics, and |
have already explained the general approach
of the Government in regard to  these mat-
ters,

 Wteg wame: few few ad @
@y fwar @ w4 722w 7 3z A sam
g

o faam: ag F @ F wasd
difad 1

SHRI ANNASAHIB SHINDE : all
this Information Is available in the Library.

st qg AT Hyw ;o w1 wERA
g W N5 & IaTH a1 g fag-
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vor TAT T ¢ 399 fagre ey sdar
uhl & feq o, NQ & wgig A ar
w1 o7 3gi afgFc & four mar gl 7
@t 71 afudie o x faafa far man
T gATT 902 3% ff frad 9% ;T
At 33t fasaar f st g yfe faa-
fra &Y n$ #4ifs NN vz Y 38t
vadaw gE & wa 3@l o oA @ea
fagara § &t fet §7o qaddz f fagr
geere w1 Sz differ w1 arfog &3 &
foq g7 # anfee a1 &+ &

SHRI ANNASAHIB SHINDE : All
these matters were discussed in the Chief
Ministers' Conference; and naturally the
State Governments are cxpected to take
declisions and implement them In the back-
ground of the declslons of the Chlef Mini-
sters” Conference,

s gw.qw. WEr: yer A, &
%4 HEET ¥ A1 WIEAA F A@IGT qAT
®7A1 Wiz g & agi aF fagre a1 qavw
2 azt gz T ' whawan drar wav 20
¥ 60 ume § stz Qifgy Fear nar afqdw
w7 A faafka fear qar wfedw o
ar @ wala fas @, wema afear S
2 @ ag wifat fAe && gar 1 7ar ag
FIFA Y AL g R N TE I FAT §
g% AR A qgdaa AE 4 9wy Ay g
#YT ag fawar agl & 1 7ar g@en ft wf
qFEHATA JA AT ALY 2Ar AZA §

SHR1 ANNASAHIB SHINDE : The law
has not becn enforced. That Is the reason,

SHRI BHOGENDRA JHA : It is sald
that no surplus area has been declared or
1aken possession of in Blhar, but there are
landlords who hold 20,000 acres.

SHRI P. G, SEN : In the Sratement
made, In the Bihar the surplus area declared
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or taken possession of I3 sald to bz nll and
the surplus area distribuied is shown as also
oil. I do not know about the other districts
of Bihar, But so for as my district Is concer-
ned, when | have been instrumental in
settling lands to the landiess through the
Government, how can this stalemsnt say
that there was no surplus land 7 I think the
Government should anquire into It again and
make the position clear,

SHRI ANNASAHIB SHINDE 1 This is
the information furnished by the Bihar
Government,

SHRIMATI SUSHILA ROHATGI ¢ It
was the policy of the Government of India
some time back lo encourage planting of
gardens and mechalsed farming, but we
find recently that because of certaln pollil-
cal reasons, varlous statements have been
ssued by various parties in power, which
has cause) a lot of confusion among the
public. May 1 know from the Government
directly what the exact position ls In U, P,
regarding the ceillng on gardens and mecha-
nlsed farms, and whelther Government Is in
a position to tell the public what exactly
they shou'd expect, apart from this political

Jugglery ?

SHRI ANNASAHIB SHINDE : The
U.P. Government is [ree to take declsions in
regard to these matters, and | think the hon,
Member will extend the necssary co-opsras
tion to the U, P. Government If the U, P,
Government decides to review the existing
Land Cellings Act,

o} FwA W 97 0 HA AGIRT A
g9 ari & @Ed AN wlsy Jw fen § 39
¥ mw mfge i @ s fesgear & g
aw ¥ wifaw 7 gwmifas faemar fas-
mA 1 f33 widi & ag Az dfer =
arg fear nar § 9@ fagre & @1 agi 39
it gofta @ifzr § age ad faset §
fudr fs aizr sma 1 #4r 9z |EY & % agi
N asfa difar & st s dr ag
TqUTHY w & ATl A @ A oAl
gAY 922 qrag aa R g 21 3w
%) fAsret & fag gwry & 9 eaT
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Aaar ¢ 18 ag ¥ wfes fgmar @
533 % foq ag a1y 9t Aifer amy A
dar fe arere @ e & 3 f5 ag
fasif & % ¥ o8 oFY YU ¥ A
gAX T BT AT § 1 UF oFE
sfaifee 9T & rwm @a gt woy
T 77 gt &1 wewd of@ w1 oaw
ate & os gL w9 sfa-wig 8 a7 DA
g7 | @1 gFR T AT @E w
AT A $T W fgegEar & fe @
AHT FT FZAU0 AT IR TR ) famr
¥ w78 I3} |

SHRI ANNASAHIB SHINDE : The
Implementation of land celling laws has
been evaded In many area of the country
under various excuses, one of them was
msantioned by the hon. Member, henami
transactlons, As far the other part of the
questlon, the State Government Is free to
take a declsion In regard to the
revision of the existing land cellings.

Facts and Figures about Forcible Occupation
of Land and Fisheries in West
Bengul

*1623. SHRI SAMAR GUHA : Will the
Minlster of FOOD AND AGRICULTURE
be pleased (o siate :

(a) whether Government of West
Bengal have completed the work of collect-
ing facts and flgures regarding forcible as
also illegal occupation of (i) benami lands,
(ii) wvested lands, (Hii) fishery-lands and
other 1ypes of land during the last Unlted
Front Rule in the State ; and

(b)

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURB.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) Ny, Sir,

il so, the detalls thercof ?

(b) Does not aries,

SHRI SAMAR GUHA ‘! We have
piobably lsid siress on the fact that the
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Naxalites should be curbed and the unlaw-
ful and violent actlvitles in the rural areas
should be curbed. But the most explosive
aspect in West Bengal is the land problem.
They want to deal with it as a law and
order problem...... (Interruptions). The
land problem fn West Bengal as elsewhere
fn an explosive problem. During the last
13 monthes of the UF rule thousands of
acres of land hava: been [forcibly occupied,
fisheries land also had been occupied.,  Will
Government glve top priorliy to the solution
of the problem, particularly forcibly occu-
pled lunds, Benami lands and lands vested
in the Government, surplus lands, beoaml
fishery land have been occupled by land-
less peasants, Harijins and Tribals and this
should be recgularised, Lands which were
legally owned by cultivators and which
were forcibly  occupied  should  be
restored to their l:gal owner, Will they do
so?

SHRI ANNASAHIB SHINDE ; The
hon, M:mber com:s from West Bengil,
He knows well that the main reason for
agrarian unrest in West B:ngal was non-im-
plementation of land reforms and the preva-
lence of share cropping sysiem awl a num-
ber of other things relating to the implemen-
tation of land reforms.  All th:se problems
have to be viewed in wlder perspective and
land reforms must be implemented., We
should like to give top prlority to this pro-
blem_.....(Iuterruptions.)  Even when
your party was there, they did not do it
As for Government lands which have becn
occupled by small farmers holding less than
two acres, we should not like to disturbed
that, and also those who would have been
otherwise eligible for getting some land as “a
result of the Implementation of land reforms,
As for Individual cascs where there has
been encroachment, etc. by persons owning
land, it is a legal matier and the Government
would not like to support illegal occupatlon.
As for occupation of benami lands or
Government lands by poor peasants—I
think they deserve all our protcciion and
support.

SHRI SAMAR GUHA : It Is good; I
am glad. But the question Is, when are they
going to Implement it, If the policy which
they have now ed is impl nted, a
lot of tension which is pow gelng om in
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West Bengal could be avoided, Now, my
second question is this; The UF Govern-
ment have passed a law in which they tried
to protect the interests of the sharecroppers,
1 want to know whether the Government iis
going to Implement that Act. Secondly, |
want to know whether it is also a fact that
the harvest of many poor peasants was
looted during the UF regime and also the
land of very small lanJholders, such as the
lower middle class and primary teachers and
others, has also been forcibly occupied. May
I know whether the Government Is going to
pay compensation to those persons whose
harvest was looted and whose small lands
have been occupled forcibly 7 You have to
protect their Interes(s.

SHRI ANNASAHIB SHINDE : About
Individual cases, where something wrong has
been commiited, it may be a matter really
for the judicial courts to come to a conclu-
slon.

SHRI SAMAR GUHA : They are poor
people; how can they go to the court,

SHRI ANNASAHIB SIIINDE : As far
as the first part of the question of the hon,
Member is concerned, which ts very Impor.
tant,—whether the Government of Indla
would like to implement whatever has been
done by the former Government there for
protecting the interests of the share croppers
we would like uot only 1o implement it but
would like to take additlonal steps for pro-
tecting the Interests of the share-croppers in
Woest Bengal.

SHR1 BEDABRATA BARUA 1 Reports
have been appearing in the press that under
the President’s rule, the Government have
directed the State Government there to res-
tore the lands that were forcibly occupled,
1 want to know whether it Is a fact, B:cause
it is not government land; the Minister said
that the Jaw will take its course, The law
has not been equitable, In viw of the fact
that West B-ngal is now under President’s
rule, may I know whether the Government
is taklog sieps to have a positive legislation
to give land to the tillers and not merely
say that the law will be implemented by
which the share-croppers will have thelr
lands restored to them, because the share
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croppers have been forcibly taking away the
produce; force has bzen applied and it bas
been applied now by the cultivator himsell.
1 think the Government must give a promise
to this House that some measures will be
taken in this regard.

SHR] ANNASAHIB SHINDE : As 1
said carlier, we would like to give the t1op-
most priority to the implementation of land
reforms in West Bengal, Including the distr)-
butlon of land 10 the landless lubour,

SHRI TENNETI VISWANATHAM :
The Minister said that the Governmem's
intention was that where government land
has becn occupied, if it is less than 1wo
acres, the Government will not disturb, He
wis speaking with reference to West Bengal,
Will he be good enough tu extend this rule
to the rest ol India also, to the urban areas,
where theie is a Jot of demand for houses,
and people are occupying the land not for-
cibly but coolly not using any force-and
still there are convicilons, prosecutions and
even dismantling of the huis and other
things 7 Will the Minisier consider the
extending of his benevolence to the rest of
the country also 7

SHRI ANNASAHIB SHINDE : 1 was
replying with reference 1o the specific back-
ground of the West Bengal siwatlon, 1 do
not think the hon Member should draw any
inferences from my stateneot, because the
siiuation in different areas is different, 1
made the statoment with specific reference
10 West Bengal, and the hon, Mcmber Is
well aware of the situation there and the
nature of problems in the rural arcas of
West Bengal, | made the statement on the
specific  situation prevailing in West
Bengal,

st v gaw graw : FHlT & faac

® AFT g gow & gAY GOy g R WX

TH T ¥ gad sgar 94t qfegdt Ims

#ewdt & gy afedda @ A A

9T Feur ) fear §, faawt ¥w< agi ag

S J3@1 747 § | 8ar 9w ¢ gfe-

@ A fa St ) ol T wean fem
2, 9% w¥ @ewrl away, Qodfaw Aar
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WA AT 78 garafa o §; afz i,
ar afeqd) Fmre & grerT, O W =i
qx @, X fredt ) gow & @wA,
o qfadAt 7 fag aflq g sear foar
2 32 I & AW gL UIIT FW F Fq
2459 ¢ 1 48 a® ofmw Jme & afa-
I3t g Fifrw w7 @ & fF 97 yfadhai
F1 34 aHlT ¥ qaqed) g2 WL A I
@il w1 ¥ & g, A worr g gfaafa
£ 3q afta & wifse w2 ¥ 1 qar
FIA® IWA Fa1 T 98 AT @}
£ FITAE F AT AA AT ¥F gEOY
¥ qewrm w1 fas smar mn | afz @e
AT F TF GHICT F @1 L, AV wAT AL~
w1z &1 fagre N qemg ardy w13
FEI

SHRI ANNASAHIB SHINDE : I have
no informailon about the speciflc categories
of persons, We have askcd the West Bengal
Government to give us the iInformation,
They are still collceting it. But as 1 explain-
ed, broadly the general upproach of the
Government of Indla In regard to the
occupation of benami lands by persons who
are either landless labourers or owning less
than 2 acres of land is sympathetic, so far
as these poorer sectlons of the sociely are
concerned. But there are cases where the
tand of small farmers is occupied. I think
in such cases, the Stale should mot give
protection to those who occupy the land,

@ ua waw grew ;. fETAr @ag
s ?
SHRI ANNASAHIB SHINDE : We

have advised the West Bengal Adminlstration
to take the most expeditious steps to sce
that immedlate steps are taken to see that
things are regularised In accordance with
the broad policy approach | have mentioned
and necessary steps are taken to cvict persons
who are not eligible to occupy it,

oft 3w g s o oandt ad) gAY
Agixq 3 qarar & fs qma & faq ol
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7 97 yfaal 9T sewr v foar §, o 7e-
®IT A §, ITFT ang VAT X o
RE A @A F a0 F 09 famrr w7
WE N H o g g F5 f A 3
AT 1 AT 9T FATEAT woAT wT
forr, 3a%Y &t miv ¥gauTT w1 2E,
afeT N I N-a2 §, N Aveorezw
¥ ¥ ¥ g oF, Frel o wor g
o agY fear N fr & miw afta o)
ag} &, #ar gTFTT IAF 9 v qizd
# ®f w1y q70 1@ § 7 B argd I
A} & g @Y /IFIT AT A9A FH) B,
Fam ffadlal § ateq & foo w1 wew
aE 2 @w g ?

SHRI ANNASAHIB SHINDE 1 Yes,
Sir, so far as all lands which can be brought
under cultlvation and which are not undcr
foresis are concerned, it is the Goverameni®s
policy to distribute such lands (0 landless
labour,

SHRI BASUMATARI 1 May I know
whether Government s aware of the fact
that most of the land, about 80 per cent of
the lands of the scheduled castes and tribes
have been vccupled by the sahukars under
a system of loan called sagri, bari, loan eic,
In the time of their forefathers 7 If so, may
1 know whether Government is contempla-
1ing 10 take any action to restore thelr lands

to these people 7

SHRI ANNASAHIB SHINDE : The
State Government is expected to look into
these matters,

SHRI INDRAJIT GUPTA : This Is
relevant to the statement given In reply
to the previous guestion, He said that in
West Bengal the surplus lands declared and
taken possession of amount to nearly 8 lakh
acres—7,94 lakh acres 1o be exact, I woeuld
ask him two questions. Firstly, Is he aware
of the fact that this is a misleading flgure,
because out of these 7 94 lakh acres. aciually
Iand which is vested legzally in the Govern-
ment is only 4.5 lakhs acres and the rest
are lying under injunciion in courts of law 7
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Secondly, out of the 4.5 lakh acres which Is
legally vested In Government, they have
distributed up to now only 2 lakh acres and
the remaining 2.5 lakh acres are sill hold
by the provious owners by fraudulent
means ? Il he is aware of this, may | know
what steps Government is contemplating to
take firstly to see that these injunctlons are
vacated as soon as possible and sccondly
what they are going to do about the
remalning 2.5 lakh acres which is already
vested In Government but which is not being
distribured ?

SHRI ANNASAHIB SHINDE : In the
statement preeise information has not becn
glven because that has not been supplied by
the West Bengal Government. Obviously,
I could not given my own flgures when the
figures arc not furnished by the West Bengal
Government.  As fur as the broad approach
Is concerned, we have 10 distribute land to
the landless labourers and other persons In
the cligible catcgory, As | said, our effort
would be to sce that thls is done. But
suppuse there are jullcial cases, | do not
think | can say anything in the matter,

i afsx7 grgw : qAmE F g7 ofa-
@ fearal ¥ 5757 % awwd oqfa
97 a1 frar 8 1 gat fedt alt% & s
yfad@la femal &) afla 7 fasdt 3.
a¥ 3§ wizd) w9 Afw @A g 43 §
1T FIHIT ITY AT ger @ 91 @ Y,
AT §7 A war A @ Afew g
fraral & afr shedsaa fear s qr g,
IAT) FAASI5T w0 AT @1 &1 g avg
A gat aai & N YA feaai &
amT agl fag 2@ 2, waz 7 @ oA
#YT zA q7E ¥ FEIr FCH A IJT 8 AY
AFAZITZ TgT 9 300 | & WA Vg §
f& gvw1T 33 8 gfa a1 gt § ar
gt ? faw avg & w1 Afq dt —97
TUST ¥ Wi 31 g A SHA @ K@
7 f§ wreaTrd) sa% D Af § o6
atg & wa wAar sg Afgwrd N A&
fou eag amt awr, @) I9% AXGELL
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w3 T @ 1 qafag & wrAAr wrgar g
fe wawre fvg azg & 7OE) S q91T 2ar
Ed ¢, TA% At § ayeny ?

MR, SPEAKER 1 There is no question
o this, I am sorry,

Creation of Madhuban| as a Scparate
Post at Division

*1624. SHRI BHOGENDRA JHA
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd 10 state;

(a) whether Government have examined
or propose 1o examine the quesilon of
making Madhubani in Darbhanga District
of Bihar an independent Postal Division;

(b) if so, the detalls thereof; and

(c) If not, the reasons therclor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN  THE
DEPARTMENT OF COMMUNICATIONS

(SHR1 SHER SINGH): (a) and (b), Yes, Sir,

The proposal was examined in past (In 1968).
But as the clerical strength of Madhubani
Sub-Division was 75 ooly as against the
requisite minimum of 150 spceified by
Deparimental Standards, the proposal could
nol be accepled. kEven now, the clerical
strength of this Sub Division is 80 only and
\herefore it does not justify the formation of
a separate Posial Division,

(c) Does not arlse,

st Ao W ngadt qw feftag &
for us wearfra fa=t 13 & T ag g
wf 4, #fss 39 ¥ faemm gt mar g 1 Agt
25 1 &1 yrard) &, A= Y §ET
o1 -3 efez @ agt o¢ fedtaq aamd
&) srggawar &1 g A gvAm faer 55
are &Y g1 wer worer 8, @l uw
fedtar ¢ ) wrar A & Afr O amy
oA g sAc A v & 5 gt &9
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At aga & A wr § wgt
TAFIT 7 & 7% § 1 w1, wH9T, A0T-
wat, aga & Afear 3w ww § aga) g
fraft awg d aig & feal & wraama
HATAT ) FA1T § | §F AT A1a) §) e
q 1@ $T 9 o fedftom amg w1 Ay
& 2 A agalt ©) fedtaa & w9 F el
W & & fan 9 f5r ¥ ang ate w23
a1 3R § IANT a3 srasgwar § ?

oft &z fay - a1 A3 fraza fvar
d—rw ar QAT 2% fawre gwr g
a1, 1968 & wenaifeoa w¥at & faurc
§IL ST F AR gw § faare gar
fw gt 92 75 vl 41 @+ 2, wafan
T it A 2E & 1w N gAd 14
¥ qar1, ¥9 GV #w a7 wa, T g
w17 AT o7 97 faarz &3 1 gver g1 o
aedifedaa & a3drs @1a af 41 g7 0

WET HIA |

it AYeR W areue wiley, agt A%
g% maw gar ¥, ¥ qieE vom K g
T & KA1 A1 AN Fgar @1, Wl
w21 93 @1 2, TR Y ®) 5 aw gy
W@ g | g 4N oY amAarge Ty §,
37 ¥ ©37 A R, ¥F ol g @ war
i Esgmgfrdeas g9 & oy
wqrd §—wyt wqAeT swiar glang §,
qet ag 19 &), 38 § R faq agdt §,
#fea agt @ ® wagawar sar §, 99
%! sgfgana 1Tl & glzr wAr—eA §
=i ® 7:2z Z1ar 2 1 gfe A mdrg
NG w far gz
@ @ ... (swawm).. gew mer
AT HYt gary g4 (s wem ATOTOw
fagt) &fae ow qars O ¢RiA ag Ivar
feagaEt dat & w3fag @e s
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§9 Y 3T FAET AT A4 | AT AT
¥ FEed &, aw aF fgmgeam d
fefezaz dzqaidc Y gz T ff 71-
fefiaT gegardT ar g & wigt 9 5
qrzs gzAET AT ww faw amg
IgA Fifora Fifag 1 sT 7gt fawr @)
WTa A Neze AT A G 1@

st ®o ATo faardt : wsTy Wiy,
7z fagre wramaar g | 77 w2t & fafA-
Ty 1w A &1 gard) faraw g,

Financial aid to Bihar Government for
Improvements in Murkets

*1625, SHRI SITARAM  KLSRI:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Government of Bihar
have requested for financial aid to improve
nearly 150 markets in the State where the
Klsans sell thelr agriculiural produce ; and

(b) If so, the reaction of Government
thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL1URE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b), A statement is
placed on the Tabie of the Sabha,

Starement

An Integrated development programme
in some of the newly develop:d Irrigated
project arcas with emphasis on the provision
of market complexes and rural roids has
been under taken during the Fou'th Five
Year Plan. Under this programme, regulated
markets would be located at  suitable
centres and all weather roads would be built
to link them wup with the surrounding
arcas, The expenditure on these items
would be met from Ceniral S:ctor and the
scheme would be executed through the
Siate Government concerncd, Kosl command
area is one of the areas incluied in this
programme, and a provision of Rs, 1.50
crotes has been mide in the Fourth Five
Yeur Plan for the development and
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Improvement of markets and rural roads,
In May, 1969, the Government of Bihar
sent schemss for development of markets
and sub-markets at an estimated cost of
Rs, 29.00 lakhs, In addl.don to this,
8tate Government also sent schemes for the
development of Rural roads linking these
markets, costing Rs. 42 40 lakhs. Adminis-
trailve approval for undertaking these
schmes was issued in August, 1969. The
Stale Government was also authorised to
incur expendilure upto Rs. 50,00 lakhs
during 1969-70. The expenditure incurred
by them during 1969-70 will bz reimbursed
to them during 1970-71 on receipt of the
required information, In  Aprll, 1970, the
State Government, however, intimated that
thelr requirement for 1970-71 for develop-
ment of markets would be of the order of
Rs, 5350 lakhs, Dectalls of these have
been asked for from the State Government,

Supply of dal, Barley and Gram to the Army

SNQ. 34, SHRI KANWAR LAL
GUPTA :
SHRI 8. K. TAPURIAH 1

Will the Minister of FOOD
AGRICULTURE be pleased 1o state :

AND

(a) whether it s a fact that the Foond
Corporatlon of India supplled sub-standard
dal, barlev and gram to the Army ;

(b) ifso, how much dal, gram and
barley was supplied by the Food Corpora-
tion of India in the last two ycars, and how
much quantlty was rejected by the Army
authorities and replaced by the Corpura-
tion ; and

(c) how much dal, was rejected by the
Army officlals supplicd by the private
tradsrs in the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE' ; (a) and(b),
Of the supplies of dal, barley and gram
made by the Food Corporation of lodia
during the last 1wo years, viz., 1968-69 and
195)-70, some quantlties were rejscted by
the Army authorlties on the ground of their
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not conforming to
standards, as per details given
statement laid on the Table of the House,

There was only ope case of replacement
by the Food Corporation of India durlng
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this period of two years, In which a fresh
supply of 55 tonnes of Gram, Whole was
allowed to be made in January 1969.

(c) The position has been indicated In
the statement referred to above.

Statement of Quantities tendered and Finally Rejected

FOOD CORPORATION OF INDIA TRADE
Yecar Commodity Quan- Quan- Percen- Quan- Quan- Percen-
fily iy tage of ity tliy tage of
tender-  rejects rejuce tender- reject=  rejecs
ed ed tion ed ed ted
MT MT MT MT
1968. 69 Dals 5006 13950 2447 7.2
Barley 9816 B897 1170 13,13
Gram 5389 55 1.0 4624 355  7.68
Total : 20210 53 0.27 (aver- 47471 3972 8,37 (avcrage)
age)
1969-70 Dals 11790* 515 4.37 19220* 792 41
Berley 16042 vor 4669 214 4.59
Gram 8131 15 0.19 1759 160 9.1
Toual 1 35963 530 1.5 (aver- 25648 1166  4.55 (average)
age

* Approximately 400 MT of the supply
of dals made by the Food Corpora-
tion of India during March/April
1970 1s still under inspection,

eI EE A A AN ARG
Aweiz faar }, 3@ & fgaw ¥ o=
FANT A% sfoeqr a1 W 15 g
aq A a1 e fose gf 3
IETTC Y MEAT 3T F W g ¥ fdwz
gu & « 3fwa 5+ a8izT 7 A Gfegs
fueera o T wEGIET & ArE) A

* Approximately 5000 MT of the supp-
ly of dals made by the Trade during
March/Aptil 1970 is sull under ins-
pection,

gu AT adts § ;g N @ T wond-
a9 %1 %21 aq1 5 xi9 dis w7 dfag,
W W FT AfAa, 3z page 741 fvan
T qg THYE F foa w@ @1 A—
Frfur w1 2 @ 33 w@ AT ayr fildwe
gt & M afafadt meaz Fye AN A
g1 @ U sz {1 ggeq og &, A0
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w7z & fr s9 kA o&wT g ag
UF SH ¥ I, 499 A FI9 @19, FA
ug 98 & fx 99 %1 212s awrg T 9%
§z 2 dlvaar oz W aA  f& o Zed
sYT ¥ Fiam & o, @ afemi #
% s g9 A g4 ez gu § A1 A
¥t ggaq A Afege I1F SN g
3g & 9T 7 gg a1 war f§ 56 @&
¥a7 §Y & fqn g 9a s 7 @ T
g% 37 6 awrg ¢ THl SE WS
ma e 7Y ;g 7@ af ag A faoyw
Fg¥a § g4ifs naauz A @g 99T *E
Tige & foar 1 A ¢ g7 @idf # 2@A
g0 %41 a1 oF afFaEd 92 fazr-
il &Y g7 | uHlme § oS@iw §E
FIVIRAT & T F HY AT argFz e
& a1 # oY 7 meaer uglgg, 3@ fza o
qifem# #7) &1 ®iT Y € 41 "l
#30 win a1 g & afeniz €1 oF
a2 ga 4y wix & foo fazd am, f&
ot &% fazzn & it A ot st fs atq
9t #1 dig7  fear narn, fegdy fesz
foar, g1 ard 191 ¥ @z wm AT ag
wige &3 fe #1780 & 7 amr faeew
¥ &dr & ar wei a4 & 7 &Y qur GE
@ g ®) & fazrgdt @ adl
fagiom 7 &Y #a4f a8 fazodt alx 9w
g@a § %41 dlo Qo Ho M ag wWIAAT
faar argmr ?

SHRI NAMBIAR 11 have got a polnt
of order,

ot gew W wgEw A A amaeqr
W1 HEA 2 | AT HIT G1 F1 g4 § Ay
T WY A9 FY FAAT q¥A70 1 AU s@FEAr
&1 %67 97 § 5 ) 79 nghag & suz
gl Rar g, @ @9 F ag smEEar w1
IS 40 A1 §FAT 2 ? §T T IAC A9
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fesargn 1 f6g A1 N sqaEer w1 A
gfd

SHRI NAMBIAR :
order,

I have a point of

MR. SPEAKER 1 I will listen to your
point of order after the Minlster replics,

it gzw fagrd arAqay: 72Y, Asqer
wE1ZY, AZ I F, €F ¥ 9z § g v
tqr famiar wzgar g & Aty azer
9% 43 g2 91 qieet femr R §, W@
T WA ¥ qrzy fraer gfea g ?
T 0F A1 § # A fzasm o
g%d, ®q 4% ¥ femem o a@wy
.. (smEam)...... fazst wmaT #
qezv s ¢ fr aeyfaer agie §, Far
g7 a3 Nz 3zt & %3 framd fF weg-
faez agre & ! ;17 Tv &Y graa & ?

seaw wgtzm : faeee  uwm@ac
), wig atezT adY fzar awd §)

No posters can be exhibited in this
Houwe, | request you not 1o exhibit t,
O.herwlse, 1 will have to name you,

st fora dzwr : 9 & agdr agt
qiez frasr 17 §1 ag Y7 @ fagq
3 % g ez fram A €1 garaa &)

2y y?

SHRI ANNASAHIB SHINDE : [ would
like to submit that the rejections of supplies
made by the Food Corporation compared 10
the rejociions of supplies made by the pri-
vate wrade are much less. For [nstance,
the rejections of supplies made by the Food
Corporation of Indla in 1968-69 {s 029/
while the rejections of supplies made by the
private trade Is 8.377,, For 19.9-70 the
figures are 1,57 for Food Corporation and
4 55 for the private trade.

Now the hon, Member has said as to
why the earlier preliminary 1¢j:ctions were
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also not taken into account, Preliminary
rejectlons are not material at all because
after preliminary rej=ctlons there is an
appeal provided. A commities of oicers
slts. Then against samples of the supplics
rejected are taken and analysed in the labo-
ratory and on the basis of [t definite con-
clustyns are arrived at, Therefore, the
final coacluslons are the mst relevant.

Regarding the supplics mad: by the
individual trader meationed by him, 1 do
not know whether the hon, Member is try-
Ing to rake up the old question which was
discussed in this House,

SHRI KANWAR LAL GUPTA : What
about my questlon demanding an Inquiry ?

MR, SPEAKER : This question was
brought the other day and alicgatlons and
counter allegations are already going on,
It would be much better if this referonce
could have been avolded. This question
rclates only to the Food Corporation of
India. There was no other matter belore
the House, The other side of this question
Is already there In the House. Allegations
and counter allegations are already before
me and | am already taking firm action on
that,

wt a7 818 7@ - afaaEd w3
qAIKE T FT T Ay zar g, WA
a ¥ gar oA 2|

ot mflw o o dte arfe A
3N FITA /1T F A NFAED FAH
oA g F osEF I EN @7 ...
(cqawta)..,

St GO AT ®GAIT : AU [IET
1 957 ... (s0www)...

Feqw AT : AT AT H A0
... (et ) L

SHRI ANNASAHIB SHINDE : As far
a3 supply by the Pood Corporation of Indla
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is concerned there Is nothing unfalr and I
don’t think there Is any necd to set up
any Parllamentary Commitice for that
purpase.  (Interruption)

SHRI NAMBIAR : | rise on a point
of order, The hon. Member, Shri Kanwar
Lal Gupta, was mzntloning the firm’s name
just now, M’s, Kundan Lal Gupta, He has
soms pecunlary interest,  ([fnterruption)

st waT @ g : a9z fargs s
2w 3ad A1 wgez A & o ag fas-
T g3 qfadas § ... (swwuma) ..

MR, SPEAKER 1 This Is not a point
of order. This is a matter which Is already
pending before me. You shoula not con-
nect It with any other matter, 1 would

requsst both the Members not to biing lo
a matter which Is already before me.

off ¥ AT AW ;. HeqY HEIRT,
Wiy syaeqr ® 937 ag § 5 fagel are
a7 4% W59 0 9T H qear v ) gwid
wryfaez arfaul & 0F &4 % @9 gk
Y qear A w1 ;A FAT ArOHY
sasr aaifaw <n @ & £)fog 81490
7wt wgar & fr faq da@7 & af
ot o dte qzmé, Mgy sfrat § =N
fE qevT 14 ¥ 9F§ 77 § AT I §ay
# xa 5z 7 WY 931 gf & | A9 =y
agfega fa=, ¥ wsh 9z 9 g ca
wifgm e @A & wrgfaez Fm o)
fagnad 3 %1 & 1...(swawiA),, 3751 9
0 femn @ 1., (sqand).,..

»it wzs fagrdt awddy @ du fdza
ag & f& a7 wearQir & 71§ AREqr g
adY grir 1 F wegiez fqal & @ sgr
f& 9 aiw &1 ain 3 gadd £
oY §Zr7 #1 X WA A AR
wifzri  tx atg ¥ AT Aqr FmM
M at fedt oFf qqrd 97 g3t 797 A
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2 aFd &1 gAY A W @i ¥ fou
Fme agi g @ aq TAL €W WAS AN
wiv & fae |t a5 €1

=t foa roaw e o 7 aga
XgEA AT FE

MR. SPEAKER : I am not golng to
allow any supplementary questions which
go out of the scope of the main question,
that Is, the Food Corporatlon. And, if
you force such questions on me, they will
not form part of the records because there
is no other way of checking such things...

SHRI H. N. MUKERIJEE 1 Sir, I rlsc
to say something on a point of order and
propricty,

1 understand from what you sald that
the truth in regard to Mr, Kanwar Lal
Gupta's alleged Involvement with Kundan
Laf Gupta is before you for investigation.

If that is so, Sir, how Is it that
Mr, Kanwar Lal Gupta was permitted to refer
1o Kundan Lal Gupta in order 10 exonerate
the latier, in comparison with the Food
Corporation of India 7 1 would have
expected you, Sir, to pull him up at that
point of time, and all thls botheratlon
about points of order has arlsen because
we J1d not like the mentlon of the name of a
private (rader with whom Shri Gupta Is
allcged 10 be involved, In reference to the
Food Corporation of Indla,

SHRI KANWAR LAL GUPTA 1 Kindly
see part (¢) of the question,

MR. SPEAKER 1 Will you, Shrl Gupta,
kindly sit down ? S far as Short Notlce
Questions are concerned, | allow the Mem-
bers to raise them. But, I have no power
to refuse the short notice question, It is
for the Minister to accept it or reject I,
Thes question is about the Food Corpo-
ration,

SHRI KANWAR LAL GUPTA : Kindly
see parl (¢) of this question,

MR. SPEAKER : I shall explain it
It would have been much better both for
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you, Shrl Gupta and the other hon.
Member not to put part (c) of this question
in view of the matter which is already
pending about which both of you have
made allegations and couater allegations,
They are pending with me,

At <fa g : swere wgiaa, @A (d)
FH A1 A 7 qg At fesdeE g

MR. SPEAKER : Somehow it Is a sllp.

I feel that there Is no power with me
1o reject the quastion, The propriety would
have been, if in a particular case which

Is pending, and {f there is anything to prove
a Member asks a questlon. that is sent to
the Ministcr, Here | am talking of pro-
priety. When somcthing is pending before
me, no Member, either Shrl Nambiar or
anyone, shculd ask questfons and get
themsclves Involved In  the controversy,
Sometimes I really feel very much embar-
rassed that In small things, Members get
themselves Involved. 1 request you all to
leave it as it Is.

oft sz fagidr arodal : wener ag)-

gq, az a1 I fF ared a3 wrESr
Far ¢ 7 .. (s;amgmE). .,

weas mgg ;A wY Bar Ad &
g ALY A4 1., (sgEem).,,

ot wew fagrdt ) : w7 gw
19 Fa@ A F@ § .. (swAwA)..,

seawt wgvaa : ozfafafafedt & & £3
A% ava1 g1 Nwradr 1Y ) sng Gfe,
az AL amA qfza 31 .. (swawnw)

o w4 F® TA@ . FU ZEU
g |...(vaemA).,. (§1) & «y &
fedt &1 o1 uAF AL K0 @ fasw g
Doz af s @ E 7 . (mEaw)...
drgE F A grr g fedr w1 9
FeAIHY FY qarng agl X A A o g

Iq:qr 1
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weaet WEIAW : IT FH § AT IAF
aregs @At & @ & S § g ag)
¥ arfgy wafs ¥ amd ag 9@
dfea $1§ FA1® 9319 FLAT Y § A
FCAFT F |

i ®q o1 TR : U FAU FAS
gz & Tar ag waY ¢ fF 25 g Aq qw
qEAS § o1 §T FTEIWT 3 a6
fag® 6.7 A WX fwad g ag &
aF HI¥ gar fw and A 7 A wsE) «F
¢ ult ggd A9 qgT Wi ogq E...
... (M), .,

ot N AT wYATT : AEq WA,
HT1 sgaEdr &7 939 2 | 2f@0 9z ®7 @
¢ f ag wadg &1 19 2, ag 79T AA-
g9 3 wt F1......(wEw|) ..., @
awg &1 wm FFgfeE A T a6 )
... (wmEHIE)...

ot a7 W 7| : U aaw ¢
T ST FT A= Y acard T wlE g1 al
w1 gFT feda faffedy & aiga s
fe ag aw Alfzq # & f& H& ag -
ferger SEmT # 0 A8) Far O wigAs
AN ez H ot Az q| @ TAr AR
arg % qar @ar f& sl A0 7 9eqT @R
wegdt A 9 & T adr N WE
§ 7 A9 TH AFIT AT kG M e K
smar ? WY wwy Agl Imar g at sar
WEH FT H W7 8T 3 qamwy ?

whamag ¢ & stiee & AN
zrd § 38 F @A 10 A foar gar § o
1E ) FFET, TR FT FRIRGT g AT
wrzdz e &, "t q9 g eyfafedaq
i AEY a0 & @ I9 9T 4T ¥} IAiAr
AT, ¥qT FRIAYA QAT | @ H AL A
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Far QT 1 W fow w1 we fudae
gam &, T ST F AT M2AT § I
F1, A9 I F1 Tleasa Nalagz FI0,
T W19 39 TFR & &% Fas qidl-
frgs ¥ & fod dac § ?

SHRI ANNASAHIB SHINDE : If
anybody Irles to cheat the Army Supplies
Organisation of Government, we shall 1ake
the necessary legal action agalnst him; we
shall not hesltate to take the necessary
legal action agalnst him. ([nterruptions)
The allegations made by the hon, Member
are not only unfounded and wrong, As far
as the dal Is concerned, we have not recelv-
ed so far any report,

SHRI S. K, TAPURIAH : What we
have wlinessed this morning and earller on
a prevlous day is indeed a sad commentary
on how low we have sunk this august
House; It should be a matter of shame that
we cannot fight our political conflicts on
the political plancs and outside but sink to
this low level of making baseless allegations,
because somcone was connected with the
All Indla Food Grains Dealers Fuderatlon...

SHRI NAMBIAR : Is It a sermon ?

SHRISK. TAPURIAH 1 Itls difini-
tely a warning, Up Il now, we have
remained qulet, but if this kind of thing
continues, we will not hesltate to expose
these trade unlon leaders, and how they
frst Inclte the workers and then take under-
the-table money from the employers......
(Interruptions) We will not hesitate to
tell the House how Shri Jyotirmoy Basu of
the CPM lives more ostensibly than many
other else In this House; we wili not also
hesltate 1o tell the House how Mr. Jyoti
Basu accepted an air-conditlonad car as a
wedding dowry, and how Shri Shashl Bhu-
shan Bajpal lost his little finger,............

(vuema)

sit mfw yaw : ag o wifo o &
oz §, 13 §1 @A qU A% Ae-
faad #1381

SHRI 8, K. TAPURIAH 1 Il these
kinds of bascless allegations continue, we
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shall not remain qulet.
to come 1o this issue,

We were forced

Now, I come to my question. May I
know whethiir the hon, Minister and other
Members of Paisllamcet also have recelved
a communication from this firm of Bhujin-
mal Kundan Lal, challenglng the Member
of Pariiament to prove these allegalions
made here on the last day and to make
these allegations in public or to make these
charges outside the House where no Immu-
nlty lics... (Interruptions)

SHitl JYOTIRMOY BASU : Since my
name has been dragged, [ would like
to give a personal explanation... .....([nrer-
ruptions)

sl go o aafgar : g7 IV W
@& & QY 33§ Iz afqaa F am
qT |

They can be secretarles of hundreds of
trade unions and there are no limitations for
that, butwe cannot be Directors In more
than 20 companics...

MR, SPEAKER : The hon. Member
my put his question now,
SHRI S. K. TAPURIAH 1 Unless

you stop them for Interrupting, how can |
ask my supnlementary question ?

Th= hon. Minlster, while replying to the
first  supplementary question  sald that
only final rejections should be taken Into
account and not at other stages. Since
G wvernment are commitied to mixed econo-
my, we think that it would be fair on the
part of Government...

SHRI S. M. BANERJEE 1
patthar with dal,

They mix

SHRI S. K. TAPURIAH : The supp-
liss of paphisr are with them, and they
supply it 1o the people to hurl them on
others,

Since the dual nature of rejectlons exists
between supplics made by the FCI and
the supplies made by private traders, may I
know whether the hon, Minister, if he does
pot have the information now, will give us
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the Information at a latter date, for the bene-
fit of the House and for the Benefit of those
who want 1o koow the truth, information
regarding the quantity rejected at the {nitial
stage prior to despatch by the FCI, the quan-
tity rejected at the time of Inspection but
was later allowed to be replaced by the
FCI. This question becomes pertinent because
these two facllitles of prior inspection and
replacement are not given to the private
trade, Therefore, these Iigures must come so
that we can know in perspective whose rejec-
tlons are higher and who is at fault,

SHRI ANNASAHIB SHINDE ; I am
very posltive in making the submission that
the rejectlons of fiodgrains supplied by FCI
are much lower than those of other suppll-
ers,

SHRI S. K TAPURIAH 1 We want the
actual figures,

SHRI PILODO MODY 1 Show us the
flgures, we do not want fanclful of siate-
ments,

st 7fa Tra : wege wgiaw, wA S
famg 2 3

SHRI ANNASAHIB SHINDE : There
Is no confulsion about it, It s not as if
dilferent yardsticks are applied 10 FCI and
o others, namely, the private trade, The
same yardsilck Is applled to both. In fact
the same scrutlny, the same laboratory ana-
lysls and laboratory tests apply to supplies
by the private trade as also to those made
by FCI,

SHRI S, K. TAPURIAH :
On a point of order,

It is wrong.

SHR] RANGA : When he has asked for
the figures, why does not the Minister say
that ke will supply them at least later ?

SHRI ANNASAHIB SHINDE ; I can
glve a statement of the initdal and final
rejectlons,

SHRI PILOO MODY : without doctor-
ing them,

SHRI N. K. P, SALVE : It Is clear that
there is violation of the contract Involved
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for which the FCI as much as the private
trade should be liable. Although th: Miaister
agreed to Institute an inquiry In respect of
the supplics by the private partles, at least
In respect of supplies made by FCI, since
it Is a serlous lapse —we do not want our
army to be supplled with sub-standard gralns,
dals etc.—will Government assure Itself that
the officials of the FCI are not guilty for
this type of lapse ? If they have donc so,
what exactly has been doae by Government
to ascertaln the lapse on the part of FCI
officials ?

SHRI ANNASAHIB SHINDE : With
due deference to the hon, member, who in
the FCI Is inierested in supplying sub.stan-
dard quality of things ?

SHRI N. K, P, SALVE: It Is derelictlon
of duty, not motlve, In the case of the
private supplier, therc is a motive of profit.
He may supply sub-stand ird stuff. But due
to Incompetence and derzliction of duty on
the part of the officials of FCI, substandard
dals might have been given,

SHRI ANNASAIIIB SHINDE : If any
offlcial of the FCI commits u fault...

SHRI
inquire 7

N. K. P. SALVE : Did he

SHRI ANNASAHIB SHINDE : These
are normal terms of contract, If the FCI
supplies sub.standard quality, the army
supply organisalton are within their right to
reject it, The terms of supply stipulate that.
It is bound to be rejecied, even il it fs
supplied by FCI. It is a normal contractual
obligation to supply the stipulated quality,

SHRI NAMBIAR ; After all, the FCI
{s not producing gralns, It is purchasing
gralns and supplying to the army., What fs
the source from which the FCI purchases
and does it purchases from the same black
market thleves ? what Is th: modus operandi
regarding supplles made by FCI 7

SHRI ANNASAHIB SHINDE 1 Bulk
supplies or rice and wheot are direcily pro-

cured by the FCI from the farmers.

AN HON. MEMBER 1 Not all,
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SHR1 ANNASAHIB SHINDL : Some-
times when foodgrains are not available with
FCI, perhaps even private trade channels are
utllised.

st wif| yaw : SEmFeH SAFAIRE
% a2 $7 91 g8 aig ¥ g T KT
a1 g% Fzar qzar § 1 < fw o aafear ¥
g% 6 frar ¢ ¢ feq & wgar g w@r g
T A IR wgr ar ¥ g wr A 2
wr ... (=aem)

SHRI 8. K, TAPURIAH :  WIll he be

man enough to say It outside ?

ot ofn yeor : & arge i R
wg1 & foq Garc g Al e & 0
w1, ., (3749r7) AT AN @G FIWAH
& 32t weq g @ar g1

oI HEET, §F FIWRAT A%
$fear &Y fa7 wez miglaat 7 a5 qoond
frar &, s #3238 A & o1 | W=
adzy A SfFEa A $3 FANWA A5
ifeqr &1 fedaée wrer g1, 97 Had A
3T AT IFH AT TG} | 7 foramn
feqgt faw ¢ aft fowds ww garu
Far 71 gem€ FT faqr 1 Fa1 SWAF FA0
F @I § A1 A AR & W17 39
AT 9% §7F IANY AW FW ) AqL
¢ 1 &Yz 9a% 1T @oNemo gAFATL
fe¥ qzg8 W7 A 7T &, W IA AT
wiqeT wgAY A foagd ag fodsies we
%! far g=rd far &, Ia% Argd 7T Mg
qEa® FUA & fag AT § ?

st Uq ¥aw gEw : AT A
aqiqrfeal & a1t ¥ /9 qzAS FUA R
#1q @19 G FIEIRAT F 3T afawfar
¥ fasis ot aig ggars a9 @17 FT-
i amg fadfy e ga a0l A
feagde e @it & 7
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SHRI ANNASHIB SHINDE : To my
knowledge such a thing has not happened,
but I will cnquire since the hon. Member
has raised this question,

st wifq qaw : HiF 2 9 TAFATAA
Ffeg |

st fo atermw @z OF Igr AR
araer § gaifs o9 § deater eanar-
figi & smrar wiwdm @ fanw o
gatoE & YT A4 "AdzE A Tm QR
qay qT @t F@ & fag wifeawsd
U o617 U gqr t@UT & ?

SHRI CHENGALRAYA NAIDU:
When sub standard food stuffs are supplled
to the Government or the Defence Minlstry,
the Health Minlstry can Institute cases
agalnst  the suppliers for supplying bad
quallty. Regurding the private dealers, the
Minister has said that they arc golng to
consult the Law Ministry whether they can
entrust this to the CBI. 1t Is very good,
we can ask the CBI to enquire against the
private partics, But just now the Minister
said that the stocks supplled by the pariies
are less than the stocks supplied by the
Food Corporatlion. Il we are to charge
the Food Corpuration, whom are we to
charge 7 The Minister is the head of the
organisation, They will not allow usto
charge the Corporation because he is the
head of that Ministry., May 1 know from
the hon. Minlster whether he Is willing to
institute an enquiry by a parliamentary
commitice into this matier and to take
measures against the Corporation and
the authorities «concerned, including the
Minister who is the head of that Ministry ?

SHRI ANMNASAIIIB SHINDE 1 Mr.,
Naidu has been comparing this :o private
trade. I do not know why he shou'd really
bring in that criticism and nake allegations
aguinst a public sector organisalion which
had becen brought into exisicnce by a
declsion of this House to serve the public
cause...( Jaterruptions.) There has been no
such complaint against the FCI by the
Army Supplles Organisation as the hon,
Mcmber mentions.  If the supplles were
not as per standards, they are not accepted.
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-(Interruptions.) No case for enquiry has
been made out by the hon. Member.

SHRI CHENGALRAYA NAIDU

Then why not agree for a parllamentary
Commitiee 7

WRITTEN ANSWERS TO QUESTIONS

& geat 3w

*1626. sit 7gatT fag WA 331 wa
aar wfa a9t 92 a217 ¥ a1 &0 5 :

(F)aarag av ¢ o gw & #
fafam s®17 & @A) & geai & w1
FH g€ &;

(@) afz zgt, & z&® aar wraor §;
M

() #T@IT A HATT qGAY sgFear H
gun7 §3 & fan ar sidaE 4 d e
fearAt &1 3a% gearzd w1 Ifeq gew
fas g o @arai 81 &igal § &9
! Trer ot aw ?

wm, vfa, agarfas fawa qar ag-
wifzay sareg # weg |t (o seTEfy
fad) : (§) mid & #eqg ¥ wraw W%
FAFU 1 FIT FT AN 9gA @@AGAT &
geay § favaz arf ¢

(@) geai & ag froee gega: asar
TET-AYaR g€ g F row g § o

(n) mzwrr A wfagifa &3 aeh
wafedi & g @ ¢ 5 gt ®&F
AT , I q2-9 T U w7
arf femral w1 s1aed gea fasd @

Death of east Pakistan Refugees due to

Cholera Epidemic in Basirhat sub-
Divislon

*1627, SHRI B. K, DASCHOWDHURY:
Will the Minlster of LABOUR AND
REHABILITATION be pleased to state

(a) whether it Is a fact that due to the
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East Pakistani refugees coming into the
Basirhat Sub-Division, epidemic like

cholera has started and several of the
refugees have dled in the absence of proper
help given to them in time ; and

(b) If so, the details thereof and the
steps taken by Governmsant In the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) 1 (a) No, Sir,

(b) Does not arise.

Arrears of Payment due from Sugar
Mills 1aken over by Government

*1628. SHRI SHARDA NAND :
SHRI SURAJ BHAN
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) the names of the six sugar mills
taken over by Government ;

(b) the amount of arrears due towards
the cane growers and the Government by
each sugar mill on the date of its taken
over ;
arrcars of cane

(¢} the amount of
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(d) why the arreas of cane growers have
gone up after taking them over by Govern-
ment ; and

(¢) the steps taken to improve the

functioning of the mills ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITIY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The Central
Government have taken. over the manage-

ment of three sugar mills under the
Industries (Development and Regulatlon)
Act, 1951,

A starement showing detalls of arreas of
cane price and Government dues in respect
of each mill at the time of take-over and the
latest avallable positlon in that regard is
lald on the Table of the Sabha.

(d) The cane price arrcars are mostly
in respect of the current year and are due
to Inadequate advances by banks which have
been approached for increasing the same,
The Increase in the arrears of cane purchase

tax is due to losses suffered by the
factories.
(¢) Efforts have been and are being

made for growing better varietles of cane in

the factory areas, better repairs of the
plant and cordial relations between the
management and labour 1o improve the

growers and the Government of such  overall working and  efficlency of the
such Sugar mill now ; factories.
Sratement
Figures in Lakh Rupees
Name of Sugar Mills  Dues of Cess/Pur-  Cane price  Cess/purchase  Remurks
Cane price chase Tax arrers Tax
eic, on the  on the
date of date of
take- take-
over over
1 2 3 4 5 6
1. Diwan Sugar &
General Mills (P)
Lid., Sakhoti
Tanda, Distt,
Meerut 0.07 5,45 23,18 (5.5.70) 17.01 (5.5,70)
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1 2 3 4 5 6
2. Samastipur Ceatral
Sugar Co. Lud.,
Samastipur. Distt.
Samastipur 0.41 18.31 20.01 (5.5,70) 2480 (5.5.70)
3. Ram Laxman Sugar
Mills, Mohiuddin-
pur, Distt, Meerut 10,92 29.62 21.96 (30.4.70) 30,26 (30.4.70)

Production of Foodgrains
*1629. SHRI KANWAR LAL
GUPTA :  Will the Minister of FOOD

AND AGRICULTURE be pleased 1o
state |

(a) the total amount of expected
duction of foodgrains this year ; and

pro-

(b} the total demand for these commo=
dities 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) Firm estimates of produc-
tlon of foodgrains during 1969-70 would be-
come available afier the close of the agri-
cultural year, j. e, some time fn July-August
1970. However, on the basis of equalita-
tive reports about whether and crops condi-
tions It is expected that the total foodgrains
production during 1969-7G wou'd be around
100 million toncs,

(b) In the absence of any scientific
and comprehensive survey on consumption
and in view of the fact that the demand
for foodgrains Ii clastic to som: extent
depending oa the avallability of foocgrains
and other substitute fool-stuffs, their
comparative prices, level of income, popula-
tion growth, extznt of urbinisa:lon etc,, it is
not passible to fram: a prezise quantizative
estimate of the total demand of foodgrains
for any given year.

Nationalising of Stevedoring Industry

1630, SHRI NAVAL KISHORE
SHARMA : Will the Minister of LABOUR

AND REHABILITATION be pleased to
Slate:

(a) whether Government have glven
thought to Nationallse Stevedoring Indusiry
in the country;

(b) if so, whether on the spot study ef
stevedoring In other countries, where this
has been nationelised, has been made;

(c) 1f not, the reasons therefor; and

(d) whether reaction of the partles
concerned in the country and the role that
the Government will have 10 play as a result
of Nationalisation have becn assessed 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) 1(a) to (d). On an examination
ofearller the question of abalition of stevedor-
ing system It was decided in 1967 to malntain
the starus quo. It is only when a further
examinatlon of this matier is taken up that
the need for a study of the system {In other
countries will arlse, The views of the
various interests concerned will naturally
have 1o be assessed and taken Into account
If and when the quesilon is examined again,

Fall in the Price of Soyabean

*1631, SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to siate :

(a) whether it is a fact that the price
of soya bean has slumped down in many
parts of the country;

(b) If so, the reasons therefor;
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{¢) whether the Food Corporation of
India have taken steps to effect stability
through their purchase; and

(d) il so, what quantities have been
purchased and lts effect on prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) No, Slr,

(b) Does not arise,

(c) The Food Corporation of India has
been asked to offer price support to soyabean
at Rs. 85/- per quintal and to purcha:e
soyabaan at this price wherever the prices
slump below this level,

td) Since the current market prices of
soyabean are ruling higher than the support
price no purchases of soyabean have been
made by the Corporation so far,

Gode of Discipline for Trade Union
1.eadership

*1632. SHRI S. K. TAPURIAH:
Wil the¢ Minlster of LABOUR AND
REHABILITATION be pleased to siate :

(a) whether the attention of Govern-
ment has been drawn to the growing indis-
cipline in the labour both in the Public
and Private Sectors and also that some
qualifying code should be Insisted wupon
for the trade unlon leadership i and

(b) If so, the reaclion of Government
In this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). The Ilabour
situation In the country, taken as a whole,
has not shown signs of growlng Indisci-
pline among lahour, A Code of Discipline,
based on voluntary tripartite agreement,
already exisis for maintaining discipline in
Indusiry on the part allke of managements
and unions,
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Crop Insurance Scheme

#1633, SHRIV, NARASIHMA RAO:
SHRI1 RAM KISHAN
GQUPTA :
SHRI G. Y. KRISHNAN :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state 1

(a) whether most of the States have
favourably responded to the Government's
proposals for a compulsery Crop Insurance
Scheme ;

(b) the name of the States which have
not favoured the same ; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (ShRI ANNASAHIB
SHINDE) : (a) Most of the States have
accepted the scheme of Crop Insurance in
principle though with some reservations,

(b) and (c). The Punjab State Govern-
ment preferred the scheme 1o be imple-
mented on a voluntary basis, The Uunar
Pradesh State Government wanted to watch
the results of the pilot project in other
States before implementing the scheme,
An Expert Commiitee is belng appointed
to study In detail the economic, administra-
tive and actuarial Implicatlons of the
scheme before a final decislon Is taken
by Government on it,

A.L-R. Programmc for Voters

*1634, SHRI SHRI CHAND GOYAL:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government are contem-
plating 10 summon a meeting of the leaders
of politcal partles to declde some pro-
grammes for the All India Radio for the
guldance and education of voters ; and

Council of
this

(b) whether the Voters'
India has approached Government In
connectlon 7
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K, GUJRAL) : (a) No, Sir,

(b) This Ministry are not aware of
this,
Developmeat of Film Indusiry In each
Siate
*1615. SHRI D. AMAT

SHRI P, C, ADICHAN ;

Will the Minlster of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state »

(a) whether with a view to breaking
the monopyy of a few States in the flim
industry and in order to develop this indus-
try uniformly throughout the country for
even cultural development of all the States,
Government propose 1o encourage develop-
ment of film indu-try in each State and
render financial and other assistance for
the purpose;

(b) if so, the details of the scheme and
the assistance to be given to each Siale to
develop lim Industry both lo privaie and
publlc sectors durlng 1970-71 and under the
Fourth Five Year Plan; and

(c) if the answer to part (a) above be
in the ncgative, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMCNT OF COMMUNICATIONS
(SHRI I, K. GUJRAL) 1 (a) Therc is no
such proposal under conslderatlon.

(b) Does not arise,

(¢) The film industry is mainly in the
private sector and it has not becn consider-
ed desirable to impose any restrictions on
lis free growth and development in any part
of the country, Some Siate Governmenls
are already taking steps for developlng and
promoting fllm industry in thelr States,
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“wHT wAter ¥ HAT W Sg A &
A gy "I Wy wETQw A fear
nrar

*1636. it ww gwTw @R o waw
FuAT aQ! qWIEw W HWe w0 oag
N w37 fr:

(%) sarag &< & fs  arsaaiah &
saifea & o oo “daz qdta’’ (g
T aifgardiz) & aqq €1 & § s1o0
w4 Fl 597 1 KN F mgeaqw
faqai & waror adY f&ar smar ;

(@) 7ar 7z & &3} f5 ‘dec
giter’ & a1t # #1§ Faifea faam  ag
& AT swmary & gfawifal # fEg
At fagg ¥, fa® a8 wgdyq awmT
5% mfws s wr afuwe

() afz gi, @t #q1 9 T ‘HET
garar’ & fea fasifta ang ) @@ @1
faaiz § ;

(%) 2ar atmT T8 am #1 gfafeaa
& & fau faaw aanady fe dag qder
HHq Y o0 oEa ¥ wega ACEIO AT
-g@Id fadas &Y wam snEdw
wEIrd qq1 §9z7 § g€ and qur 81 s«f
%! sragg afxfea fear T ; sz

(%) afz adl, at = & &1 Hrw
g7

GEAT AT TAIW WAET W HAT
faam & wew #N (W g0 Fo qwuw):
(%) o, 7@t 1 vaR @dlEr qer g®
¥ qifearie’’ & @97 F7 FFAE w©
qgaqe ol AT TqrAt 7 qDar w
Licis
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(=) Y, 7Y | aftaw 1, AN wy-
¥4l TAFIT g7 &, awrmarar & «Hf9-
& A1, & Arigea & fan agd
fir i & 1

() i, 7Y 1« Weq 9 gAY W
faua & feu fAga gqg 9gisa 98T Sar

2

(%) ag anazas 7l & 1 A AvREE
i ardt #1 7€ §, ¥ qafea §

(%) wz7 7€)1 3331

sal B2Y 9T | SIFHE gEw gemr

*1637. it wisax faw : aar gaar
qqr A/ FT AT A TG AT AN
w1 &3 fa

(%) gu @wa qs tfea) 8z 9 feam
IEds I ¢ ;

(@) Farax®Ix & fawmz 2w &
sgre fAasaar agr a7an @ia gt &
¥ 2@ sqrdt 994 FY @I U W 9T
B TIAYH Yo® FI g&H & ; A

(w) et & =megm & =i w1
fawa %77 ®1 ¥97 S a% 17 §Oq §
afs g fawa-51 ags s& Wead
famars) 9T ANEYY ®7 ¥ aqr gl
¥ 3% Wea) &S 9T F1@EH gow agw
FUh SCE ®9 § ST W @ 2 7

FUAT A91 NN HATHG HIT HMT
fawma § v WA (s 5o o gAYW) :
(%) us fazo, forad s¥faa wawd
N gd e, 937 AT 9T @ FRarmar &

(=) i, agl
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(w) Weat £ fasY 9z FT qar &
F1 @A QT AIGHE GeF T GGG &

ST ) & w1 fadg A8 2
fagw

fafwea sifot & Uwal ¥ & fog

wifas wwda gow
1. 93y 15.00 &9t
2. fraigat 7 50 sq

(izda-mrea fasar & adar waar
a7 8z fagel A1qa @l #30 0
famie 3 125 sor Yy afus 4 &)
AT aFa a1 F+417 qr ST GIHEIQ
I miEgar qreq  qarfa agifega
fagew mdafaw geageg § g
az | Vfngt & g & fou, seqas
ar yrgaEr & aFqfas sq ¥
s AT 1 FGEIE ¥ gam ¥ feq
1 a1 ST §IFR, AnEraer
ar 1 ®=arAtg fasrg g fedl @id-
A% €917 97 9y87 Az)

3. s 3.00 sy
4, aifafsas (wzd) 50.10 wax
5. aifafsgs (wrdlm)  30.00 g9y
6. aifmfsas 15,00 g9
(7% =3 117)
7. 9z 15.00 =g
8. wawr (fawar) 40.00 797
9. Fear (fir-fa%ar) 15.00 sy

10. sfaftan 8z (93g) 3.00 w97

11, afafisx 3=
(arfofns)

10,00 &a7
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Area under Extensive Cultivat jon In 1969-70
and 1970-71

*1638. SHRI YASHPAL SINGH 1
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) how much area has been covered
under the extensive cultivation fo 1969-70 ;
and

(b) how much it will be In the current
year 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) v (a) and (b). The term ‘‘¢xicn-
sive cultivation'’ Is not used in agriculiural
statistics, Statistics of net arca sown are
collecied as part of Land Ulilisation Stati-
stics and become available with come time
lag. Nct arca sown during 1966-67, the latest
year for which all-Indla data are available,
Is estimated at 137 million hectares,

Data Regarding Educated Unemployed

*1639, DR. M. SANTOSHAM : Wi
the Minister of LABOUR AND REHABI-
LITATION be pleased to siale :

(a) whether there s a machinery for
systematically collecting up-lo-date data of
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the educated unemployed In
category-wise and region-wise;

the country

(b) If so, the average lncrease and de-
crease of such unemployed every year; and

(c) the steps taken by Government to
combat this growing problem ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI.
VAYYA)1 (a) No speclal machinery exists
for this purpose. Howcever, broad Indicas
tions of the ch in the ber of edu-
cated unemployed persons can be had from
the data being collected through the follo-
wing three principal agencies ;—

(1) Population Census

(2) Natlonal Sample Survey
(3) National Employment Scrvice,

However, the only regular source regarding
trends of unemployment among  cducated
persons is provided by the number of work-
scckers on the Live Register of Employment
Exchanges of the Natlionzl Fmployment
Service,

(b) Availuble information which relates
to educated work-scckers  (matriculaies and
above) on the Live Register of Employment
Exchanges at the end of each year duiing
the period 1965-69 s glven below ;—

Number on Live Register at the end of cach year

Year Matriculates Higher Secondary Graduates Total Percentage
(including Inter- (Including {Cols, Increase/
mediates/under- post-gra- 2 104) decrease

graduates) duatcs) over the
preceding
year

1965 5,80,265 1,75,510 86,058 8,41,833

1966 6,19,480 2,04,426 93,581 9,76,487 + 9.0

1967 7,14,148 2,51,744 1,21.479 10,87,371 + 185

1968 8,09,611 3,24,319 1,75,390 13,09,340 + 204

1969 9,09,6%6 4,01 326 2,15,238 15,26,250 <+ 16.6




6l Written Answers

(c) Varlous development programmes
in the field of agriculture, Industry, trans-
port and Communicatlon, irrigatlon and
power and soclal services such as education,
helih,  family planning and  soclal
welfare included in the Fourth Five Year
Pian of the Cenire and the States are ex-
pected to provide increasing employment
opportunitics for the unocmployed including
the cducated,

Settlement of Displaced Persons from
East Pakisiun in Andaman Islands

*1640, SHRI BAL RAJ MADHOK :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether It Is a fact that there s
scope for sctilement of many mere pcople on
Andaman blunds;

(b) whether it is also a fact that Influx
of Hindus from Eust Pakistan has Increased
of late and there is urgent need of providing
new ficlds for their rehabilitation; and

(c) if so, what stcps have the Govern-
ment taken or propose lo take 1o siep up
scttlement of displaced pcople in Andamans ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.
There Is scope for resetilement of more
pecple In the Islands after basic Infrastru-
clure necessary for human existence has been
provided,

(b) Yes, Sir.

(c) All possible steps arc being taken on
a priotity basls to provide the infrastructure
pecessary for human exlstence hefore familles
are sent there for setilement,

Financial Assistance for Production of
Foodgrains in Punjab in 1970-71

*i641, SHRI DEVINDER SINGH
GARCHA 1 Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether It Is a fact that the Punjab
Government have promised to procure 25
lakh tonnes of foodgrains during the current
year for handing It over to the Centre for
assistance to deficit areas;
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(b) if so, the detalls thereof;

(c) whether Punjab Government have
sought larger financial asslstance agalnst
this ; and

(d) if so, the reactlon of Government
thereio 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b) . The target of
wheat procurement In  Pu- jab is 2.5 million
tonnes for 1970-71 markeiing scason.

(¢) and (d) . No finaclal assistance as
such has been sought by the State Govern-
ment but they have asked for payment of
incentive bonus on wheat 1o be procured
and supplled to the Central pool, The
request of the Siate Government has becn
consldercd, and it has not  been found
possible 1o agree 10 the payment of Incen-
tive bonus,

Agency to Check Proper Utilisution of
Loans Granted by film Finance
Corporation

*|642. SHRI N, SHIVAPPA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government have any
agency 1o check proper utillsation of the
loans; and

(b) whether Government recelved com-
plaints of wiilisation of the loans and If so,
the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI1 I, K. GUJRAL): (a) Yes, Sir,
The Corporation trles to ensure proper
utillsati n of loans through close scrutiny
of the budget of the film, examination
of the rushes and lInspeciion in the
studlo and the laboratory when shootlng
processing or recording work is In progress
and grant of loans in Instalments, Each
instalment of loan s roleased on the pro-
ducilon of proper accounts duly certified by
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a Chartered Accountant for each preceding
instalment,

(b) No, Sir.

Actlon against Defaulters of Employees
Provident Fund

*1643. SHRI HIMATSINGKA :
SHR1 GADILINGANA

GOWD :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) what declslon has becn taken by
Government for strizter actlon, Including
Imprisonment, against employers who are
defaulters of Employees Provident Fund ;

(b) the figures avallable with Govern-
ment regarding cases of default in regard to
Employees' Provident Fund during 196% and
1969 ; and

(c) whether any amendment In  the
relevant law s anticipated, if so, the nature
thereofl ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) 1 (a) and (c). It is proposed to
amend the Employce’s Provident Funds
Act, 1952, to provide for siringent penaltles
against employers of defualting cstablish-
ments, Varlous proposals in this behalfl
are under examination,

(b) The number of prosecutions and
recovery cases Instituted against the emplo-
yers of unexempted defaulting esiablish-
meots during the years 1967-68 and 1968-69
as reported by the Piovident Fund Autho-
rltles, is given below :—

MAY 14, 1970

No. of prose-  No. of recovery
Year culion case cases insil-
launched uted
1967-68 5,276 4,366
1968-69 7,262 6,063
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Production of Sugarcane

*|644. SHRI R, K BIRLA 1 WIIl the
Minister of FOOD AND AGRICULTURE
be pleased to state

(a) whether It Is a fact that this year
there is a record production of sugarcane In
Uutar Pradesh and other sugar growing
Siates ;

(b) If so, the production of sugarcane
In each State this year ;

(c) whether it is fact that there Is an
apprehension In the minds of the growers
that the sugar factorles will not be able 1o
crush the entire stock this scason ; and

(d) il so, what steps arc belng taken by
Government to see that entlre sugarcane
is crushed by the sugar factorics ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPFRATION  (SHRI ANNASAHIB
SHINDEF) : (a) and (b), The final estimate
of production of sugarcane during 1969.70
Is not yet available, However, according
to the ANl India Second Estimate
of Sugarcane for 1969-70, the area
under  sugarcane  during  1969.70 s
higher by 115 percent as compared to the
corresponding estimate for 1938-69, The
production of sugarcane Is al<o, therefore,
likely to be substantlally higher, The esti-
mated production in 196859 was 1175.72
lakh tonnes,

(c) and (d). Th= larger avuilability of
sugarcane hls year has created some mis-
apprchensions with regard to the ability of
factories 1o crush all available cane. The
State Governments have been asked to
ensure that sugar factorics «lose down after
crushing all avallable sugarcane in their
factory areas, Information received from
the State Governments shows that almost
all sugar faciorics which huve closed down,
did so afier crushing all coniracted or
gvailable cane in their factory areas and
thoie working will also be able to do
likewlse,
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Data of Immovable Properties of Dis-
placed Persons from East Pakistan

*1645 SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Government will consi-
der the desirabllity of collecting data of
immovable properties left behind by ithe
East Pakistan di:placcd persons In East
Pakistan for proper appraisal of the loss
they have had to shoulder due Partltion as a
price for Freedom of India ;

(b) If so, how Government proposed
to complle such data ; and

(c) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c).
Under the Nchru-Llaquat Pact of April,
1950, the dlsplaced persons from East
Pakistan retain their proprietary rights in
the properties left behind by them in that
country, It is nelther possible nor practicable
to collect or verlfy such data,

Frequent transfer of Sales Assistants
working in D.M.S. stalls situated in
Secretariat Complex and
in otheér Gorernment
Departments

*|646 SHRI S, M, BANERIJEE 1 Will
the Minister of FOOD AND AGRICUL-
TURE be pleased 1o siate :

(a) whether It Is a fact that Sales Assly-
tants in the varlous milk stalls of Delhl
Milk Scheme In the Secretarlat complex and
other QGovernment Departments are trans-
ferred frequently causing dislocation In the
working of the stalls and contequent Incon-
venlence to the Managers and Assistant
Managers affectlng their efficlent funciion-
ing; and

{(b) If so, whether Goveroment propose
te Instruct the Delhl Milk Scheme Admlol-
stration to minimise such transfers unless
they are warranted by grave rcasons of mls-
conduct on the part of the Sales Assistant ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No Sir, Transfers are made
only when they are consldered necessary ln
the public interest,

(b) Does not arlse,

Non-implementation of Development schemes
of ‘hl one Exchanges and opellng
ublic call offices In U.
du to gon—vvallability nr
‘Telephone Equipment

*1647, SHRI ARJUN SINGH
BHADORIA 1
SHRI K. N. PANDEY

WIill the Minister of INFORMATION
AND BROADCASTING AND OOMMU-
NICATIONS be pleased to state ;

(a) whether It Is a fact that a number
of schemes regarding the development to
Telephone Exchanges and opening of Public
Call Offices already approved are not belng
implemented for want of telephone equlp-
ment in U, P. ; and

(b) if so, the reasons therefor 7

THE MINISTDR OF INFORMATION
AND BROADCASTING AND COMMU.
NICATIONS (SHRI SATYA NARAYAN
SINHA)1 (a) and (b). No, Sir, The approved
schemes regarding the development of tele-
phone Exchanges and opening of P, C. Os
fo U. P. as well as the rest of the couniry
are belng implemented, It Is however, true
that some times there have b-en shortages
of certain types of equipment and stores
which result in delays In execution of
schemes,

A total 6595 and 9050 lines of Fxchange
capaclty was added In U, P. during 1968-69
and 1969-70 respectively, The number of
long distance P. C, Os, opened was 20 and

24 respectively,

During 1970-71, It is hoped to comml-
<slon about 8000 lines of exchange capaclty
and 25 lomg distance P, C. Os in U_ P.
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Delhi Zoo Animals, Suffering from Jaundice

*1648, SHRI JAI SINGH : Wil the
Minister of FOOD AND AGRICULTURE
be placed to state :

(a) whether it Is a fact that many anl-
mals living in the Delhl Zoo are suffering
from jaundice and that the condition of
some of the rare animals Is serlous ;

(b) whether it Is also a fact that the
cause of jaundice s the poliuted water
of the Jamuna supplled to the Zoo;
and

(c) if so, the steps taken to supply the
decontaminated water ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMSNT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) and (c).

quel & sain & gfear w1
1T AT

Do not arlse.

1964, it fagrs fag : sar wra aa
g #4Y a3 aad &Y 7o 3 fF :

(%) a7 2z s 2 f& g=di @
snatfaa gfoar s93% gared awng g
# aifeal & qeal @1 FTgua a7 fay
wid &, fore & afnmerss aga ar g
arg? fawe srar @, sl 99 guar AN
qTERg A & Jay 2

(@) sarag M aa g s gfemr &
Tz Aifeat feanal &) qoor§ @ oat &
9% I A9 IAF1 A499 qE) fear anan
R It d g AT § fem
wrar g; #iT

(w) afr gt & = @y ¥
qIFIT 947 FIEAE TG R ?
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amm, gfy, smanfoe fawm aw
SRS HAA H Tew WA, (o we-
arfgr fa) : () vz 17 & fF 7aat 0
333F 1 Afzal sand awg wfasi o
g®l ®1 watm aafgd §, 9Gq ag FgN
a5 agi g s @3 qfurmeass aga
arar # gfear argk o srar § SR U
%X qTERA AN AT @Y E 0

(@) st 7Y 1 feanl &1 Faw e
# qrex qrar & faw ge7 a7 QAr @)

(7) et & gat & qatn ¥ A7 A1
2if7 &Y Fa-d-57 1@y ¥ fag gws &
w17 q¢ Az @t A ¢ 0 awal a7
guEl 1 qrega F7 a7 AR AT E
tay zifadt  fan snaesl & wfagfa
2T faawo dram & w5t A qf7 & fag
sqgeqr ¥t 0 2 | Hgaw faq qu § fw
odY 91 & foo Ioqlsmel & agHA A
Y AT

Implementation of Second Textile Wage
Board Recommendation in Texiile
Mills taken over by National
Textile Corporation

*1650, SHRI K. RAMANI 1 Will the
Minister of LABOUR AND REHABILITA-
TION be plcased to state :

(a) whether It fs a fuct that the reco-
mmendatlons of the 2nd Textile Wage Board
have rot been implemented in Textile mills
token cver by the Natlonal Textile Corpora-
tlon in Tamil Nadu ;

(b) If so, the reasons thereof ; and

(c) what steps Government propese to
take for the Implementation of the same
without further delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D SANJI-
VAYYA): (a) to (c). The implementa-
tjon pf the Wage Board™s recommend at tons
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Is being secured through the State Govern-
ment and the position is belng ascertalned
from them,

Request for mobile I;L'I!l office for certain
locaiities in New Delhi

9¢07. SHRI P. L. BARUPAL : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether It Is a fact that the Pandara
Road Resldents  Assocation has been
representing for the last 7-8 years for
extending the facility of Mobile Post Office
to cater to the needs of the Pandara Road,
Humayun Road, Jodhpur House, Bikaner
House, Shahjahan Road, Jalpur House and
other adjolning areas ;

(b) whether It s also a fact that the
authorities had agreed In princlple some
years ago that the facility would be
extended when the sccond van Is requlsi-
tloned ; and

(e) il so, reasons for not exlending this
faclllty to the arca so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPRATMENT OF COMMUNICATIONS
(SHR1 SHER SINGH) ; (a) Yes, Sir, Such
a representation has been made for the last
few years.

(b) The Assoclution was Informed by
the Director of Postal Services, Delhi
Circle in August 1966 that no adjustment In
the schedule of the moblle post offlice was
possible and also that the request of the
Assoclation bad been noted.

(c) Generally speaking the facllity of
mobile post office Is provided in important
localitles where there s no post olfice or
where it Is rneccssarys to provide postal
facllities after the stationary post offices are
closed for the day. There is a post office
at Pandara Road, which works from 8 A M.
to 4 P.M. another post office at Shahjahan
Road which works from 10 A, M, to 6 P.M.
and yet apotber at Khan Market the
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working hours of which are from 10 A. M,
to 6 P. M. Thus, adequate postal facilitles
are avallable to the residents of localitles

like Pandara Road, Shahjihan Road,
Humayun Road etc.  Morcover, a
halt of t(he mobile post office can

be provided in this area only betwcen 3
and 4 P. M., because, with only three
moblle post offices operating In Delhl, It
Is not postible to provide halts at later
hours at all places. A halt of the moblle
post office between 3P, M.and4 P. M,
in this areals not Illkely to serve any
purpose when three statlonary post offices
are functioning at Pandara Road, Khan
Market and Shahjahan Road respectlively.

Conduct Rules Applicable to A. I. R.
Staff Artistes

9608. SHRI BABURAO PATEL:
Wil the Minlster of INFORMATION
AND BROADCASTING AND COM-.
MUNICATIONS be pleased (p state :

(o) the Conduct Rules which apply to
staff aristes of All India Radlo;

(b) the wvarlous types of work done
by persons labelled as “siaff artistes’ ; and

() the pay scales, promotions,
provident fund and other service condltions
of staff artistes ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL):1 (a) Main
provisions of the adminlstrative instructions
Issued fo this regard are given In the state-
ment lald on rhe Table of the House,
[Placed In Library. See No, LT—3508/70]

(b) They work as music accompanists,
music composers and conductors, announcers,
newsreaders, scriptwriters, assistant pro-
ducers, produ.ers, copyists etc.

(c) The fee scales for varlous categories
of staff arifstes are as in the statement laid
on the Table of the House. [Placed in
Libmry. See No. LT—3508/70]
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The stalf artistes 1o lower scales are

promoted to higher scales provided they are
found suitable.

They have bcen made eliglble to the
beneflts of contributory provident fund with
effect from 1.10.64, In addition, they are
entitled to the various kinds of allowances,
medical ald, joining time and jolning Ume
fee, leave travel concession, advanccs for
purchase of radio sets, molor cars, scooters
and houses  building, and Government
accommodation,

Import of Helicopter for Spray of Pesticides
on Crops and their Cost

9609. SHRI BABURAO PATEL 1 Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :
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(a) the number of helicopters imported
so far from U. 8, A. for spraying pesticides
and Insecticides on crops and the number of
expected in the near future; and

(b) the average cost of each helicapter
and the manoer in which it will be hired or
used ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTUER,
COMMUNITY DEVELOPMENT AND
CCOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The number of helicopters
imported so far from U. S. A. for spraying
pesticides and insecticides on the crops is
24, Five more helicopters from U,5.A. are
expected In the near future,

(b) The average cost of the hellcopters
are as under :—

Make of the hellcopter

Cost (Rs, in lakhs)

Beil hellcopter 47G-2

Bell hclicopter 47G-5 ( -do-
Huges 300 helicopter { -do-
Huges 500 helicopter ( -do-

The helicopters are used for spraylng
insecticldes and pesticides on the crops.
They are also used for top dressing fertlliser
work,

Securlty Arrangements for the Siaff
of D. C. M. S. in Ranigan]
Coal Flelds

9610, SHRI P. VISWAMBHARAN 1
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the staff of Dircctor Gene-
ral, Mines Safety In the Raniganj Coalficld
have complained about insecurlty to their
lives In recent times; and

(b) whether any securlty arrangements
have been made to protect officers and staff
in Ranlganj Coalfild, particulary for those
who have to go for duty at nigth and If so,
what arc the arrangemenis 7

{including spares)

3.02
) 4,95
) 3.54
) 7.42

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) 1 (a) Some cases of Intimldation and
attempts at co-ercion of officers were
reported,

(b) No speclal arrangements were consl-
dered necessary.

Estimate of Badi Utarvali Bund

9611. SHRIG. C. DIXIT : Will the
Minlster of FOOD AND AGRICULTUR®E
be pleased to state 1

(a) the origioal estimate for the Badi
Utarvall Bund npear Sirpur ln Burhanpur
Tahsil in Madhya Pradesh;

(b) whether there has been any change
fo the sald cstimate and If so, to what
extent; and

(c) when the work Is likely to be com-
pleted 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢) . The Information
is being collected from the State Government
and will be laid on the Table of the House
when recelved.

Processing and Marketing of Soyabean by
F

AL B

9612, SHRI R. K. BIRLA 1 Will the
Mintster of FOOD AND AGRICULTURE
be pleased to state :

(a) the amount of forelgn exchange spent
on import of Soyabean during the last three
years, year-wise

(b) the annual production and con-
sumption of soyabean In the country ;
and

(c) what efforts were made to

produce soyabean during the Green Revolu-
tion ?

THE MINISTER OF STAEE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SINDE) 1 (a) The followlng amount of
forcign cxchange was sanctloned for the
import of Soyobecan seeds during the last
three years 1—

Year Foreign Exchange sanctioned
(In Rupees)
1966-67 19,815
1968 69 1,31 478
1969-70 Nil
(b) and (c). Official estimates of Soya-

bean production and consumption are not
available. Forty-two tonpes of Soyabean
seeds imported from USA during 1968-69
have been Itdpiled suc Ively for two
seasons. It is expected that 30 thousand
hactares will be covered under soyabean pro-
pdclien duriog 1970-71.
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Opeaiag of Post Offices in Gajarat Da ring
1970-71

9613, SHRI NARENDRA SINGH
MAHIDA : Will the Mioister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) the District-wise number of the
Post Offices set up in Gujarat during the
year 1969-70 ;

(b) the district-wise number of the
Post Ofiices to be set up durlng the year
1970-71 ; and

(c) the number of Post Offices In
Gujarat where tclegraph facliltles exlst at
present and the oumber of them where
facllities for sending telegrams In Hindl and
English both exist 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADACSTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) ; (a) Number of
Post Offices opened in Gujarat, district-
wlse, durlng 1969-70,

Name of District Number of Post Offi -

ces Opencd
Abmedabad 3
Amrell 20
Baroda 13
Bulsar 18
Bhavnagar 9
Banaskantha 2
Broach 13
Jamnagar 9
Junagadh 18
Kutch 13
Karla 15
Mehsana 12
Panchmahal ]
Rajkot lo
Sabarkanta 26
Surendranagar 1
Surat 4
Gandhipagar 3
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(b) Mumber of post Oifices proposed
to be opend In Gujarat, district-wise during
1970-71,

Name of Distrlct Number of Post
Offices  tematively
proposed to  be

opened,

Ahmedbad
Amrell
Baroda
Bulsar
Bhavnagar
Banaskantha
Broach
Jamnagar
Junagadh
Kutch

Karla
Mchsana
Panchmahal
Rajkot
Sabarkantha
Surendranagar
Surat
Gandhinagar

B e L LA LA L B R RN W R

(¢) (i) Number of post Offices In
Gujarat where telegraph facilitles
exlst as on 8 5.70—545

(V) Number of Post Offices In
Gujurat where facilliles for
sending telegrams both in Hindl
and English exist as on 8.5,70—
245,

Cemmemorative stamp on Sayajl Ra o
former Mahraja of Baroda

9614, SHRI NARENDRA SINGH
AHIDA 1 Will the Mnister of INFORMA
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state 1

(a) whether it Is a fact that several times
& suggestion has been made to the Central
Government that a commemorative stamp
In the memory of lale Maharaja Sayajl Rao
Gackwad of Biroda as a great soclal rofor-
mer be Issued ;

(b) If s0, the reaction of Government in
regard thereto and the time by which
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Government propose to issue the stamp ;
and

(c) If not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH.) (a) Yes.

(b) and (c) The proposal to bring out
a stamp In honour of late Muharaja Suyajl
Rao Gaeckwed of Baroda was considercd by
the Philatelic Advisory Committee In lts
meeting held on 8-10-63, 12-12-66, 15-9-67,
17-2-68 and 25-1-69 but the Committee did
not recommend,

Destruction of Wheat in Blaze at
Nanglio

9615, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(a) whether It is a fact that about 800
maunds of wheat stored In an open fleld in
Nanglol was destroyed in a blaze on the 24th
April, 1970;

(b) If so, the detalls thereof ;

(¢) whether Government have taken a
decl«ion to post flve fire fighting wunits in
rural arcas for the protection of the harves-
ted crop; and

(d) If so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) About 450 maunds of harve-
sted wheat crop was destroyed in the
blaze.

(b) Sarvshri Hardev Slogh sfo Umrao
Singh and Mohinder Singh s/o Hardev Singh
of village Nangloi bad gathered the wheat
crop of sbout 24 acres of land in the thre-
shing floor, On 24.4,1970, between 1,30 and
200 p. M., fire broke out when the spark
emlited by the over-heated tractor-engine set
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ablaze the dry hay causing about helf the
crop elther completely burnt or damaged be-
yond use, Roughly the wheat crcp burnt
may be beiween 400-500 maunds alongwith
about 600-700 maunds of *‘Bhoosa™. An
equal quantity was saved by the timely
arrival of village people and the availability
of water from the nearby tube-well, Appro-
ximatcly the loss s estimated at
Rs, 20,000/-,

() The DzIhl Administration has taken
such a decision.

(¢) The Mounicipal Corporailon of
Delhi has posted five fire fighting units at
Mahrauli, Nanglol, Najafgarh, Bawana and
Alipur,

Post Officcs oppened in Baroda and
Karia, Gujarat

9616, SHRI NARENDRA SINGH
MAHIDA : WIll the Minlster of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleated to stalc ;

(a) the new Post Offices, all categories
opened from 1st April, 1967 10 daie In
Baroda and Karia Distrlcts of Gujarat ;
and

(b) whether itls a fact that all the
police stations in Baroda and Karla Dis-
tricts of Gujurat would be connecied by
Telephones and If so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(PROF, SHER SINGH) :

New Post Offi-
ces, of all caie-
goales opened
from st Aprll,

(a) Name of District

1967 to 5-8-1970.

(1) BArodau.cuceesssssesscssersinsnes e 59
() Kaif.ocoerreneerensnenes JR—T |

(b) In Baroda district, out of 22 police
statlons, telephone facllity s available at
6 stations. 1o Kaira district, out of 30
police stations telephope facility is avallable
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at 24 statlons. The proposals to provide
telephone faciiity at the remalning police
statlons lo these two districts, can be con-
sldered In accodance with the existing
pollcy of the department on recelpt of de-
mands. For the present, there Is no propo-
sal to provide telephone facllity at any of
the remaining pollce stations,

P & T Employees in Gujarat and provi-
sion for their Accommodation

9617. SHRI NARENDRA SINGH
MAHIDA :  Will the Minister of INFOR-
MATION AND AROADCASTING AND
COMMUNICATIONS be pleased (o siate :

(2) the total number of postal employees
In Gujarat ;

(b) the number of them who have been
provided quarters ;

(¢) whether Government grant allowance
to tho-¢ employees who have not been given
quarters and if so, the nature and amount
thereof ; and

(d) the measures belng laken by Gove-
inment to provide quarters to the remalning
employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(PROF. SHER SINGH) 1 (a) 20050

(b) 1322,

(c) Yes in certain classes of statlons,
House Rent Allowance Is given to the emp-
loyees as indicaied below ;

Class of Pay per Rate of
City month allowance
1 2 3
Aand B, 1 below Rs. 15
Rs, 100-
Rs, 100 15% of
to Rs, pay  sub-
3000/-  ject to a
minimum
of Rs. 20
and a Maxi-
mum ol
Rs, 300/-
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1 2 3 (d) whether the coples of the agreement
— between Samachar Bharti and Ceteka and
B-2 Below 10% of Pay  Tanjung will be pleased on the Table ?
Rs, 100
Rs. 100 10% of THE MINISTER OF STATE IN THE
and pey  sub- MINISTRY OF INFORMATION AND
avobe ject 1o a BROADCASTING, AND IN THE DE-
minimum PARTMENT OF COMMUNICATIONS
of Rs.15/- (SHRIL K.GUJRAL): (a) Yes, Sir,
and a maxl-
mum of (b) No, Sir,
Rs. 300/-
c (¢) While there Is an arrangement for
Bn“uemn f 215/ of mere exchange of news, free of charge _wlth
$.620/- 737 ofPay  «\ N D by Samachar Bharatl, there is no
n{b]ect foa collaboration agreement which normally re-
minimum of 1.0 1o financlal transactions, As such there
Rs. 7.50. iIs no contradiction In the statement.
:.::i :;2“ :‘t::g:n Ip:: (d) Itls not possible to place coples
falls short of varlous agreements benween Indlan agen-
of Rs. 665/-. cles and the foreign and International agen-

In respect of stalf worklng in non classi-
fied statlons and to whome accommedation
is not provided, no House Rent Allowance
Is admissable,

(d) Steps are being taken to construct
staff quarters at Important and big cliles and
an additional colony Is under consideration
for the Telephune District employees at
Ahmedabad,

East German Governmen! news agency
money for Samachar Bharti
SHRI MRITYUNJAY PRA-
SAD :
BARI S, C, BAMANTA

9618.

Wil the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be bleased to refer to the
reply given to Unstarred Questlon No. 7350
of 23rd April, 1970 and state ;

(a) whether the East German Govern-
ment News Agency Is known as ‘A D.N." ;

(b} whether the *A.D.N."Is also glving
Rs. 2,500 per month In addition to free news
service 1o *Samachar Bharti' a Goveroment
company ;

(c) what are the reasons for contradic-
tory statements in the reply dated the 23rd
Aprll, 1970 with regard 10 ‘A.D.N.* ; and

cles ; on the Table of the House as they
are of confldential nature. The ncws agen-
cles feel that the agreements being private
transactions, It will not be proper to make
them public documents,

Delivery of Ceteka Beaming without
Authorisation

9619. SHRI MRITYUNJAY PRASAD:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state i

(a) whether the OCS—P & T are
receiving the delivering Ceteka beaming
withoot proper authorisatlon 1 and

(b) whether Czechoslovakia and Ceteka
have protesied agalnst this piracy by an
Indian Government Company in collusion
with Department of Communications ?

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) and (b), Ceteka
beamings are In the nature of multl address
press broadcasts intended for reception by
or on behall of Interested Press/News
Agencles abroad without formal authorisa-
tlon, Reception of Celcka press broad-
casts is arranged by the Overseas Commu-
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nications Service at the request of Samachar
Bharati on usual commercial terms, No
protest has been received by Overszas
Communfcitions Service from any quarter
agalnst the receptlon of Ceteka broadcasts
by the Overseas Communications S:rvice,

FANRT wAewa & faw Adza-
g% S

9620. ot s gawr : 31 g A
TR T §AC g4 AT FAFA
% far ardza gew =am 9 favg
qicq AETAZT F AT 7 16 wFa, 1970
# wmaretfea goa deqi 6406 & It &
TEE+y § Ag IATH T FA0 HLA @ ;

(%) 3m1 AT FAgm7 F o7
JrAT e AT FIF F fA0 sq A
safsagt &1 a7 foi 71 & f37 & T
ag® & v g # §

(@) afz gt, @ ge® amr FUF &
fou #¥7 @ sl fafg A sy af ;
E AL

(m) afe 7 o1 @it sufsaai &) 74
¥ qac § A 7 w7 3% AW fra nad sl
3% 3aq ok S FuA § fon feaar
gug fear Fmonr ?

FAAT AW AW AAIHT WY AT
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st gt, agaarare, aead A foeslt &
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() sgnziarz, araf o7 fasell oY
gdte 1 gfaat F16 737 E O¥2 & a7 AM-

are IgQa A< oo ST @ § ) EEH
F03 3 AN F @ DA F g
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Surface Mail Rates for Post Carda

9621. SIRI LOBO PRABHU : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd to refer to the reply
given to Unstarred Questlon No. 8019 on
the 30th April, 1970 regarding surface mall
rates of post cards and stare :

(a) the estimated figures for the cost
of carrylng post cards by air and by
surface ;

(b) the reasons for separate rates for
air and surface mails slnce surface rates
will sult the general public which is not
concerned  with urgency in  normal
correspondence and whether this wlll be
put to the consideration of the P& T
Board ; and

(c) whether the estimated fall in revenue
takes account of (i) reduction in cost of
carriage of mail by surface Instead of by air
and (b) incrcase In traffic, according to
previous averages before the increased
rates of 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) ¢ (a) The estimated
cost of carrying a postcard (including the
cost of handling transportation, delivery
etc.) based on the actuals of 1968-69 Is as
under ;: —

16,60 Paise
15.97 Paise

By alr ...
By surface

(b) Mo scparate rates have Been pres-
cribed for postcards carried by alr or by
surface transport, The recommendatlons of
he *Economy sub-Committee”  will be
considered by the P&T Board,
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{c) These factors have not bheen taken
into account in arriving at the estimated
reduction of Rs. 6.47 crores in revenuss.
The amount of rcduction was worked out
on 1968-69 statistics on the assumptions in
part (d) of questlon No. 8039,

Aeriul Spraylng by Alrcraft according
to capacity available

9622, SHR1 LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURL be pleased to refer to the reply
Unstarred Question No. 8137 on the 30th

April, 1970 rcgarding idle capacity of
ngricultural  aircraft  for spraying and
state :

{a). why the alrcraft arc wsed in the
off-season for other purposes like spraying
of grass and forest seed as the area sprayed
is admiited to be only a part of the (oal
capacily ;

(b) the area sprayed with forest sced
last year and whether the resulling  germi-
nution has teen reported ; and

(¢) why Government should not plan
for aerfal spraying according to this capa-
city available and not according 1o the
finance available, slnce fdle aircraft mean
loss from unutllised investment and staff 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 /a) and (b). $» far as the aerial
unlt of the Union Department of Agricul-
ture s concerned, afrcrafis have never been
used in the off-scason for spraying of grass
and forest seed. Information from the
private operators In this regard is not readily
available,

(c) A detailed programme of work has
been drawn wp In consuliatlon with the
State Governments and operators to utili-e
the existing capacity In the current year,
It Is proposed to cover 1.6 million acres
under the mncw scheme of aerial spraylng
operatlons In endemic arcas in  1970-71.
Besides, the State Government of Tamil
Nadu has drawn up a programme of
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covering 1.4 mii'lon acres under azrlal spray-
Ing. Other States have also indicated thelr
tentative programmes of aerlal spraying.
In addition, it s also proposed to take
up acrial spraying of cotton areas. If all
these programmes materialise, It 18 expected
that the available capacity of aerial spray-
ing will be fully wtilised in the current
ycar,

Trregular playing of National Anthem in
a Delhi Cinema

9623, SHRI RAMACHANDRA ULAKA;

Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state @

(a) whether it is a fact that Newsrcels
are not regularly shown alongwith the
feature-films in Khanna Talkles (Filmlstan),
Pahar Ganj, New D.1hi ;

(b) whether it Is also a
Anthem Is alsu not
regularly after cach show is over ;

fact that
played

(c) whether i1 Is also a fact that on the
30th April, 1970 in the covenlng show the
News-reel was not shown ; and

(d) if so, the aciion Government have
taken against the Cinema  Authorities and
whether Government have made  sure that
these, both News.reels  and  Natlonal
Anthem, are shown/played in all Cinema
Halls and if so, the number of cases with
the names of the Cinemas in the Capital
who have been found defaulrcrs during the
last three years and the nature of punish-
ment glven to each ?

TIIE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K GUJRAL) : (a) to (c). No,
Sir ; the De!hl Administration have not
received any such complaint,

(d) 1In view of above reply there is no
question of taking any action against
the Cinema Authorlries. Cincma
Houses in Delhi are inspected regularly
by the saff of the Eniertatnment
Department of Delhi  Administration,  who
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have reccived no complaint regarding the
playing of the Natlenal Anthcm and showing
of the approved Newsreels and documen-
tarics during the past three years,

(d) However, it has been brought to
their notice by *Jai Talkles™, a temporary
clnema, that their print of National
Anthem had got jammed in the machine
and as such it had become unserviceab'e.
They have requested the Films Divicion
Bombay for a fresh reel and unull such time
they do not receive the recl they have
expressed thelr helplessness in playlng the
Natlonal Anthem

A. I.R. Broadcast of Reviews of News
and views of Press from Delhi and
Calcutta Siations

9624, SHRI SARDAR AMIJAD ALI:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd to stale :

(a) whether Delbl  and  Culcutta
stations of A, 1. R, broadcast regular
revlews round-ups of the news and views
expressed in the press ;

(b) whether Government will place
a statement listing the npames of such
reviewers commentators contributlng  such
scripts from these two stations during the
year 1969-70 and payments glven to them ;

(c) whether coples of the scripts
broadcast from Delhl during March, 1970
will be placed on the Tuble ; and

is any scope for

(d) whether  there
the

improving the quality/variety of
languages of these weckly round-ups?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) 1 (a) Yes, Sir.

(b) A statement Is laid on the Tab'e
of the House [Placed in Library. See
No, LT-3509/70]

VAISAKHA 24, 1892 (S4KA)

Written An-wers 86

(c) The material is being col'ecied : nd
will be placed on the Table of the House in
due course.

(d) There is always scope for Improving
the quality of any programme, This is a
continuous process. Conscious efforts are
belng continuously made to Improve this
programme.

Merger of UNI with Samachar Bharatl

9625, SHRI SARDAR AMIJAD ALI ;
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd to refer to  the reply
given 10 Unstarred Question No., 7114 on
the 23rd April, 1970 regarding Samachar
Bharatl and sta e :

(a) whether Guvernment are aware of
the financial weaknesses of the nsws agencles
like Samachar Bharati and united News @
and

(b) if so, whether Government propose
fo take Initlative to secure merger of Unfted
News of India with Samachar Bharati ?

MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : () and (b). News
agencies are Indep ndent and this Minlstry
docs not have any control over their woiking,
There 1Is, therefore, no  question of
Government taking any inltlalive In regard
to marger of any two or more news agencles,

THE

Judgement of Central Government Indusirial
Tribunal, Dhanbad regarding Industrial
Disputes in Close Undertakings

9626. SHRI K RAMANI®

SHRI GANESH GHOSH :

SHRI MOHAMMAID ISMAIL

SHRI P, RAMAMURTI 1

SHRI SATYA NARAIN
SINGH

Will 1he Minister of LABOUR AND
REHABILITATION be pleascd to state §

(a) whether auentlon of Govern-
ment has been drawn to  the reported
judgment of the Central Government
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Industrial Tribunal, Dhanbad stailng that
no industrial dispute can arise In respect
of an undertaking which has been closed ;

(b) ifso, the glst of the judgment ;
and

(c) the reaction of Government there-
to?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANIJI-
YAYYA) : (a) Yes,

(b) A copy of the judgement Is placed
on the Table of the House, [Placed in
Library. See No. LT-3510/70]
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: (€) The judgement Is under considera-
tlon,

Publications brought out by Embassies
of Japan 8nd East Germany

9627, SHRI KANWAR LAL GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state the total circula-
tlon of all the magazines and newspapers
published by the Embassics of East Germany
and Japan, separately ?

THIE. MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K, GUJRAL) : The requislte in-
formation is given below : —

$. No. Published by No. of Periodicals Total clrculation
published during
1969
(1) Embassy of Japan 1 86,400
(2) *Trade Representation of German
Democratic Republic 6 35,195

*There Is no Embassy of G,D,R. in Indla,

Export of Documentary Films

SHRI DHANDAPANI 1

SHRI MAYAVAN :

SHRI N. R, LASKAR :

SHRI CHENGALRAYA 1
NAIDU :

SARI CHENGALARAYA

WIil the Minister of INFORMATION
AND BROADCASTING AND COMMU.-
NICATIONS be pleased to state @

9628.

(a) whether It Isa fact that Govern-
ment are considering a proposal to make
an all-drive to promote the export of docu-
mentary films ;

(b) If s0, the crlterlon that will be
followed to sclect the films which will be
liked In these counirles ; and

(c) whether the foreign films experts’
views have been considered In this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Govern-
ment are considering proposals 1o promote
export of documentary films,

(b) Qnly such documentary flims which
are considered suitable for external publiclty
and arc likely 1o prove popular with’
forelgn audlences will bz sclected for
export,

() Yes, Sir,
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Service Conditions of Quarry
Workers

SHRI RAMAVATAR
SHASTRI
SHRI B. K, DASCHOW-
DHURY :
SHRI RAMESH CHANDRA
VYAS :

9631,

Will the Minister of LABOUR AND
REHABILITATION be pleased to the
state :

(a) whether it is a fact that there are
no rules governing the service-conditions of
the quarry workers ;
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(b) if so, the reasons therefor ; and

(¢) whether Government propose  to
abolish the contract system in the quarrles
keeping in view ihe unhelpful attitude of
the contiactors of the quarries ; if not, the
reasons therefor 7

THE MINISTCR OF LABOUR AND
REHABILITATION (SHRI D, SANII-
VAYYA)Y : (a) and (b). No. The Indusirial
Employment  (Standing Orders) Act, 1946
and the Mincs Act, 1952 jnter alia, 2pply
to quarrles also,

(¢) The Contract Labour (Regulation
and Abolition) Bill, 1967, is already before
the House,

Loan to Rajasthan for setting up a
Tractor Factory

9632. SHRI N K, SOMANI :
SHRI S K. TAPURIAH :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state 1

(a) whetlier the Rajasthan Government
has declded 10 sct up a tractor factory in
that State with some loan from the Centre ;
and

(b) if so, the amount of loan given and
tke time by which the flactory will be set
up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDEN (1) and (b). The Rajasthan State
Agro Industries Corporation has submiticd an
spplication for cstablishing a tractor factory
in tlie State wlth French collaboration, The
application is under consideration of the
Government,

No request for the grant of loan to
finance the project hos been received from
the Siate Government.
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Projects for feeding Programmes In
Educational and Social Welfare
Institutions

9633, SHRI D. AMAT : Will the '
Minister of FOOD AND AGRICULTURE
be pleased to state 3

(a) whether the United Natlons World
Food Programme has recently approved 3
Indian projects Involving W. F, P ’s contri-
bution of over $17 million fecding prog-
ramme In Educational and Social Welfare
Institutions;

(b) If so, the decialls of the project; and

(¢) the total amount of ald from the
W. F. P. so far sanctioned for 1970 and how
it I1s to be distributed among different
States 7

THE MINISTER OF STATE IN THE
MINI-TRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE! : (a) Yes, Sir. The Inter-govern-
mental Commitiee of the World Food Pro-
gramme at its 17Tth  Session held in New
Yoik from the 6th to 15th April, 1970,
approved three projects relating 1o fecding
programme Ia Educational and Soclal Wel-
fare Institutlons, lnvolving WFP asslstance
of about US 3 19,936,000,

(b) The details of the three projects are
given In the Statement lald or the Table of
the House. [Placed in Library. See No.
LT-3511/70.)

(c) The total value of the commodity
assistance for the schemes for which agree-
ments have been signed with the World
Food Programme In 1970 com s to US
$57,002.000, This amount is to be spent aver
a period varylng from three to five years
from the date of signing of the Agreements,
Apart from thls, there are 8 schemes already
approved by the World Food Programme for
commodity assistance worth US $32,180,000

but the slgning of agreem=nts for thess
schemes awalt certain formallties,
WFP does not make S'ate-wise alloca-

{ton of its aid. Iis commodity aid Is accor-
ding to Projects presented to it. Some
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projects like the Milk Marketing and Dairy
Development will bzneflit several States and
and therefore it Is not possible to give a
State-wise list of the Projects,

Demand for Land Roforms

9634, SHRI GADILINGANA
GOWD:
SHRI1 B, K. DASCHOW-
DHURY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state 1

(a) whether the All India Kisan Sabha
organised  rallles and  demonsirations
throughout the country on the Ist May, 1970
to demand immudiate land reforms; and

(b) if so, the dctails thercof and the
steps taken by Government in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULIURE,
COMMUNITY DEVELOPMENT AND
COOPLRATION  (SHRI ANNASAHIB
SHINDE) s (a! No represeniaiion was recei-
ved on Ist May, 1970 from the All India
Kisan Sabla demanding  Immediate land
reforms,

(b) Docs not arise,

Announcement of Prices of Qil Sceds
in advance

9635, SHRI BENI SHANKLCR
SHARMA 1 Will ke Minlster of FOOD
AND AGRICULTURE be pleased to
stale

(a) whether a demand has been made for
announcement of the prices of oil seeds well
in advance keeping in view Lhe Interest of
growers as wcll as consumers

(b) if g0, the rcaclion of Guvernment
thereto ; and

(c} the steps proposed to be taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DLCVELOPMI:NT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) Yes, Sir.

[h] and (c), The Agriculture Prices
Commission has been requested to examine
the guestion of fixing minimum support
price for groundnut for the 1970-71 season,
The report of the Commisslon giving its
recommendations on this question Is expec-
ted shortly,

Success of Panchayat
System

9636. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to the
state :

(a) the names of the States where
Panchayat System has been Introduced with
the number of years the system hus been
there ;

(b) whetler in hls opinion the experl-
ment has been a success and whether the
village people are satislied with Its results ;
and

(c) if not, what are the causes of fts
failure and whether the State Governments
are In favour of fts abolition or retentlon 7

THE DCPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : (a)
The information is givea in the slatement
encloscd,

(b) and (c). The Punchayati Raj set-up
Initlated not so very long ago i sulll to con-
solidate ftsell, and come of age, The Pan-
chayatl Raj Institutions where they have
been clothed by the State Government with
comparatively fuller authority and responsi-
bility, have done better in resource utilisa-
tion and programme implementation,

The Siate Governments have favoured
the retention of Panchayati Raj sct-up and
they have endorsed the agproach (o
the Panchayati Raj system as 'an lnstru-
ment of d:mocra:ic  decontralisation  from
time to tims : to quote a few, most
recent ate the Coafcreace of Chicl Minlsters
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and State Ministers in charge of Community
D:velopment ahd Panchayati Raj held In
1968, the Consultatlve Council for Commu-
-nity Development attended by the State
Ministers for Community Development and
Panchayatl Raj in 1969,

However, In order to have an impartial
evaluatlon of the working of Panchayatl
Raj instituddons in the country, Government
have decided to set up a High-power Com-
mission to examine the working of Commu-
nliy Development and Paochayali Raj,
This Commission will naturally bring out
both the sircngth and weaknesses of the Pan-
chayatl Raj system.

Statement

Names of the Siates where Pancha-
yati system has becn introduced with
the number of years the system has been
there

EEEEEEEEEEEEE——

Name of States Year of Remarks
Implementa-
tatlon
1. Andhra
Pradesh 1959
2, Tamil Nadu 1959
3. Rajasthan 1959
4, Assam 1960
5. Myiore 1960
6. Orissa 1961
7. Punjab 1961
8. Uuar Pradesh 1961
9, Maharashtra 1962
10, Gujarat 1963
11. West Bengal 1964
12. Blhar 1964

(i) The Committee on Democratic
Decentralisation consiituted by
the Government of Jammu &
Kashmir has since submitied lis
Report to the Siate Government,
However, Government of Jammu
& Kashmir are engaged In crash
programme of agricultural pro-
duction and are reluclant to the
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introduction of new pattern of

rural administration at the pre=

sent juncture,
(ii) In Kerala, Village Panchayais
exist under the provisions of
Kerala Panchayats Act 1960,
The leglslation  constituting
higher tler Panchayatl Raj Bodles
in the State has pot yet been
enacted,

Implementation of Panchayatl
Raj Is in progress In Madhya
Pradesh,

(i)

Panchayati Raj bodles were con-
sthiuted in Ranchl and Bhagal-
pur disiricts in October, 1964
and In Dhanbad district In
December, 1965, It s expect-
ed that three-tler Panchayatl Raj
system will be introduced in
the districts in the rest of the
distrlct In  the State by Sep-
tembur, 1970,

(iv)

In Nagaland, they have tradltio-
nal area, range and tribal coun-
cils which have been consldered

)

analogous 1o Panchayati Raj
Bodies.
Survey of sale of Fertilizers in coming
ien years
9637. SHRI D. N. PATODIA 1 Wil

the Minister of FOOD AND AGRI-
CULTURE be pleascd 1o state :

(a) whether it Is a fact that Govern-
ment propose to conduct a survey of the
market trends for the sale of fertilisers over
the next ten years ;

(b) ifso, the agency through which
Government propose to have the survey
conducted ; and

{c) by what time the survey report will
be ready and the terms of reference for the
survey 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) There Is no proposal before
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the Goverament to conduct a survey of the
market trends for sale of fertilisers over the
next 10 years, But the Fertlilser Association
of India which is a body representing the
fertiliser Industry Is, however, engaged In
an all-Indla fertlliser demand and marketing
study in collaboration with the Indlan
Statistlcal lnostitute, Institute of Agricultural
Research Statistics and Natlonal Couacll of
Applied Economic Research,

(b) and (c). Do not arise,

o TWo 480 wOU & srsAmA
el 7 WA

9638. st mgrow fag wizdt : ¥
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fE :

(%) e Ume 480 ¥ wmaiy frad
¥ R fow o § faa & seadta aw
1970-71 % Wi &1 @Al 1 qesrd
&1 At §;
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AUA & ag1 fsad geai & § AlC 94
Ul # gF 471 F; W
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14.06 st "ex z7 0g agw gar g 1 A
Y A9 aqrAr 1970 & wew ¥ qF GEA
FTAt | g7 FOT F warAtg gar @at &
sty 843 ora dledt =7 3 ward
77, frg®r g woat & fegramar §
vz afgddtr eardflg gz ww aal &
afla 19.06 mra @z za AF qowd
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w11 3=z feea £ arda gain o
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Invesiment by Employers in Small
Savings Scheme

9639. SHRI A, SREEDHARAN : Will
the Minfster of LABOUR AND REHABILI-
TATION be pleased to state 1

(a) whether  certain tax-exempted big
business houses and indus'rics are strictly
adhering to the directives of March 1963 of
the Central Government for Investing 30 per
cent of the Provident Fund money in Small
Saviogs Schemes and Government loans |

(b) If so, the number of such big
employers who have violated this directive ;
and

(c) the steps taken by Government ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJIVA-
YYA): The administration of the Enployees

Provident Fund s the concern of the
Central Board of Trusices, LEmployees
Provident Fund. The Provident Fund

authorities have reported as lollows :

(a) and (b). According to the invest=
ment pattern prescribed by the Central
Government In March, 1963, not less than
509, of the provident fund accumulations
were to be Invested by excmptled esiablish-
ments In Central Goveroment securities and
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the balance in Small Savings, State Govern-
ment  securilies and other Government
guaranteed  securlties, As  exempted
establishmenis do not regularly furnish
{nformation reparding Invesiment of pro-
vident fund accumulations, the number of
establishments not following the prescribed
pattern of inve.tment is not readily
available,

(€) Through returns  prescribed for the
purpose and intensificd inspectlons carried
out by the Provident Fund Inspectors,
eflforts are being made 10 ensure that the
investment of the cxempted establishments
conforms 1o the prescribed pattern, If
necessary, penal provisions will  be Invoked
and exemption cancclled,

Employment Potentialities in Public
Sector Undertakings

9640. SHR1 BAL RAJ MADHOK: Will
the Minisier of LABOUR AND RLEHA-
BILITATION be pleased to state y

(a) what is the total employment poien-
tial of the Public Sector Undertakings and
what is the actual number employed by
them;

(b) what is the ratio of employment for
per million rupces of investment;

(c) whether any sips have been taken to
make industrial  policy of the counmry
employment-otiented ; and

(d) If so, the details thereof?

THE MINISTLR OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) and (b). No Information is
avallable regarding total employment poten-
tial of public sector undertakings. Awall-
able informa‘lon as on 3131969 ls given
below:—

Total investment in
Central Government
Public Sector Under-
takings

Tolal employment

veo Rs. 3902 crores
e 398 lakhs
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(c) and (d). The Fourth Plan lays consi -
derable emphasis on labour-intensive schemes
which jnter-glia, include development of
village and small scale industries, For giv-
ing a further fillip to the generation of
employment opportunities In the Fourth
Plan, the Planning Commission has suggested
to the Central Ministries and the state
Governments Union  Torritorles  to  take
effective  steps to remove any restrictive
policies which inhibit the faster growth of
employment, to glve emplaymint orientation
to the programmes 1o be taken up under the
Fourth Plan, to lay ecmphasis on promotion
of medium and small scale industries and on
adoption of approprinte  labour-iut nsive
technology with due regard to efficlency and
econemy, and to cnsure adequate and tim:ly
supplies of raw materials at reasonable
prices to industries,

Instalmnet of Machinery for Vanaspati
Oil in Public Scctor

9641, SHRI ABDUL GHANI| DAR:
Will the Minisier of FOOD AND AGRI-
CULTURE be pleased to state whether it is
a fact that Government have decided to Ine
stal the latest machinery for Vanaspati Ol
in public sector to provide Vanaspatd Oil at
the lowest possible rates to the public ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : There Is no proposal to start a
vanaspati factory in the public sector,

Enhancement of Special Pay of
R. M. S. Employces by
board of Arbitration

9542. SHRI GADILINGANA GOWD:
Wili the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

(a) whether it is a fact that the Board
of Arbitra-lon consiiuted under the scheme
of Joint Consultative Machincry has enhan-
ced the speclal pay to curtaln categories of
the Railway Mail Service employees ; and

(b) If so, the details thercof and the
reaction of Goveroment thereto ?



101  Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH;: (a) Yes.

(b) The Board of Arbitration constitu-
ted under the scheme of Joint Consultative
Machinery and Compulsory Arbitration has
accepted the demand of the staff slde for enh-

anccment of the spacial pays granted to R.M.S.

Accits, and Asstt, Accountants who are in
the clerical time scale (i. e. Rs. 110-240) to
the extent that the exlsting special pays of
Rs. 30/- and Rs, 20/- are raisced to Rs, 35/-
and Rs, 25/- per mensem for Accountants
and Asstt, Acccuntants respectively, The
Award will come ipto operation from May 1,
1970,

The above award is under consideration
of Government.

qfraw gme § Iaial &1 fee &
wTH AT

9643, =it TrTEATT WrEAL: F91 AN
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(=) afz gt, @ 33T genr fradt &
atz 31% FEax qazd &1 Asa faar
mar g ?

w1 grata @At (s Ao dal-
war): (F) AT (@). FIAT TFT A v
@ § T 1T g1 9T §3T A1 AA 93
| @ T
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Report of Eaquiry Committee into Indian
lea Assaciation Scheme for Rehabili-
tation of East Bengal Refugees in
Assam Tea Gardens

9645. SHRIMATI JYOTSNA
CHANDA 1 Will the Minister of LABOUR
AND REHABILITATION be pleased to
slate :

(a) whether any report has been sub-
miited by the Enquiry Committee instituted
1o go through th: Indian Tea Association
Scheme for rehabllitation of East Bengal
refugees in Assam Tea Gardens ;

(b) 1If so, what are the recommendations
and when they will be Implemented ; and

(¢) if not,
submitted 7

when the report will be

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) 1 (a) Yes,

(b) and (c). A statement showing the
observatlons/reccommendations made by the
ladian Tea Associatlon Enquiry Commitiee
and the aciion taken thercon is lald on the
Table of the House. [Pluced in Library.
See No. LT-3512/70)

Films and Songs banned during 1969-70

9646, SHRI N, SHIVAPPA : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd 1o state ;

(a) the number
names of songs banned durlng
up-to-daite, state-wise ; and

of films and the
1969-70

(b) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). The
information Is being collected and will be
lald on the Table of the Sabha,



103 Written Answers MAY 14,

Allocation for Research on flooded
Fields in Summer and absence of
Water for Cultivation in Winter

in Assam

9647, SHRI BEDABRATA BARUA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to siate :

(a) whether any study has been made
into the problems of arcas like Assam where
flooded ficlds in summer alternate with
absence of water for cultivation in winter ;

(b} whether any research into the
problems of such areas has been instituted
by any Commission under the Goverament ;
and

(c) il so, what amount out of the total
allotment s set apart for this study 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) whether  management
research has acquired greater imporiance
and new  dimensions  in  recent years,
However, the problems of  drainage,
frelgatlon  and  water management  of
representative soils of Assam arc recelving
attentlon in  various crop Improvement
schemes and woull be Intensificd by the
Assam Agiicultural University,

(b) Yes, I. C. A. R is implementing a
Cuoordinated Scheme [or Research on Soil
Salinity, Irrigation, Drainage and Water
Manngement, One of the 10 centres
proposed for research In {lrrigation and
water use would be located in Assam,

(c) The total cost of this scheme Is
Rs, 78 lakhs for five years (1969-70 to
+1973-74), The cost for the centre works
out 10 about Rs, 1.25 lakhs,

Culilvation of “*Tur (Arhar)" Daal

9648 SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

{a) whether it is a fact that the culilva-
tion of *"Tur (arhar)” daal is becoming
uneconomlic because of low yield and long-
maturing period;
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(b) whether Government aro aware that
Sbri G.D, Naidu, an Industrial scientiat of
Coimbatore, has developed a rare hybrid
variety of “Tur (arhar)'' which grows lato a
15-foot tree, lasts eight years and glves a
very high yield every year; and

(c) If so, Government's reaction In the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DIVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Cultivatlon of
long duratlon varleties of ‘Tur® has lagged
behind due to comp:titlon from high-yiel-
ding varietles of cereals.

(b) and (). Attentlon of Government
has been drawn to the variety of Tur deve-
loped by Shri G. D Naidu. Sceds of that
varicty are being obtalned for trial, in other
parts of the country,

Difference in Allotment of Tractors to U.P.
and M.P. during 1968-69

9649, SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether It is a fact that while
Government of India allotted 500 imported
tractors to Uuar Pradesh in 1967-68, It
allotted as many as 20)5 imported tractors
in 1968-69 to that state;

(b) the special reasons that justified this
abnormal Increase in a single year;

(c) the numbsr of Imported tractors
allotied 1o Madhya Pradesh in 1967-68 and
1968-69, year-wlise; and

(d) the specific r
In treatment to the states 7

for the difference

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY LCEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (1) Yes, Sir. However, accor-
ding 10 the revised allocation, U.P, Siate
would get only 1685 tractors agalnst their
1968 69 requirements.
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(b) Durlng 1967-68, It was decided to
Import only 2,00 traciors; whereas during
1968-69, 15,500 tractors were to be imported.
It would thue be observed that the allotment
made to the U P, Staie was not in propor-
tlon to the Increase In imports during 1968-69
as against 1967 638,

(c) During 1967-68, nmo allotment of
tractors was made to the M P, State, During
1968-69, the allotment was for 825 tractors,

(d) It was decided to import and distri-
bute iractors through the Agro-Industries
Corporatlons set up in the wvarious States.
Since no  Agro-Indusirles Corporatlon was
set up in the M. P. Siate during 1967-68,
no allotment of tractors could be made 10
that Brate,

Name of State

Governments

1,600
12,000

1. Madhya Pradesh
2, Uttar Pradesh

It would thus be observed that both the
relatlve demands and the area under high
yielding varieties were comparailvely very
low in M P. than U P. State and hence
smaller allotment of tractors, However,
allotment of a substantially large number of
tractors to the State against its requirement
for 1969-70 1s under consldcration of the
Government,

Delay In disbursement of Money
Order from Ram Nagar
Post Office District
Champaran

9650, SHRI1 KOLAI BIRUA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state

(o) whether It is a fact 2 money order
was sent from Ram Nagar Post Office

VAISAKHA 24, 1892 (SAKA)
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Dering 1968-69, the allotment was made

after taking into consideration the following
factors :—

(1) Relailve demands reglstered by
State Agro-Industries Corporatlons,
State Governments, Union Terrfto-

ries, cic,

(ii) Acreage of high-ylelding varletles
in the respective States and Union
Territorles,

(ill) Existing populatlon of tractors in
the States and Unfon Tertitories,

(iv) Tractors already allotted 1o the

respective Srares,

The relative demands of tractors and the
area under high yielding wvarictles in ihese
two States were as under ; —

Acreage of high-
yiclding varieties
(in *000 acres)

3318
4,179

distrlct Champaran, Bihar to Smt. Shant
Kui, Village Pundrasall Post Office Ghagri
district Singbbhum, Bihar on the 20th June,
1967 but the same has oot so far bee distri«
buted to the reciplent nor has it been sent
back to the remltter so far;

(b) If so, whether this matter was also
referred to the Minister on the 1st May, 1969
in reply to which he had Informed that
investlgation will be held ; and

(c) If so, whether the matter has siill r.ot
been decided nor the money pald either 1o
the remitter or to the person for whom it
was meant ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHLR SINGH ) 1 (a) Yes, Moncy
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order No. 1719 was Issued from Ram Nagar
Post Office on 20-6-67. It was lost In transit
and on receipt of a complaint from the
remitter in Jin.,, 1969 a dupalicate money
order was issued after enquiry on 15-6 69, It
was paid on 23-7-69,

(b) Yes, Sir. A referenc: was recelved
from the Hon. Member on Ist May, 1969 and
it was acknowledged on 6-5-69 A final reply
Indicatlng that a duplicate Money order had
been issued and was also sent on 22.8-69,

(c) Does not arise.
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Problem of Supply of Fish in
Greater Caleutta

9653. SHRI SAMAR GUHA : Wil
the Minlster of FOO AND AGRICUL-
TURE be pleased to staie 3

(a whether the problem of supply of
fish has become acute in West Brngal, parii-
cularly in Greater Culcutta arcas ;

(b) if <o, whether Government will take
stepes to tackle the problems in consu'tation
with the fishery owners and other lishery
holders whose fisherles have been cither ille-
gally occupicd or looted ;

(c) If not, what steps will b= taken to
Improve cultivarion of fish and expansion of
Government owned (lsheries ;

(d) whether fresh efforts will be made
for getiing supplles of fish for West Be-gal
from other paris of India as well as FEast
Pakistan ; and

(e¢) whether Government will make rene-
wed effort for developing coastal, estuary
and decp sea fishing proiects which have
been neglected or mis-handled durlng last
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United Front Rule desplte assured assistance
by the Central Government, and if so, the
details about the steps in these regards ?

THE MINISTER OF STATE IN THE
MINISTRY OF FO.D, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDL) : (a) and (c). The supply of
fish in West Benzal has been considerably
short of the esiimated demand since 1965
when Imports from East Pakistan were dis-
contlnued, An assessmznt of recent trends In
fish culture in the State and the position of
supplies is heing made with a view to deter-
mining sultable action, Information on the
subject will be placed on the table of the
Sabha,

(d) Supplics of fish In West Bengal
arc reccived from several other Siales but
the quantum of supplics depends primari'y
on avaijubility. Several measures are  being
taken under the Fourth Five Yecar Plan (o
develop fisherics in the country for which a
provision of Rs. 86,31 crores has been earm-
arked, In Wosi Bangal itself, apart from the
programmes of fisheries duvelopment inclu-
ded in the State’s Founth Five Year Plan,
experimental work is In progress in conne-
ction with a pilot schume of the Central
Government for fish culture in reclaimed
brack ish water swamps, for which a provi-
sion of Rs 50 lakhs has been earmarked in
the Fourth Five Year Pian, If the scheme is
succcssful it will lead 1o additivnal fish
production by bringing the vast expense of
the new derelict swamps of the Sunderbans
Into economic production. So far as import
from East Pakistan is concerned, the posi-
tion Is that the Government of India had
unflaterally lificd the ban on trade with
Pakistan in May, 1966 and there have been
continuing efforts to persuade the Gowvern-
ment of Pakistan to resume trade relations,
Import of fish from Fast Pakistan is not
practicable until the Government of Pakistan
agree to lift their ban on trade with the
India.

(e) The scheme for coastal fishing and
provision of harbours for mechanised boats
will be reviewed a vicw to determining suit-
able actfon, So far as development of estua-
rine fishing Is concerncd, no  provision has
heen made in the Fcurth Plan except for
contlnuatlon of exploratery flhsing opera-
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tlons In the Sunderbans estuarles, Thils work
will be continued, In regard 1o deep sea
fishing no provislon has been made in the
State Plan, Survey of decp sea grounds fin
the By of Bzngal will, ho wever, be taken
up shortly under a Central scheme,

Safcguards (o Share-Croppers in West
Bengal

9654. SHRI SAMAR GUHA : Wil
the Minlster of FOOD AND AGRICUL-
TURE be plcased to state :

(a) whether during the United Front
Ru'e In West Bengal innumerable dlsputes
arose between the share croppers and the
land owners ;

(b) whether sharc-croprers in  many
cases denled the legal land owrers of thelr
due shargs ;

© (¢) ifso, the facis and [lgures about
such dispures ;

(d) whether Government will take
lepal and prompt measures to safcguard the
interest of the share-cioppers as well as
of those lower middle class and middle. class
land owners whose livelihood depends on
the earnings from the lands under their
legal ownership ; und

the matter and
theres

(¢) the details about
the steps taken by Government
about 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVFLOPMENT AND
COOPERATION (SHRI AIINASAHIB
SHINDE) : (a) In slew of innumerable
dispu'es between share-croppers and land-
owners, pending finalisation of proposals
for safeguarding ihe interests of share-crop-
pers in West Benpal, thelr eviction was
stayed by promulgation of an ordinance in
June, 1969. The provision of the Ordinance
were subsequently replaced by an Act of 1he
State Legislature,

(b) and (c). Detalicd Information rce
garding the disputes belween the share-crop-
pers and  Jandowners  In  respect of dellvery
of the share of the produce Is not avail-
able.
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(d) and (e). Propossls are under consl-
deration for safeguarding the interests of
share-croppers having due regard to the
problems of small landowners,

Compcensation to Farmers whose lands
were  forcibly  occured in West
Bengal

9655. SHRI SAMAR GUHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to siate ;

(a) whether Government have taken
any decision In regard to pay compensation
1o the legal owners of land, particularly
belonglng to lower middle class and middle
class cultivators, whose lands have been
forcibly occupied by others and whose due
and legal share of last harvests denied
by the share croppers or forcible occu-
piers,

(b) whether till such disputesare re-
solved quantum of levvy fixed will be reduc-
ed In cases of those cultivators whose har-

vests have been forclbly looted or
legal shares denied by the share croppers ;
and

(¢) If so, Government policy finally
arrived at or will be arrlved at regarding the
tssues raisced In the question and particularly
about the compensation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (&) to (c). Problems relating
to forcible occupation of land are engaging
the atiention of the Government,

Delay In delivery of Dak in Delhl and
other places

9656. SHRI LOBD PRABHU : Will
the Minister of INFOMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer 1o the letter of
Shri Hardeep Singh Chaudry in the H: ndu-
stan Times of the 3ist March, 1970 and

slate 3

(a) whether any Inguiry has been made
as to why a letter took seven days to travel
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from one part of Jangpura Colony of Delhl
to another ;

(b) since this complaint Is general about
the delivery of letters, whether Government
propose 1o order a speclal Inquiry in the
system of working In the Delhi Circle ;
and

(c) slnce letters are also delayed in
other parts of the country, whether it Is not
necessary to have a check by Thigher
officers at all levels on a perlodlc basis in
this regard to avoid delays In delivery of
dak 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) ; (a) Yes, The
enquiries made however were not successful
as the complaint was not able to produce
the envelope which s stated to have bzen

delayed,

(b)Y This Is not considered necessary
as provision alrcady exists for the delivery
arrangements being checked from  time
to time, When complaints are rccelved,
remedial measures are taken to the exlent
practicable.

(c) Checks by higher officers are
prescribed even now in the rules and are
belng carrled out,

Opening of Shops In Indira Market,
Delhi after Normal Working Hours

9657. SHRI JUGAL MONDAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Question
No. 5255 on the 28th August, 1969
regarding opening of shops in Indira
Market, D:lhl afier the normal working
hours and state :

(a) whether this letter was lssued to
a resident of Indira Market, Delhl on his
representation to the Minister of Labour ;
and

(b) whether It Is a fact that the shops
of frult and vegetable merchants are never
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closed at 830 P, M. and how many
prosecutions have b:en launched against the
fruit m:rchants of Indira Market from the
Ist S:ptembzr, 1969 1o the 30th April, 1970
and agiinst  shopkeepers of  Shop
No. 49,50,55,66,67,68,80 who are open
twenty-four hours ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) 1 (a) In the absence of detalls,
the Delhi Administration is sald to be not
aware of any such letter.

(b) No. However, when a customer Is
attended to at the time of the closing hour,
15 minutes” grace period Is permitted,

During the period 1,9.69 to 30.4.70, 53
prosecutions were filed agalnst fruit and
vegctable merchants of  Indira Market.
Repeated  visits by Inspectors of Delhi
Administration to Indira  Market have
revealed that out of the Shops mentloned,
Only shop No. 50 worked after the closing
hour and the employer was proseculed
under the Delhi Shops and Eastablishments
Act,

Telephone link between Madhwa pur

Madhubani
9658, SHRI BHOGENDRA JHA :
Will the Minister of INFORMATION

AND BROADCASTING AND COM-
MUNICATIONS be pleased 1o statc 1

(a) whether it Is a fact that Madhawa
pur (Darbhanga, Bihar) Is Is a block and
Police Siation in  Madhubanl  Sub-divislon
of Bihar which is proposed to be a separate
District ;

(b) whether Madhwapur Is linked by
telephone 1o Shamarhi and not 1o
Madhubanl ;

(c) If so, whether it Is proposed to link
Madhubani via Bznipatti with Madhwapur ;
and

(d) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINIST.Y OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH)1 (a) Madhwapur
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with a Police
Sub-divislon of

Is a Block Headquarter
station In Madhubani
Bihar.

(b) Yes.
(e) No.

(d) Connecilng Madhwapur to
Madhubanl is much more unremunerative
than connecting It to Sitamarhi which fiself
Iovolves substantial loss (o the Department.

Public Call Offices in Darbhanga District

9659, SHRI BHOGENDRA JHA
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o state whether Shahar-
ghat, Babu Bardu, Loukaha, Baburl and
Singla in (Daibhanga District) Bihar, are
going to have public call (telephone) offi-
ces 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PRRTMENT OF COMMUNICATIONS
(SHRi SHER SINGH) 1 The proposal to
open Public Cail Offices at Babu-Baburi
and Laukha have been examined and found
to be unremunerative. The less In  these
cases cannot! be condoned according to the
existing policy. Pubilc Cull Offices at these
places can however, be opcned if some
Interested party 1s willing to indemnlfly the
loss to the Depariment,

The proposals to open Public Call
Offices at Shaharghat, Singla and Baburl
are under examination,

Delay in delivery of Money Orders

9660. SHRI BHOGENDRA JHA
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether there is any provislon in the
rules or departmental direciive to ensuce
payment of the amount scot through money
order within any specified time-limlit ; and

(b) if so, whether and In how many
cases aclion has been taken against the viola-
tlon of the same ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No. There
are no provislons or rules for ensuring pay-
ment of M. Os within any specified time
limit, However certain norms have becen
laid down and by and large these are obser-
ved,

(b) In view of the above, the questlon
does not arlse.

Financial Aid for Construction of Pucca

Roads
9661, SHRI1 SITARAM KESRI 1
Will  the Minister of FOOD AND

AGRICULTURE be pleased to staie 1

(8) whether the Bihar  Government
has requested for financial aid for the
construction of pucca roads between villages
and markets where the kisan sell their agri-
cultural produce ; and

(®

to?

if s0, Government’s reaction there-

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVILOPMENT AND
COOPLRATION (SHRI ANNASAHIB
SHINDE) 1 (a) and (b). The Govern-
ment of Bihar have sent schemes for the
development of markets and Sub-markets
in the Kozl Command area at an estimated
cost of Rs, 2900 lukhs to the Central
Government, In addition they have also
sent schemes for the development of Rural
roads linking thise markets, costing
Rs. 42,40 lukhs. Adminisirative approval
for undertaking these schemes under the
Central sector schemes of area development
programme was fssucd In August, 1969,
The S:ate Govi, was also authorised to in-
cur expenditure upto Rs, 50.00 lakhs during
1969-70.

The expenditure incurred by them during
1969-70 will be reimbursed to them during
1970-71 on receipt of the required informa=
tion,

In Aprll, 1970 the State GQGovern-
meot have intimated that thelr requirement
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14, 1970
for 1970-71 for development of markets
would be of the order of Rs. 53.5) lakhs.
Detalls of these have been requested from
the State Government,

In the Fourth Five Year Plan a provi-
slon of Rs, 1.50 crores has already been
made for development and Improvement
of markets and rural roads in the Kosl
Command area,

Setting up of Seed Farms in States for
Providing improved Seeds

9662, SHRI SITARAM KESRI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state 3

(a) whether any Sced Farm would be
sct up In Bihar ;

(b) whether the Government of Bihar
have submitted proposals In this behalf ;
and

(c) If so, the locatlon of the proposed
Seed Farm 7

THE MINISTIR OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a)to (c). A proposal was
mooted In 1963 to set up a Central State
Farm in Birpur area of Kosi Project in
Bihar but was not pursucd as the financial
provislons in the Fourth Five Year Plan
for Central State Farms were not adequate
enough for a farm being sct up in Bihar in
addition to the commitments already made
for these farms In the various States, The
Bihar Government have recently renewed

their request for setting up a Central State
Farm In Bihar. The proposal is under
consideration.

zigtzy smy & 4y A anfa

9663. =it TadiT Tag meat :
ot g =T
it wiy = fag watfar :

a1 gAML q9r Naraw AT A«
H4Y gg A &' FI7 KT 8

(%) sy ag aw @ fs Rw & fafwea
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(=) afz zf, av qeaeasd) satar &ar
& &

(7) =7 sfrafraasl & fon forear.
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wrar &1 [warea ¥ T4 frar nay g
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famr & qr, garcq wT & o€ § Wi SE
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(=) @Yz (7). ¥& awg 7 35 fasr-
g7 g g€ &1 7 afex owifs emeE &
=9 % difng dear & fasr®d o § &l
w2 T aewel, wadg g qx wist
1T AT & Fg =T Ar @ 0R
=% qaifg w1 geg 9z@ &1 w1 fa=re
TR

(7) ag avar owfag s o @ §
T W |9T qeT 9T W faar @iraar )

Production of Fruits aud Vegetable In
Ladakh

9666, SHRI KUSHOK BAKULA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the measures
being adopted by Government to increase
the production of fruits and wvegetables on
the basls of the successful preliminary
experiments conducted in thls connection in
Ladukh ?

THE MINISTLR OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SIHIRI ANNASAHIB
SHINDE) : The following mecasures are
being adopted by the Jammu and Kashmir
Government for development fruits of and
vegetables In Ladakh :—

(1) Long terms loans at the rate of
Rs. 2000 per acre are being glven
for establishment of orchards,

(2) Establishment of fruit nurserles to

supply the required planting
malterial of the successful varietles.

(3) Provide technical
lying out orchards,
tlon elc,

assistance for
plant protec=

(4) Organlse tours of progressive gro-
wers to other hilly area,

(5) Construction of glass house at
Thicksey Farm for production of
vegetable scedling of sclected varl-
tles for supply to the growers,
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(6) Organisation of a cooperative so-
clety for supply of vegelables
and potatoes to the Defence
Furces,

AT A S, qeg N2 W A 79
WA SRl w1 wUq g
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Increase in area under Soyabean Cultivation

9670. SHRI1 D, N. PATODIA ; Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have taken any
declsion to Increase the ciopping of Soya-
bean ln the country ;

(b) If so, the detalls of the scheme
drawn up ;

(c}) how much extra yleld Is visuallsed ;
and

{dj when the scheme will be Implemen-
ted 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) 1o (d). During 1970-71, Itis pro-
posed to cover an area of about 30,000
hectares under Soyabean cultivation with an
estimated production of 30,000 tonnes, The
supply of certilicd secd of lmproved wvarie-
ties, along with bacterfal culture and mar-
keting arrangements are ensured,

Indian Natlonal Minc Workers Federation
req for impl ion of Coal
Wauge Bourd recommendations

9671. SHRI S, K. TAPURIAH :
SHRI GADILINGANA GOWD:

Wil the Minister of LABOUR AND
REHABILITATION be pleased to state :

;a) whether the Indian National Mine
Workers Federation has urged Government
for full and expeditious Implementaiion of
the Coal Wage Board recommendations; and

(b) the reaction of Government in re-
gard thereto 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). The Indlan Natio-
nal Mines Workers Federation has urged
Government to take urgen! steps for imple-
mentation of the Coal Wage Board’s recom-
mendations regarding introductlon of a
Gratuliyy Scheme, discontinuance of the

MAY 14, 1970
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minimum attendance quallfication under the
Coal Mines Bonus Scheme abolitlon of
the C, R, O. system, The matter was consle
dered at the last Meeting of the Industrial
Committee on Coal Minlng and the positlon
is as follows :

() Gratuity Scheme : Government
have already accepted In principle
the need for a Gratulty Scheme,
The matter involves legislation and
s being processed in consultatiun
with  the  Ministries/Departments
concerned,

(1) Artendance Ponus : The question
of discontinuance of the minlmum
attendance qualificatlon for pays
ment of attendance bonus Is under
consideration In consultation with
the Departments concerned,

(lii) C. R. 0, : The cmployers have

already agreed to the abolltion of

C. R, 0, and the Joint Working

Committee (of the Mining Assocla-

tlons) has been requesied to take

further steps,

As regards the other recommendations of
the Wage Board already accepted by Go-
vernment, the same have been implemented
by 329 colllerles accounting for nearly 789/
of the workmen,

Expenditure on running of Ncw Offices of
P. 1. B. to be opened during
Fourth Five Year
Plan

9672. SHRI ¥V, NARASIMHA RAO :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to the reply glven
In Starred Questlon No, 923 on the %th
April, 1970 regarding P.1.B. offices in back-
ward areas and state the approximate expen-
diture to be incurred on the running of the
new Oftices of the P.[.B, to be opened dur-
Ing the Fourth Five Ycar Plan 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K, GUJRAL) : Rs. 18.50 lakhs
(Rs, 1770 lakhs recurring and Rs. 0.80
lakhs non-recurring) approximately.
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Seminar on Contribultion of
Regional Cinema

9573, SHRI V., NARASIMHA RAO:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state 1

(a) whether a S:minar on the contribu-
tlon of the regional clnema parlicularly
Malayalam clnerma, to the promotion of
beiter standards in the Indlan Film Industry,
has demanded removal of restrictions on the
import of raw films;

(b) whether the Delhi Malayalee Asso-
ciatlon has set up a Swanding Commitlec
headed by the Union Law Minlster to follow
up the Seminar recommendatlons; and

(c) the reaction of Government theres
1o1?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a)and (c). Yes,
Sir. The President of the Kerala Darpan
Society has been requested 1o send concrele
proposals which will be considered when
recclved,

{b) A Standing Committee of the Delhl
Malayalee Assoclation has been set up
which has several members of Parliament on
It including Shri Panapilli Govinda Menon,

Production of Quality Rice in Punjab
and Haryana

9674, SHRI SHRI CHAND GOYAL:
Will the Mialster of FOOD AND AGRI-
CULTURE be pleased to siate :

(a) whether some quality rice produced
In Punjab and Haryana s fit enough for
export to forelgn countries ;

(b) if so, whether it has actually been
exported either 10 and the amount of
foreign exchange earned so far ; and

(c) the steps taken or proposcd to be
takea to focrease the production of such
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quality rice and its expccted production in
1971 1o Punjab and Haryana 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPORATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Superlor basmati
rlce produced in Punjab and Haryana is
being exported. Since November, 1962,
when it was declded to export basmati rice,
these exports have earned foreign exchange
worth about Rs, 648.85 lakhs upto April,
1970,

(c) Rescarch Is golng on to evolve a
variety of Bisma | which would be both high
ylelding and of shorier duration. It Is not
possible to glve at this stage an estimate of
productian of Basmatl in 1971 In Punjab and
Haryana,

Production and Requirement of Rice
for 1970

SHRI SHRI CHAND GOYAL:;

SHRI K, N. PANDEY 1

SHRI ARJUN SINGH
BHADORIA :

9675.

Will the Minlster of FOOD AND
AGRICULTURE be plcased to state 1

(a) the estimated production and
regirement of rlee for the country for the
year [970 ; and

(b) whether there ds any gup to be filled
up, if so, the steps under the conlemplation
of Government to fill the gap and increase
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Firm estimates
of production of rice for 1969-70 would bo
avallable In July-August, 1970, Oa the basis
of qualitative reports about weather and
crop conditions, production of rice during

1969-70 is expected 1o exceed the
last year production of 39.76 milllon
tonoes,
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In the absence of any comprehensive
and scientific survey on consumption and
in view of the fact that the requirements of
rice are elastic to some extent depending on
the availability of rice and other substliute
food-stuffs, their comparative prices, level
of income, population growth, exteat of
urbavisation eic., It Is not possible to frame
a precise quantitative estimate of the
requirements of rice In the country during
1970. In view of the above, It Is difficult
to give a preclse estimate of the likely gap
between production and requiremznt of rice
for 1970, However, Government have
taken a number of measures to increase the
productfon of rice and other foodgralns In
the country with a vilew to achicve self-
sufficiency durlng the Fourth Five Year
Plan perlod, These Include introductfon of
high ylvlding varicties of paddy and other
crops, multiple cropping  programme,
introduction of improved agricultural
practices a=d increased supply of fertillzzrs,
credit etc,

Setting up of Sugar and Rice Milling
Industries in Cooperative Seclor
in Orissa

9676. SHRI D, AMAT 1 Will the
Minister of FOOD AND AGRICULTURE
be pleased to state 3

(a) whether the Orlssa Government have
submitted programme to develop small and
medium Sugar and rice milling and other
industries in the cooperative Sector in Orlssa
durilng 1970-71 and under the Fourth Five
Ycar Plan ;

(b) If so, the deralls thereof and the
extent of Industrial capacity in each industry
to be created in the cosperative sector ;
and

() the Central ald scught therefor ff
any, and Government"s reactlon thoreto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING; 1 (a)
and (b). No specific programme 1o develop
small and mediom sugar and rice milling
and other Industrics in the coop:rative sector
during 1970-71 and under the Fourth Five
Year Plan has been recelved from the Orissa
Government, However, lao the draft Anoual
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Plan for Cooperatlon for 1970-71 as formu-
lated by the Siate Government, recently
received, the following outlays have been
proposed for agro-industries :

(Rs. In lakhs)

(1) Additional share capital
contribution  to  Bargarh
Cuooperatlve Sugar Factory 7.00

(1i) Modernisation of existing
rice mills 200

(iil) Setting up af ofl expeller 0,20

(c) Does not arlse at thls stage In the
absence of spzcific proposals from the Stata
Government,

Request for Central Assistance to
Orissa for installation of Tube-
wells durlng 1969-70 and
1970-71

9677, SHRI D. AMAT 1 Will the
Minister of FOOD AND AGRICULTURE
be pleased to state §

(a) whether  Orissa Government had
submitted any schemes and sought financial
assistance for installing tubewells for frris
gation and other purposes in Orissa during
1969-70 and 1970-71 ; and

(b) if so, the d:talls thereof and Gov:ro-
ment's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) and (b), No scheme has
been received from Orissa Government scek-
Ing financial assistance for installing tube-
wells for frrigation and other purposes.
However, durlng the year 1969-70 an addlil-
onal amount of Rs. 135 lakhs (over and
above the outlay approved und r the annual
plan) was allocated to Orissa State for State
Minor Jrrigation Works including tubewells,
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9g ¥ & faww & foqg amw
WIATY ATAT AT

9678, =i iYW FHTM A : F4T WY
war wf 541 gz a3 w1 Fr w0 fF

(%) aar 2a %t qafy ¥ fog 9y 77
¥ AgeT ¥ ey H @Y g7 9 AT K
fama & a0 o F57 F+A@T I917
AT w1 fa=arc d;

(=) afz zi, &Y ag w=x@T F7 A%
T qiaarn;

(m) afz 7Y, at ga gat@a & fan
77 A% STTE4T FIA FT GIHIC 7
faaic g ?

wg, ¢ f, argarfas faew o ag-
T e A vy wE (s -
arfga foed) @ (%) it 78

(=) sz 7 g

(m) =, wfe, agaifas fasm ax
agmfar wearsg (wfa fawn) @ w1
R FTWPY

Dry Farming Scheme

9679. SHRI YASHPAL SINGH
Will the Ministr of FOOD AND
AGRICULTURE be pleased to state 1

(a) whether the scheme of the dry-
farming, about which mention has been
made in the Budget Speech of Prime Minis-
ter, has been finalised;

(b) If so, whether a copy ther=of would
be placed on the Table ; and

(c) the names of the districts selccted
for the introductlon of dry Farming in
1970 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b)

Does not arise,

(¢) The selectlon of areas will take
place in consultation with the Siates after
the Scheme Is sanctioned,

fagrz afes & yrw 1 A wd-
wifcaf ot sfaad dnfagfe

9680. *ff TrRTAA T AEAY: F77 gAA
9T THITW HIT §AT KA 47 AT N
FI KT fF :

(%) aar gz a9 & & @emrt Far @
faaw ¥ #1 ang fanifa &1 af @;

(=) afz g, ar sasr @y v g;

() #ar ag = ¢ f% fagre afve
§ qiezaweT ¥479 7 guErdr fAgey
IFTT FI% TF q 1< faarm & 50 wd-
Fifeal #1 50 a7 & g #§ wlrad ®q
A darfAge g17 & Arfza 73 §;

(7) afz gi, @t gasr stfweq var §;

(%) #ar azwiT #1 fagre 3% Afw-
F F fasg T wdy wdard sA &
faq w1 :1708) 533 1 §; &%

(=) afz 7§, at ga¥F sar srov § !

HEAT qG1 SHITWM WAT3T HAIT gAT
famn & vrog W) (o) D fag (%)
st gt

(=) ¥7 awwd sdmfig) (9qd
S} sdfal s 1938 3 g7 F fofiw
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aiifs sqarfeal 9t gresd) N afqad
dafagfa &t aig 58 ad §, Twg
sgn ot s fedlw S ol &
sHaifai #1 55 ad & g & aQ
T ga S F Fawmfeal w85,
® 91y & a1z, afy Fofaga s @
fea & &, at € A7 w8 1 Aifew
w1 qaifqaw fem ar asar g1 faw
sHT0 7 30 a9 #) ¥gF 8ar ¢ W
& g1, 38% amy &1 N qAdaw fem
w1 a%ar g W17 37 @19 gda &1 Afew
T Fav-fraw faar ar gsar 2

(1) S Agr

() fagT @6= & Fa= 18 Fo=-
feat ®1 3an fAage sva & Aifem add
feg g § 1 9gia 30 39 #Y wgs Far
qd s A g1 wF auw wfewd J
Qg 41 AGHG GHW 97 31 IA%! {AA-
gy § 52g 49r

(%) @ agh

(%) fraai zror wzw ofE|d 1
gl &7 go & 7 Afew A &7 T
IECEEIEELCENE SRR LI
af gad ssv wgEfd sifasrd 8
A0 AFqAZ AT WE Al T Aa@r A
aFT § |

Reconstituiion of Regional Post and
Telegraph Advisory Committee for
Bihar Circle

9681, SHRI RAMAVTAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND CNMMUNICA-
TIONS be pleased 1o state :

(a) whether the Regional Post and
Telegraph Advisory Commiitee for Bihar
Circle has been reconstituted;
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(b) if so, the names of new members
from the Members of Parliament;

(c) the princlple for its nominations;
and

(d) the reasons for non-holding the
meeting of the Posts and Telegraph Advisory
Committee and the date of its last meeting ?

THE MINISTER OF STATE IN THE
MINISTRY OF THE INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (3) Yes.

(b) 1. SHRI Kilal Birua, M P,
2. Shri Ishwar Marandi. M.P.
3, Shri AP, Sharma, M.P,

(¢) The consideratlons governing the
nomination of Members of Parliament,
which are made by the Minister of Parlia-
mentary Affairs, are that representation of
Mcembers of Parliament on  commiitees,
councils, boards etc. Is as cvenly and widely
distributed as possible and that Members
are placed on wvarious bodies, with due
regard 1o their membzrship of other bodles,
their qualifications, background, experience
and aptitude,

(d) The meetings of the Rcglonal P&T
Advisory Committee for Bihar Circle are
being held regularly. The last meeling was
held on 19-11-69 and the next meeilng is
scheduled to be held on June 8, 1970,

frart & vra gmow W gl
# uiw fowz

9682. st WATAT WTW : FAT GAAT
&qT YA A1 AL A g5 qqA - w
EXETCRT N

(%) i grwrz feardt & exaerar
¥t wa garaa  agfa ¥ o 0%
fesz a1 §T & wearg 9T fawT w4,
qNT
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(@) afe 4, @ o sar Fr § o

AT AYT THIWW WATHG AT AL
faam & vom ot (ot D12 Tag) @ (F)
Nz (@). g7 ge7 92 =% feaz merg-
wre afafe 3 @ arx faa fear ar,
afea gaw fawfa 78 411

faewt # ww s gru fauifea
wfaw} &) ;gaaw aygd

9683, it WigaT wIW : FAT MW
grafa 74Y qg qa@ N T HA
f :

(%) %a1 =5 stay 7 faeed & Efaw
AN FA ary afawl 8 aqd faaifa
%1 & &z afz gr, a1 afafza =g faad)
faaifea £ nf §; &t

(=) afe ag), av sar aTF #1 faan
feeadt # wfas) € sgaan agd wfafza
5wy fauifra s 1

L4

ww aqr grata &5 (s o @l
am) : (%) sgaan sy wiafaam, 1948
& gadd sq-wuT G491 § A9 AT UI-
w3 ¥ Fedg gewT agr fZEE smad
gru aAgw agdel fwifa/qafea
& &t nf @ WY gTFd yAgAi H afg-
gfaa M s af g

(@) mawmz &1 N seg A
g

aygatfaw faera siaew &

s fawra

9684, «it ¥%AT g : w1 WG
uqr gfa &4 ag 7317 T w T s :
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(%) sar mgzifaw fasrg FEwa
& wadta 29 ¥ gg faa &1 7gq fawra
& faqg g mar @ sk ofz @i, &t I°%
am &7 § AY 39 faaf & f&r wig o
fasra 14l #71 safTr sa1 & Wi ard aq
Frow 5 9T ; &l

(=) 7ar ¥ F19 g2 92W & 97 fadr
#1T FRwEe § 1AL, YA, FEATA-
93, iz W7 fasige & A & N wew
feu Jigd, aYT afy gi, aY 99 agels w1
AW FqT R ARP T G FINGH AIGH
fawd srdar

wry, gfw, aguifae fawm o wg-
wifiar seareg § gaAst (4 e ofw):
(%) =it 7gh

(=) =z7 4@ 33ar

A- L. R. Broadcaston Indianlisation,
Secularism, ete.
9685. SHRI BAL RAJ MADHOK :

Will the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o state @

(b} whether It s a fact that a number
of talks and discusslons have been broaicast
by all India Radlo regarding Government
view on Secularism, Indlanisation end con-
nected maiters ;

(b) whether it Is also a fact that these
subjects are belng discussed all over the
country and there is a nced for presenting
different vicw points on them before the
people through All india Radio also ; and

(c) Il so, the reosons for which All India
Radio adopled a partisan attitude In thils
maitter 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) i (a) Programmes
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to project divergent views on such topics are
arranged by All Indla Radi»,

(b) Yes, Sir,

(c) All India Radlo has not adopled a
partlsan attitude In this matier.

Research on growing of High yielding
variety of wheat like Kalyan, Sona
and Triple-dwarf on sand dunes
9686, SHRI DEVENDER SINGH
GARCHA Wil the Minlster of
FOOD AND AGRICULTURE be pleassd

lo siate :

(o) whether ft is fact that the Regional
Soil and Waler Management Pilot Project
launched with the technical collakoration of
USAID a year ago has successfully demons-
trated that it s possible to grow high
ylelding varitles of wheat like Kalyan, Sona
and Triple-dwarfl on sand dunes ;

(b) if so, the detals thereof ;

(c) the area likely to be covered under
the project and the number of farmers likely
to be benefited by this ; and

(d) the details of the experts, michinery
aquipment made availabl: by USAID ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUMNITY DEVELOPMENT AND
COORPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Demonstrations
were succesfully conducted for growing high
yielding varleties of wheat on sand dun2s in
Patiala District under the Punjab Regional
Soil and Water Management Pilot Project
with Sprinkler Irrigation,

(b) The Sprinkler irrigation demonstras
tion were conducted on two farms—6} acres
in one case and 10 acres in another during
this rabl season. The sprinkler system were
used 1o irrigate dune land which are
oo steep and sandy for convedilonal
frrigatlon methods, The crop growth
was  good, However, since the
harvesting of the crop has just teen done
exact yleld infermation Is not  yet avail-
able.
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(c) The area under this Reglonal Pilot
Project likely to be benefited Is 11,463 acres
of crop land. The number of farmers In
the Project arca who are likely to be bene-
fitted by thz Project Is 1,245,

(d) PFour USAID Experts are working
on this Project. USAID have also supplizd
the followlng equipments to this Project —

1. Tractor (Escort 47w) One
2 Tractor (Escort 37) One
3. Super Levellor One
4, Blade Terracer One
5. Mold board Plough One
6. Disc Plough One
7. Disc. Harrow One
8. Sceder cum fertilizer
attachment One
9. Tiller One
10. Ripper Qne
11. Scraper Two
12, Sprinkler system One

Expansion of AIR Station, Ladakh

9587, SHRI KUSHOK BAKULA 1
Will the Minister of INFORMATION AND
NROADCASTING AND COMMUNICA-
TIONS be pleased to state :

fa) the detalls of the programme broad-
cast regularly by the A.ILR, Ladakh Unit
to counteract the false propaganda broadcast
by the P:king Radio through the medium of
the language used in Ladakh and its adjoin-
Ing areas;

(b) whether Government propse to
expand the said Unit so as to make it more
effezilve in the Kashmir Stare ltself Instead
of preparing relay records for that Unlt in
Delhi; and

(c) if so the details thereof ?

THE MINISTTR OF STATE IN THE
MINISTRY OF INFORMATION AND
PROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) to (c). Radlo
Kashmir, Srlngar, brozdcast daily a pro-
gramme of 1 hour and 25 minutes duration
In Badhi for listeners in Ladakh and the
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adjoining areas, The programme consists of
Dews-commentarics, talks, music, documen-
taries and newsrcsls, The programme Is
produced by a unit in Delhl and It air-
freights it daily to Srinagar, Work in
connection with the seiting up of a radio
statlon at Leh s already in progress and
when the station starts functioning the pro-
grammes for listeners in Ladakh and {ts
nelghbourhood will be Increased consi-
derably,

Ban on Collective Bargaining

9688. SHRI N, SHIVAPPA :
SHRI G.Y. KRISHNAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state 3

(a) whether there is any proposal under
Govenment's consideration to ban the right
of collectlve bargaining as a whole in all
the ficld; and

VAISAKHA 24, 1892 (SAKA)
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(b) Ir so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA) : (a) No.

(b) Does not arise.

Number of BroadcaSiing Stations In Indin

9689, SHRI ARJUN SINGH BHADO.
RIA : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS he pleased to state
the number and locatlon of Broadcasting
Stations in India at Present 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(BHRI I. K. GUJRAL) : A statament is
placed on Tuble of the House,

Number and locatlon of Broadcastlng Siations In India (as on 1,5.1970)

. Agartala
. Ahmedabad/Baroda
Aijal

A jmer
Allahabad
. Bangalore
Bhadravati
. Bhagalpur
Bhuj

10. Bombay
11, Bhopal
12. Bikaner
13, Calcutia
14, Calicut
15, Chandigarh
16, Coimbuatore
17, Cuddapah
18, Cunack
19, Delhl

20. Dharwar
21. Dibrugarh
22. Gauhatl
23, Gulbarga
24, Gwallor
25, Hyderabad
26, Imphal
27. Indore

28, Jabalpur
29, Jaipur

30, Jammu
31. Jeypore
32, Jodhpur
33, Jullundur

R PN

34, Kanpur

35. Kohima
36, Kurseong
37. Lucknow
38, Madras

39. Mathura
40, Nagpur

41, Panaji (Goa)
42. Parbhani
43, Pasighat
44, Paina

45, Pondicherry
46. Poona

47, Port Blair
48, Raipur

49, Rajkot

50. Rampur
51. Ranchi

52. Sambalpur
53. Sangll

54, Shillong
55. Siliguwri

56, Simla

57, Srlvagar
58, Tez

59, Trichirapalll
60, Tirunelvell
61, Trichur

62, Trivandrum
63, Udalpur
64. Varanasi
65, Vijaywada
66. Visakbapatoam
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Issue of Press Release in Hindi

9690. SHRI ARJUN SINGH
BHADORIA1 Will the Minisier of INFOR-
MATION AND B OADCASTING AND
COMMURNICATIONS be pleascd Lo state :

(a) the number of Press Release given 1o
the Press Information Bureau during 1969-70
for issue ;

(b) the uumber out of
were in English and Hindl
and

those which
separately ;

(¢) the time by which all the press
releases are likely to be prepared in Hindi
and the progress, so far, made in this
connection 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) 53.369

(b) English : 11,274
Hindi 5,567

(c¢) Elforts are being made to origlnate
more releases In Hindi, but thecir simulta-
peous isssue In both  English and  Hindi
languages would be possible only after all
Ministries; Departments of the Government
of India start providing hasic materlal in
English and Hindi simultaneously.

Establishment of more General Forms
During Fourth Plan

9692. SHRI ARJUN SINGH
BHADORIA : Will the Minister of FOOD
AND AGRICULTURE be pleased 10

slate

(a) whether Government are opposed
to establishment of more general farms
during the Fourth Plan ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNIIY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) and (b). An agrecment
was cntered into with the U, 8.8 R.
Government in 1966 for setting up five
Central State Farms for which they are
giving equipment free of charge, Three of
these farms have abeady bcen set up at
Jharsuguda (Orissa), Hissar (Haryanc) and
Raichur (Mysore). The remaining two farms
will be set up in Jullundur District in
Punjab and Cannanore District in Kerala,
Lands for these farms have been localed
but the State Governmenis have not yet
glevn possescion of these lands.,

It has also bcen decided to seet up a
small faim in the Mizo Hills Distrlct s a

purely developmental effort, in a tribal
and backwaid area,
Apart from these farms, It §s not

proposed to sct up any more Central S.ate
Farms duriog the Fourth Plan, Financial
provision in the Fourth Flve Year Plan is
just enough for these Tirms and would not
permit of any more farms being set wp in
the Fourth Plan Period, at the cost of the
Central Gowvernment, nor Is it posstble to
get equipment from USSR free of charge for
more (han § farms,

Legal Protection to Licensed Railway
Poiters and Vendors

9093, SHRI CHANDRIKA PRASAD:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state 3

(@) whether it Is a fact that a legal
Protection under the labour laws s being
provided to the licensed rallway porters
and vendors, il vo, whal cxtent } and

(b) how many viclimised railway
porters and wvendors  have so  far been
provlded this protection 7

THE MINISTLR OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) There is no specific Labour
Act regulating the working conditions of
licensed  rallway porters and vendors,
Licensed poriers are generally self employed,
Where, however, a porter or a vendor Is
an emoloyce of the Railways, hs is entliled
1o prolection under the Labour Laws,
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(b) No Information is avallable on the
subject,

Implementation of Recommendations of
Study Team for Railway Porters and
Vendors

9694, SIIRI CHANDRIKA PRASAD:
Wiill the Minister of LABOUR AND
REHABILITATION be pleased to state 3

(a) whether the recommendations of the
Study Team for Licensed Railway Porters
and Vendors have been considered by
Government

(b) if so, how many of them have been
accepted and implemented ;

(c) wheiher the Study Tecam had
recommended the recognltion of the Rallway
Licensed Porters and Vendors Union ;
and

(d) if so, how far this recommendation
has becn implcmented ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (9) and (b). The recommenda-
tions of the Suly Group have been under
the consideration of the Gowvernment for
some time, Out of +9 recommendations made
by the Study Group, 43 have been accepied
and orders have been Issued for their
implementation.

(c) and (d). Yes. The recommendation
Is under examinatlon.

Wfage wugdd aer y-enfaal &
= wawTl W R &F
%} cgaEdy

9695. Nt wrag g@rz: I uW
aqt grafy W g T3 & FO oL
fs:

(%) a1 ¥fage gz aar sp-ear-
faai & At 7a%31 N X v@ Wk IR
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fedi #1 v w77 & foq F=hg wTwrC
saa fedl Uy FIFZ QU U  wuar
fasr €17 9T §1% Agrafastn vz fEmar
T & wgar 815 g sqaeqr ) af 2

(@) afz gt, 3 gesr st qar §
ik

(m) afz agY, oY ¥ aar Freq § ?

wR aq1 graia wA (N dto w-
&) ¢ (F) & (7). afez gwar 0wy
ar @ & At |Ed ® AT v wm &
A

et e fgedt ¥ ardt
LA

9696. il MIF 9WT : FI1 g
aar s A g oA 2z qTd )
g w0 [ 39% 1o §F adly gl
fedtow & g ad 2z & 2@®)T 2rg-
W aFifad @ & 17 F107 § 7

AN AT FALA WA 1 HAwrT
fawa & Tw At (s B fag) ¢ -
w7 faZfasiF af=  ar faerare g
At 3 I 5‘3 qI3H|T HE‘]’ I aar |
wew fedt a¥s ar fa & @9 gfaz
g1ar 8 1 faziz, ==q a0, uwegm, 391
9k AT 9A® gF) AT faee, araf,
drvaiz T faat ) fdfasrsi
faeDl ® gwitra w@ B frarmg & af
g1 9ma g¥=, amad o¥v REviarr )
fadfasra &) 29 & gsifoa @ @
facia mga ;i & foar o 1w
* ua g geel At sl & fgd &
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fadfawd g feafs @ wwx
—

(i) fagre a¥s—za ads ¥ oot aF
@7 deww swifaa Ry §
Y Fre-ats wdAT § o
deww & fasa A 1 GeEAr
¢

(i) wem smw wEF—anft aF fad-
foan & 2 &eww gwifga go g
HU¥ HEFIW & g4, 1970 F®
g IR A FEAEAT |

(i) voea a%s— Wt aF Tw
gra a oo fadifas & g
geror s § e 9
®AA & WA A Hewrwr &
wwifga &7 @9 1 aoaraar 21
fameausz fagea &1 4 §9
BT @t af 4h

(v) 30T 9qq @F®—77 GFF A
aft aF 1T qegwrm fawd §
g% 9, 1970 %1 GEFIT WY
mifas &1

(v) doa asa—feagi= @ a5
7 faZfa®r & sgaz ®1 ¥4 g9
#fom 21 wa: 92 gesun %
wEAT ¥ §F @ag qaar ¢ 1970
af & YT @F IFTT 1 5
wrar Ay |

(v) faseit faar—ea 3 &1 fA3-
fasr &1 vl a5 oF & e
swifaa gar & 1 gasl ) frafaa
# faesa 819 & 1T gAR deRer
stgui s 17 § fawsa gar
trmsfead qrsg o foar
Tar g AR AmTHY {UT wEAEY F
qTy g & A 9 f
gENEAr g o

MAY 14, 1970

Written Answers 144

(vil) graf famr—sza fas 1 fad-
fasr 1 gqaE-#1d s Wigys
oaE F1 &Y frar mar g ager
depn fasred ¥ oft gy awg
w7 1970 3§ F YA Tak
s#ifag fer I3 21 1 g
g g

(vit) Favarr faon-—fagmsr &
HIAIZ FF 4 BTN QU & I
& 1 9za gEFTW fAwEY iy
§G 74T FA )

shedta wfwana gear 88

9697. =it Wiy WA : W &N
aq gAat® @t ag qa F1 T W
fr :

(%) 71 7g &« 2 f& #a1 q=ATisdlg
wfsmny g&qr 88 & srgsar & Wi (7),
(7) 3tz (3) A oF sfa qee oz @
Y

(=) afz gi, at w7 ; alx
() afz g}, d gad @ Frw § ?

W aqr grafq &N (7 Mo -
aar) : (7) wx (@) . sAddy mm
guz7 ¥ afyguy wdeqr 88 ¥ wads
agsagl #1, faadt ag=yz 6 W afenfea
2, 99-913 25 qasa, 1958 ) @& gAr
FI ¥7 9T IF wfwawa & gearfaq og-
gaga grawy) fagwor & ofifyee & w0 §
<& faar war 41

(m) s AgY F=ar |
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Realisation of E.P.F. Coniributions from
Coal Mines

9698. SHRI G. Y. KRISHNAN;
Will the Minister of LABOUR AND
REHABILITATION  be  pleased 10
slate :

(a) whether It Is a fact that <ome
shortcomings have been found regarding
realisation of Provident Fund contribution
from colllery employees ;

(q) f so, the names of coal mines
against whom certificate  cases have becn
Instituted during 1968, 1969 ; and

involved in cach

(c) the amount
of the certificate

case and the result

cases ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANIJI-
VAYYH): (a) 1o (c). The administra.
tlon of the Coal Mincs Provident Fund is
the concern of the Brard of Trustees, Coal
Mines Provident Fund, sct up under the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948, and Is not the direct
concern of the Central Government, The
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Number of new cooperative sugar
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information is being collected from the
Coal Mines Provident Fund Organisation
and will be iaid on the Table of the
House.

Setting up of Sugar Mills in Cooperative
Sector

699, SHRI HIMATSINGKA : Wil
the Minister of FOOD AND AGRICUL-
TURE be plcased to state :

(a) the number of sugar mills to be
set up In the Coopcrative Ssctor in each
State during 1970-71 ; and

(b) the total production capacity to be
Installed thereby, State-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The number of
new cooperalive sugar factorles expected
to go into production during 1970-7T1 out of
those already licensed together with their
annual sugar pro luction capaclty arc glven
below, State-wise: —

Annual sugar production

State
factories, expected to go capacity involved
into production during
1970.71
(takh tonnes)
1. Maharasira 3 0.46
2. Gujarat 1 0.20
3. Mpysore 2 0135
4, Madhya Pradesh 1 0.09
5. Tamil Nadu 1 orl8
8 1.28
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Seminar held by Indian Labour Law
Society of National Labour Com-
missions’s Recommendation

9700, SHRI HIMATSINGKA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleasd 1o state

(a) whether it Isa fact that a S:minar
was recently convered by the Indian Labour
Law Soclety on the recommendations of the
National Labour Commission; and

(b) if so, the precise nature of observa-
tions and suzgestions made at the Seminar
regarding implem:ntation of the report that
havs com: 1o Government’s notice and the
Government's reaction to each of them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANIJI-
VAYYA): (&) A seminar on ‘Industrial
Relations as envisaged by the Natlonal Com-
mission on Labwur, was organised by the
Labour Law Assoclation, Delhl on 18th
April, 1970,

(b) The precise nature of the observa-
tlons and suggestions made at the S:minar
fs not knowa to Government.

Research on Planis after Introduction of
High-Yiclding Varicties of Food-
Grains

9701. SHRI CHENGALRAYA
NAIDU : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(a) whether it Is afact that the intro-
duction of high-yiclding varicties of food-
grains has brought an Increaslng awarenes
among agricultural sclentists at the U, P,
Agricultural University at Pantnagar of the
need for a dynamic approach 1o research;

(b) If so, whether there is realisation
that there could never bz a wariety of crop
which could hold the ficld permancntiy;

(c) ¥ so  whether this has resulted in
Research Scientists not only turnlng thelr
altentivn mare towiards the geactics of crops
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but also to the architecture and shape of
plants; and

(d) If so, what steps are belng taken to
the problems which have croped up after the
Introduciion of high-yielding wvarieties of
food-grains 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes,

(b) Yes,

(c) Yes,

(d) Intensive researches are belng carried
out in the agricultural universities and Indlan
Councl! of Agricultural Research, particular-
ly wunder the all-India coordinated crop
improvement projects, for solving the pro-
blems that have cropped up, viz, those
pertalning to maturlty, graln quallty re-
sistance to discases, pests, drought, sallnity,
elc,

Report of Study group of Administrative
Reforms Commission on Extension
of Posta] Facilitics to Rural
Arcas

9702, SHRI CHENGALRAYA
NAIDU : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pl=ased to state :

(a) whether It is a fact that a Study
Group of the Administrative Reforms Com-
mission has revealed that the cost of
extension of postal facllitles 1o rural
areas fs  estimated to be rupces
one crore anaually, most of which is a total
loss;

(b) if so, the other points made in the
report regarding the Post Oifices to be set
up or likely to b= set up in the rural aroas;

(<) whether in view of this, Government
propose to have less Post Ofic:s o rural
arcas; and

(d) I pot, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OE COMMUNICATIONS
(SHRI SHER SINGH) ! (a) Yes. The
working group on Posts and Telegraphs of
the Administrative Reforms Commission
have pointed out that the cost of extenslon
of Postal facilitles to rural areas was estl-
mated to be over Rs. 1 crore per annum.
In this connection they have further stated
that extension of postal facilities to rural
areas not only Involves a heavy subsidy
at the Initlal stages but accounts for recurr-
ing losses—though of smaller amounts—
even after the post offlces have been declar-
ed permanent and total loss of such recurr-
Ing nature adds upto a considerable

amount,

(b) Some of the other polnts made in
the report regarding the Post OTices 1o be
opcned or llkely to be opened in the rural
areas are as follows 1—

(i) 1If the present policy of opening
unremunecratlve  Post  Offlces
(with the permlissible limits of
loss ranging from Rs, 500/- 10
2500/-) is to continued, the
molety of the total loss, will be
greater in future,

The present limits of the per-
missible loss In respect of ex-
perimental as well as pcrmanent
rural post offices will need
revislon on a realistic basis,

(i)

The Posts and Telegraphs Depart-
ment should evolve a sultable
procedure for a rellable assess-
ment of the quantum al loss
(i, e. In opening and also in
running the Post Offices).

(i)

In order to cover the losses
that are likely to be substalned
by the Postal Branch in the
immediate future, it may become
necessary to give effect to the
recommendations of the P& T
Tariffs  Enquiry Committee
(1968) in their entirely with a
view to wiping out the existing
loss to a large extent, However,
if even this fails to focrease the

(v)
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Postal revenue to the anticipated
exient, It may become neccessary
for the P&T Department either
to bear the losses or to go be-
yond the recommendations made
by the P&T Tarllfs Enquiry
Committee,

A subsldy must be made from
thc General Revenue to the ex-
tent of 75% of the loss incurred
in openilng and running Post
Oiffces and the remalning 25"
should be made good [from the

™

surplus  generated In  Postal
Operations as a whole,
The Working Group have, however,

admitted that they are aware that purely
commerclal considerations should not app-
ly in the provision of these (i. e. extension
of services in the rural arcas) because some
of them have necessarily to be provided
even at the uncconomic rates so long as
they scrve an essentlal public Interest.
They have also staled that with-drawing
all uneconomlc services including unecono-
mic rural post offices, which for various
reasons cannot be made viable is obviously
an unthinkable course because of the Inco-

venlence it would couse to be general
public.
(c) and (d). The Government do not

conslder it appropriate to deliberalise the
conditlons regarding the opening of Post
Offices in such areas, as the accept now
fs on the dcvelopment of the rural
areas and of the backward reglons,

Grant of Subsistence allowance (o employees
under suspension

9703, SHRI1 SHIVA CHANDRA JHA )
Wil the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that some of
the P& T employees in Bihar circle are
still under suspension by the order of an
officer lower than the appointing authoritles
In connection with the tokea sitilke of
19tb Sepicmber, 1968 ;

(b) whether 1t I3 also a fact that the
Home Minlstry [ |ts order of 3rd March,
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1970 has ordered to revoke the order of
suspension of all the P & T employees ;

(c) whether fc Is also a fact that sub-
sistence allowance of a Central Government
servant under suspension gels an aulomatic
increase by fifty per cent under Fundumen-
tal Rule 53 if the period of suspension Is
prolonged beyond twelve months for reasons
not directly artributab'e 1o the Government
servant ; and

(d) if so, the action taken by the
Director of Telegraphs, Blhar about them,
if no actlon has been taken the rcasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR] SHER SINGH) : (a) No. All the
officials in Biabar Ciicle, who had been
suspended In connectlon wlih the strike were
relnstated, Two of 1hese officials were
subsequently deemed 10 be uader suspension
eonsequent on their conviction by the court
under Scction 4 of the E,.S.M.0. The cases
of these two officlals have again bcen re-
viewed rccently and they have been order to
be reinstated:

(b) Yes. These orders apply to all
Central Govt, employees.

{c) No. An order of the competent
authority to that effect Is necessary. The
percentage prescribed in FR —353 is the
the maximum by which the scbslstence
allowance can be increased if the period of
suspension is  prolonged beyond twelve
months for reasons not directly attributable
to the Government servant. The . subsis.
lenze allowance can be also reduced if the
prolongatlon of the suspenslion Is due to
reasons directly auributable to the Govern-
ment servant,

(d) In the casc of the two competent offi-
clals, referred to in part (a) of the reply, the
subsistence allowance was Incrcased by 50
per cent by the competent authority after
12 months of their suspension,
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Petitions of Employees Suspended Due to
Sept. 19, 1968 Strike Pending with
P& T Board

9704. SHRI SHIVA CHANDRA JHA
will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be plcased to state 1

(a) whether it is a fact that the peti-
tlons of suspended employees (because of
the 1968 September strike) for review are
pending in the P&T Board ; and

{b) if so, how much time the P&T Board
would take to communicate fts dezislons as
per Rule 29 of the Cenwal Service (Control
Classfication and Appeal) Rules, 1965 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH: (1) No. All
the suspended officials have been taken back
to duty,

(b)

Does not arics,

Study on the use of Fertilisers by Food
Corporation of India

9705. SHR! R. K. BIRLA ;
the Minister of FOOD AND
CULTURE be pleascd to state ;

will
AGRI-

(a) whether the Food Corporation of
India has prepared a note on the use of
fertilizers ; and

(b) if so, the dztails thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No 8ir; the Food
Corporation of India has not prepared any
ncte on the use of fertilisers,

(b) Does not arise.

Import of Foodgrains In 1970

9706. SHRI R, K. BIRLA : Wil the
Minlster of FOOD AND AGRICULTURE
be pleased to staie :
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(a) whether It is a fact that Govern-
ment are contemplating to import more
foodgrains during 1970 as compared to that
In 1969 ; and

(b) If so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY  OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE} 1 (a) and (b).
For the year 1970 the Import requirements
have been worked out at about 4 million
tonres, which is more or less of the same
order as 3.9 million tonnes imported in 1969,
The reason for contemplatiag an import of
4 million tonnes In 1970 is that the Govern-
ment desire to add one million tonnes 1o the
buffer stock in 1970,

Telephone Dircctory for Puniab

9707. SHRI RAM KISHAN GUPTA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be plcased to state :

(a) whether it is a fact that 1969
Telephone Directory of Puniab Circle has
not been supplicd to the subscribers of many
Telephone exchanges ;

(b) If so, when the
fssued and circulated ;

Directory was

(c) the name of the Exchanges In which
It has not been supplied so far ; and

(d) the steps taken or proposed to be
tuken for early supply of the Direclory 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Yes, Sir.

The Punjab Circle Telephone, December,
1969 issue, was supplied to the sub:cribers of
large exchanges but the samc has yet to be
supplied in smaller exchanges.

(b) The first instalment of the directory
was circulated in the middie of Jinuary, 1970
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(c) The names of the cxchanges where the
directories have not been supplied so far
are given in the statement laid on the Table
of the House. [Placed in Library. See
No. LT-3514/70]

(d) In all 62000 dircctorles were
required to be supplied by the Printers.
They have supplied 49,730 copies so far and
have promised to complete the supply very
shortly,

qgTar, aFmAEt, SfaEnd aq
wiar # el Jar gt & fag
®! af wdarg
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Enhancement of Superannuation age of
Displaced Persons From East Pakistan

9709. SHRI! DEVEN SEN : WIIl the
Minister of LABOUR AND REHABILITA-
TION be plcased to state 1

(a) whether Government will consider
the desirabllity of extendlng the period of
superannuaiion upto 50 from 5B years In
favour of the East Pakistan displaced
persons who have elther entered Govern-
ment service at an advanced age, or are
still awalilng rehablliiation, or have been
offerd rehabllitation assistance, housing or
otherwlse, at the last leg of thalr service
life and entered into an cngagement with
the Government to comply with the financial
commitments In that behalf ;

(b) 1If so, how Goverament propose io
Implement such a proposltion ; and

(c) if net, the reasons thercfor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (c), It will
not be possible as a matter of policy to lix
a separate superunnuallon age for Eust
Pakistan migrants who have secured employ-
ment with the Government of Indla,

Industrial Estate near Kalkaji Colony,
New Delbl

9710, SHRI DEVEN SEN : Will the
Minlster of LABOUR AND REHABILITA-
TION be plcascd to siate :

(a) whether Government will consider
the  desirabllity of founding an
Industrial Estate in the  viclnlty
of the East Pakistan Displaced
Persons Colony necar Kalkajl, New Delhi
wilth a view to assuring employment oppo-
rtunities 10 the dependents of the setilers of
the colony In new surrounding as a measure
of rehabilitation 1

(b) If so, how Governme¢nt propose to

exccute such a scheme ; and
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(c) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) 1 (a) to (c). No.
The scheme of East Paklstan Displaced
Persons’ Colony ncar Kalkaji, New Delhl,
has been prepared for housing those dis=
placed persons from East Paklstan who have
already been galnfully employed In Delhl
and no provision for employment opporiu-
nitles through Industries to the depcndents
of the settlers of this Colony near Kalkaji
Is consldered necessary, The dependents of
the settlers would be eligible for seeking
employment in the usual manner llke other
citizens,

Extending Age-Limit of entering into
Guvernment Service for Displaced
Persons from East Pakistan

9711, SHRI! DEVFN SEN : Will the
Minister of LABOUR AND REHAB.LITA-
TION be pleased to state 3

(a) whether Government will consider
the desirabillty of extending 45 years® age-
limit for cntrance Into Guovernment service
for a further perlod upto 1980 in favour
of East Pakistan displaced persons in view
of the fact that influx of displaced persons
from East Pakistan is stlil on an! there s
also a large numb.r of such displa ‘ed persons
In India who have been silil awalting
physlical and economic rehabilitation ;

(b) if so, how Government propose to
meel the sitwation ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c). The
following age concesslons in the matter of
employment of new migrants from East
Pakistan into Central Government service
are already avallable upto 31,12.1971 :—

(i) Appointments filled on the results
of Competitive Examinations held
by the Union Public Service
Commission

The age-limit is relaxed upto three years
In excess of normal upper age limit subject
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to the conditlon that a cendidate will not
be allowed to avall of a large number of
chances In respect of recrultment to a service
or group of services than the maximum
under the normal age-limits,

(if) Appoiniments n  covered by

(i) above

The maximum age limlt for entry into
Government service as well as for perma-
nent absorptlon thercin Is relaxed uplo
45 years,

(iii) Displaced perions belerging
Scheduled Castes und  Scheduled
Tribes

The age limlts mentioned In (1) and (li)
above are lurther relaxed by five ycars for
persons belonglng to Scheduled Casts or
Scheduled Tribes both In case of gazetied
and non-guazetted posts In the Central Sere
vice as well as All India Scrvices,

The question of extending the above
concessfons beyond 31.12.1971 will be duly
considered well before that date In the
Ilight of the clicumstances prevailing then,

Grant of Remission of Interest on Instal-
menis of Premium of 1and to Displaced
Persons From East Pakistan in Kalkaji

Colony, New Delhi

9712, SHRI DEVEN SEN : Will the
Mioister of LABOUR AND RAHABI-
LITATION be pleased to state 3

(a) whether Unlon Government will
conslder the deslrabllity of remission of
interest levied on payment of premium of
land in instalments in respect of residen:ial
plots allotted to East Pakistan displaced
persons fn a colony near Kalkaji, New
Delhl In view of the poor paying capacity
of the allottees ;

(b) if so, how Government propose to
implement the proposltion ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
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MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (). The
displaced persons from East Pakistan were
allotted plots in the East Pakistan Displaced
Persons” Colony, Kalkajl, on the terms and
conditlons given In the Press Notes Issued
in January 1966 and August 1967, The con-
cession of a allowlng payments in instalments
essentially  Includes payment of Intcrest,
There Is no scheme of the Government of
Indla under which the payment of Interest
could be remitted,

Working Conditions of Munagers, Assistant
Munagers and Sales Assistants in D. M. S.
Stalls situated in Secretariat and Govern-

ment Depariment

9713. SHRI1 S. M. BANERIJEE 1 Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state 3

(a) whethor it §s a fact that the
Managers, Assistant Managers and Sales
Asslsiants in the milk stalls of D, M. S,
installed n the Secretarlat complex and
other Government Departments are governed
by the Central Secretarlat condlilons of
service ;

(b) whether it Is a fact that these
officlals are marked absent by the M. D.
Os. and A, M, D, Os. In case they happen
to come late by an hour or so or are found
absent for some unavoldable rcasons by
them even though they atiend to their
dutles throughout the day and thelr pay for
that day is deducted ;

(c) If so, the reasons and justification
for doing so contrary to the rules in this
regard ; and

(d) the action Gowvernment propose to
take against the offlcers concerned to
stop these irregular practices 7

THE MINISTER OF STATE IN THB
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Managers and  Sales
Assistants appointed at the All Day Milk
Stalls are not office staff and orders by
Governmen! of India in reipect of Central
Secretariat Staflf are not wholly applicable to
them. As per thelr terms of appointment,
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they are governed in respzct of their gencral
conditions of service by the rules and orders
of the Government of Indla in force from
timz (o time as applicable to the respective
category of employees in the Delhi Milk
- Scheme.

(b) Admilnistrative instructions were
issued by the Delhi Mllk Scheme in March,
1969 for ensuring punctuality in attendance
of Managers, Sales Assistants etc, Late
attendance 1s being regulated In accordance
with these instructlons a copy of which is
laid on th: Table of the House, [Placed in
Library. See No. LT—3515/70]

(c) Does not arise.

(d) Does not arise,

Delay in Instaliation of Transmitters in
Rajkot and Calcutia

9714, SIIRI LORO PRABHU :
SHRI NAVAL KISHORE
SHARMA 1
SHRI D N. PATODIA :
SHRI GADILINGANA

GOWD :
SHRI MUHAMMAD
SHARIFF 3

SHRI R. BARUA 1

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state 1

(a) whether there Is any penalty clause
in the agreement with Yugoslavia and
U,S.8.R. In regard to Installadon of trans-
mitters at Rajkot and Calcuua for delay in
supply of equipment ; and

(b) If not, whether Government, in
future will Inslst on penally clauses to
avold loss from delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K, GUJRAL) : (a) A penalty
clause exists In the Contract signed with
with the Yugoslav firm by DG.S. & D,
However no such clause has been inserted
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in the contract signed at Government with
U.S.S R. for the transmitter at Calcutta,
(b) Duoes not arise,
Siaading Offer of Employment

9715. SHRI LOBO PRABHU
the Minlster of LABOUR AND
LITATION be pleased to state ;

win
REHABI-

(a) what is the expenditure of hls
Ministy on (i) Labour in factorles and
other estab'ishments of more than 20 workers
() Landless labour (iii) Domestic labour,
and (lv) self-employed workers ;

(b) whether the Minlstry has related the
average wages of these different sections of
workers and made its contribution in fevour
of those sections, which are relatively more
deflicient ;

(¢) why the Minlsiry does not plan to
gencralise the *“‘Standing Offer of Employ-
ment” now restricted to o'e expcrimental
area, In order 1o satlsfly the Directive
Principle of Right to Employment | and

(d) why should not the Minlstry stop
further expenditure to workers who receive
an average of 100 per cent more than Land-
less Labour, so that funds are available for
carrying out the S:anding Offcr of Employ-
ment on minimum wages ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA) : (a) The expendliure of the De-
partment of Labour and Employment s not
apportioned on the basls of labour In facto-
ries, landless labour, domestic labour and
self~employed workers,

(b) Does not arise.

() A Pilot Employment Guarantee
Scheme has been sanctloned by the Govern-
ment of Maharashtra to be implemented In
one selected wvillage In each of flve
integrated Area Development Blocks In the
State. Extenslon of such scheme can be
consldered only after experience Is gained
on the basis of results of such pilot experi=
ment over a wide area.

(d) Does not arise,
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Inspection of Factorles

9717. SHRI R. BARUA 1 Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state »

(a) whether it Is a fact that the factory
Inspection Is getting ineffective in the coun-
try due to insufficient numbzr of the person=-
nel employed ;

(b) the total number of facturies which
an Inspector Is supposed to Inspect at present
and what is the fixed quota ; and

(c) whether "Government propose 1o
reorganise the present set up of the Inspecto-
rate keeplng in view the growlng number
of accldents in the industrial units which are
themselves Increasing in number rapidiy 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) : (a) No, Sir.

(b) The Labour Ministers’ Conference
(July 1960) had recommended & norm of 150
factorles per inspector but there Is no fixed
quota.

(c) This is a matter essentially for the
State Goveroments 1o consider as the
Faclories Act, 1948, is administered by them
through the Siate Faciory Inspectorates,
However the National Commission on La-
bour has recommended that the norm of 150
factorles per inspector for determining the
strength  of the Inspectorate should be re-
examined, This is being ¢ nsidered in
consulation with the State Governments and
other Interes's concerned,

Demands of Technical Employees' Unlon
of All India Radio

9718. SHRI YAJNA DATT SHAR-
MA :
SHRI HARDYAL DEVGUN 1

SHRI1 JAL SINGH :

Will the Minlster of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to stale 1

(a) the demands of Techaical Employees’
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Unlons of All India Radlo ;

(b) the demands which have been
accepled by Government ;

(¢) the demands which have not been
accepted by Government together with the
reasons for not accepting them ; and

(d) If no decislon has since been taken
thereon, the reasons therefor and when a
declsion s likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K, GUJRAL) 1 (a) A statement
glving the informatlon |s laid on the Table
of the House. [Placed in library. See
No. LT—3516/70]

(b) to (d). The representation was re-
celved only recently and the various lssucs
ralsed thcrein are under examination, It
wlll take some time more to arrive at decl-
slons,

Government Fxpendiiure on its advertise-
ments in English Dailies during
1968 ¢nd 1969

9719, SHRI VIRENRAKUMAR
SHAH 1 Will the Minister of INFORMA -
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state 1

(a) the criteria followed for the release
of adveriisements in the Indian Press, on
Government account ;

(b) the toial amount spent by Govern-
ment on advertisements in the major English
duilles of the country in 1968 and 1969 ;
and

(c) the amount spcot on advertising In
(l) The Times of India, (ii) The Siatesman,
(ili) The Hindu, (iv) The Hindustan Times
(v) The Patriot, (vi) The National Herald,
and (vil) The Blitz ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS

MAY 14, 1970
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(SHRI I, K, GUJRAL ; (a) The following
criteria are followed while selecting newspa-
pers and periodicals for release of Govern-
ment advertisments ;

(I) Effective circulation (pormally
papers having paid circulation
below 1030 are not uced).

(i) Regularlty in publicatlon (a
perlod of six months of uninter-
rupted publication Is essential),

(ill) Class of readership,

(iv) Adherence to accepled standards
of journallsile ethics,

(vi) Other factors such as production
standards, the languges and areas
intended to be covered within
the avallable funds,

(vl) Advertisement rates which are
considered sultable and accepts
able for Government publiclty
requirements.

Advertlsements are, howcver, withheld
from such dewspapers and periodicals as
indulge In virulent and presistent propaganda
Incitlng communal passions, or preach vio-
lence, or offend socially accepted conventions
of public decency and morals thereby under-
mining the basic natlonal interests.

(b) Expenditure incurred on advertise-
ments released to ‘big English dailies’ j.e,
those with a clrculation of over 50,000 dur-
ing 1968-69 and 1969-70 is glven below ;—

1968-69 Rs. 27,95,885.00
1969-70 (Upto 31st Rs, 22,48,649.00
Dec. 1969)

(c) Informatlon rcgarding the details
of advertisments released to individual news-
papers and the amounts pald to them s
treated as confidentlal as between the Direc-
torate of Adverusing and Visual Publicity
and the individual newspapers,

Iavestigation into shortage of five paise
edabad

stamps in Ahm
9720. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INFORMA-
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TION AND BROADCASTINSG AND
COMMUNICATIONS bz pleased to refer
to the reply given to Unstarred Qiestlon
No. 2673 on the 4th D:zcember, 1969 regard.
Ing the shortage of five pals: stamps in
Ahmedabad and state :

(a) whether the matter has since been
Investigated ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGIH) 1 (a) Yes.

(b) 3 paise stamps were largely used for
posting Registered Newspapers, With the
change In the postal rate of regd, news-
papers. from 3p to S5p wlith effect from
15-5-68 the 3 palse denomination was no lon-
ger required for any other postal rate.  The
printing of this denominailon was stopped
but the quantity alrcady printed was utillsed
with other denominations. Assuch, 2p &
3p stamps were fssued to the public in llcu
of 5 palse stamps,

Impact of P. 1. B. Wall Newspaper on

the People
9721, SHRI VIRENDERAKUMAR
SHAH : Will the Minister of INFOR-

MATION AND BROADCASTING AND
COMMUNICATIONS be pleased 10
state :

(a) whether his Ministry has alrcady
undertaken the task of studying the Impact
of the proj:ct, Press Information Bureau
‘Wall newspaper, on the people ;: and

{b) If so, the details of the findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). As
the publication of the wall newspaper started
only receatly, the ladian Institute of Mass
Communications proposes 1o undertake the
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Impact study after It has bzen in clrculation
for at least a period of six manths,

However, a fleld survey was conducted
amongst the youth (16-30 Yesrs) to find
out their oplnion about its contents, Forty
per cent of those who read It considered the
news given in It as  factual, 13.3 per cent
thought the news was biased, The remaining
46.7 per cent did not offer any opinion.
In additlon, many requests have been
received from all parts of the country asking
for coples of the wall newspaper for
display.

Information regarding P& T Clrcle
for Metropolitan Citles

9722, SHRI DEORAO PATIL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government have collected
the information regarding  Metropolltan
citles of Bumbay, Calcutta, Delhi and
Madras and also for residuary Post and Tele-
graph circles of Maharashtra, West Bengal,
Delhi and Tamil Nadu clrcles ; and

(b) whether Government have examined
on the basis of Traflic and Siaff figures
that the proposals for separate circles for
the Metropolitan cltics, will by viable and
justifted 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE
DEPARTNENT OF COMMUNICATIONS
(SHRI SHER SINGH)1 (a) The infor-
mation Is belng collected,

(b) Does not arlse.
atal Qtear & A /PG & q Al

# ardafae T qeAAN 51
syear

9723, it IguIx qifew @ Fa41 gua
Fqr TFLA AY @A /AT qG IAA ®Y

g ow<h f:
(%) mar dY Qe A wgg
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Central Assistance to Agricultural Colleges
of Madhya Pradesh

9724, SHRIG. C. DIXIT 1 Will the

18, FIqr9Y Mibister of FOOD AND AGRICULTURE
19, F12 TiF be pleased to state :

20, |EAU (a) the amount of Central assistance
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given to  egricultural collcges In Madhya
Pradesh during the last 3 year ;

(b) the number of agricultural colleges
In Madhya Pradesh at present ; and

(c) the percentage of minorlties to whom
admisslon Is given in these colleges 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
CGMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) With the establishment

~of Jawaharlal Nahru Krishi  Vishwa
Vidyalaya in Madhya Pradesh in October,
1964, all the Agiicultural Colleges of the
State became the constituent units of the
Vishwa Vidyalaya, Thercfure, grants were
released to the Vishwa Vidyalaya and not to
the Indlvidual  colleges. The [fullowing
amounts of grants were given 10 the Vishwa
Vidyalaya during the last three years |

1967-68 Rs. 20,00,000

196¥-69 Rs. 20,201,494

1969-70 Rs. 25,95.464
(b) Six.

(c) Required
avallable,

information is not

Steps to increase output of Pulses and
other Commerciul Crops

9725, SHRI DEVINDER SINGH
GARCHA : Wil the Minister of
FOOD AND AGRICULTURE be pleased
to state whether it is a fact that Govern-
ment are not taking adcquate steps to step
up output of pulses and other commerclal
crops ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITIY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINUE) : No, Sir, Number of steps
bave been taken to increase the output of
pulses through the following measures 1—

[i) lotroduction  of  shori-duration

catch crops of pulses for growing
afier khaiil or rabi harvests,
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(1i) Programme for inter-cropplng with
pulses,

(ii1) Introduciion of the use of rhizo-
bium culture,

(iv) Programme for multiplication of
secds of some of the newly evolved
short duration stralns of pulses,

(v) Increased use of fertillsers specially
phosphatic fertilisers,

(vi) Evolving high-yielding and disease
resistant varietles of pulses,

(vii) Effective and economic control
measures against pests and diseases
in pulses.

For Commerclal Crops, Centrally Sponsored
Schemes for export promoiion/import substis
tution have been taken up In almost all  the
poientlal arcas. A tentative  outlay  of
Rs. 14 30 crores has been provided for these
schcmes duting 4th Plan.  An amoun: of
Rs, 2.32 crores is likely to be spent during
1969-70. For 1970-71 an outlay of Rs, 2.75
crores has been provided,

Funds for Dry Farming

9726. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND AGRICULTURE be pleased 1o
stale ;

(a) wether {t Is a fact that only rupees
two crores have been provided for dry
farming when necarly sixty percent of culti-
vated area in India was under dry farming ;

(b) if so, whether Government are
aware that this amount Is iosufficlent as
compared in the area under any farming ;
and

(c) if so, what steps Governm:nl propose
to take to provide adequate funds for dry
farming 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. Sir. Tae provision of



171 Written Answers

Rs 2.00 crores is for implementing the
pilot projecis on dry farmlng during 1970-71,

(b) and (c). This amount would be
adequate for implementing the Pilot Projects
undertaken during 1970-71. However, funds
are already available for minor Irrigation,
soil conscrvation, land development eilc,,
under normal development of agriculture in
In dry areas,

Central Study Team on Gheraos in
West Bengal

1927, SHRI N. SHIVAPPA 1 Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether a Central Study Team has
been sent to Calcutta to collect data on
Gheraos being resorted to by Labour In
West Bengal;

(b) whether the Gheraos have Increased
to an alarming stage In the State during the
recent two months;

(c) what are the findings of the team in
regard to gheraos Impact on production as
also the main motives behind these Gheraos;

and
(d) Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (8) The Governmenmt did not
depute any study team to West Bengal.

(b) Informatlon Is being collected and
will be placed on the Table of the House
after It is reccived,

(c) and (d). Do not arise.

Criteria for allotting Imported Tractors to
Agro-Industrial Corporation of Siates and
thelr distribation to Farmers

9728, SHRI GURCHARAN SINGH 1
Wil the Minister of FOOD AND AGRI-
CULTURE be pleased 10 state :

(a) the criteria of allotting the imported
tractors 1o Agro-Industrial Corporation of
the Swates;
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(b) the criteria of distributing those
tractors among the farmers in ecach Siate;
and

(c) whether there is any Government
priority quota to be allotted by the Siate
Chief Ministers 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) Besidcs the demands inti-
mated by the varlous Siates, the following
factors were taken into conslderation while
making allocations of imporied tractors ;—

(i) Relative demands  reglstered by
State Agro-Industrics Corporatlons,
State Governments, Unlon Terrlto-
rles elc.

(i) Acreage of high-yiclding wvarietles
in the respectlve States and Union
Territories.

(Hi) Existing porulation of tractors in
the States and Urlon Terrliories,

(iv) Tractors already allotted to the
respective Siates,

(b) Different Corporations have adopted
different criteria of distributing §mported
tractors amongst farmers on the bads of
local conditions prevalling,

(c) A quota of 57, of imported tractors
for allotting on priotity basis 1o certain
specilied cateporics has been placed at the
disposal of the State Governments/Agro
Industries Coiporatlons.

Administrative Reforms Commlssion’s
Recommendation Re. creation of P&T
Circles

9729. SHRI DEORAO PATIL 1 Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS bs pleased 1o state :

(a) whether the Administrative Reforms
Commission has recommended that a sepa-
rate PAT Circles for Metropolitan Citles
like Bombay, Calcutta and Madras be
created and separale P & T circles fer the
residual portion of the citles ;
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(b) if so, whether Government have
ccepted the recommendation ; and

(e} If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) 1 (a) Administra-
tive Reforms Commission has not sent any
such recommendaiion so far,

(b) and (c). Do not arlse,
wHat wfaea fafw gnza & sidtg
wrafea, IaT 93w & ghowa
wHarfal $1 dn fean
wTAT
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Editorial of National Herald dated
20th March, 1970 on “*Samachar
Bharati™
9733, SHRI RAMSHEKHAR PRASAD
SINGH :
SHRI RAMAVATAR
SIASTRI :

Will the Minlster of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state o

(a) whether the attention of Governs
ment has been invited to the editorial Cap-
tioned **A News Agency’s Plight'* published
in Daily ** National Heurald™, Delhi of the
20th March, 1970, specially Smachar  Bhar-
ti ; and

(b) If so, the reaction of Gowvcrnment
in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE.
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes,
Sir,

(b) Samachar Bharail is an indepen-
dent news agency. It is primiarily for the
State Governments which are major share-
holders in the Samachar Bharatl 1o decide
the line of action. In so far as the ques-
tion of action to be taken by the Dcpart.
ment of Company Affairs {s concerned, the
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posilion has been laid on the Table of the
House in reply to Lok Sabha Unstarred
Question No. 7314 answered on 23rd Aprll,
1970,

Sirike in Tthad Motor Transport (P) Ltd.,
Delni

9734, SHRI YASHPAL SINGH )
Wil the Mioister of LABOUR AND
REHABILITATION be pleased to stote 1

(a) whether the workers of the Ithad
Motor Transport (P) Company Lid. (V.
Group), Delhi are on strike for the last few
months ;

(b) if so, what are thelr demands ; and

(c) the action being taken to meet
thelr demands ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) to (c). Information fis
being collected and would be laid on the
Table of House after it is received.

Screenlng of Children’s Films in Delhi

9735. SHRI S. C. SAMANTA : Will
the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to siate :

(a) whether the Children’s Film Society
run screenlngs of Children's fllms regularly
in Delhi ;

(b) the average number of children
unescorted by parents who attend these
shows ; and

(c) the reasons for not deploylng
nurses and lady attendants to look after the
unescorted children coming for these shows 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING., AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL)1 (a) Yes, Sir.
Films produced by the Chilldren’s Flim
Society are screened regularly on Sundaya
and holidays at Sapru House, New Delhl,
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(b) The flyure is not avallable as no
such record is kept,

{c) This has not been done because It Is
not considered necessary. No such sugges-
tlon has been made to the Society, In
the audliorium ushers guide the children
with care to their scaty.

Use of Foreign-linked Advertising Agencies
by Government Organisation

9736, SHRI S, C, SAMANTA :

SHRI P. MANDAL :

Wil the Minlster of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased io state :

(a) what are the public undertakings,
statutory bodles and other Government
Organisations still using forelgn-linked adver.
tlsing agencise disreearding the directive
Issued by the D.A.V P, last year and the
agencles banefited by them ;

(b) whether Gwernment have recelved
any letter from the Chalrman of Indla Alr-
lires pleading for 1.A.C. continued patronage
of an American Adverting Agency |

(c) whether the correspondence on
this subject among 1-A.C,, D.A.V.P, and
Burcau of Public Enterprise will be placed
on the Table ; and

(d) whether the managing Director of
this U.S. linked advertising agency was
untill recently with the D.A V.P, 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATION
(SHRI I, K, GUJRAL): (a) According
to informatlon available with the Directorate
of Advertislog and Visual Publicity, the
following publlc wunderiakings, statutory
bodles etc. are utilising the services of partly
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forelgn-owned advertising agencles noted
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agalast eech 1—

S. No. Name Advertlsing Agency
1.  Alr Indla Messers Hindusthan Thompson Assoclates
Ltd.
2, Bharat Heavy Electrical Ltd. -do-
3. Hindustan Machine Tools Ltd. -do-
4, Madras Fertilizers Lid. -do-
5. WNatlonal Mineral D:velopment Corporation .do-
6, Englneering Export Promotlon Councll «do-
7. Textlle Commitiee -do-
8. Colr Board -do-
9. Tea Board «do-
10. Handloom House, Delhl .do-
11, Indlan Alrlines Corporation M/fs Clarlon McCann Advertlsing

Services Lid,

(b) Messers Clarlon-McCann Advertls-
ing Service Lid, had requested the Ministry
of Informatlcn and Broadcasting to grant
them 6 months cxtension to undertake a
review  of thelr agreement with  their

foreign collaborator and place proposals
before  Government  fn keeplng  with
the epirit of the direstive issued hy

them, The Chairman of the I.A C. suggest-
ed that the Agency's request migh be con-
sidered sympathetically, He added that so
far as Indian Alrlines were concerned, they
were takiog sleps to serve a notice of ter-
mination on M/s Clarion Mc-Cann Advertis-
ing Services Ltd. In conformity with the
letter of D.A.V.P.

(¢) It would not be desirable to
place the correspcndence on the Table of
the House,

(d) When the present Managing Direc-
tor of M/s Clarion McCann Advertising
Services Lid, was working with Indian
Oxygen Lid, Calcutta, his services were
oblainnd on loan for appointment as Con-
sultant in D A,V.P. from December 1, 1965,
to November 30, 1966,

Recommendations of Khosla Commi (tee

9737. SHRI N, R. DEOGHARE
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state |

(a) whether Government have comp let-
ed consideration of various recommenda-

tlons of the Khosla Committce on Film
Censorshlp ; and

these
taken by

(b) if so, what declslons on
recommendatlons have been
Government 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K GUJRAL): (a) and (h),
The Khosla Committee’s Report on Film
Censorship Is under active consideratlon of
the Government,

Income from recent [ntermational Film
Fustival

9738, SHRI N. R. DEOGHARE
Will the Minister INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased (o state !

(a) the Income derived by Government
from the International Film Festlval recent-
Iy held ; and

(b) the net loos/profit to Government
in organising the festival ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DB-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIJRAL): (a) The
revenue js slightly more than Rs. 681
lakhs,
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(b) It Is not possible to give exact
posiiion at this stage because some bills
are still awaited. However, against the
revised grant of Rs. 7.33 lakhs sanctloned
In the budget grant for 1969-70, the actual

expenditure on the organisation of the
Festival stood at Rs 6.64 lakhs on
March 31, 1970,

weg 93w ¥ agw fad # mifewamst
o2 2 nfafafuai

9739. »f gER WT €GAIT :
&} AT g AN
wft w7 1S q7an

37 GAAT JAT TEICA AYT HAIT FAY
qg FAA N Far S 5

(%) Far axFIT &1 wqF 20 s,
1970 & &fas gwiaz 93 “eazmw”’ ®
Y =7 garare &1 AN famm nar @ fs
weq g3 A age fas § ofeerd oz
aga afma §

(=) #7177z 0t 79§ fF g4, 1970
# 7P TE & AT @A g
swifid feg o3 § g arfeeam Wea
F warfea fear ar ;

(W) *ar GTHIT F7 €17 TW AT F
& fasmar mar ar f& Iy AaTeUm F
g &R &1 FErar ArEIAI070 gro AAN-
fra fen 9 & g ufsears e 3
sarfza faar ar; sl

(v) afz gt &t g8 97 FEwT #
war wfafem § o1 &7 avw § g
ZITr AT wdaATE wy AT Wy !

VAISAKHA 24, 1892 (SAKA)

Written An wers 182

AT q9T WA AT gL fawm §
v WAt (o oo qwIra) @ (F) al,
g

(&) s¥r (7). wAr@m ¥ Soeey
FAF & WA A7 ¥AT A8 @ar fw
qifeeaia Weat 7 dar #1€ |ur=IT YA

fra fFar @ 1 & gmi9TT STETAAINY & oY
sarfza agl gu 7

(%) w5 7EY g3ar |
Names of Directors of Smachar Bharati

9740, SHRI B. P. MANDAL :
SHRI PREM CHAND
VERMA

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

whether it s a fact that some of
Bharti News

@
the Directors of Samachar
Agency have resigned ;

(b) If so, how many have resigned by
the 3ist March, 1970, their names and
reasons of thelr resignations ; and

(c) the oumber of directors of Smachar
Bharatl News Agency at present and thelr
names;?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUGRAL) 1 (a) Yes, Sir,
Some of the Directors have resigoed In the
past,

(b) Eight, the narves of the Directors
who have resigned by 27.11 69 are given
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below, This is also the position tlil 31,3,1970 :
S. No, Name Date of resignation
(1) Shrl G, D. Somani 10.5.65
(2) Shri R, R. Morarka 7.1.67
(3) Shrl Ganga Saran Sinha 21,8,68
(4) Shri Prakash Vir Shastrl 28.8 68 (reappointed
on 20.3.69)
(5) Shri Feroz Chand 19.3.69
(6) Shrl Ved Vyas 27.11.69
(7) Shrl A, K. Jain 2711.69
(8) Shri Srl Parakasa 27.11,69
The reasons of the resignation are not known BROADCASTING, AND IN THE

as the company s not required to submit
the same under any piovision of the Com-
panies Act,

(c) Seven. The names of the present
Directors are given below :—-

m
2)
(3)
4)
(%)
(6)
)

Shri Mau'i Chandra Sharm
Shri Jaya Prakash Narain
Shri Mohan Lal Bhat

Shri Prakash Vir Shastri
Shri G. B. Newalkar

Shri Laxmi Mal Singhvl
Shri D. V. Gandhi

Postal Telegraph and Telephone Facilities
in Janskar, Ladakh

9741. SIIRI KUSHOK BAKULA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the postal
telegraph and telephone facllities have not
been provided in Jarskar, the third Tehsll

of Ladakh and that place generally remains
cut off for about six months in a year ;

(b) whether Government propose to
allow the civil population there to utilise
the police-Wireless service provided there
for the time belng and take sieps to
provide the aforesaid facilities there ; and

(c) il so, the time by which such
facilities would be provided there and the
details thercofl 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) to (c). The
Information Is being collected and will be
laid on the Tabie of the Lok Sabha,

a7 fawm nw vwedr & qgrd
amgdt &l ¥ wU @vad
w1 wgafa w1 faar s

9742, Y WYa1 W@ AT : Y1 W@
a1 gfa g= ag a3 A Fo &N fF .

(%) war ag 5= & fr a7 fawa 37
feaml 9T gFad g7 Far g N wA-
WMEAS S A F Snst § oqgd-
awgel & 41 & fawd & foq FU @d
§ o t| 9T T FU @RA § A
TR

(@) afzgt, aY o qar wTw §
(1) 7 g &1 fawix fFamEl 8

famé & fou g¢ @1 &1 sgafa
w12

(w) afz g, A&7 g, A<
(=) afz ad, av cu® agr Fw § ?

ww, gfe, amgafos fasw silc
Fge T faisa ¥ wwA WA (s
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afga f?) @ () s (@), woream
&1 39 faumr, g g sfufqgs,
1953 & guasai & s=ga fedr a7 yfw
(=18 7g zu &red % foq ar fear g
sitaa & fou ) ot safasr s
I N F faeg #17A FgE a@r

Import of Foodgrains Under PL—480

9743, SHRI  BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state 3

(a) whether it is a fact that under
PL-480 agreement at least one-half of the
foodgralns imported from USA Is required
to be carrled In US [flag wvessels and the
rest in non-US flag wessels, Including the
Indian, where Government of India's
liablllty Is limlted to the frelght rates
applicable to non-US flag vessels ; and

{b) 1if 50, the total foodgrains Imp-ried
under the agrcement and the total fielght
pald during the last 3 years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPLRATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) About 12.5 milllon metric tons of
foodgrains under PL-480 were Imported
during the calendar ycars 1967, 1968 and
1909, The total freight iovolwd is
estimated at Rs. 189.2 crores approximately
at the charter party rates of freight,

Damage of Foodgrains in Transit by Ship

9744, SHRI BENI SHANKER
SHARMA : WIll the Miolster of FOOD
AND AGRICULTURE be pleased to
stale 1

(a) whether it §s a fact that ubout
12,013 tonnes of damaged and deterlorated
foodgrains disposed of during the year 1969
was damaged mainly due to transit by
ship ;
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(b) If so, the reasons therefor ; and

(c) the steps taken
recurrences Io future ?

to prevent such

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Leakage of water in the holds of
the vessels on account of bad weather,

(¢) Only sca-worthy vessels are chaitered
for carrylng foodgrains. The wvessel owners
are also required to take due prccautions to
avoid any damage durlng voyage, Some
damage, howcver, is unavoidable when
vessels encounter rough weather due to
perils of sea or natural causes which are
beyond human control.

Move to Paralyse Working of A.LR.

9745. SHRI GADILINGANA GOWD
Will the Minlster of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether a move to paralyse tha
working of All Indla Radio was considered
by the employees as a protest against the
suspension of two Upion Leaders ; and

(b) Ifso, the detalls thereof and the
steps taken by Government In this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Government
are not aware of any such move,

(b) Does not arlse,

Setting up a dry Farming Board

9747, SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Congress (O) urged Govern-
ment for the setting up of a dry farming
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board with exploltation of ground water
resources as one of its special responsibillties;
and

(b) If so, the details thercof and the
reaction of the Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
MHINDE) 1 (a) No official communication
has been received in the Minlstry from
Congress (0) urging the Government fYor
setting up of a Dry Fuarming Board with
exploliation of ground water resources as
one of its specia! responsibilities,

(b) Does not arfse.
- gy

“Mdalatepance of Public Telephones in
: v big Cities

9748, &RI GADILINGANA GOWD :
Will the Minlsier of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

o

{a) the number of Publlc telephones in
Declhi, Bombay, Madras and Calcutta and
the cost of thelr maintenance per annum ;

(b) the carnings during 1966 67 and
1967-68 ;

(¢) the toial perlod for which these
booths remalned out of order Jue 1o
mechanlcal defect and pilferage, etc. and
the loss of Goveroment revenuc therefrom ;
and -

(d) the number of cases of pillerage
registered during the above perlod In each
town and the preventlve measares taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (d). The
informatlon s being collected and will be
laid on the Table of the Lok Sabba
shortly,
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Progress of comstruction of Aulomatic
Telephone Exchange at Nizamabad
(Andhra Pradesh)

9749, SHRI M. N. REDDY : Will the
Minister of INFORMATION AND
BROADCASTING. AND COMMUNICA-
TIONS be plcased to state 1

(a) the latest stage with
installation  of Automatic  Telephone
Lxchange In the District Headquarters of
Nizamabad in Andhra Pradesh ;

regard to the

(b) when the work for the construction
of a new bullding for housing the Exchange
is likely to commence and how much time
it would take for the completion of the
bullding after the commencement of the
construction ; and

(c) the estimated cost and other
Important features of the proposed bullding
for the Automailc Exchange in Nizamabad ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): () and (b). It
has been the policy of the department to
instal main automatic exchanges In replace-
ment of large manual exchanges, Under
this pollcy the Installation of a maln
Automatlc exchange at Nlzamabad has
also been approved in princlple.

The Department has generally been taking
up these schemes In the order of the
tolal telephonc demand at the station, The
total telophone demand and Nizamabad on
31-3-69 was 576, There were 74 other
stations where also the main automatic
exchanges have (o be installed and where
the demand was more than that of
Nizamabad,

With the present avallability of material
resources, it may bogassible to commission
the automatic exchamge ®t Nizamubad only
by about 1976-77,

The pew buildiog for the main automatic
exchange Is belog planned sultably so as to
be made available In time for the com-
mencemen t of the Installation,
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(c) As per present Indications, the
estimated cost of the bullding is Rs. 24.14
lakhs and it can house a main exchange of
5,000 lines capacity alongwith the matching
trunks and transmission equipment. Bullding
is capable of belng further expanded so as
to house auother 5,000 lines of automatlc
exchange equipment,

Proposal for Enquiry by C. B. 1, for
Import of RS-09 Tractors from
East Germany wit houl pre-
vious Test

9750, SHRI M N, REDDY : Wil
the Minlster of FOOD AND AGRI-
CULTURE be pleased to state 1

(a) whether it Is a fact that the East
German RS-09 tractors Imported recently
were not subjected to any tests In Budnl
Tractor Training Institule before taking a de-
cisionto import them on a large scale ; If so,
the reasons for adopting such unusual and
extraordinary procedure ;

(b) whether Government
institute a C, B, 1. enquiry
circumstances and background under which
those tructors were imported into thls
country in recentry times ; and

propose (o
into  the

(c) whether Government propose to stop
the Import of these tractors forthwith
pending a thorough probe by the C, B. 1.7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) RS.09 tractor of 184
HP and 2 cyilndc:s was tested In 1965 at
the Tracior Trainlng and Testing Stadon,
Budni (M. P.) In order to improve the
performance for puddilng operation RS-09
tractors of 25 HP and 4 cylinders were
suppligd, This model was not lested at
Budnl : before supply because the maln
techolgal point of higher capacity as brought
out In carlicr test had beea met.

3]

(b) and (c). There are certaln com-
plainis about the performance of these
tractors. The matter s curremly belng
looked loto by the Technical Expzrts of
the Governmenlof Indla and the G. D, R.
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and the case for a C,B I. enquiry
does not arlse at t(his stage, Pendlog

receipt and examination of the findings
action in regard to further import of this
type of tractors has been stayed.

Frequent failars of Telephone Exchanges
in certain districts of Andhra Pradesh

9751, SHRI M, N. REDDY ; Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether he is aware of the frequent
fallurs of Telephone exchanges in Armur,
Bodhan and Banswada Taluk Headquarters
In Nlzamabad district of Andhra Pradesh; If
50, the reasons for such frequent aad chroanle
fallures and malfunctionlng of ex-
changes; and J’

(b) what urgent steps Gmment pro-

pose to take to Improve thc working o[w-pfl

these exchanges In public interest 7

THE MINISTER OF STATE IN* THE
MINISTRY OF INFORMATION AND
BROADACSTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Armur, Budhan
and Banswada exchanges are working satls-
factorily except for some trouble at Armur
where the switch board is old. Trunk wor-/
king between these exchanges and Nizama-
bad trunk exchange is also satisfactory
except for perlods of Interruptions most of
which are as a resull of copper wire
thelts.

(b) The old switch board at Armur ls
proposed to be replaced,
ATeTATION ® 25-4-70 atT 26-4.70
& gmrarx gafeq

9752. st gdwq A€ AT FAAT
aqr FWICW W @A AA) qg Q@A
# g w3 f5 .

(%) smmogga § 5 wear & @
N A A ImoFsan A NaTIRY
39 awg-agt 9T Ivfeqa weq Aavsi wY
a1 I P F FWA T A W
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5§ ay €% 13 7, fa9% wewsr aza A
T qTE { T Y freg 9w fra A F
93T 26-4-70 & FIT AT QG AT &
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fawur & sy wAY (W) €. . qwOE) ©
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fam 7t & mal & gRwA
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& 1 97 3t fazslt o4l e & oy 99e
eI &7 Al §1 FEwgwaral & faw
fAgas s@ g99 @@ U T AAEFH-
arsl Y W e H @ A0A«” )

Scheduled Tribes Employees in Posts and
Telegraph Department in Gujarat

9754, SHRI BHALJIBHAI PARMAR:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of Scheduled Tribes
employees working in the Posts and Tele-
graph Departments in the Gujarat Siate
under P.M.G. Ahmedabad; and

(b) whether the required pecentage Is
malntained in all the catcgorles of Services;
il so, the number of employees categories
wise; whether due promotions are given
according to the reserved vacancies; If not
malntalned, the rcasons thercofl 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) 1080 as on
1.1.70.

(b) (1) Yes.

(il) Class 111—-740
Class IV —340

(iil) Yes, subject to availability of
candldates,

(lv) In some cadres filled by pro-
motlon, sometimes 1t has not
been postible to malntain the
quota because S/T candidates
did not even qualify In the
promotional examination.

Terms and conditions of Transfer of
varlous Deplm rtments by Super
zar

9755. SHRI ESWARA REDDY: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased 10 siale ;

(a) whether It s a fact that the Super
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Bazar, New Dclhi has given various sections
on controct or on rent; and

(b) if so, the names of different parties
to whom varlous departments or sectlons
have been given on contract or rent end on
what terms and conditions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI D. ERING) : (a)
Some of the sectlons and services in Super
Bazar are being run under speclal arrange-
ments made with suppliers and other parties
on an agency or commission basis, sublect
to the control of the Super Bazar en quality,
prices, sale, and service charges.

(b) A statement is laid on the Table of
the House,

Statement

The names of the Departments/Sections and partles are glven below :

8iI, Name of Departments/Szctions

1. Fiuit and Vegelable Sections
2. Cafcierla

3. Banarsi Sarees
4, Optical Department
5. Tailoring Unit

6. Dental Clinic

7. Photo Goods Unit
8, Waitch Counter

9. Confectionery

10, Hair Dressing Unit

11. Electronlcs Repair Unilt
12. Dry Cleaning Unit

13, Waich Repair Unit

14, Scooter Parts

15, Motor Parts

16. Meat and Fish Depariment

17. Sarce Printing Unit
18. Softy Ice Cream
19, Popcorn

Name of parties

M/s. Aggarwal & Co.

M/s. Capltal Restaurant
M/s. Nirula

M/s, Sardari Lal

M/s. Kannahlya Shyamjl and Sins
M/s. Nagar Sales Corporation
M/s, Kay Kay Sales

M/s, Laxmi Opticals

M/s. Singhsons

M/s. Apollo Tallors

Dr. (Mrs ) Situ Juncja

M/s. Photo Goods Co,

M/s, Gupta & Goel

M/s. Maxims

M/s. Roy and Jamcs

M/s. Esne

M/s. Mahima Electronics
M/s. Novex Pvi, L'd.

M/s. Masier Waich Co.

M/s, Kalsl Auto Stores

M/s. Yadav Bros. Agencles
M/s, Essex Farms,

M/s. Manzoor Farm Products
M/s. Sushila Prints

M/s. Singhal (Lt, Col.)

M/s. Popcorn

The terms and conditlons are broadly as follows :
(i) The agency sectlons are run on behalf of the Super Bazar and Sales are effected

on Super Bazar cash memos.

(li) The goods/services are provided by the parties but their quality, rates etc, are
strictly under 1he supervision of Super Bazar,

(ill) No rent is charged from the partles and the space Is, as such, not rented out,
(lv) Super Bazar takes commisslons on sales, on percantage basis.
(v) Super Bazar stands indemnifled agailnst any losses or damages suffered by the

parties.

(vl) The parties are precluded ftom using thelr name or style In any transacilon with

the customers,
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WRa aegw afwfad &
WA qITG] % ATARSA ®
fog sigg af s
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AT 7 7Y H AT |

() w57 & 7Y v3ar )

w97 fedlom § argafae ek
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AT AQT AEW WYL AT HA A
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(%) wsrgia & wage fedyiq &
fran a8 graAfF R w9 @1oF &
auEre &1 faw g vy sei-wei @
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ar mdafas THAEA Fiaiag Ger W@
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£
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(7) 9@ 25 eqrdl @@ MAwFw
TANRT 9T N a9 ¥ Fafg F emo @
Y aevraaT &, agd 6 gWA I9@wW
CAl]

faazm

AT F 9997 TAfaadl A
¥ @eq & fou nguifRa gigafas &)
WA g @ g

1. AN

2. fagrar
3. marsng
4, 99T

5. L3 ki
6. E & (R
7. AIUATI
8. e

9, qiaE
10. T AATHT
11. URNAT
12, ater sirafag
13. AR
14, wglar

15, AT
16. Qg
17. ATHITYT
18. N
19. g
20. qraqT

21. L1 1

22. FIAGT
23, fasda
24 eI
25. fragT
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wgq feftas S omaie e
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9758. it wWigrarer WAt : FAT FoAAT
91 AHWW AT FAC{A 78 IJ@A N
FI7 &30 fF ¢

(%) 7a1 wuqT AT & IrsEz
FET ¥ UHo To UFHo IWIRIA & Faw
fagid & graq & gwre ¥ $1§ afaq
favig w7 far & ; w1

(@) afz i, aY F14 & @ a% e

fed i &Y @wraar § a91 qg ¥4 a%
g1 g1 g ?

AT AT AW HATST AN
e fawm & vy wat (s fe fay) -
(%) oF T eawd oFgw @@F Al
gyl FAre wfas mad aify €
qfediaar &) egfa 2 af ¢

(@) sg% ITHEarEl w1 ogd
feniz Az T fvg o1 9% &1 ard
feq g 357 12 fenrz AT N gIaf
A AT IFT gg APAT F Hav
usgS s @ie faqr se

Slaet-aar-wiNgT 3 e /e
TS g

9759. st MIreT=  WArT: -
gwm @9t wrETm WX dwe sl ag
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TaE 1 91 w81 5 ¢

(%) #a1 a7FrT 7 A & wFafw
¥ &1 axaigr ¥ F@ig gnas
earfar v¢ & foqg 91§ afaw faga w<
foar & ; T

(@) afz gf, M wWFEF F1 aF
AT 1 AA K qeq7Ar § AT qg wa
& qU g AqI ?

|AAT AAT TR HAT7T WYX H4TL
famrn & Tog wAt (= A< Tag) : (¥)
ot agh

(@) o & 7Y 93ar

weg AN |/ A% 39 w0 faa €@
wat 7 fgpm (fyfay)
ReIAT € FH

9760, »ff wt® S qril: 47 W@
aqr wfe 9 2z 393 ¥ FU FO 5

(%) Far EIFIT W a1 & f5 wey
wee wifs & 07 WA & AwgT enfem
war aga w27 § wef @ag & NY ¢
¢ aYe aw-g7 @0 ¥ foq g ¥ e
q1y ardt fgzo a@iaf ¢ seafus &)
g; At

(=) afz g, oY awF &1 fasre @
w1 A g F § fog Far FEAE FA
wig?

ww, sfy, mgufas foew @k
g wAwa § e wat (s -
atfgr fd) : (F) &l (®). w3
wgial & @) # 397 awr fogw & fou
wifga Ieewdl & (1) sfevg R, (2)
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sgqee fazm fad, (3) awgad far st
(4) diw gad ax =g fggw (farc
99enT afgd) mwe § 1 ¥ waeq ITEFT
2w # fafwsa oAt @1 aam 9@ § AT
AT § 9@ £ |

aeq w27 afga fafwa usal (F81
FzET a T4 o A) F1 1966—69 Y
safa & v, F3T 9z a1y G
fgzm ¥ fag ez mife & 15 fedi &
srara & fao smam 41 =@ wTF *
faart gzr fag'w #r wf

TEA-E-E17 2AT T AW FIAT OF
aar fagig ¢, faay $30 gAY AN &
g A & fgzo fvar @it aFar 1 W
% qF 2 B ZIU T AT AA ) qE
grac g ¥ gar wigee fegw fal
1T ol & er-91 §mgq F@&  Tg-
We QT foal (@ ¥ Ay W W &,
21U I A1 g% &) 9eT waw, afns-
arg, ary g3q 9% fafasr sl & @
el & arg ziga-dt-21s dgd &1 oqqmw
qreed &3 frar ¢

TA% qIg g1 &) FAT 4 AIA-A-2F
ferfi, fadast T1za-A-di9 dae 9 &
fon 3agsa fel w1 famior g& w3 fRar
1 T8 A o & 7 afgaarg o wig
NI A g8 gH & weAq § WY A F
(a1 wa. &, MD-wa-gut-fg=) 6 fon
slaed Nec d € &1 W fal
&1 9 Qa0 foar ar w@r & &1 @ § s
g G997 @ ¥ I gAlawAw faz
g | oF q & 7 N ged T (FeR
argaz) # zIa-dr-gs fai & fawio
it E 53 faar § Al wown o5 ag &
g #, wegw I (W) 2gIT) F @
a5 & fa &1 Fenga T N qar g
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Sponsoring of an Indian Ec onomic and
Business Services by USIS

9761. SHRI S, C. SAMANTA : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether tthe U, S. LS. recenily
flnanced and conducted a feasibility study
for an Indlan Economic and Business News
Seivice through a Ceylonese Jew Wrlier and
8 former employce of London Economist
Intelligence Unit ;

(b) whether U, S, 1. S and
U, 8. A, I. D. wings of the Amerlcan
Embassy have approached Indian news
agencies like U.N | and Hindustan Sama-
char 1o start this Economic News Service
backed by their underwriting and subsidy ;
and

(c) whether the Forcign Office has
examined the agreements between Samachar
B}mm‘ news agency and nows ascncics run
by foreign Governments whose news storles
are distributed by Samachar Bharti (8
Government Company) 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) 1o (c). The
ioformatlon is being collected and will be
laid on the Table of the House,

R AAATAE I® & AY
A a® fafas aqr g

9762. st H{wTT WIS ATAT : FAT
FEAT AYT FRIIW ST {AT T 4
@A FY w7 30 5 :

(%) 71 ag g% & 1% @3 =% qa1
& %12 feqiwa & Q) fofers @18 & aig
2T F qIAr WA AT §

(=) afz zi, @ §5% qg¥ fead gt
Ax w® v;
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(7) 2t fafas # emd & arg fead
g WA RE;

(7) afz gfoql &t dear adt agrd
T 8, o wEE | ww g

(8) 7av 77 ) §1 WAt F@ W
fasrt & ; &I

(=) afy ag, at sa¥ a1 Frew §7

QAT A9 KGN HAGY AR FA
fawm & sy w0 (s A< fAg) : (%)
121 FFAT AT 4177 § 19 Fo 4lo-5
JFTA H 4 WET AT 2 §F ET A
§TT ¢, 0F g MET & HFA 22-2-1970
gaaai g

[I) 22-2-1970 ¥ QE% o fo-5
AFTT W T NET FTH FA G

() feafy & #1% afzada adf &

(7) feat afafem QidT & o1 &
sifaea adf &

(z.) aar (). 397 () ¥ ¥ g 391¢
w1 7 AAT @A §q 957 @ A 3240

wizr WA Iw Far # gleat
w gear
9763. =t Hiwrr WIS WYAT: AT
wuAT AUT HETEW AT Gwr qA gy
T ) FooH fE o

(%) %21 7g &< § % &197 g: q19
qZ¥ w21 ¥ s yw-11 # fAsq @8-
#49 9T & 9% qAT A0 G ;

(=) #waraz Hraa ¢ f& sHa1d
fag® g et & gfal A qear @R
wiatrs@W@E;
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(n) surag Wt aw g f <ot A
& saaifdl o qear g @ & ol

(=) afz gl at gfedi a1 deqr 7
IO F 597 @ § 7

FEAT YT AW AAOT AT G
fasmr § T WA (s e fag) ¢
(%) ®1@r S¥wA WY s sgazar 1
Afrm g qrsn ¥ A qz §, faaw 3
T 9% 1963 & agr g 1966 # a7
TaT AT )

(=) ot 7Y, foz ot sawifai &
qeqr & gIAET F& Afafw @1 N
agt v g @

() 1 arst, 1963 & qgd  gEriwral
%) wegr AY €1 9T IF A1T FT FIAA
T w Aar sgaear 1 g 2 ¥ gai-
FI7 & M3 97 AT FJAW 70 F |

(%) 1963 & @iz gfodl &1 wear ¥
< 9T FY qgrady & af g

9% Tw A, W (TwERA)
& gfaal st wmEd =
faar 7ar avdafr 7w

9764. &Y iwrT =& ;AT : F4T
a1 91 AW AN 9 qN ag
FaE g ATy fv

(%) =7 o5 3@ gwm, w3 &
add qur gfegi ® ng QT aha #®
fraar gagrafc war faar mar)

(=) 3% afafis a7 & w0 W
S & Ay I T ;
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(7) = amaafewd & amarT 9T
wags fead a2l qor gleai & &4
w1 fegma sargr mar ; el

(7) Ffoal qar g &1 gemr &
Ffgas T aarsow g ?

TRAT AAT TV WA AT AT
fasin & 7o Wt (o Wz fag) : (%)

T
%o 1.092.65

HIZT
%o 5,090.95

(®) a0 & 417 faaq oAl & 7
Wt o gar arEdd v gfedi O
g3t & gedt ax mA ary eaafwal &
gerr Iovey gzdt fad saafedl #
wear & wfas 2 F sz var g g

(m) w0 3 $7 AT S ;i

() @&t & sreqra) Al qT fusq g2
@A waar sATifigi ¥ fefeear/frafag
A T sHfE & g0 F
€T FIT KT WIT T7 74T 97 | TAY
arZ aar gfegi A derr # aglad
533 &1 Afacg Ag) ar, wifs @ =N
ggdt wfagg wrazesy & mmiw g &
sral @ 1 ;E & |3 ¥ wigar a7 fiw
o3 1 AT UIEAIT THA, AL F G
AIEZT FALS 10U AU A1 @8 )

Feda ¥ garargwd o afewdz
itfagy & 99l & fog
q3afa 33 &

HIFIT

9765, At WIFIT TN JTAT W@y
I aq FWITN T §AT WA g
waE # F9 F40 fw e

(%) vwema ¥ greare=d ) fan
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qiter afaeiz gNaifraz F @f & feg
g3Y=fy 3 s e dAT R

(&) %37 gt s 1 @) fedtaal
# maamgr {7

(m) afz 7d¥, a1 z9 & sqrFEw § ?

QIAT AYT THITW WFAWY HIT HA0T
faam & wog @ (o @ fag) - (%)
g gru faaifa amen Af &
HIAT 997 9 A7 AR T FIS OF
aq aw srdY wgAr § ) Fesd ot wiwd H,
oF 9 AW gz 77 Y yafa @aq7 a2
a1 uF af g9 A7 @ 9T, §7 F A
oY 9gd &), 9z gwiE A @ wG@w
gl & gard g17 9% #iAg fEa egiEl
&1 afz ggias o=@ frage & ot & f1f Y,
ST q ITGFAAT F HMIT 9T AW F1Ar
g wer @Y grzarzad & faaefig gder
a1 T & g1 araar g

9zt % UAAA g% I gray g,
qg g A A @ f& faq gorargad
F fawritg qder org A N F
agia® gofAaT & 9z 91 qdkAg fear
mar & gafe o) qvafaar, dar s
Q%7 quww # amar agm @, afz
¥ATAT 7 IIYFAAT F AT 9T F A1Q
A faamage aidr |

(=) «it gt
() w57 &} agf Fzar)

Separate Post Master General's Circle
for Bombay

9766, SHRI DEORRO PATIL
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to the reply glven
to Unstarred Question No. 6438 on the
16th April, 1970 regarding proposal for
separate Post-Master Gzoeral for Bombay,
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and residual portion of Maharashtra State
and state 1

(a) whether Government are In recelpt
of the recommendations of the maln Ad-
ministrative Reforms Commission on the
proposal for separate Post-Master General
for Bombay and residul portion of Maha-
rashtra ; and

(b) If so, the details of the proposals
and Government’s reaction on the recom-
mendations 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No such
recommendation has been recelved from the
maln Adminlstratlve Reforms Commission
by the Depariment,

(b) Does not arl-e,
Progress made in Rural Works Programme

9767, SHRI DEORAQ PATIL : WIll
the Minister of FOOD AND AGRICUL-
TURE be pleased 1o siate 3

(a) whether It Is a fact that the Rural
Works Programme was started in the year
1952 ;

(b) If so, the progress made under this
programme so far ; and

propose to
the pro-

(c) whether Government
direct larger resources towards
gramme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : (a)
No, Sir. The rural manpower Prsgramme
was staried towards the close of the year
1950-61,

(b) Ab-wut 1,000 Community Develop-
ment Blocks were covered wunder the Rural
Manpower Programme by the end of the
of the Third Plan pericd, Durlog the Third
Plan period, an cxpenditure of Rs. 19.33
crores was Incurred on the programme
resuliing In the generation of employment
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to the extent of 825 lakh mandays. During
196667, an expendiiure of Rs, 678 crores re-
sulted in the creation of 246 lakh mandays of
employment, while in 1967-68, an expendi-
ture of 5.33 crores generated employment to
the extent of 184 lakh mandays, During
1968-69, an expendltore of Rs, 4.23 crores fs
reckoned 10 have been incurred which is
expected to have generated employment to
the extent of 133 mandays.

Besldes providing employment opportu-
nitfes, the programme has been uscful In
bullding up infrastruciure for growth. The
facilities provided, inrer alia, Included
minor irrigation of over 1.50 lakh hectares
of land, sol! conservation mcasures on over
2.25 lakh hectares of land, flood protection,
antl water logging and land reclamatlon
mcasures on over | lakh hectares of land
and construction and/or Improvement of over
26,00 kms. of inter-village and market roads.

(c) the programme is being continued In
the Siate sector In the Fourth Five-Year
Plan, The Siate Governments are frce to
detetmine the slze of the programme,

Working of Agro-Industries Corporation
of Bihar

9768. SHRI SHIVA CHANDRA JHA :
Wil the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(8) whether it Is a fact that ihere are
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Agro-Industries Corporations worklog In
Bihar In general and North Blhar in partl-
cular ;

(b) If so, the places of thelr centres and
the agricultural machlneries and equilpments
they have supplied to the farmers up till
now, both In quantities and money terms ;

(c) the speciflc conditions on which the
agriculturul machineries are given to the
farmers ; and

(d) If these are no Agro-Industries
Corporatlons, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a} Yes. Sir, There Is an
Agro-Industries Coiporation functioning in
Bihar, The ereas benefltied are Norih
Bihar and South Bihar,

(b) There are regional centres attached
with serviclng and repalring unlts function-
ing at Purnca, Muzaffarpur, B:gusaral,
Bhagalpur, Sasaram and Bikramganj, 4 more
centres are to be opened very shortly, one
at Saharsa the other at Darbhanga, the
third at Bzttlah and the fourth at Gaya,

The total number of pump scts and
tractors supplied by the Agro-Industrles
Corporation from October, 1967 to March,
1970 is as follows :—

Number Value
(1) Pump sets 14,976 Rs, 470.08 lacs
(2) Tractors (varlous makes) & Power 1,380 Rs. 14511 ,
Tillers
(3) Threshers (power operated) 1,100 Rs, 175 ,,
(4) Implements like Cage wheel. leveller, 2,500 Rs, 27,63 ,

cultivator etc,

The total value comes to Rs, 650.57 lacs,

(c) The conditions on which the agri-
cultural machineries are supplied vary from
equipment to equipm:nt,

So far as pump scts are concerned these

are supplied agalnst hire purchose where a

farmer has 1o show proof that he has got
4.5 acres of land and has got the source of

water,
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In case of tractors, the supply is made
by the Corporation cither  against
loan hire purchase or  against
sanctioned by the Land Mortgaged Bank
or the State Bank of Indla or any other
Commercial Bank, The supply of trictors
against hire purchase is made afier taking
mortgage of land. Since large scale flnancing
has becn started by the Land Morigage Bink
and Sta‘e Bank of India and oiher Commer-
cial Banks the supply of tractors against
hire purchase has bzen reduced,

So far as threshers are concerned they
are supplicd agalnst hire purchase,

(d) Dces not arise,

Characteristics of India Press vis-a-vis
Amecrican and British Press

9769, SHRI SHIVA CHANDRA
JHA + WIlIl  the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be plea ed to state 1

(a) whether it s a fact that the Indian
Press is on the pattern of that in U. S, A.
and U, K, ;

(b) if =0, the details thereof ; and

(c) If not, the sallent characteristics of
the Indlan Press vis-g-vis the Amerlcan and
the Britlsh Piess ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1L K, GUIRAL): (a) to (c),
The Piess in India, as In the U, S, A, and
the U, K., has developed lts own paticrn
over the years, It  would not be appropriate
to refer to the details of the pattern of the
Press In foreign countries,

w1} garare gra dafan gl
9w
9770, Y fagm fag : #a1 W@

anm e 72 I AN Fu FA
f& :

(¥) %1 9 @9 2 f% ofe wQr a4l &
fe wredty frardl F1 392T, AT q9T
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@7 afz 1 gfaar 37 & S7eq & wixa
feaa wa® g3rare ¥ UF swT Fiaieq
emfaa fean g

(/) afz gi. @ w7 gamam g
I @ @ Tfe wal # dear agr g
aar ¥ fra-fer wear # § ; &x

() #ar az it 7= § fw framal s
IFITH IqT-grag, A qqr Fww
W 922 9T 3% & arg A7 gararg
T § qryfas A Fr ez g 7

wta, ¥fw, argzifae fawrs aar
qEEIT wAEg ¥ vwa |/ (4 s
aifga fas?) : (%) a0 gaam g
warfag frat o8 argiesg &Y aEe
HITA FIFIT FT AZY &1

(=) =Yz (7). s Ad @ar

aEreY e agert ng-factor afafa
fafadz, faeet

9771. it s¥EIT WIT KA1 : A7
wra agr sfg 59 30 afs, 1970 &
gardfea w57 &%71 8057 % TAT &
geae H gg a7 3 U K0 fF

(%) sarag &9 & fx #ar qgd
iz gzwit gz fanio gfafs & seaw
A o Afza A frad I aqr
gt afMfr 1 45T T T A
aix ¥ A g7 A, afz g, A AR
I FIE

(@) wat az% afafr F seawm AN
worg ¥ g€ nf &v afz zi, @ frs
ardta w1 fem am or 39 ¥, fead
gaedi & Wi fomy st agt 9T A 0
suf sr o w3 Al qANaF ETU
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fagifia safg & awr & gmfas s=0
FYNATT A AT AR F FA47 F1207 §

() awafa, =aamifal & 9 fAse
grafgai 71, N et § frard) ad &
fraal &1 IsAg7 & gfafy & @zzq
FAA ¥ FI0 FOE AGT TE gEA®
folt qm Frgars Y 0f §

(7) ¥ 8539 & 9atas 97 ¥ sav
famar garm v stz 31 wfean faoia fan
2 aar wwifag qzedi &1 A4y g
arfeg @z & art § sar sriard 81 af
¢ a@ar gar QY safeqdi ¥ fawg xfvsw
FrRIFIA FT AT 6T

(z) wiw sfadza Y sfq @ qzs
qT & TEr A1y ?

wa, g, agnifue fasm e
ag®IT daeg § 3¢ @@ () fto qfwn) -
(%) stz (m). afals & weaw 7 2w
IFTT FT 0F 9F 22 ds, 1970 51 afqy
&t ¥ar a1 ; @faa, {32 raq afuly 4t
gu-fafaai & weada 455 g=F 1 afg.
s g, 7 2.5.1970 ) wasq  afgfy &Y
uF &3% gWE 9t | 9z &5%F 0w-100,
qAFAT AnT, A fzsEY H 2.5, 1970 £y
gE @t 1 ga¥ T wzew Iafeqa 70 Sy
w3t gf az afufa 1 arafcs sama
geaed) Araer @ Wl ag AieAlg wAwy

TR

() 7z F2ar 9 & &F @ war-
s wsa dem 2744 amr 4321 &
SHT: W () T W (@) F 12 qar 26

w4, 1970 #1 fze 7@ 3w F § v g
g

(7) 312 (¥). gshaw & o1 G&a1 OFo
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282[To WiTo (UFe) [70-6247 fears
26 @rd, 1970, @t areqsw, agrdY @I
sraatfza zizg fafeza qamd «
foar nm g, M o A1 fam & @iw
qfeme fag 70 2, %Y oF s sfy wo
|91 929 9T @l Al g [weawg H

. @&t af 1 f@d e LT-3518/70]

afafa 1 352 8.5.1970 ' sea § aar

¢ ag dfaw & fasrada 3 ag-
F1¥t afefagl & gdtas, auw atfafas
sifawrdt & ma afafa & srq go gux
qT #1 #T A1AEAF FEAD w10
afg fedE &Y wfg FI91-92% 9T A 7
93T Agf 3zar, auife ag uw agdrg
q3d 2 |

Applications pending with Karol Bagh
Telephone Exchange, Delhi for Tele-
phone Connection

9772, SHRIMATI!I GIRJA KUMARI :
WIll the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state ;

(a) the number of applicailons for
telephone connectlons pending with  the
Karol Bagh Telephone Exchange, Delhl
as on the 31st March, 1970, category-wise ;
and

(b) the time by which the list is expec-
ted to be exhausted ; category-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) 1

(a) O0.Y,T. Nil
General 13992
Special 997

(b) There is a general shorlage of ex-
change cquipment and underground cables,
It Is, therefore, not possible to give any
definite datg for clearing the existing walt-
ing llsts,
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Progress of Constructiou of Tdgah Tele-
phone Exchange, Delhi

9773, SHRIMATI GIRJA KUMARI 1
Wil the Minlster of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased 1o state :

(a) whether It Is a fact that the constry-
ction work of the Idgah Telephone Exch-
ange, Delhi is nearing completion ;

(b) iIf so, by when is erpected to start
working ; and

(c) whether applications for telephone
connections pending with the Karol Bagh

" Exchange wlll be transferred to the Idgah

Exchange when it starts working ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). No,
Sir. It is only the building which is near-
ing completlon.  The building work is like-
ly 10 be completed by Scpiember 1970, The
installation of 5000 lincs of exchange equip-
ment will thereafier be tuken up and il I
hoped that it will be possible to commission
the exchange by 1972,

(¢) A part of the Kaiolbagh Lxchange
area will be transferied to the ldgah [x-
change, when it Is commissioned, It will
glve relief (0 the Karolbagh Exchange to
the extent of about 900 telephone connece
tions,

Demand of staff of D. M. S. and their
effect on working

9774. SHRI R. BARUA 1 Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether It Is a fact that the working
of the Delhi Milk Scheme has been adver-
sely affected due 1o frequent agitations by

* the staff ;

(b) whether such agitatlons have also
affected the regular supply of milk 1o the
consumers ; and
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(c) what steps are contemplated to setile
the demands of the staff of the Delhi Milk
Scheme to cnsure its cfficient workiug in
order to avoid any hardship to the public in
fu'ure 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b),  There have been
threats of agitations by the Delhi Mlik
Scheme Employecs Unlon during he last 4
months. These, however, have had no
adverse cffect on the working scheme except
on 25th April, 1970 when the supply of
mi'k was disrupted on account of threat of
demonsiration on that day and the negotiation
which followed wilth the workers represen-
1atlves,

(c) I'emands of workers are always
glven asympathetic consideration by the
Management, It is hoped that the Instances
of disruption In  supplics as on the
25th April, 1970 will be avoided in fnture,

Number of Newspapers, (aking Advantage
of A.l.R. News rcad at Slow Speed

9775. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state 1

(a) the total number of newspapers
and other journals in the country which are
taking advantage of the news rcad at slow
speed by All India Radio ;

(b) whether Government have made
a survey regarding the usclulness of this
service ;

(c)

(d) whether Government would consl-
der extending this service in the principal
languages of the country ; and il not, why
not ?

if so, the details thereof ; and

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL)1 (a) A survey
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regarding the utillsation of the Service Is
being undertaken. The Government do not
have at present information regarding the
number of newspapers etc. which are taking
advantage of the service,

(d) Not at present due to non-availabl-
Ity of transmitter facllitfes.

Setting up of Labour Colonies In

Chandigarh
9775-A. SHRI SHRI CHAND
GOYAL : Will the Minister of LABOUR

AND REHABILITATION be pleased to
state

(a) whether the Administration of the
Unlon Territory of Chandigarh has decided
about the site and size of the Labour colonics
In Chandlgarh ;

(b) If s0, the amount earmarked for the
sald purpose ; and

{e) the approximate date by which the
sajd colonfcs will be set up 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) Yes.

(b)
ed.

{c) It is not possible to flx any date
but efforts will be made to Imp'ement the
decisfon as soon as possible,

Nuo funds have yet been carmark-

Prutection of Indla’s National Bird

9775-B. SHRI V. NARASIMHA RAO:
WIII the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it Is a fact that Peacock,
the national bird which was in abundance
In border distrlct of Jaisalmer in Rajasth an
is fast vanishing ;

(b) ifso, the reasons for the same ;
and

(¢) the steps taken or proposed 1o be
taken by Government to protect the natlonal
blird ?
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THE MINISTER OF STATE 1IN THE
MINISTRY OF FOOD, AGRICULTUERE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) to (c¢), The required In-
formation Is belng collected and will be
laid on the Table of the Sabha in due
course.

Legislation against Printing Presses,
Publishers and Writers for Anonymous
Publications

9775-C. SHRI ABDUL GHANI DAR
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether It s a fact that Govern-
ment propose to  bring forward a Bill
enabling Government 1o take actlon
against the Printing Presses, Publishers and
writers who pu-posely do not give thelr
names on  hooks, pamphlets, leallets or
posters which are against the country,
Government or persons | and

(b) If sn, the detalls thercof ¥

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) It has
already been provided in sectlon 3 of the
the Press and  Registration of Books Act,
1867, that every book or paper printed
within the country shall have printed leglbly
on it the name of the printer and the place
of printing, and if the book or paper be
published, the name of the publisher and
the place of publication. Failure to
comply with this requirecment will render
the printer/publisher  liable to aciion by.
State Governments under Szction 12 of the
Act and punishment, on convic'ion before a
Magistrate by fine not  exceeding
Rs, 2,000/- or by simple imprisonment for
@ lerm oot cxceeding 6 months or by both.

{(b) Daes not arlse.
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Policy (owarps Offlcial Language

9775-D. SHRI HEM RAJ
SHRI PREM CHAND
VERMA :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether Government®s attenilon has
been drawn 1o an artlcle captioned **Rashira
Bhasha Aur Deshl Bhashaon Ke Pratl Sar-
karl Niii Ka Kachcha-chittha-Bare Sihebon
Ke Raj Me Pisti, Karahati HindI" (starting
disclosures about  Government’s  policy
towards the official language and other

" *reglonal languages—MHindi groaning and
being trampled by blg besses) in Dally Nav
Bharat Times, New Delbl dated the 19th

+ April, 1970 ; and

(b) if so, the recactlion of Government
thereto ?

THE MINISTER OF STATE IN THB
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Slr.

(b) The posts recommended by Dinkar
Committee have becn sanciioned and the
«stalf is being brought in position.

Deputy Princlpal. Ioformation  Officer
(Hindl) bas already siarted functioning.
Other matters pointed out in the arifcle are
belng looked into.

CORRLCCTION OF ANSWER TO
USQ NO, 4315 DATLD 21.8.1969 RE.
APPOINTMENT OF PRODUCTION
ASSISTANTS IN A.LR

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-

{ PARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL) 1 In answer to the
part (c) of the Unstarred Question No. 4315
dated 21-8-1969, it was stated that 79 can-
Uidates had applied for the post of Pro-
duction Assistant in various lncal offices of
All India Radio during the years 1968 and
1969. out of which 41 were called for inter-
view, Actually the number of candidates
for intervicw was 28, The answer stands
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amended to that extent. The Inaccuracy
which occurred through inadvertance is re-
gretted,

CORRECTION OF ANSWER TO
USQ NO. 7206 DATED 23-4-1970 RE. GO-
VERNMENT ADVERSTISEMENT IN
A. 1, C. C. SOUVENIR OF CONGRESS
(R)

THE MINISTER OF STATE IN THE
MINITRY OF INFGRMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL) : In reply to part
(a) of Unstarred Question No. 7206 answe-
red In the Lok Sabha on 23rd April 1970,
it was inter alia stated that the Minlstry of
Informatlon and Broadcasting did not deal
with public sector publicity. So far as this
question Is concerned the correct positlon
is that the Minlstry of Infuormation and
Broadcasting do not deal with the publlcity
of public sector undertakings which had
released advertisements to the 1969 A 1.C.C,

Souvenir. The last scntence of the reply to
this part may please be amended to read as
follows :

““The Minisier of Information and
Broadcasting do not handle the publi-
city of the public sector undertakings
whose advertlscments  were carrled in
the A, 1. C. C, Souvenir,"

12.35 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

MIsSING OF AN IAF PLANE

SHR1 HEM BARUA (Mangaldai) : I
call the attention of the Minlster of Defence
to the following matter of urgent public im-
portance and request that he may give a
statement thereon :

*'Reporied missing of an | 'AF plane
which took off from Bangalore for
Goa on the 12th May, 1970.”

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R,
KRISHNA) : Mr, Speaker, Sir, [ deeply
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[Shri M. R. Krishna)

regret to inform the House that a prototype
of HF-24 Mk, I has been mlissing. Sqn.
Ldr. K. L. Narayanan test pilot took off
from Bangalore In this prototype on
12.5,1970 at 0833 hours. He was reported
over Goa at 0906 hours on the same day at
a helget of 7000 ft. The pilot descended
in clear visnal condltion and according to
th iuformation recelved from the Hindus-
tan Acronautics Limited, he was on a
bearing of 130° approximately 5 nauical
miles from Goa., 7The contact was lost by
the Control at Goa after that. The pilot
had carrled survival pack with him, Naval
Helicopters and boats were deployed to
search the missing pllot and the alrcraft, A
dakota belonglng 10 HAL golng to Poona
was also diverled to Goa for help., A
dinghy hus been retricved from the sea and
the scarch aircraft has reported having seen
a parachute in the s,  Some pieces of the
aircraft were seen floating in the sea between
UTORDA and MAJORDA about 11 kms,
from Vaso, The search was continued on
the 13 th May 1970. Syn, Ldr. K, L.
Narayanan is  believed to b: dead and a
Court of Inquiry is being ordered. His next
of kin have been imfo med,

This is the first protoype of HF-24 Mr,
I. and was flown by late Gp. Capt, S. C,
Das for the first time on 17.6.1961, Till
3111970 this prototype  had flowa for
223,40 hours on 379 flights. The deceased
test pllot, Sqn. Ldr. K. L. Norayanan (5353)
was deputed to HAL in May 1956 as a test
pilot,

I once again deeply regret this unfor-
tunate accident, We are (ully conscious of
the serlousness of the matter and | would
like to assure the House that a thorough
enquiry will be conducted into this accident
and remedial measures taken,

SHRI HEM BARUA : We are very
sorry 10 hear of the denth of this test pliot
and also of the loss of this alrcraflt, We
hear that the debris of the aircraft had been
fund In the sea. But neither the dead body
of the pilot nor the aircraft had been dis-
covered so far, The Government has come
to the conclusion that this gentleman had.
died. This incident or this accldent might
be due to two rcasons : one Is, organised
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sabotage, and the other is due to bad
management or maintenance of the aircraft,
or faulty design or faully management of
the aircraft. The Government has sald that
the Government has already ordered an en-
Quiry Into it. Butit will not bea coms-
prehensive one so as to pinpolnt the gullt
on the pcople who look afier this type of
alreraft, It was reported that there Is an
improved of HF-24, Mk, Il. We have been
told that this was not the improved verslon
that the pilot was piloting. It was the
other one, In this context, may I know
whether the Government has proposed to
hold an enquiry Into the accldent so as to
plnpoint the defictive maintenance or pin-
polnt any sabotage in the matler ?

THT MINISTER OF STATE IN THB
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : So far as sob>tuge is coneers
ned, 1 do not think it will be correct as far
as our present information goes, But the
enquiry commission will go into the matter
and come out with facts,

About the mainienance, it will not be
fair to the HHAL to say that there is poor
maintenance, 1t has very good maintenance,
This alreraft itsclf, some two days earller
was flown by Sqn. Ldr. Narayanan, and he
did acrobates also ([fnterruptions)... If
the hon, member wants, I can glve the drill
to be followed before an aircraft takes off
for a long flight or even for a test flight.
It the hon. Member has pailence, 1 will
read out the drill for (lights,

**.ee... The MNight programme contalns
full details such as welght, operating
limiiatlons, centre of gravity data
and any rework carried out as a
result of snags reported on the previ-
ous flights. The snags themsclves,
il of @ major nature, Involve Govein-
ment Inspection besides the factory
Inspectors, a certificate of safety for
flight is Issued by the former. The
alrcraft is subjected to a dally Inspec-
tion as well as pre-flight checks be-
fore the alrcraft §s cleard for flight,
Afer cach MNight, the pllot makes out
a flight snag report. If the snag
is of a ‘minor nature, not involving
design changes, The foctory inspector
rectifles the reporied snag before
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cerilfying the aircraft flt for the
next flight. For snags involving a
deslgn change, the ground tests are
carried out as appropriate and only
then the design scheme Is approved
for incorporation In the aircraft, Both
the Research and Development and
Government inspection are involved
in this stage,"”

Therefore, 1 do not think there is anything
like poor maintenaoce, ([nterruption)

SEVERAL HON. MEMBERS Rose—

SHRI L. N, MISHRA : The plane
took off from Binglote at 8,33 in the morn-
ing and at about 9.6 It almost reached Goa.
It was only five nactical miles from Goa
airport and It wuas descending but some-
thing happsned In b:tween. In one minute it
could have becn on the ground, 1 do not know
whether some bird had struck the aircraft
or something happend or the pilot wanted
to eject himself bccausc of some develop-
ment, All these things can be known only
as a result of the enquiry. Soine Mcmbers
asked why it was departmental enquiry, It
will not be a  departmental  enquiry.
It will  be an enquiry where the HAL,
the D:fence Ministry  and some- body
from the Civil Avlatlon slde will be
there, and somelime today the constitution
of the Board will be announced,

SHRI HEM BARUA : Sir, they sy
that it was only flve nautical miles away,
1 doubt very much—and there is a doubt
in the mind of the whole House also—whe-
ther this examlnation of the plane before
it took off from Bungalore was done pro-
perly or thoroughly, | feel It was not done
properly.

SHRI L. N MISHRA : All the facis
will have to be gone into. But 1 do not
accept what he says : thas it was not fest-
edor It has not been examined before it

took off, They have done it ; the inspec-
tion was done, But the cnquiry will give
the truth.

oY grame ¥y (g9 feeelt) @ @z
TF W1 gHIAr 09 uF. 24 F1 g ¢ AT
T IV UF 9% 410 797 § | THY
9g¥ YT &2 W F geg g #F g
qY, @Y Wrd & 9@ MEF A1 ATH
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man & fF ua.0%.24 1956 & q7rar aqr
gy, 39% arg  Frfeaq ofgq ST
Qaar 4 1 gwhw & =@ smael
1 gy @ & feg sad  gwear
f&ar 7ar 1 37 gwg S dfgT g1 SO
A qr Jar ofgq aAE & By 9%
g GAANAT GAT | 4T FT 219 & Fama
# oY qgar afxq a8 a1, gaw ofqq qr,
gqq W IgIF mawar g e gEu dfaw
a1 | 49 27 T F fom fama g
# geg gk 41 389 QrAAIgt S ang
argz & frft 2adlfaas #Y gad mfqs
adf frar aqr a1, fas qged ¥ saf
qit #T 41 7€ 41 1 sa¥ a7 Haw §ar
g f& o Az foaw dfa a1 ag s@
TG & ygga Ag a1 fomH ag
smar sar & 1 gafeq & aAar qgar g
fx g @ naaxadt 32t guiY #41 93 TH
arA g7 A fa=re &390 5 9g @ qfaa
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qa1e §, IA0 A0 qEar faH § ag weoa
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Frar A § 1 90 sieay 703 sqar
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N feA gg¥ FN W AF g gl N
YT Ten wA A g% o< frarar Az
zat q1g & fqarq ar faas fas ama-
A qzeq A fgar 1 9z & fafgz ofeq
@1 AT 41 1 g9 IFR gIeErfas A
#1 ®ifry T @ & 1 AT gFe UHo 24
Faw wE 1 § 3z Tz # gromfas an
2, 38 smedn & goafas adl far 2
gafae 19 § 5% & 1

wgt 9% % 7 %1 741w & ¥ dfqT 39
% %@ 91 ar 74Y, 9 A AEF & 138
uwe UKo 24 mE 1, fagFr sz Mz
g1, @19 91 @ & exdga @fam 7
F1f gq wHrT &) fasraa adf ar 2 fw
%A AT afFq § 77 ad d, faad gdzar
g

sigt a% =g aial #r 9=t & 7 ¥
sta afafs a7 a1 @ agwma
RAAY | Star wrAdlg qEg A wEr AR F
BT 1 IAA I, TIRT A9 fafas
tfauaa & fog Fefea it g, ooz B4
& S f @, o9, w, @, & e o
G gEwr Qg Jar & aqer,
g s 3

SHRI P, K. DEO (Kalahandi) : Sir,
it is a matter of concsrn to all of us that
prior 1o the Pakistani aggression, as many
as fire Generals were lost in  the helicopter
crash, The other day, there wasa discus-
slon in thls House on the death of Group
Captain Das, who had 35 years of [lying
experience and 2000 hours flylng experlence.
It Is very rare to get such test pilots, Now
we have lost another test pilot Squadron
Leader K. L. Narayanan. So, It is a matter
of great concern that such things are hap-
pening, In reply to the debate the other
day the Defence Minister gave his stock reply
and, adding insult to the Injury, he attribu-
ted the case of death to the negligence of
Group Caprain Das by saying that he failed
‘o adjust the canopy. From the reports of
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PAC and PU we find that there has been
sufficient bungling iIn the develnpment of
HAL. Here | would like to draw your
attentlon to a wvery illuminating article
by Dr. J. P. Chawla, formerly of Defence
Research and Development, who has stated
that great damage has becn done to the
development of HF-24 by East-West politlcs
Now we are trylng to have indigenous
development of the Orpheus engine, But,
at the same time, we have to fit this engine
to the alr frame of 1956. Even though In
1960 It was declded that we should not go
ahead with the development of the indigen-
ous Orpheus englne, we are stlll going ahead
with this project and as a result we have
lcst some of our test pilots, The PAC in lts
report has definitely passed certain  sirictus
res on HAL" Then, It is a matter of con=
cern that the key men of Shrl Krishna
Mecnon who were there in the early stage of
its development are still there and those
wrong programmes are still belng pursued in
splic of the sirfcutures pussed by the PAC
and PU, Inview of all these facts, may I
know whether the Committee which Is golng
to be constituted to go into this Incident will
not be loaded by the *‘yeseman™ of the
Defrnce Ministry but  will consist of some
people who are unconnected with the de-
velopment of HAL, to be presided over by
a8 Judge of High Court or the Supreme
Court, and consisting of some Members of
Parliament so that it may give a true picture
of what Is happening 7 Otherwise, we will
get the same stock reply and the reason for
this accident will be attributed to the fault
of the pilot.

SHRI L. N. MISHRA : As far as the
reports of the Parliamentry Committees are
concerned, all the relevant recommendations
are before us, We are trying to examine and
Implement them as [ar as we can, So far
as the Orpheus engine is concerned, no deci-
sion was ever taken to give it up. Asa
maiter of fact, even for the re-scheduled
HF-24 we were to use the same engine by
making it little more powerful bscause it
has to play a different role. Therefore, no
decssion was taken to drop the Orpheus
engine, This engine has been successful
and we are having successful flghts with t
o our squadron services.

Coming to Dr, Chawla’s article this {s
the point to which 1 have referred to when
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Shri Devgun asked the question. This
gentleman has been writing a number of
articles and telling us that we are under the
Soviet Influence, we do not listen to this
advice or that advice. I would request
the hon. Member not to take this gentleman
serlously,

Regarding the compositlon of the com-
mittee, 1 may say onc thing, The present
Alr Chief, Air Marshall Lal, is the Chair-
man of HAL also. Since the Air Force is
the main user of HAL planes he can be no
less concerncd about the safely of planes
than anybody else,  Afier all his boys fly
these planes, He who is golng decp into
the matter and he would suggest the names
for the commitice of inquiry. Apart from
the represcntative of the Air Force, there
will be a represeniative of Hindustan Aero-
nautics and Director-General of Civil Avia-
tion, According 1o expert advice, It will
not perhaps be advisable to have a High
Court or Supreme Court Judge to hold this
inquiry,

SHRIMATI SHARDA MUKHERJEE
(Ratnagiri) : Sir, It is with great anguish I
have to speak today. The Government
seems to be absolutely impervious and qulie
unruffled by the shuation. Where Is the
appeal for justlce 7 The Government Is not
even prepared to accept a dvmand made by
all sides of the House that this aircraft
which is goiug 1o be utilised by the Air
Force and has proved, definltely, unsatis-
factory should be reviewed.

What does the House want 7 We just
want an Impartlal ingulry into the working
and  management of  the Hindustan
Aircraft Limiled, the Bangalore division of
the Hindustan Aecronautics Limited, But the
Government Is not going to accept it.

May I know from the Government at
least these three things. While this Investi-
gation is pending, will they ground this alr-
craft 7 Sccondly along wlth the grounding
of this air-craft, will they enquire into
the functioning of the Hindustan Acronautics
Limited 7 Will they find out whether it was
due to some structural deliciencies that these
twoplanes cra shed, We do no: know how the
second plane crashed. Apparently nobody
saw it, The Minister is not in a position
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to report to uws, Thirdly, having done so,
will the Government lay the findings of this
inquiry on the Table of the House ? You
koow there are thousands of people involved
in this, not only users but also people who
are working in the Hindustan Aeronautics
Limired,

We know the Hindustan Aeronautics
Limited has been rlddled with troubles for
the last so many years. [ do not think it Is
a good ldea 1o have the Chief of the Alr
Force contlinuing to be the General Mana-
ger. He cannot perform the iwo functions.
This is a very important aspect of service
which he has to look after, He has a very
heavy rcsponsibility, How can he look
after somcihing which Is going on in Bunga-
lore 7 It is not @ good reply that the Chief
of the Air Force is there and, therefore, he
will  be lnterested in secing that the
aircraft I+ in a good position, Is It
physically possible for him to perform these
two functlons 7 Will the Gowvernment
please reply to these three questlons of
mine 7

SHRI L N. MISHRA : The Air Chief
Is not the General Manager of the HAL.
There is the Managing Director and most
prabably a General Manager also, The
Air Chief is a part-time Chairman of the
HAL. It is only a working arrangement.
We are looking for a new Chairman, When
we get @ new Chairman, he will be a full-
time Chairman of the HAL. At the moment,
the Alr Chicfl is only a part-time Chaitman,

Then, the hon, Member said that we are
impervious. We are not, I may tell the
hon, Member to realise one thing that in
developm:nt flights there are bound to be
some risks and we may call It normal
hazards of such developments.

SHRI J. B. KRIPALANI (Guna)s When
the Minister is certain about everything, then
what is the Inquiry for 7

SHRI L. N. MISHRA : | am answer-
ing her question...([nterruption)

Then, you
everyihing.

SHRI J. B. KRIPALANI
say, the inquiry will revcal
(Interruption)

SHRI L, N. MISHRA: Then the other

-thing that 1 have to say is this. She wanied
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all these HF-24 planes to be grounded. It
is for the Ailr Force to declde that, My
informatlon is that the Air Force is of the
view that there planes are not to be grounded,
1 may say again that some hon. Members
are falllog victims to some kind of propa-
ganda golng on against the HAL and its
performance, 1 would beg of them not to
fall a prey to them. (Jnrerruptions)

SOME HON. MEMBERS rose —

MR, SPEAKER: Your names are not
there,

SHRIMATI SHARDA MUKERIJEE:
May I just get a cladfication ? 1 did not
say that the planes should be permanently
grounded, What 1 said was that whil the
Investigation is pending, these planes should
be grounded because w: do not want more
young boys to be kllied unnecessarily,

SHRI L. N, MISHRA 1 It is cerlainly
for the Alr Force 1o decide, whether they
want to fly these planes or ground them,
We are not the technlcal peop'e. We cannot
take a decision like that, It is for the Air
Force to decide,

SHRIMATI SHARDA MUKERIEE :
The House feels very strongly that the planes
must be grounded Lill Investigations are com «
pleted,

13 hrs.
RE 1 STRIKE IN SOUTHERN RAILWAY

SHRI1 NAMBIAR (Tirucherapallijs Sir,
1 have submitted a Call Attention notlce on
the Southern Rallway strik=. The stilke is
spreading,

SHRI G. VISWANATHAN (Dandiwash)
All the trains are cancellad(.../arerruptions)

MR. SPEAKER: 1 am
Minister to make a statement,

asking the

SHRI NAMBIAR: It should be mace
today. Is he making 1he statement today?
Ouherwise, the slivation will become worse,
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MR. SPEAKER: On Monday.

SHRI NAMBIAR: It should be made
today, The strike is spreading.

SHRI G. VISWANATHAM: Let him
make a stalement today, All the tralos are
cancelled. ([aterruptions)

MR, SPEAKER: If he Is in a position
to make it today, I have no objection,

st <fa g (gdY): sreqa wgag, @9
3T B ;T & edzae 37 ¥ fag wfgg

SHRI
evening.

NAMBIAR: Let it be this

SHRI K P. SINGH DEO (Dhenkanal):
Everyday, we find pilots dying in this alr-
craft. This Is a wvery scrious thing, The
Minister docs not glve a satisfactory answer,
What Is the use of ralsing the issue when
we do not get a satisfactory answer, The
Defence Minister tries to shroud this whole
alfair in mystry,

MR. SPEAKER: Order, order, You
should no get up abruptly like this. That Is
over,

st graaw dagw (34 feet) o
wger wEka, feewl & A %) A1na Az
s I A gH A Tw A F W
Afeq 3897 A wifen  odegm Aifeg
fear & 1 79 fafaeee @rga 7 w2 f
a3 wiZ Afeq FFeqT 1 AT F )

MR, SPEAKER 1 Order, order. Don’t
make it a daily phenomenon, Please sit
down; everytime you do i,

N gams dmaw: w9 fafaee
qiga #1 WiE Afeq Ae"q #AFT wF

% fou w8 1
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13.03 hrs.

QUESTION OF PRIVILEGE AGAINST
THE ‘ARYAVARTA' PATNA

MR, SPEAKER: On the 24th April, 1970,
Shri Bhogendra Jha had ralsed a question of
privilege In respect of an editorial article,
published in the “*Aryavarta”, Patna, dated
the 19th April, 197G, allegedly casting reflec-
tions on certaln Members of Parllament,
The Deputy Speaker had then informed the
House 1that the Editor of the **Aryavarta™
had becen asked by a letter to state what he
had to say in the matter,

I have now received a letier in Hindl,
dated the 30th April, 1970, from the Editor
of the *“*Aryavarta®”, Patna. Extracts from
the English translation of the leter are as
follows :

“In the article on the basls of which
Shri Bhogendra Jha has made the
allcgation agalnst us of breach of
privilege, we have not expressed any
criticism against any particular Mem-
ber of Parliament but we have
expressed our concern that the valua-
ble treasures of India are being
destroyed...

It is clear from the article that
no Inslnuation has been made against
Parliament or the Mcmbers and we
cannol ever dare dare do so, We
have every respect for Lok Sabha and
Vidhan Sabhas as they are the symbols
of democracy and It s only by safe-
guarding thelr dignity that the dignity
of the country can be upheld *

In view of the explanatlon recelved from
the Editor of the *“‘Aryavaria™, {f the
House agrees, the matlter may be closed,

SEYERAL HON, MEMBERS: Yes,

SHRI 5.M. BANERJEE (Kanpur) 1 He
has not expressed any rcgret

SHRI KANWAR LAL GUPTA (Delhl
Sadar) : Why regret ?  The press should be
sllowed to make thelr comments.
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Wt Whrm W (JaATe) ;o esaE
wgizg, € faaz & foo AL g ga
#ifag

MR. SPEAKER : In the last paragraph
he has expressed his unqualified regret,

13.05 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNpuR  EMPLOYEES
PROVIDENT TUND AcCr, 1952

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S, C.
JAMIR) :  On behalf of Shri Bhagwat Jha
Azad, | beg to lay on the Table—

A copy of Notiflcation No.
G SR, 13 published In Qazette
of India dated the 3rd January,
1970 (English versinn) and the
21st March 1970 (Hindl ver-
sion) extending the Employees,
Provident Fund Act, 1952
o certaln establishments en-
gaged in general Insurance
busliness, issued under section
(1) of the sald Act,

(m w

(i) A statement (Hindl and Eng-
lish versions) showing reasons
for delay in laying the above
Notification,

[Placed  in Library. Se:
No, LT-3446/70]

A copy cach of the followin
Noilfication (Hindl and Eng
lish versions) under sub-se
tlon (2) of section 7 of tF
Employees' Provident Func
Act, 1952 :—

@ (@
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(1) The Employees' Provident
Funds (Seventh Amendment)
Scheme 1969, published in
Notification No. GS.R 14
In Gazette of Indla dated the
3rd January, 1970 (English
version) and the 21st March,
1970 (Hindi version), [Placed
in Library. See No. LT-
3497/70]

The Employees’ Provident
Funds (Amendment) Scheme,
1970, published in Notiflca-
tlon No. G.S.R. 1396 in
Gaozeite of India dated the
Tith March, 1970, [ Placed in
Library, See No. LT-3498/
70]

(ii)

A statement (Hindl and Eng-
lish versions) showling reasons
for delay In laying the Noti-
ficarion mentloned at ftem (1)
above. | Placed in Library.
Sce No. LT-3499/70)

(»)

REGISTRATION OF NEWSPAPLRS
(CENTRAL) AMENDMENT
RULES, 1970

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1, K, GUJRAL): 1 beg to lay on
the Table a copy of ihe Registration of
Newspapers (Central - Amendment  Rules,
1969 published In Notification No, 4/9/68
Coord/GSR in Gazelte of India dated the
Ird January, 1970 (Hindi version) and the
28th Murch 1970 (English  version) under
sub-section (2) of sectlon 20A of the Press

and Registration of Books Act, 1867,
(Placed in  Library. See MNo. LT-
3500/70]

ANNUAL REPORTS ETC. OF NATIONAL
SkEns CORPORATION LTp. NeEw
DeLHI, AND  ASSAM AGRo-
INCUSTRIES DEVELOPMENT
CURPORATION LTD.

THE MINISTER OF STATE IN THE
AINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB

SHINDE) :

)

1 beg to lay on the Table—

A copy each of the following
papers under sub-secilon (1) of
section 619A of the Companies
Act, 1956 —

(a) (i) Review (Hindi and English
verslons) by the Goveroment
on the woiking of the Natio-
nal Sceds Corporation Limit-
ed, New Delhi, for the year
1968 -69.

(ii) Annual Report (Hindi and

English versions) of the Natio-

nal Seeds Corporation Limite

cd, New Dulhi, for the year

19:8-69 along with the

Audited Accounts and for

comments of the Comptroller

and Auditor General thercon,

[Placed in Library. See

No.LT-3501/70]

Annual Report of the Assam
Agro-Industries Develop-
ment  Corporatlon  Limited
for the year 1967-68 along
with the Audlted Accounts
and the comments of the
Comptioller  and  Auditor
General thereon, [Placed in
Liberary. See No. LT-3502/
70]

(b

(if) A statement (Hindl and Eng-
lish versions) showing reasons
for delay in laying the above
Notification, |Placed in
Library. See No, LT-3503/

70)

ANNUAL REpORTS OF INpIANS TELE-
PHONE INDUSTRIES LTD., BANGALORE,
1968-69 AND INDIANS TELEGRAPH
(FIFTEENTH AMENDMENT)
RuULES, 1969

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
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(SHRI SHER SINGH) : I beg to lay on the
Table—

(1) A copy of the Anoual Report
Hindi and English versions) of the
Indian Telephone Industries Limi-
ted, Bangalore, for the year 1968-
69, along with ihe Audlted
Accounts and the comments of the
Comptroller and Auditor General
thereon, under sub-sectlon (1) of
scetion 619A of the Companies Act,
1956, [Placed in Library. See
No. LT-350470)

(2) (1) A copy of the Indian Tele-
graph (Fif'eenth Amendment,
Rules, 1969, (Hindi and Eng-
lish versions:  published In
Notlfication No, G.S.R. 6 in
Gazette of India dated the
3rd January, 1970, under sub-
sectlon (5) of Sectlon 7 of the
Indian Telegraph Act, 1885,
[Placed in Library. Sce
No. LT-3505/70)

(i) A statement (Hindl and Eng-
lish versions) showing ressons
for delay iIn lylng the above
Notificatlon.  {Placed in
Library. See No. LT-3:06/70]

RiporRT OF INpIANS DELEGATION
10 53RD SEAsONS OF ILC
GENEVA

SHR1S. C. JAMIR : | beg to lay on
the Table a copy of the Report of the Indian
Government Delegation to the 53rd Sessions
of the International Labour Conference
held at Geneva in June, 1969. [Placed in
Library See No LT-3507;70]

MASSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the followlng message received from the
Secrelary of Rujya Sabha :—

“In accordance with the provisions of
rull 111 of the Rules of Procedure
and Conduct of Business in the Rajya
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Sabha, I am dlrecied to enclose a
copy of the Architects Bill, 1970,
which has been passcd by the Rajya
Sabha at f1s sluing held cn the Tih
May, 1970,

ARCHITECT BILL

AS PASSED BY RAJYA SABHA

SECRETARY : Slr, I laa on the Table
of the House the Archliccts Bill, 1970, as
passed by Rajya Sabha,

——

ELCCTION TO COMMITTEE

CIENTRAL ADVIORY COMMITTEE
FOR NATIONAL CApiT CORPS

THE MINISTER OF DEFENCE AND
STFEL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH) : 1 beg to move
the following :=—

“That in pursuance of sub-sectlon (1)
of Section 12 of the Natlonal Cadet
Corps Act, 1948, as amended by the
National Cadet Curps (Amendment)
Act, 1952 the members of Lok Sabha
do proceed 10 clect, in such manner
as the Speaker may direct, two mem-
bers from amongst themselves to serve
as member of the Central Advisory
Commitiee for the National Cadet
Corps for a term of one year com-
mencing from the 17th June, 1970,
subject to the other provisions of the
said Act and the Rules made there-
under.”

MR, SPEAKER : 1he question fs 1

“That in pursuance of sub-section (1)
of S:ctivn 12 of the National Cuadet
Corps Act, 1948, as amended by the
Natjonal Cadet Corps (Amendment)
Act, 1952 the members of Lok Sabha
do procced to clect, In such manner
as the Speaker may direct, two m:m-
bers from amongst  themsgleves 1o
serve as members of the Central Ad-
visory Committec for the Natiooal
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Cadet Corps for a term of one year
commencing from the 17th June, 1970,
subject to the other provisions of the
said Act and the Rules made there-
under,”

The motioo was adopted

13.09
MATTER UNDER RULE 377

FACILITIES TO THE LEADER OF THE
OPPOSITION

SHRI MANUBHAI PATEL (Dabhol) :
Mr, Speaker, Sir, 1 raise the following
matter under Rule 377,

For the first time In the history of the
Republic of India, Leader of the Opposition
has been officially recognised in each of the
two Houses of Parliament. It Is now six
months, Sir, since you announced the
Leader of the Opposition and the Prime
Minister congratulated Dr., Ram Subhag
Singh as the Leader of the Opposltion In the
House on Dicember 17, 1969,

Sir, the Institutfon of the Leader of the
Opposltion has come Into existence like that
of the Leader of ithe House. Ours is a
Parliamentury Democracy and we loliow the
British Parliamentary Practices.

It Is In the interest of smooth and effec-
tive funciloning of Parliameniary Democracy
that the instliuion of the Leader of the
Opposliion is an as Imporiant as the Leader
of the House, This posltlon has bzen re-
cognised by the Government.

We were hoping that the Government
would come forward wlth proposals 10
supplement their commiiment for the effec-
tive funcuoning of the Leader of the Opposi-
oo which should flow naturally from the
announccment of the officlal Leader of the
Opposition by yoursell and agreed ta by the
Government. It is not for any Individual A
or B, but for the healthy insthwtion, viz,,
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Opposition Party and the Leader of the
Opposition, The House will be glad 1o know
that some of the States in India like U, P.,
Tamilnadu, Bihar and Gujarat have recog-
nised this instiiutlon.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Maharashtra also.

SHRI RANGA (Srikakulam) ; Orlsa

also,

SHRI MANUBHAI PATEL 1 Haryam
did it by ordinance,

I would therefore request that Govern-
ment should declde latest by the end of this
session and announce thelr decision in this
matter. | would requsst the Prime Minlster
to make clarification on this lssuc today,

SHRI S, M, BANERJEE (Kanpur); Sir,
I wish 10 say something; 1 have written 10
you,

AN HON. MEMBLER : You may allow
Partywise,

SHRI CHANGALRAYA NAIDU: rose-

MR, SPEAER : On your behalf he has
already said. Shri Kanwar Lal Gupia,

st ¥z s qa (fzee m@aw)
Feq AZIRA, A famT o qEE Y W g,
% quiqar 37 ®1 "ad7 FEar g g
Frar 91 f& 9% 2Y gq0 937 § ArMfiaa
qiét #fx Azt fr amdags w®
waaew fear aar, 7 997 /-
gaq: ®rs 0% [ Aarflar ®) ¥ gx
gamy $ afeee wifz 37 & smaeqr
¥ % feo ox fadas @37 § 9A7
mgar, faa & T F it qraNg g3
awgr 2 ag a=R A Ag ¢ fw s
A & wxedt gra At fBa od av
A 59 §9 53 1 gq97 & faq 3z
asd 3 fs FAAex M5 (T gram st
¥ qE 910 939 @1 §, I TRIT A3
;% fz qraea o1 o /rETA 2 | gy
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o fz grag st Mz ans & -
a7 oF mizgded TNFA F Q A
wgeaqd AT g 1 g4 fou gwiT @AM @
a7 § a4Y; afcF a8t 227 aram T fF
gt § N 9 ge F Praas
amgdl, frg & &Yz s fz wroiaa
w1 ¥ a7 gfang Mz afam 33 N
sggeqr g1, Y f5 gode & Aty gAld
&% usq) § ey wiw fz g §1
fRa g qgast g v aa g fs
@iw aar ¥ 9geE @z w7
FNmAaTEL  F 3awr aud A
Srgar § #1 e w3 g g ao
ANZAT AL W AT F AT @I
FLT |

SHR1 H. N. MUKERJEE (Calcutta
Nouh-E.as:) 1t You forglve me, |1 find It
somewhat extraordinary 10 be confronted at
the lunch hour with a suggestion of this sort,
1 should have thought that If ft was to be
serlously our:ucd, there would have been
discusslon among different parties in this
House so that in a dignified way, formula-
tlons could have been presented for aciept-
ance by the House and by the country. But,
to hustle into something merely because
some p:ople rather feel wery sirongly about
it, Is something that goes against the grain
as far as I cou'd <ee, 1 do not, for the life
of me, understand that It is necessary all the
time to Import wholesale whatever conven-
tlons there might be in Britain or might not
be. ltis for us to iry and adapt to our
conditions, conventions that might prevail In
the U, K, or clse where,

In regard (o this matter of the Leader of
the Opposition being provided with certala
amenitlers and all that, it is a matter about
which certainly there should be discussion
preparatory 1o any kind of formulations,

I find It very unusual to have to express
ourselves definiively on a matter of this
sort. 1 would prefer, and [ shall besecch
you 10 see to it, that meetings are held clse-
where In a diffcient mimosphere  where the
thing could be discussed properly and then

formulations could be made with the consent
of all parties. It looks rather odd for me or
for any other Member of this House to say
something which might reflect unncessarlly
on a colleague of ours. There may be all
sorts of things which may be in our minds.
Is there any necessily (hat we should thrash
out all these things and before we embark on
a new course of the parliamentary process, it
should be preceded by dlscussion? J would
ask you, thercfore, Il I may, that this should
be preceded by a discussion of a proper sort
at a properly convended mceting and dis-
cusslons should procced In a proper atmos-
phere and not in this kind of atmosphere
which unfortunately, 1 have to say, persists
in this House, particularly in points of 1lme
like the present. My submission would be
not to hustle Into any kind of decision, That
Is why 1 would like you to take the initlative
in this mauer and ask the different pariles to
meet, get the Prime Minister and get to-
gether and talk and find out some way out,
When something has been suggested, It has
to be given a very serious conslderation,

SHRI PILOO MODY (Godhra); Do
you accept his suggtion ?

SHRI N. K P, SALVE (Bitul), Would
you not allow amyone from this side to
speak,

st wew fagrd ad@ o gsam
gz, ..

seaw wEYAT ;A F A% ¥ Ay )
3T ATF 9T A9 UT 3 gH § |

wzw fopdt mwddt @ qg ardf o
gi® Agl &1 gz @ daflg qzfa &
CEEE

SHRI MANOHARAN (Madras North)
You will kindly decide this ssue whether it
Is proper on our part to discuss it here, We
have glven some ruggestions, And we want
your ruling,

SHRI RANGA; | wanted io wall untll
some of our ltiends who have some diflerent
views have their opporiunity 1o speak and
make their polots so that | wouid be abls
to give a reply If I can on those. Sloce my



239  Matver under Rule 377

[Shri Ranga]

hon fiiend, from the D. M. K, wants you to
hasten tg come to some conclusion upon the
suggestlon made by my hon, friend. Shri
H. N. Mukerjee, I think 1t is my duty now
at this stage to intervene,

I am Informed on good authorlty, and
1 speak subject to correction, that the All-
India Whips Conforence had considered this
matter not once but twice and they have re-
commended unanimously that certain perlvi-
leges and batter oppriunities should be pro-
vided for the Leaders of the Opposition. My
hon,friend, Shrl Mukerjee said we need not
follow all that was happening In England and
so on. We have followed In many respects
what has been happening in England; We
follow thelr procedure, In a number of States,
the Leader of the Oppsitlon has come to be
recognised, And certaln privileges have come
to be accorded to him In order 10 cnable
him to discharge his duty on behalfl of the
Opposition-not only his own party but of
the other parties also which are in the
Opposltion The Whip Conference have
recommended [t. Several S.ate Assemblies
have already recognised the Leader of the
Opiositlon, and the Governments concerned
have given certaiy privileges. The ltem dis-
cussed was on what are those privileges and
what are the facilities that should be provid-
ed and so on,

I would certaialy have a  scparate discu-
ssion with the Government Il the Guvern-
ment is unwilling to aczept all that Is belng
done In the States. That has been already
suggested by the Whips Conference.  They
would like to make any amendments or
anything later, It Is open to them to call
us in'o a confercnce and meet and discuss,

So far as the recognitlon of the Leader-
ship of the Opposition Is concerned, so far
as the «duty of the Government to accord
certain facilitics which go along with the
incorporation of the institution of leadership
of the Oppost:lon is concerned. 1 do not
think that It is necessary to have any scpa-
rate meeting. 1 do not think that my hon,
friend Shri H N Mukerj:e is well informed
in regard to this matter, and 1t is not right
for him to simply say that you should not
allow this discussion to take place or in may
be that he has not suggested that, but he
implicd that we are rushing any body to a
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declslon; we have not rushed anyone; we
have given sufficient notice; more than two
months ago, I mysell had moved in this
House that fortunately for us, for the first
time, this House had come to have a party
which satisfied all he conditions,

SHRI NABIAR (Tiruchirappalll) : No.

SHRI RANGA : .. which have been
prescribed for the recognitlon of a party in
Opposition,

As luck or {ll-luck would have It, so
many of us, along with our friends, have
been trying our best and each of one of us
has been trylng his best, 10 a chieve suffl-
cient strength to get that recognitlon, and we
could not succeed,

But just as the Congress had succeeded
In leading us In our frcedom strugcle, so
also the Congress has succeeded in splitting
ltself and providing the maln Opposttion here
Therefore, T welcomed it, | did fecl jealous
of them at all when I made way for my hon
friend Ddr, Ram Subha Singh toklng the seat
which | had eccuying for a number of years
or the seat which my hon friend Shii H, N,
Mukerjee had been taking befor me... We
are witnessing a reallty today; and should
we refuse to recognice i1 7 It is a good rea-
Hiy too, as it has happened (0 be,

If my hon.friends had any suggestion in
this recard, they could have conveyed it to
us during these two months; il we had any
additional suggestion, we would have cer-
toinly conveyed them to them, but we took
it for granied that since these privileges had
been accorded  everywhere to the Leaders of
the Oppositlon, It would not be necessay for
us to trouble them with any speclal confe-
rence,

Therefor | would beg of you and sgpest
to the Pilme Ninlter also to take shelter any
bshind any small differcnses that may be
lurking among our selves because of any
misaporehension  or misunderstanding, to
come forward and implement her own spon-
tancous statemen: on that day In not only
recogni-ing but we!coming the partnership
in this House of the Leader of the Oppo-
sition with the Leader of the House,
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it wze fagd AT : Fste A
z7, ¥ aff gwwnr gqr f§ 3g awen
faarz & fawg & ¥ fraga @ @@
e qrEf &1 ge7 Adf @ @ frdt sufem
¥y oY 55T A & | FFT FIGH HAA A
wag AT w1 Tl fadet 7o F A F
vt 1 o @ gu §) T gzA
ayegar & za wfaga azeq 99 2= #
a3y fa it 2@ & w9 F Aemar we
g1 & ot gm ara & F1f T T w1
g%ar fis sivg @754 & gzer A A
frgmi Hfoal TE 3 3@ A1 QU FA &
qeqer qEITY, /AT W IH HAS F)
wadt & WM 9T @A ar ;i s
favia wzar wfzar g qraar ) ad gait
fax g 1@ § fs ag femzt a9 8, a3z
qref agl &, ag fedazz § | wreqer Agiay,
% zq faqiz & At adf <rgar ag Ay
it @y, 2w A sfasia oifzad @ S
i fer fa oifedi ® smosd
&, ag #igq & ¥ | ag srafaez W fed-
T § st amfaez o fedaet &1
WS AEIEG, a7 A91S AR f........ .
oo(tmEemR) .. gR AT R, AR
qAISqq FY A7 B,.,...98 FAAT AWAT
QU &1 § #IT AT FH qUEUH]
w1 a1 Y AT gy § a1 g9 w4l
¥ qrad sar 7z feendd, fam wedi
fadre) e& & Aar 1 44 a2 71 97 fzar
1 ot sgrus; N AR AW
@ ¢, fam # famia aftog & gt
AT & Aa1, Nf® 769 721 wgw 2w
8, #fadz Wit oz w1 cax fem § )
NfFATH & AT W GAF 9T eqq w1
faatz @zt #3107 & a3 ;raar wgn
gt am w33 st wiwic W
AT FW @ § W@ TAE ARy
qr W, ey qumust ¥ mafisy

HTRY 9T A, GIKIT F1 ®rg a4 A
o & mer @ fe 3 g dfeedw
w1a® FONTT’ £ |

SHRI MANOHARAN Alter the
general electlons, the country was compelled
to face peculiar and cxtraordinary sliuations
in the pclitleal set-up. As I had expected,
the monolitbic order of the Congress Party
was broken and it split Into two partins, one
Syndicate and (he other Indicate.

I have got my own regard for Dr. Ram
Subbag Singh, 1 never expected one super-
fine morning he would be sittieg along with
us,

My objectlon to the proposal s this,
I am for the Leader of the Opposition to be
recognlsed. I entirely agree with Prof,
Ranga, The Leader of (he Opposition
should rank with the Prime Minister In
powers and privileges, everythlng. | have
no grouse about it, But the main question
Is whether the present splinter group leader
can be considered as the Leader of the
Opposlilon.

SHRI SHANTILAL SHAH :(Bombay-—
North-West) : On & polnt of order,
Sir.

SHRI RAJASEKHARAN (Kanakayo-
nra): What bussiness has the hon, member
to say this ?

SHRI CHENGALARAYA NAIDU
(Chittoor) : We are the opposition now.
They are with Government ( Interruptions).

SHRIMATI TARKESHWARI SINHA
(Barh) : On a polot of order,

SHRI MANOHARAN 1 I will explain

DR. SUSHILA NAYAR (Jhansi) :
When polnts of order are ralsed the members
have to be heard before the member pro.
cceds further. How can you rule them
out ?
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SHRI RAJASEKHARAN. You have to
hear Shrl Shantllal Shah.

SHRI SHANTILAL SHAH : As far
as the Leader of the Opposition Is concern-
ed, It Is the Speaker who decides, both
according to our rules here and according
to the practice in England, and the Speaker's
declson is final, You have accepted that
Dr. Ram Subhag Singh Is the Leader of
the Opposition, the Prime ~Minister has
accepted, and the House has accepted, How
can he say that there is no Leader of the
opposition ?

MR. SPEAKER :
his view.

He Is
Let him do so,

expressiog

SHRI S, M, BANERIJEE 1
of order,

On a point

SHRI1 P, G. SEN (Purpea) : You have
recognlsed the Leader of the Opposition.
What has been ralsed by Mr, Pael follows
that, It Is not a separate Issue, Are they
going to undo what you have donc ?

SHRI MANUBHAI PATEL (Dabboi):
It will be an Insult to the Speaker. It is the
discretion of the Speaker. The Speaker has
already glven his ruling. I am requesiing the
Prime Minlster 10 allow the Leader of the
Oppposltion  these privileges. The ques-
tion should not be revised, (laterruption)

MR, SPEAKER: | want to listen to the
various opposition parties sltting alongside
with you, Even if I had glven that view you
cannot stifle him. I want to hcar him,

SHRI CHENGALRAYA NAIDU:
Kindly hear my point of viesw and give your
ruling, Otherwlise, there will be more
trouble,

MR, SPEAKER: Truble for what 7

SHRI CHENGALRAYA NAIDU : My
point of order is that according to the rules
there is a minimum number required to have
an Oppo:itlon,
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We are having that minimum number of
Members in the Opposition, That is why
you have recognlsed the Opposition. When
we have been recognised, what right has he
got to say that there s no Opposition ?
They are the loyal opposition Members,

MR. SPEAKER: The question is not
as the hon. Member is putting it, The ques-
tlon Is about amenitles and facllities the
Leader of the Oppositlon, Let them express
themselves.

SHRI MANOHARAN: 1| have no ob-
jection to accepting that the Leader of the
Opposition should be given all facilities,
privileges, powers, status and what not, My
fundamental objection is thls. When I was
asked to agree to my good filend Dr, Ram
Subhag Singh as the Leader of the Opposi-
tlon (Jr.terruptions) While you spoke, 1
listened with rapt attention. Please hear me,

So, my point is this, The Cong (O) and
the Cong (1) both, in 1967, fought unitedly
with the same cloctivn menifesto,

SHRI MANUBHAI PATEL 1 Point of
order ([nterruptions.)

SHRI S. M. BANERIJEE 1 rlse on a
point of order...(Ingerrupitions)

ot ez (30) 0 o AAgTT w
HoAY T A T gFH §— WA ) g9 99
ggad &1 ... (F[IWA) ...

SHRI MANOHARAN: My tragedy is
that even the Mumbers ol the Syndicate are
pol prepared 1o recognise Dr, Ram Subhag
Singh as their leader; inspite of his appeals
to k~cp qulic, they shout...(/nterruptions)

They had the same electlon manifesto
and the same election symbel. Two contra-
dicting elements in politlcs in cur country
fought in the elccilons logether, After that
something happencd, 1 consider It purely a
family quarrcel in a particular party. ([fnter-
ruptions)

We are now faced with a peculiar situa-
tlon in the sense there is one Cungress party
which has the monopoly of having the
Leader of the House and another Cogress
party which has the monopoly of haviog the
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Leader of the Oppositlon. I expected Mr.
Ranga to protest agalnst it; on the contrary
he succumbed to ihe pressure tactics but that
is a different polnt. [ think It consists of a
bunch of defectors who can never be
recognlsed........cconeee o (Interruptions)
I am confident and I silll believe that
this quarrel between two sections may be
froned out In the future and there Is every
possibillty of reunlon and In that case we
shall suffer the loss of a leader of the
Opposition ,

Thirdly, If my big brother Dr. Ram
Subhag Singh undertakes a journey from the
Coungo forest to Congo desert, he will never
be consldered a defector or a person who had
crossed the floor; on the contrary his posi-
tion will be considered as the grand coming
back of a prodigl son !

Even then 1 have no objection, Sume
provision or article had been quoted about
the percentage of Members, In that case it is
all right. I think it has to be applied to a
political party with a clear ideology and
programme, So far at the Syndicate are con-
cerned, they have no clear cut philosophy or
idcology or progromme....(Jnrerruptions)

| am prepa red to agree, If a situation
develops as a result of which Shrl Ranga
becomes the Leader of the Opposition; If
a sltuatlon develops whereby my friend Mr.
Vajpayce becomes the Leader of the Oppo-
sitfon, 1 have no objsction; if polillcal
sitvatlon, develops in such a way that |
become the Leader of the Opposition, | am
sure you will have no grouse...But this party
is & broken perty and it has no Ideology
or base and It can never be considercd
& political party...(Iaterruption)

SHRI MANUBHAI PATEL: He is
going beyond your ruling that it will relate
only to facilities...(/nrerruptions)

1 would like to request the hon,
Prime  Minister to make a  stale-
ment, Why s the Prime Minister
trylng to play through these people ?

Let her make a statement, ([nterrupiion)
Why do you allow them just to play
through these people 7

SEVERAL HON. MEMBERS rose—

MR. SPEAKER 1 Please sit down,
Kindly conclude now,
SHRI MANOHARAN : At best,

before concluding, 1 can offer one advice,
(Interruption)

SHRI SAMAR GUHA (Contal) s Slir,
on a point of order. All the opposition
parties, all the political parties—political
party or group—and each political party has
an ldeology of its own, a policy of its own.
But he sald that that political party or some
political parties have no ideology
of its own, That is wrong. That is an
insinuatfon on the political pariles as a
whole,

AN HON, MEMBER ;: He cannot say
like that,

SEVERAL HON, MEMBERS rose--

SHRI MANOHARAN : At best,
before concluding, there is one supgestion
that | would offer for the consideration of
the House, And It is this, To this Syndicate
group— (Interruption)—The Congreis
(Organisatlon) Group—at best, ([nrerrup-
ticn) my suggestlon Is this, En bloc, there
must be an immediate resignatfon of this
Congress Organisation Members and they
can go to the people and get their verdict,
(Intertuption)

SHRI MANUBHAI
thelr, alllance,

PATEL : See

oft e 1w Femw wPzm, A
QAIET ATH ATET & | Y TAF &1 )
a1 =t @ g1 7Y 5 fFay ang
% UF 9q( T g&a1 g—arg fase,
gestg faqe a1 feadt g as 7 st &
#1€ W gum &Y qaEdt A4 2 | ARy

ot g Wiz

MR. SPEAKER 1 May [ request all
of you to sit down ?

SHRI MANUBHAI PATEL: He was
speaking agalnst your ruling,

MR. SPEAKER 1 May 1 request you
all to sit down 7 Thls question is very
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[Mr, Speaker]

important, At the tlme when T recognlsed
the party, it was not dlscussed In the House.

I recognised it. Now, this question has
come,
SHRI MANOHARAN : You can

revise your oplnion,

LIR. SPEAKER : 1 think this question
can be considered Irrespectlve of the fact
that 1 have glven them recognition. If you
Illke to discuss It, 1 can continue. If you
do pot like It, I can adjourn the House.
Once this question has come up before the
House, we should discuss it from all points
of view. You cannot avold any reference to
this side or that side, but {t would be much
better if 1 again advise you that if the
House agrees let there be a meeting of the
leaders, and we can discuss it,

SHRI S, KANDAPPAN (Mettur) : We
agree.

SHRI RABI RAY : You should give
your oplnion. FH®Y ATHT TT W TEA
Qe &t 8% TiT s wifen g

MR. SPEAKER 1 But so far as the
amenities and facilitles that are requird to
be glven by the Government—I do not
know—but so far as | am concerned, 1 have
glven them room ; | gave them recognition
and | gave them everything. But If you
think that cven at that time there was a
demand that it can be discussed amongst the
leaders,—it can be discussed. If you agree,
we can discuss everything In detall,
irrespective of my ruling glven there,
We can ditcu:s the merits of the case,

«f tfa Ty : gw A Taas 78
2 AfFr aw oz SN A T AR
#fag g9 & arz ¥ Aifea gy

woOw wgid : qg @id TR g e
#1§ sfqn &1 ¢ zafac facge fedt
s amafi s 1 ag e Al
L
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The whole debate will go on irrespective
of my ruling abont the recognitlon of the
party.

SHRIMATI TARKESHWARI SINHA 1
On a point of order, under Direction No,
121 of the Directions by the Speaker.
(Interruptions).

MR. SPEAKER : I do not llke that
the debate on the Issue which was postponed
yesterday  should be further posiponed
because of this discussion. 1 am going to
have some other time for this discussion,
because it so appears that it will take a lot
of time. (Interruptions),

SHRI S. M. BANERIJEE : On a polnt of
order, Sir,

MR. SPEAKER : Let me hear Mrs,
Sinha's point of order first.

SHRI MANOHARAN :In the mean-
while, let e finish tn one minute,

SHRI PILOO MODY : May | suggest
that we contlnue no longer with 1hls and you
udjourn the House and discuss the matter
In your chamber, lcaving the points of order
in the alr and out to lunch ?

MR. SPEAKER : 1 agree with you.
The House stand adjouned for lunch till 2.45,
At 2.45 we will take up the discussion on
the communal disturbances,

13.43 brs.

The Lok Sabha adjourned for Lunch
till forty-five nunutes past Fourteen
of the Clock.

e

The Lok Sabha re-assembled qfter
Luuch at fortyfive minutes past Faurteen
of the Clock

{MR. DEPUIY SPEAKER in the Chair]

MATTER UNDER RULE 317—contd.
FACILITIES TO THE LEADER OF
THE OPPOSITION— conid.

MR. DEPUTY-SPEAKER : We will
now take up the discusslon on the communal
situatlon,
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SHRI MORARIJI DESAI (Surat): I
would like to raise a point. Before the
House was adjourned for lunch by the Spea-
ker. my hon. friend, Shrl Manoharan spoke
and made certain unwarranted remarks
agalast my party and I cannot allow them to
go unchallanged. But at the same time,
I cannot understand your difficulty too,
As the Speaker had siated that another busi-
ness will be taken up now, it caonot be
taken up. Therefore, I do not want to put
you in a difficult position, So I would re-
quest you to convey it to the Speaker that
this should be taken up tomorrow Immedla-
tely after the Question Hour, We want to
raise this point tomorrow.

MR. DEPUTY-SPEAKER : I think the
Speaker has said thus about the same ques-
tlon 1

“I thiok this questlon can be conslde-
red irrespective of the fact that 1 have
glven them recognition, If you would
like to discuss it, I can contlnue I
you do not like It, I can adjourn the
House. Once this question has come
up before the House, we should dis-
cuss it from all the points of view."

Then he added :

“I do not like that the debate on the
issue which was postponed yester-
day should be further postponed be-
cause of this discussion. 1 am golog
to have some other time for this
discusslon...”

So, thls discusslon will continue. [T shall
convey the desire of the hon, Member that
it should be taken up tomorrow morning, to
the Speaker,

SHRI MORARIJI DESAI : I shall ralse
it tomorrow,

MR DEPUTY-SPEAKER : I shall con-
vey that to the Speaker,

SHRIMATI TARKESHWARI SINHA 1
Sir, may I make a submission? At the time
when the Speaker made the statement that
he is adjourniog the House and that he may

find some other time for this discussion 1
was called by the hon, Spzaker, and 1 was
on my fect, When I was standing, because
of the shouting and noise that was going on
in the House [ could not convey what I
wanted to convey about some of the remarks

made by Shri Manoharan, My point of
order was on that,
MR, DEPUTY-SPEAKER : Since the

fpeaker has agreed that this discussion
should be resumed latter, I should convey
the desire of the members that it should be
taken up tomorrow, I think that would bs
the approprilate tim: to raise this polat,

SHRI S M. BANERJEE : On a point
of order, Sir,

SHRIMATI TARKESHWARI SINHA :
They will have their own time 1o say,

SHRI MORARIJI DESAL : His polnt of
order is on the same issue, I do not
understand (his,

SHRIMATI TARKESHWARI SINHA :
Al that time 1 was not allowed to convey
what 1 wanted to do, How can you allow
him now, Sir 7

MR. DEPUTY SPEAKER : 8o I say
when this question Is taken up, you should
be allowed to raise this point.

SHRIMATI TARKESHWARI SINHA
1 agree with you,

MR DEPUTY-SPEAKER : How am
I to know that his point of order 1s 7

SHRI S. M. BANERIJEE rose.

Please
She Is

MR. DILPUTY SPEAKER 1
don't refer (o her polnt of order,
not raising it now.

SHRI S. M. BANERJEE : Sir, you are
the Deputy Speaker., I am guided by you.
If you do not open the discussion further,
I am not going to say anything on that,
But Mr. Piloo Mody and Mr. Kanwar Lal
Gupta need not guide me, [ should be

guided by you.
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SHRI PILOO MODY ; There Is no
attempt to gulde Mr, Banerice, He isa
guldless misslle, 1 am only trylog to guide
you, Sir,

oft fow <@ | (wgad) o gmEAw
Ag1Eg, VT 1T MF AET E |

IqIeqe REEG, Ay o fersma
ag feexwa sz ®a 193 8 | IqreAy
oY, 19 WA § F gfafadt gize w46)-
qA gmaq fadas ox fase A & w2
e g1 7€ & 1 Afez Afer sty e Afen
9T OF g2 § AR AE S0 1 AZ A1
¥ mad feegga oz faar 1 ss@ @
ag g fw gfqafedt qiza sdlaq &
fas 9g® mig &3 faar wsnar s IEF
1z tEN 3 | Wewr g wfawmiT g,
®g 9IF a7 THE! OF g A W B
a5 g )

MR, DEPUTY-SPEAKER : As you
know very well, the business of the House
is arranged by the Speaker and | understand
that this was done on a declsion of the Busl-
ness Advisory Committee,

Therefore, 1 think we should continue
with It, Mr. Vajpayee,

—_——

14.53 hrs.

DISCUSSION Re 1 SITUATION ARIS-
ING OUT OF RECENT COMMU-
NAL DISTURBANCES IN THE

COUNTRY

ot sew fagrd arday (IFumgd:
Iqreger AEaq, s yqAfa A X 2WH
fafwsr wil & gu awwarfas g9Eal &
geaea feafar oT faame aroew &33 & fag
mer g 21 & ¥ §Y ME-AE O0F
w1 wigar § | 43 e 3o 1§ s W
¥ 3ag 78 @ sfifesfa anitz &)
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2y &t uwar zig 9T Y & 1 ;g
¥ sa ¥ usg % Aver T O
qrt gwik fax a% g @ g | Faws
¢ ¥ gw ol afkfeafs g aofizar &
#19 &% 1@ eqearfgar &1 A4q IFT
93 fa=are g7 F amy W@

Iqreqer A, ag oF qam § fe
fratel mgraez & & gg ot v a9 §
& Ta aag mgrusy § sfedz *Y gLHrT
& 1 afwa 57 qaw &1 gt 9 go Ay
zifgx Smzal & w1 Aar qrag g g
witd & faal o A & g g awan
2, feat WY weare & yeada grewnfasa
&1 IAFAT T2 avar g1 qw fagre #
[uEFEn 7 argaifas geEg gar wr,
fagre ¥ gfedz 7 gyw &1 o7 fagred
wrezqfa &1 maa ar ag + agt 70 &
FQa gremifas 7 g2 & | afeqd Jme
#, 9zt 747 AT ¥ AIHET qEAET oY,
arszifas 3927 go, s dsar da
25 9 | FHFT #, gAY #, JwrATR
%, waga & arewaifasar o feamfat
ATH, WA HT W H JFA GAT |
a3t 19 uds ® GgT & FwUTAT #
g1z 912 a4l  gwa qr 300 7T A
gafsa A9 fFar | AIRVATI A 9gS
fagaTe T &, AT #, JaeAn § 4
D T* ) gy i g ang fafede &
gEr ) & for Qguar wgar § %
areszifrs 7 &1 o, w0 N AT fedl
ff e & weada g g2 § 1 gEfen
AR # ZM g AW A (AU K
FIFR £ afq &1 I5U TAAT 17, 7GT-
e # g1 @ wg QY wgrog @ gfewe
1 Mg &, JEH! FI ) IA—IT TG
A1 ¥ ArAes §) awar i—ufer (Ed
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U g% 217 1S Ad) § |

I § 9T T 4§ 4, IR
AT gHA 9 g A gBi§ 4r A% Pt
¥ ggrss wywTe O afcaqt w1 § 97
&1 g7 T4 g3 § yeo| w1 | AEA
M vz w1 wfwarg gaar & @ 5 av-
gifas £ qiff &1 57 adf &1 2w
wr feafy ot 3 fe &8 0t SwEE @Y
awar g, wra srAqr ¥ wafeafy o @
f& &g ot faar, gear afv afidsioe 1
qTAT AFT FIFA AT sqqeqr 1 5 fRar
JOEFRATE | g7 T &% F 9t wr wwAv
IWMT FT @ g, AT qgan g fa
wRe 8l T B AT FT G AT AT
2q g gt § fr el sear avar 9
foar—aana el #1 q90 W@ FI W
g3 fa=rz szar g, A2 1 faar w@
gEgwt ez F1 aTiA B e sy

gt |

AFRAT ¥ 1 F AT fasgiy qa-
TS FIFIT & qvr-97 & ghr 1 Y, a7
gad & g wgw @weArd) faal e
mfas 7Y s7ar, A g feac g gz
wqez g arar wfed, @rw A Agrusg A
R Y A IT AL AT W@ s
WEAETAIX # WY |qT agr 971 qg g
Mg AN agr g ag arAT & ? s
qIEAETfaSaT 1 A9 F FHT qST AA
2 ? @ sgaziaz, faad AT aaTiE
Hgma oy wEg 78 § 7 s ew
TG "Eed & 95 9 W) §W T@d ®g
¥ FIT AL I3 g6 7 gw AW &1 owar
%! faw1T T & 7@ 9= gxq ? ag faax
tq ard & wifsg s fs 72 @2a, @
gzT # far 29t ®) sfafafecy fasr §
ag T &I I 341 F AIWT TW WgAY
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queqr qx Fqr gloeFlq sgmy &1 gH
gea1E ST FIFAT AT 1T, FeAr€ Al
W w31 §Y, fEad) WY warAw @, SEET
IEATEA FEAT IEAT | o7 & sh2 &
w1 A€ 93, fodt & M9 & 3 o&f
TN T aFTAFAT ALY & |

oget g5 7z § e o 4l o) e
®)7 FaT § (swAwra), FAU TG TG
fe ag qraew a4t fe ord §, fraw w=
ag ¢ fFag & 44) ded § et Wer
v 4z & 5 53 241 £) OF7 & fou #tq
¥ gFrwifas & goardr s fed @
=ifzd 1 0¥ wY greew Fq KT § W@
o § g g5 ad wgw, afew 0@
qArEa 3 o il gmr @ 2, @@ W
qrF &, %77 a9 gorwa 2 ar & 99 fodE
%) Zas 9T @A & fou dare g ushia
oFreaar qfiaz 1 & qA-&HE qqr 6,
gregaifagar §1 gaear 9 fawe & fag
ot aig mi% 3q afvfy & gzeq 41 Ik
fao W@ auet 7 oF flE qqie &,
faa¥ 2 ¥ ¥ @ ¥ g7 wgm &N &
Ol A1 @i YT gaF faawr faar
Tar Ty I8 T H 23 & gA AN g
waiwa A Filld & HgarT 9q 23 Fm F
¥ 22 Z4) 31 A9 IT Y A fwgr oy
HEYHAE GINTIT ¥ WA A E ) 4g
faq1Z anit as wwiw & A anf &, AT
ag g% & w4 ;g

% 23 &4i #§ Fewar, AT, ATm-
1T, TF A91 3T F §F A 7O & i
# mfas §, THZAT FT4F AT 737
& wrar g f gz waren A fld aw
geId & e feale! & T amifen
2 1 #fex usq gumdl A f ae 93
aaifia @it Wifgd, s aa gHIT IOIT
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[+ wzs fagrd araay)
5T 520  f5 27 2 &Y o s AR

g TG qaaTA fax ¥

Frdagsgw g s 39 gaswm
fer 4 ot & a1} § gaamAl A Fw
T RAT § | 87 gufow gewgm &0 A8
QFAT | GABAAT F 20 W7 0 §, gAS-
A & a3 gz W A A QA
# fare aagd &3 & A a=491 ®1 @A
&7 § 1 ag fzar, gear 7 Afame §
&7 7l FT0 FET | AT gASAIAT F
OF i IAFT &, AT WIA g 0T IF F)
Wz 97 FTA £ I€T &, A W F qey-
zifawar s1ar [2d § 1 WS gw A 9T
9z =1%A &1 q@dT 7 §T | UF AT AS
& ot & ®Y s wawar @, o1 fAard
Fmarg | ag a1a § qoAY aww ¥ AL
wzal, ag fQiE ¢

Tq foqtd & o & a2 g W
21T H ZMr g, Wl wrezT W AR
® gga A 300 swi 7 gafeow Aged 7
Q%7 ) fifqe & 3g st gy qAew
¥ fraiE & 1 9aF g Gz § a1 gar
orgh oAt gt wiT mgERe & gAA 9T
afesrz 9T qqua fear mar 1 a@TEA
s[pEErar & Zar gar agt aRAadt ¥ g
qz a8 ¥ ga=n fear qam )

a7 & st £ qTE s @A g
fraft asaf ¥ 35 M= gT &1 fadt &
gafon agaear 1 v§ gl & faad
AmaIfew w1 Asaw oF FAI gafaw
o€ St g ¢ 1 gEA W anafa
are 2% & 1 FadY § T JeqT B HWC
o1 faaTa SE=At ®) AFT §F FY AW
g qar dar wAr g AN A Ere
9g® wa ¥ "grUS ¥ gAIX wiwdr Aqva
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4 fgarst o= a0y & a® =R A
AT A &1 G5:q fpar, fradt & gark
gafew wrzgi 1 <dar @ agwr | Waw
IR A @ fr faarn gart wh
Aar §, g4t wgeAT & gofen gaer W
A Far [rfze 1 Pradt F swar ¥ gw
F1 Tama fear | Afer g7 are I A
¥ femr 9™ faadt & 30, 35, 37 wq=
gawaral & frant awdt yow @ §9
ad s #) §ifaw #)

od A wF sifaey 795 # 7f 7 a0
¥ @ ag sin f5 fgael sa=) &
aqa fasear wifga ar a8 ? Far 7 &
ag 30 f frars agedt &1 o fw
uwdl § fagsar wifge 7 oaar 7 S ag
s fF faanslt so=dt &1 smlom &3
i feg ag & art smy ?

g% aread g—a ¥z N 2—Fw
Tg WaAl, A guadud Ty A, 9 5|
qq gEq # Ad F--ag r-gar a¢ F—,
ST HAT H ag %31 & ¥ gF s d¥ )
37 ¥ 7g AT agl w34 wifge 91 1 w4
& eFifyard a9 & w@ WA gwar
laRyIadamdi Paw o At ag
41 f& gafa faasht sgus Y sg=ar
& owa § WA w0 A W wET
w3 wo faqdl s s1 oW Ag
glgmAra e W AW § 1€ war
agt wr 7 xan g AN W werAw farw
fath d seawa § 7§37 go H dfem
JugT w1 AgE & A fay FU gAT R,
Iq N gss gfa & o 41 e farch
¥ fagqr ottt & weaAr T € o
awdr &, At wny Wy & faar faaod
mgray & oft e g 87 A0 awAl

L4
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feT ¥ w3 § gAewiAl Fv Ar
faQig & ? sureew g § 5w
ogu g ? s oA A fean @ s waa
T w1 fadre &w<ar Tifgg ? 29+ -
@i7ar & aiz gfy wiedlgoz odrast ag
haar v 3 e W@ &1 %@ W
far wifge, @ 1 Wa ¥ gEeAE
uEg @ 7 fEe ol fagdr ¥ gy aF
smi af f& faael s F9sq #
waar wer Agt g Jfge o Y Faar
wqETAF K1 Il I w7 AT FEF
ey oft quasg v wgw ¥ ¢ fF I
ug &% «9f ! fgmzg &Y war ¥ fon
wmA ¥ agqif w1 feaar qa7 g war !
famist agef) & a=a @ faard wgraw
R F HWT FW AT A FH A
At a1 @FA @0 A gR @A 2 fw
faadl & =g qufsar 7 @ a7 &t "aq
¥ wHr & faqmr

@ aimgg W@ af 5 qema
Igrar Wiy | Far snafa @ gAE 9T ?
YOI AT & AAFE | HIIET F LT
IS AT | AT g9 W1AT W 2§, al
gwe 37d § 1 1w 31 wifas a9 ¥
®1f graeg Agl & | 97 A ygRFAT T4
g1, At a5 OF =@ S & aga fAEer
§YT AGARAR § AW A g g § ow
w3 fzar | ag oF usdfas 2o §1 wga
qr | 3T fand I & Ig@ # Qw
w1 qwrT %% fear @@, @ w@r {6 9
srafea A =ifgg ?

oF T4 4 emi af f§ aga f&v
T § AR, AZ EH AT &N QAT
owl &1 O dz% ge€ °f, s ¥ AU
¥ avgw aff a1 fo7 gq@ gEeaEl
¥ quw frwrar ar, &8 Jd any  Sfew
we # wg w6 g aw @
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AT &1 w7 g Fmar g s gal £ afes
¥ ®7 97 39 UF AMEH 97, UF 19
w1t giar ar, fag &1 9w ar fggal
F1 ATEATA FIAT AT ATUET & qT-
®IT F AFFT § T[@A0 1 AT IT Ik
¥1 g 32 39 0 & 74T |

aw #g1 aran § s agw § ngaw @
fog gt fsage & wm &% xd ¥9
I & gafgga At smy & smfawa
(Foqruzse) art #ar ¥ 7 frad @
A MY wTA ? grarA’ ¥ WA dar
¢ e gzdr wx &M 3 sy 1 7@ qEE
BA & T & §g &7 Q¥ fAwe qud
g, o fafswa A & a1 AR I )
T A & FT A9 Fgar Wt & aww
awar § 1 31 952 gEBAIT agH ¥ mfaw
9, AIg A qAT G EHT q, AL I
ardf qr a#) aqfer 4, @Y ¥ gal faw
fradt # wmifaqy 31 & gzarms FT &
AT T TFZ FT AFT T | A HUE
HUFKIT & 919 97 ¥ 9Z 91 FT IFF ¥
feemag & mt amy a=t F fawg
wsidaigl At wige | e e A
T WEIAI ¥AT FT AYA 9T ZAST F
faar | w7 997 o 715z ) 96 g3%
T, .o

ft harom e (wfzge) @ ¥ At
Ll

&t wew fagdd mwAa: g@ sige a@
2| gwT gar smy | dar fF Ay gt
s, fmgInaragm g fe 3 wr
mt ¥ | 3fFT 1o Al emA ad &, ww
feu fedt £ agq 93 grar @ & Hfa-
®IT 7Y fear @ gFar & | FFATAE H
Wt a@a Mt o F—'AV  TEWIH ¥ Tw-
AT, A YT YT § IAM —, WX Iq
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[= wzw fagrdy amddr]

agq q¢ fret F gawr ad) fear 1 et
FY &7 £ gra & JF K g g Q@
X gFAT & |

feeg a9 o7 guar gm AT IWH
wrg fyady @i § Fng =g T AT
am€ 7€ 1 gEST AT T AT FATAT
s we gw 1, (sgwar) s
agr qe¥ & & am fea ¥amé &
aqAr vgar g fe wr fgeg wqeest §
sm€ n€ 1 & 37 ggedi & A faar
a&ar g, afeA I@ 1 IET TG § 1 IR
wrez § & a9 a 9C guer §7 f q@A
dY AT agy § ;A 1wz fwwr oam
a1 | o greayr o B S w@eE  # oSN
mad @Yz gEewl A1 AW T @F FT
fagr stram 4

qg® & Fard 4, 1@ & AT A qww
godm & a7 aft Wz faa,
faadl 1z £T 4 w1 AL H uFw
fomr, TAtAT & ged alg Ry &@m
gHA & feg N wiag fans & faa
A, 37 F! A9 AN TG AT FL AF
war « waT fahg &1 N & 7 a7 seamor
@ Higr, 3@ T I AAF AT GEAT #
% wrer wir fear am @ qg faa
fasr v ga v s afl xoasr
s fanrdnu F A asa 7 AN
ghagrt ave ¥ T A AN F a3 A
Ry AT EST §, ITHAT AN gT WA
N AT FIFEH E—FNas § Qe
w1 faar YT Fa¢ sywr am fzar, s9¥
Y qT wAT FT I@ QTS W Bw o,
ag Aas faddy, e E¥m st s
a1 wAMN | W g g Ea g
X T VX F T
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sige ¥ far M nafa daff a3
g1 fuddt gaweel O araeay & ST
14T &1 oF qT HE F 1 AL HIAW K
fax SiwE s=17 2, ¥ oEm ¥
¥EH A § 1 OF o WINT ATE 4T KT
HEA GO A A IA * 99 HEd
A0W GAIREA | TIH AETATT TN
wiF %< fagr aar

ot a3 g f agross §1 [y R
X9 avaey § qqr fear 7 faadr ast @
SHT 1o AAAET G @ &
g9 gg@ amhFl ¥ faaeh sge) &
Fma F Ak & oF smE § o 37 W&t
¥ F1I0 F7ar T {79 Teafqq §, ¥
HRITUS AYFIT K1 T 941 A 91 7 a7
HRIUE I I9 35 a1 37 mnfowi
#1343 ¥ 777 Adf v awdr O 7 @
AUz AEIT q@H ® fou yag g
®T qFdy 4y ¥ g HwAy, o =g, ¥
g1 fF agt qe glaa & @@ & anzdY
g ?qar q w g ¢ 69w ma @
wizfadl & Qi@ ags A G 2wz A
wrf y A gfed s af, s@ & off
v A Ak AT q9 F IgE
A oY, Afer s7 1 NN w=13 =
wi¥T fear qgr ) @Y 97 F JoF ¥ NS
wWIY ? AGIUE GIHT K S/ A W
warg ar v Fe st gfaa agh Ja o€,
I & o e wl oAd o 7 met
w1 & qkw fRar aqr, 8fFr qe
wo1d & faq ag& adf df 1

= geg qAY, &t g T AGE
&) 3raf & fuadt qg=a & Al g0
Tt 7 arda &1 fadat 231 & Fansf
& geg Al W TAET §F A H)fqw o,
#fea goe g gg ) o st semaum
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aifesr #Y, 9 1g faaw & wsw A4 §
R fivgr Tar 1 s aar & ousy
#ft wgey fran & famea § 1 fyadl ow
wr o, 13 < gfesrags s
T a1 AT [AFAG F AA wwAwaw Al @
¥ ¥ gz adsr @ amwsufasar ¥
faozd w1 7

& qg ot qaT wigar § fr faddn
¥ oY w1 Aff g0 af ) Foy AwAE
# ftr gorf o1 asal g, at fwaa ®
xa gl ? aMT AWE 9T GAST G
WY go1 A Wi, gued gfew JAa 8
o, faqa g & aX§ & qaq@ @
q fs 99 % gfgarz &, amT 37 %1 a=h
S ), @ faddr 7 o Tiww ¢wm gH
qaar qzr @, ag fzad 7 2ar 1 Bfsq
qETUT AIFTT IFAGT I, FFq NAT
% g% af, 39 ¥ fafasar & s foar,
qg 9Ta% IETEIAAr w4

faadt & @ @snig & W Im
gar + wg owar & & @z gfeew
ggew # WY gn & ¥y 99
W AT 1A IF YT HF AT A AR AE
gar 1 agry # &m gEfaq garn fis Hize
qT &M gaT WAl e g2 fagr man
A ¥ A ¥ ) feg wmam ¥ 9, 2
wgx ®) aagawar adl 1 gfaq agt sz
4t sz gfew & gzt & afzg 9 &
war Fare foar war ) g ax aain §
Y megwg gk 1 5 v W AT F ooF
% ar€ fag 9t @ X gu y, fagia
1t 1 T, gAFEAr A wg
faae aaedt & fra Imr Qimr IR
fam® #f gfre & wdaigr 7z «1 )

faadt & a0 qd-fadifaq &1 gawr
o a1 AW & Swmen & o 3Iga
ST NIgAT 1 ag AU &fAw g 1 gmd
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9T #T q@Ea™ Ag &1 wqd 11 AEF
9% # @A uF gArEL fzar g | SAE
fadre wfafafe faet aar ar 1 oF gwia-
T A I FAqAT—IF qUS A, § JuFT
fg=@ aqmz qar @1 —uF gEATTA
Taar s on gges & gawt wafar §)
WAL ImI My g Al feagd
6 € £ ox fady qwaw & w9 F
8 fa7 &1 uwa uw ant geqr ¥ gHAr )
FFARIT A wgr ¥ ow g%IT Tga wdt
geq ¥ UwA I3 WA ¥ gH @ fE
Tarlm & g7 wza® g arar g
Tqeza: WA I W ) WA 971 f§
7 ardva &1 fradl & g g

FIFT A I GITA T & qre ) K@
gama fear gasr Sziguw Wt gart a9
¥ gega fear @1 o) guasa g e
fradt qg 1w wifgn g & G
goar &xar § 1 qufd g @1 9% q§%
g wif f& mgiueg § a1 g oA4r Ay
qEGIT FIgA U WA AT HGAIIAIT H
&y gl war &Y SAFr wim § o arg Ag)
a1 & 3A) 374 ;AR AFAT F 1 AL
NI & gg WA FooF wedly A & w0
# sqft afafsar wee st wfgy, ¥as
APUG F AT F ¥ F A ) w7 ag
Fradt mo @, &8 a1 T W@ 4 T wa
awr 7 @ 41, gfaq &1 gawnq g, ar
39 guT § oF sgfeR WA AT ST qg
%33 gU, a8, AN, g 7T Fer, 17-
18 im g% WA ¥ gedr 7 & faq g
€1 TERA AT DN Toar [T &
agt wsgior gy NG A, =A@t ¥ 20
T ®1 Y 9T faT q@€ Uk grew ¥ o
a1 g 3% § Fego ay AT,
v wzE & Arg gfag o 6 ) Sfex
aT A% EIZT TW &1 3T T4 FHI 97 |
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[*r wze fagrdt a=ddt]

SITEqE  HEIAG, UF HIT TAT |
TFEATT F T Y ITZA A1LH gar ) AR
THE3 1 17 1 IT Fgra A aw 7, g0y
¥, AiwkElg wi6Es 41 AT T A B
& gurar gfem w1 ) 9iv gfewm oy
nq &Y A7 I+ e fe S Y Y §
A &g 3@ 41w ) Faddt &) stear A
wodt mial & qfeq A ® wmd go
@1 A o7 fwel 7 97 A1 Q& s F
gar A gfeg @l 3 sz fe gardt S @
WA R 1 AT gH @ WIS B IT
sEN 7 g gdl & &g g =ifgwa
agw # Mfsat 24y wifgd ) g% waw
qr ez ¢ fe #ar mgius &1 8w
gIg9 # g7 goscifas af #1 @07 &
QAFAT F1EAT 41 7

wa 9ar% 43 § fF ag &7 74t s<w
fog o & ? & wiAar g fe gai & gard
qEARIA AILE F JHAT AT HAT L |
ag @ N smm § AR I A W
ot gwar sfes giar & fen gg 740
7T ST AN A AL AT F@ qg IR
oyt A AT 1 M A A wgF O F z@
a1 F1 Ioo@ T F@ | I WA AR A
g gwr § &g fF et § ga@ sam
gaewiAl &1 JFEE gu 8, I54 A g,
snF At § 1 ¥ ¥aw gfewn a1 E?
& waar F1zAT 2, IAFT AT 8T § 9@
g 7 @ 1 v N Ag g afus
7t | ¥ffa sz am Aifag fF qqT g
A § aY ¥4 WA AIBT A GEAT AT W
argzg & fgma @M gE ST 2 @R A
quT=TT 991 9¢ wfaasg s fam § fe
7@ i3 # gg Wy Fas fF 819 fg
¢ AT gESArT § | wOT I FA WPRT A
ggeq @l fkar, faas w1 fasiafe 2 &

MAY 14, 1970

Disturbances (Dis.) 264

stz var ama &7 gy g F) agreeg
¥ wran sfafwar 1 @@ &1 o wegwr ¥
AT M AgEeg ¥ oF FEAT &)
de Dzt ¢ fzg wfeqganm E fs
IFA & Ted A faar s gaenE
wi§ gafeq fans § s gasr Jwam aga
SqTET GAT | I wAT Aa1q AEY 3T W1fRQ
ar |

afeq g5 7z ¢ 5 gz 3 *g1 andw
a1 &sgmg fs ma7 s ax
fagrr w2 | & Y a5 fedr afemm o3
AgY g1 § 1 &7 T FIF § FASTHIA
Hagg SWiag wad gr fs oA
qgar, gg ;AT go fe qeafa & gra o
qEAT | qg &N AIEA ®@ & A T W
g AF3 §—UF FI07 A 4g g1 qFar g
f& gart gaswE wrf ga aA¥ 9T ofw
nq § 5 sa fgrgeara # gart fon g
gl @, ferzra & w1 gmiu geawfas
agt ¢, =31 g7 & wsgr @ fF g esd
A HL NI | TF FI07 Ig §) FHAr § )

U FI g § avar g & gaw-
sAl # gg = T E A wfewE §
geey w@a §, A1 afeema § g 9
O w7 § 1| aifferra gH agATA wIAT
wrgar @ 1 sw aifsea & fagrg faerd
MW@RE AT WA F gAGAEAT 9
FegTT AT AV qfFETT B OARA &
faeg w=1z &G &1 A&7 fa=m |

AT fET a9 G ¥ WA S
ot wigw rar & ag ag ¥ v gaewAl &
¥8 a1 7 gy 5 gEwma wwy Y
T NaT T FET G KT GT FAOG
g A wgy & gasaw  uwitfe
fasragia & AT 9T FHT -y @ F
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aTd | ag 7Y TG fF gaewT segfac
T, ¥g 7@ A ¥ gremT stad @
wAGH a4 | 7 77 =gy & f5 guanE
HST aFT W, FIYEA AIWAl IA® AQT
& ¢ o\ gmfon inY % s ¥ wiw
FT Y 73 999 Agea N grarfag s
gy 1. (sgawm). 2t g, gfeew
& A gdr feqr 9 3§y gfagre
gragfer & a1 @ & 1 g% T ;o 9
fa=re #3Ar 927 1, (Fa79ra) ... qeTET
wgtaa, ga@ard 37 &@ § ar A, ag
famz &1 fagq agi § 1 ag 9g "=y
1 g & 1 wtse a=F & 1 qiFE o=
& gsuf & g'g A Aver o @Far 1 gH
€ T 9T fawr &TAT 9% )

oF 537 N7 G4 gar ) gz wq
arar  fs gawma W& @ 3 gE #Y,
A1 Afac agnziae & =t gorg wf=my
qT gAST g mar @ Swi A Izt Al
fear 7 wra Jfgw, Srgarar § oW aga

¥ ggq 9raw % war Ay fgeg el
farg | wm @ifsg @1 w1r gEeAEl A
ngaE 1 a1 A faste §, faasr m=dr ad
¢ 97 § az=n 41 foqoonar § 1 & [@ar
¢ fw fagial &Y sar At fassr wrfgg )
& qar g afagg 1 qiEdar w=d ag)
1 gw fedY sufs A1 w197 grg ¥ A
w garad AE 2 awa 1 SfeT waT og
faaw Fa= fgrgdi 9t any & 1 ar ag
faga gamarAt az o 28 @ ? aar
ax A3 F IIT 9T I9 &7 58 i
safggna wagr &1 s faast 999
FTRAE §3A1 77 F1€ safFmTA WTI g
T g wag ¥ g @ WIg wg WA
ar & a5 1 &1 aid g4 @q% S wifgd
¢ ot wiTor Y, gArt gleaw avg wfy-
wifus grgaE g o @ & &
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gfemm w=gal &1 sfafwar & w9 fog
afewifas v R §1 fargal A
39 felt ¥ awrar adf 1 L (smAma),,
T qg HT AT gH W gy § avaw
¥ T fou da & =T gw 2w W
ITeqer AERT, AT fgeg AT AL WO )
700-800 @Iw q% WIT @A #) 9qq wY |
feeg e 48T 3% 1 fieg age A8 w37
ferg ot gra & fasard AgY amgy
wo(smEmma) . gt gt & s WAl &
AR A T 3 1 IveAw  wEAwW, wafew
B win ¥ fadza fear ar v @ sin
areqzifaswar & szar wiz2d § 97 ¥ AU
fadaw § fs gfiew aresnfasar &) qaz
F FT & giewarfawar § adf s oy
awar | smz gfeow  aesefasar vy sg
g T aY fee zady wiaAr @ wg-
&M wEmifasar o8 o qenT 8
awg ¥ &, argfasar a9 atE wEd)

3.

DR, MAITREYEE BASU (Darjeeling):
Thank God, | am not a Hindu.

A} swze fagrdt wroddt s ATy
ferg @Y, aY fgeg aara & fag aqar €Y
i it (smamiA)..,

ot ot fag (Tgaw) : feg BT
T AL F@, AN AT FC @ F1 T
T[EAAST T &, TH AT ¥ waw qE
gAr wifza...

ot g garr Aym (Fwefqr)
WIF AT GIA AGF T § @A W@ §
TE AT qar &1 Ar7A gNT fEar
.7z sreqzifasar Y wmr 3.,
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! §77 w1 gw (feest wwe)
JUTEReT WEIET, AT A K1 YT FT I ar
w g g, AT g7 v grgA fafqex
Y gzt agY A= |gFAr ) gw A 2@ fw
7z 8 DAY .. (sqEATA)...

MR. DEPUTY-SPEAKER : All the
other hon, Mcmbers who are interrupting
will have thelr chance 1o speak and they
can refute the arguments of Mr, Vajpayee.
They should llsten to him now,

&t Tmaare medt (gzar) o oafe-
aral & @ § oar q@ AdF 2iAr wnfge)

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) 1 I
do not llke to foterrupt and I have always
advised members on all sldes of the House
to listen to whoever is spcaking,  If 1 have
done so on thls occaslon it was to point out
to hon, Member Shri Vajpayee that he was
using this opportunity to say things which
well deeply hurt all minorities...
(Imterruptions.)

SHRI ATAL BIHARI VAJPAYEE : It
Is a matter of opinlon,

SHRIMATI INDIRA GANDHI: 1
shall take only one second more 1o say...
(Interruptions ) 1am Indeed expressing my
opinion,

off 31 &8 TA : §F TdeA & fou
¥ farare §. .. (cmams),,.z9 919 F¥
w wefed ¥ ot A8 39 £ o) Be-
fr wdzm & fon fasmre ...,

(azam).....,

SHRIMATI INDIRA GANDHI: 1
am perfectly entitled to say that his speech
Is gofng to create a bad atmosphere In the
country, | am certainly entltled to draw
the hon, Member's attention to that, It is
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not only a question
question of  sikhs, Buddhists, Jains,
Christlans and all other minorlties...
(Interruptions.)...as also of Harljans and
backward communities.

of Muslims ; It Is a

SHRI ATAL BIHARI VAJPAYEE § 1
am not yiclding ; the hon, Prime Minister
did not raise any point of order.

AN HON, MEMBER | We do oot
accept that he spcaks on behall of all
Hindus,

SHRI KANWAR LAL GUPTA : The
Prime Minister has no right to Interfere lik
this...(Interrupiions.)

ot fawm @ T8 weA § gw gw wraa
¥ Mg E 7 gamam ¢

SHRI N, K, P, SALVE {Betl) : Islt
chivalrous 1o address the other hon, lady
Member like thut ?  Would you do it to
your sister ? The basic question Is, because
we enjoy certain Immunity, are we completly
free 1o cast off all decorum and are we free
from the law of decency ? Is he entitled to
call the lady what he sald ?

ot 2w fagrdt aw¥d : gwrsae
AgEa, 9@ AT ...

SHRI
(Gauhatl)

DHIRESWAR KALITA
Sir, on a point of order,

MR, DEPUTY-SPEAKER 1 He s not
ylelding. Let him findsh his speech, All
right, What Is your point of order ?

SHR1 DHIRESWAR KALITA 1 The
point of order s this, This Is a wvery
serlous questlon. Tt may incite riots in our
own country. So, I want to say that that
portion of hls speech shonld be expunged,

MR. DEPUTY-SPEAKER : It is your
cplnlon, Mow, only without being tense,
can the debaie conmtinue. Mr. Vajpayee,
please conclude.
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o} wew fagrd awddr : Iwerw
wged, B 5o A Sy g 9g vEe
NE A g, ST fam ddaes § fou
@Er g E 1 T weA &1 & Ara
gl #g gFar & fF A% wrael #1 we-
& qrer wra frar 2., (swaenw)...

ot T aw gRw  (FrvEw)) ;&
awwar g e amid | g7 Aw § a1 0
¥, ¥ffT ga%1 ag Aaqq 4gf a1 HA-
fa qzea & foo ot g7 =@ ®gr o,
¥ guwar g, 3% fawe ¥ ifgm

st sew fagQt amdgt : g7 A
e arfzo

SHRI S. A, DANGE (Bombay Central
South) : lwant all those words to remain.
1 do not want any expunction. ([arerrup-
tion)

SEVERAL 1ON. MLMBERS—rose

MR,
order,

SEPUTY-SPEAKER ;:  Order,

ot wew fagrt qaddl ;@ IgreEs
agiad, ¥ aEY guwar 5 w9q Ao ¥
#r 0 o @ra 5@ ¢, N wwEAEd #
weErarst 2 | a7 wfgar gz ag
gaRdt § fe 845 3a% feq 1 yea@Aas
ol FE & a1 & IY aew A & fad
FT g ... (smaem),,, 1 g 2 f%
% fgrg adl g T IaF 92 A K qg 5
f& a9 fgrg A8 § ag a=d @A & @
za% qar M9fT & 1., (wwwme) ..,

o) Toefix Fag: gq @9 Wi §—
w1 fg=g, ¥a1 gaoweT 1 @x  fggeay

oft yzw fag@dd adEy @ Imeaw
wE1am, & %7 @ 91 fF 937 7@ WA 9T
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Tritar & faa 5 wfeww aEva-
fawar ¥ qyar AT gw AW H @reware

fagar & adl =21 o1 "war.,, (A=) ...
&Y, 39 fe?, 3N ot qfemm A &

am gig fasmd go Al ssar A8 ark
... (srEET). L

siaa) arcksadt faqg @ gfaer ald)
W ¥ ¥ ¥ gfeon o & @g g
¥3ar ., (sqawm)...

sitwat g nid) : 3@ o7 i %
g mar fF are gAET & §rq § )

siadt ardead) fagt : qw A
a3 & fau gfemw fir & arg.
19 FFIAT 1.,

ol wEe fagd st ;o goreas
qerza, & afzerdl & wng ¥ Ao ww
grm 7, (swema),,,

SHRIMATI INDIRA GANDHI 1 ] am
not speaking as a woman or as a Indy ; I

am speaking  with  great indignation on
behall of the Indlan natlon. ... (/nterrup-
tions).

SHRI ATAL BIHARI VAJPAYEE :
You are headlng a minority Government,
You resign and get out...([urerruptions).

faegia maAt qrdf &Y § s fzar ¥ Aga
%! @ s o

# fz nF @1a wer w1ar Tgar g
feagseadifaferz 3 728 Au
IFEM IAX IUAT FT WA FIAT T8N
ar...(wwem)... s gfad, aafad
szRzIaIz § AFT, wgi I go o7, A
St & w71 91 fe w137 g1w § ad aa
aifgr 1 AT wiawr g9 qiA & A 20
HAGY A1 & wigw F Y 27 il wer 9v
fw afamiw 33 w1 § gudq a8f s7ar 2
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[ srze fagrd amwvdy)

afw ofefeafaal & sid@ af g o
awat & | afefenfy 2z 3 5 gmit gam-
art wif wfumfes gegzmad @@ o
@ AR ferg afamfus oo faar @
g ...(saawA). . aegFar 39 aa 51 2
@ g7 @ QAT @ad &1 awd & IAHT
AU FI7 §7 I77 F7 0

et ®4f A DA ATHT F1 AW
gEler oAt R ... (smwemE)... 19ae
gme FAraT # 2 5 af g s i
% am § saqq 1 7€ gra A8 ar ,,,
(smama)...

MR, DEPUTY-SPEAKER 1 We  have
allotted 3 hours, 1 am nol shutting you out,
but I am putting it to the Hoase, We have
taken about 40 minutes, I am just drawying
your attentlon to it.

off war @@ @ : qGrgw fafaed
w2y fd F feezd a &t :

st e fagrt madar ;. garege
Ag\zg, ¥y fAdza ¢ f mesafasar 91
ANV &1 W qgd @1 frarqar g &
uAIfa® 7= §1 Imadr A vgar g
f& gfton gream ) ag@Er 26T &7 A9
F Az ) A fasv 3y ...
(mwawm)...... gwd ghen &

st Todlx Fag @ ag a3 Q2 &1 3w
g 1. ().

ot wew fagrdt amdgt: ¥ A
gfemw v & 57 F qar §1 @T I
Tar g 1 anft A fax o wszsa a@rEw
g A ANty sz w 4 5
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gfemn wmafas &1 ot gwiga § S
g} gaearEl & ate fasd @ qwaEar

g 1. (smaem)...

st @zl grzw (A9EE) Oy
A9 TAT AT K W@ § | AT g A W
nva a0% A AW F@ ¥ | W@y gEfa
ST qAlg qrgar &1 9 9 moq adE
A 543 ... (swem). L

ot azm fagry amadr @ sw g
g% W@ §, ¥ 3 o Afawar § 2
3 W9 g A ag w1 ar .. (smAwia),,,

we az § 1% zw qrwzrfasar & feg
aig ¥ szAr 91gd § | W 79 %
wargzifas 5T F Higw H fammw
FLql & 1...(s@aaw),, 98 6% F) qq
agl ¥ fa=zia gfemn S & ag as-
T §1 fAg1 @ g F9T H189 F@
w1 gEmIgE A FT) FiAH Az A 454
T ZE 9T TAT GwA §1 fgmiEa 7
%7 | A% FIFT Afemw A F WA
feay & aite gm ® argzmard ad
) garm ¥ gveifasar & @ue O
Iz @E FIT § ¥ gART §EAAIT-
FIEY TAI & 1 A AT &1 AT F gEA-
7§ ¥ ar $7& o9AF &1 fawg aA@
¥ g argaEAdl aand g ...

(zqaarq)..,

NITEAT FAFT 7 F9) a5 AgY w@
fg 2m # aregzifasar & o< 9T ¥7-
Wiz A1 9T 1 g7 A gy =g §,
T qerqra wrgd § 1 gAA dfaara £ gy
amfgar @Y = NFT Far 1 wwaAlw
FA6T & T@E@y Wi F aAr amfoni &
feu @3 zo & 1 AfeT s A1 qEITA
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wagy ¥ aar § a1 feed ¥ 395 faws
R FmE 9 E Fag v wife @
T S ower wfegw S Qed 9
qwrar Az AR A7 WA gaAREL
¥ fa=1s, arsr at Wy wAE9 § N I
qaewdl & fass @6 s @ g
grvaifasar & @A 7 9g ad® A §
...(cnwawm).. & GHCF FIAT AT |

s qg & f aegaifas gozal @
wEA & foq 71 fear wid 1 §g ar 33-
maAY 9w § 1 W ww e &1 unAfa &
faw@ar glm AT Uy @y 9T S
AT AT | g WA 3 Uy gFEwa
oftqz &1 q1eew  fear ar fFT I8 a3
7w & fasg w9 @ #1 qF gfaax
aarar aar | & qigan g fs wedlr o
war ofaz & faeqre fomr s o=
IH FIAT G157 A@l &, @A NI AZN
g, quaq ®wmfece ot agf 2. (sma-
) ... T gAY AT AT G2 K
f& 7@ & @it uszaidr 25 faasse 43
...(sawam)... oY wrewacfos agear &
faumer & foq 319 I9@ A991F |

7z oY sraza® ¢ f& vy gEeqar
qftgz & #ff gFo Hlo =AmT, MY gz
gwars, 2o A AT =} FAAT gAA
F¥ vegard} Aar for S 1 g9 "ot
feg®) &, 9g 9917 F#AT F Far 9%
faiz gl g Wfgm 1 & qur smgar g
#a1 g9 w7A) gfean arwggafzar &
i ¥ g 37 & fou dae 1 ag @
fgft g aff ¢ fF faadt damlc o
faeera & qraraeow famer afsa sar
fedt ¥ aix faseg & am far g ?
fgg ¥F1 &7 a=rEAT Y W §, A
arfge 1...(FER)...gHF W FYT A0
Wy afsq gw saw) faar agd 5@
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girgauwA et N Py ™ GRAH
TR MY E, SAF AR AT § | W UK
®! sar &1 g Ay sfafafaa s@ &
~ (maam).. 3fF7 ax f&dt gfiaw
FIZ@AE §AZA K1 g0G qar g ar
dgH a9y I & /T g w@wr g
AAE FO IHT T AT W & wWd
geardl w1 FT W & 7 ol faswa A
fagd # sa1 fgar ? 3fea § WE e
AT 1, (ST,

myEITar g A 1 N g 5 gt
arenaifa® &7 g agl aAgrad aiw v
AT | HAT HFACT Y GG J&T AT
dl AT &1 AW X A AY WIFAIG 99
g¥dt 9f | afFT fagra gar & wgr ar
f& afmzdl sta suqT AR gafey @i

% HTrFA Sf9 & AR I F faw
arleT &A1 987 1 gl F& v & Ay
FETAAT FiF §A Ay d Fld iy Iq
#t fawmifes satfraq €1 717 |

% fasraa § e wgrausy #1 939
¥ ¢fedgm #¥fqw A fawfeal 1 ag
78Y fwar | agt 9T Teaw fawm #Y A9-
T AL AT A4T | A X I Ay AFA
¥ fau gfere dorz 7€) ® 1§ Tgaw
Tai® wHIT A 9t fawifa & g gawr
1 W] agmEaE § w9 &,
foagdt & fou sdlgT Iar g ¥feT qar
@ s sAmal N fawfd @ @
Awd ¥ &% & wdAY ? g gT g ®7
afy Y FHE 9T F70 ATAA ) AT ¥
Fiaa o famaa g @ 3@ § wEAT-
arfzg) s arganfegl &1 AgaTHT T3
g §, T AR qWMA HAV H AWE FE
S § | A § GEITIGATE & ag § WO |
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[ srzs fagidr avaddt)

#aqmw segfee faal & o9 adf
®EAT, AT FUG § §3 gAY 2w AG §,
aYT ureafa & gara & faas srem £
arars s oY, & 399 Fgar wgar @
fe grmmfasar & g3@ F T I@ =N
qreafwar & ¥@3 ¥ fou darx § ar =8 ?
WOEUNTIAFETH g9 F0 &
fou dave § a1 a@) ? afifeafy aniie B,
g famiw & smT g @y g, A &
TaA\fa & FIT IIFT 8 957 9T gW ®)
ggar iy 1 gz gm0 nadr §
g amd, gn agft a=dl ST s &
foe fa1 &1 e faasdl & gaaq &
sigwaiel A #1€ T agy srvwm fear §
A g 9% fams FFNH F A1 IN
3% 517 & fao Jure § 1| 3fFq 9 g=)
& Far @i ¢ 7 gd sew fadlam &
gr, a MRarA # g us FT @A
grm, et armarfasar & amear A
UENT AT 97 g% 7 & foq ow -
adt sfqmT F=Ar g fagdAr 2w
grft g awear fangdy A vt 7 ga B
# SiFa=a W, T gNFAg i 5@
&1 ATIHT JIAT G T |

MR, DEPUTY SPEAKER : Now, I am
in a difficulty, | wauld like the House to
help me out. I do not want to shut out
anybody. Mr, Vajpiyee has already taken
50 minutes out of the allotted timz of 3
hours, We must decide on something so
that rcallocation of time is made,

DR RAM SUBHAG SINGH (Buxar) i
We may extend the time for this discussion

by 2 hours,

MR. DEPUTY SPEAKER : 1 put it to
the House, The suggestion s that the
time should bz extended by 2 hours. So,
foftead of 3 hours, we have 5 hours, If
you agree, we do that.
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SEVERAL HON. MEMBERS : Yes.

THE MINISTER OF PARLIA-
MENTAY AFPAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) ;: There 1Is a discussion on
Prohibition also coming, 1 have no objection
to the extension of the time. But {1 may be
extended by 1 hour,

DR. RAM SUBHAG SINGH ; This
can continue tomorrow. The time should be
cxlended by 2 hours,

SHRI PILOO MODY (Godhra) ;: All
prohibition sh. uld be postponed.

MR DCPUTY SPEAKER 1 1| think,
we agree that we extend the time on this
discusslon by 2 hours, So, we have 5 hours

and rcallocation of time will be made
accordingly.

SHRI S. M. BANERJEE1 Are we
finishing the debate today?

MR. DEPUTY-SPEAKER 1 Yes, Shrl

Tulsidas Jadhav.

off germtaE Frug (Frumdl) @ aqr-
o 4 gixg, @miagTifas woEi F a1y §
at fedz agi g® g @ st ozd awr @
gfez & At araqq & wewr gar a
gk oF 717 ar7 widt e o aw o Aar
g avar aF awr § @ fag &1 v
g1 %7 3t fza fergeam & osvgens)
A agaera & wag dar gq 1 waAr &y
78 wed ey W §7 A YA T2AT W
¥ AT AXFA A T AT F A9
7ga gu &ar ) & ¥ §9 3 Afa, 37 w1
@ N § @ T7 T F 77IT A FIR
F A g4 AR F1 W90 gAar g,
g7 & ot sy & qrwgdt St Wy
9 WA ¥, §% wgw AT deFfa ®
tfe & g N awfEar ar
sfeT IS & wew FIF YR wgw
guem uw e ¥ frog
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TIE F AT wgw fear Az A
AT gaw Aar | 3fsa wqgy ¥
eYefag asgsy, arw femr Sfasz &7
g I gAIA F Frar i@ A Aq
Az fEeems W fou ot oF
WIITET AN § | W 9T UFHAT B AT
g, wrfte 37w 1Y w1 sfagr 2w foar
wra, qifafeses cfrgrm 1 @ foar
w1 gafod A g1 Y § faaat 2 fr
WH w AR ww, qoR Af,
WI9% ST T HY ¥AFT AN @ AT
w2 Al AN GEFT F1¢ gadt werwers
sAra fergears & aige wg 7@ v awd)
AT § ar 98 & g0 @, Algsad ¥ w@A
& e fgrgeam #) oF g=gr wez, W)-
® fex sy qmar @ Wl amy wmar @
@ ) wiar WY A N ¥ ag A
g N wdArgIT wY wig 3,
Ig® I SAAT F ST gASHI,
fefgaaa, gfcas alz zast gres faad
WETHETE A, IA® I TAS0  gAAT ghar
- - (sqmeA). .. ... auatfa d g7
@ifadr 1 grgrt sy &1 w@3-wF wraw
gar, &3 #vzr 78 | W17 wfeEdz 7o
agf gt a1 gadl AN FM e @A
TR AN T ' T@AT W0E |

A FEA ®1 9T ag 1 5 gAET AN
forgeam # foeg 9% & arw o o g
¥ wdqr 9@ §, 39F sfaga & s g
W e oge ¥ sfog T owd
w7 TFEIN FET IA AMT X AET AW
#g & 1 g aul faad gqrg & faeg o
® IR, AT A 7 AT § gal
AR I A1 A AEA g, IA% A F
% W A fgran &t feg ad ®)
FAa are) fagAl sama oY 999 §9 @S-
xo w7 § T PR A amg @t
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7 §ar gm, 95>} & &g @ vamr
axw &7 A, YfET  gAey vy 3w
e 5 R @ vt & iy A
T EAT 01 ¥ Frow) 1930 #1 wren
B o Qe ¥ foar, 3§ gwq e
fd a3 @Y oar w3 e 7 g &
T gAT A A o wAw § ey
S T fawr, taw) ity of grwr
WA AT A TmAr § 1 Fos ad ¥ ww
nfaardz & § 1 ax g7 & HIqO gRAT
ar @t gk foir ¥ feo ¥ miT q1, Afer
% g ag wuzn, ag feg wgx @
g=gy agl fear « aradd oY, g2 anw
1A Fq & HFRT FEFHT s A& favar o
% aga 71 fvar 1 sg ange sraandd
® uwy fomd § ot 0t fead &
aear g1 afsT ag fgg #r awea @,
a1 gEIATAL #1902 @f g—aw fgg M
TEFaEFRAE T T A § W)
13t | ag A9 aga g fear

®19 7 48 Fa1 fe w19 w1 7g @q
7@l & 1 Bfwa wio ¥ v w7

st wzw fagrd wda : fgeg gae-
A &1 717 wegr v fear, &7 adl

ot gEs T1g ATRE ;T FY a
gz Afad | Fsgio 7 N w17 fwar § 99
*1 93 W At A A FT /FA 1 g
37 ) qua) A T GFT | H1T A F¥4qT
wer ?...(sqwwmw) g7 At A J
Far g1 ? faad & ad qud &1 var
gam At w1 g NAF T2 IA A
& EAT 97 | Iq F 791 fmpr 7 A3
3 =7 fear 37 S 7 78 930 e g0l
7 57 fear &Y 37 A FEA AT A



279  Communal

[+t geet qw JTag)

wrar 7 agt wusr & qr afAg syl
Y | g} feq gEA & g fF oMeR
WIEW 91 |\ aF wgrue; A aAzay gi o
WY AU ¥ A9 92 98 A8] $L G959 |
@ Aagd g0 fear @ ag & w9 d

we g o

! wzo fagrdr armddt: @w w4
/U 9T ATUS g 70 7 471 /S AL

agi g ?

st g o) e § e Tgar
g e afz ane & gia & ad¢3 @m, A9
% gra # amax gt At guz (& qfal
& Y gaFh, 2 98 F AWH 2

ya & fuddt M arasgar 1 aw
F AéY w7y, ¥fFw 73 wigoiit # & gaar
1 JHOSA, THAAA, TAFAA | AT AU
ar= #Afad...

st UM /I® grzA: AU AR
g2eq § A0 § fs sg ag Ay aw
& at g7 A aEwA faqa, ag A
gt g fuadt &) ) o & I g
37 & way gar ?(smawm)

oft goat am wwg : fEd ¥ A
59 g1 98 & o e EiA qur war ? 9A-
g & oY off feg § o= A1 o @g
frar g9 & I #ur Fgr fF @ fuadt
are), faarst agr sy ¥, & W@t
faarslt sy & 7t wfewz 7 72 awdr
¢

off aTTrae evew wwi (gafama) ¢
g a1q w=a 21 fgast ¥ w49 f afex
A 1 37w guT 0w 9fy fos
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7€ 4Y 37 F1 Y IR a7 famn
fararit @ =t & A8 fear o

=t gont T wiww ;. ga Afad
Waew R EMAF @ gAEEEl
F f@ars weHA &1 wgA fHar «@r

g

st s fagrdt awoddt : ag NA &
e g?

ot gonl @E WEE o IT R WG
awA @ Ag fF ag feg ag w1
qr 1

Mt ogew wT wgmw (I5)
mfgtag #1a § fae § ?

ot gedl am www o fgeg wer aT
F

ot yew fapt awd @ Az fzg
agr &1 & § 9ade & adf WAy
goeg wAEg 1AM A @ § W fgg
wgr WM ® AIT F WOW I F @
L4

st geit qr@ wnew : a@a a5
fgsg wgT AT, ATXo QO UHo WX A7-
s 7g @i gfaai § | ag F1E swen qoq
A E SAF T AE F WEFA AN
wgw F ®1IWM ¥ Igi F WASAE WEA
g1 T AT g4t grea g af 1 gE) AEN,
v sgAa I § a1 fag a@ @
afesz F gy I3F 39 aE 7 W@
¥ qa1g, 39 % GiAX 19 W 92 IF
sgzar, gawardt o faad mE 2wy
g sad) A 2T, A9A FAX FEE A
<&, A g4 w1 wET gar | A 9k
N fawr@ar srgan & ar aw faers,
ST Afeag ¥ @Ay A1 ®T 7 S A
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Mt AT, Aqwsk A=A, ag wgl A%
sfaa g ?

orr & Far w71 fE A @ g w
T wm Al ? 9w N fomr gan
¢ fr @ qr w21 #41 | FAT WA
TUHNT A H gAY AT I
fag wrq, 39 &1 ATAE § 9@, ar Far
W g ¥ WA s a9 & afaw
g7 ...(wwum)... s Nf faash
RAUF FY AT HT@T § A A€ FL, FAT
faranof} &t qomra g ®Y wAT § AN
aet ffwg, ag @1 qit Agiasg #§ Qar
¢, afea afesz & @wd 1 T gadl W
aF AT &3, faw ¥ @l A gg
s @ o 5 agt gz fger gar @,
T ARATA A A AT E A Iw A
Al F qgq aEAE At 3, A AT A
@ ¥ eqre @A qifga . (mEad) L.

zadt @ia ag st 1% e AT Al

# sarar farg & a1 s mgey AR
% mieg #1 ot 2fadr | gerdfted w2

Falrprrtma wt g1

MANT GIEW §1 F4F CF 949 K @
agt daar T1fgd |

16 hrs.

o yzw fagrdt amday @ o wHgm
¥ qg #% wgr fs gaama sarr w1
g

»it gerstt are wrww : o S b
H9Y 2@ 1 G 1 q9A fagaan 7 ag
7| qFA1 §, 71 qg ST A TS qAWA
alllmﬂtf«mwﬁaﬂ T &g
feemens wear g€, A1 g IE AGwA
w aifew & foqr | I AFC AT A9
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At gzeq g wAifeg fedt oo &
oif ez @ Rar i ¢, @ % vEw
T HT A1 wifgy 1 HeT ag far g, N
dle Far g, st wifay &1 D@ F@r
2 1 ag Nz g sgar aFar , N N
TEIT T ITET A 9T AT AR |

fesgall alx  maewEl Q4 & A
ffasm g fsadlferg w W& gas-
ardl ® fawrs as3 § XA § "Ee-
AT dar & awy § | AT w qgF W@ar
g—zYdl atT wrg &7 gfgga ¥
g faw avg feegalf & st aifas
WA §, I ag gESAA] K
WEAT § AT IT A qU HgT fEr
st Fifge 1« w3 A719 977 w1 997 )Y,
aY frg sl ) wfesrz & qre arsr aamw
g71 £7A1 qfzr AT wg Ay #§ e
waed) Adt ;3@ wfgd 1 ¥fsa g9
1 & s A g 1w ¥y faege o
it & fag & zat &l § fag qar at

g

nidyat 7 fg-afean orar § faq
sqar d1aT & fzar 1 & ag 7§ wgar e
| 437 A wAAg  qgeq atdie €y
qig wuAl taq 2 &, AfFa A wrFA A
w4 Hqa J&), A9 W FHA ¥ oK
dar mraia @ w11 & feg Ag@
s wifze, g & fgeg ol gaEwwm
Qi wifs ¥ g as 1 ad A Faw
agaarT wrEdl q o FFAT TZATE |

madrg gzeq, st qragdy, & fagd
Fuggs d at¥ fag a@ *g, 99
awg wFaTa § wags & A A Agy
wgr | AfeT F=Ta § Ao qHe THe
AT AFETF A4 F A F AT IWQ
% e fagr ar )
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U6 A AT 948 : TS |

ot gt q1] wE: THT wEX X
FI9 AE) IHMT | %] I@ ¥ FATIA A
€ wFw ) f1€ gz ad) g, Afsw @
@Y & wgmfaai 3 agi 9v Az faa
T &5 A% won f2y a7 | (vewaT)

SHRI JAGANNATH RAO JOSHI
(Bhobaj)t A Commitree It alrcady going
fnto this matter and if they come to the
conclusions that R, S, §, had nothing to do
will you resign 7

st gmat am wrex ;i 9T W
&I F g st sy a0 § f5 fFa 3
fa &1 ggar foar ) swigm fafrezT A
gfeern &1 & @i foar-adt & 1% G-
& 74 @r g 1 ... (saAwd). ..

o) UNMAAE 12T @ AAANT GIET &7
i & fr foar-a@t & 37 €41 & 91 a9
wYar Agf 91| ¥4 %1 qawa g fF e
& ar=T 1§ Fwwar Aw ar | (sawra)

st goe! ave wiww : uAAlfE § fea
arfifzes wdf 1 fgw & @9 oerdw
glar &, ATAAT azEq 9g SmAg AT §
...(aem)...8 ag gwdE ;i i
fisgr 1 frafemear & w31 5 exgy @il
¥ guru #1§ TSI AGN, AU ag @A
ot far | @7, 39 0t g1 yafsd sigw
fafreer 71 ag w71 fo ghan s &
qad fFar, Tar are I @71, 38 fag
wi & fou, fgrz wgmm aiel & fau
Aak g ¥ feg mau &, ag Faug

1970
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SHRI S. K, PATIL (Banaskantha) :
Mr Deputy-speaker, Sir, on a subject like
this, It 1s nearly Impossible to free oneself
from a certain amount of emotion and
sentiment. 1 can understand that But we
must realise that this Is the highest House,
representative of 550 million people in thls
country, and what we say and do in this
House is going to have repercussions every=
where not only on this situatlon but on the
olber slivatlons too, 1 am not giviog any ad-
vice. Thercfore, I shall try to be as free from
emolion or sentiment as possible and come
to the subject, namely what exactly are the
causes, not of this partlcular thing that has
happened In Dhivandl or Jalgaon, but of
these communal outbursts In general, why
these communal outbursts every now and
then come wup, what are the remedles
that we are applylng, and whether they are
sufficlent, whether we arc sincere in
Implementing these remedies etc. These
are the maln questlons, Let us not waste
cur time on merely going over the symptoms
and totally forgetting the disease from which
this country suffers,

These communal mass murders that are
taking place in Bhivandl, in Jalgaon and in
Mahad and now In Thana and Kalyan and
everywhere clse are really too shameful
for words, N, we find that desplte
the professions of the Maharashtra
Government that the sliuatlon Is under
control—I wish It was under control ; [
sometimes laugh at it that every morning we
read that the situation is under control but
every cvening we read that it has opened
somewhere else and a few people bave died —
really it Is not so, 1 am saying this not
with the intention of apportioning any
blame ; for God’s sake, | would say, do
not Issue statements of this description, The
siuation has gone completely out of your
conirol. You are trylng your best to bring
It under control, and we wish you success
lo that process, But cvery now and then
to hoodwink people and tell them that the
sltuation Is under control is not what a
representative and responsible Government

can do and should do.
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The maintenance of law and order is the
responsibllity of the Government, Let us
not quarrel because in thls case, Itlis
squarely the responsibillty of the Siate of
Maharashtra because it s not a Centrally
administered area. Therefore, 1 may suggest
for future that if the Government falls and
so signally and so lIgnominfously falls in
malntalning law and order, whether it Is the
Maharashtra Government or any Govern-
ment—I am miking no distinction at all—at
least for good reasons and for moral
reasons, the Government should resign, |
do not say that some other party should

take It. There ought to be some scvere shot
in the arm so that the Government's
responsibillty can  be realised, The

Government cannot run away by merely
saylng *we did our best and nothing could
happen’, and then appolnting a commitice
and then our linding that even before the
Ahmedabad commisslon’s report Is out,
another commission has been appointed ;
and perhaps, a time will come when this
Houe will be faced with hall a dozen
commission’s reports, and they will Indicate
nothing, That is not a remedy which will
be really a good or effective remedy in this
matter,

Apart from the horror which everybody
shares—I do not think there are any parties
here who do not share the horrors of this ;
I do not think anybody Is pround of It, and
that was what my hon. fricnd, Shri Vajpiyee
sald about I, emo'ional though he was, for
It Is impossible to break free from emo:loa,
But mere emotlon will not help us vn an
occasion like thls, Uuless the House comes to
the conclusion that where communal riots are
concerned, there are no parties, the whole
House is onc to whatever party, one may
belong, there are no Hindus, no Musilms,
all are cliizens of this country, 1f that is
spirit to be brought to bear, not merely as
an after thought, after things have happened,
but as a norinzl way of life then alooe there
would be some kind of a remedy.

But I am afrald that cver since this
happened In Bhiwandi and Jalgaon and now
in these two or three places and more in
Maharashtra, Government's approach does
not correspond to that, They say that 127
people have dled ;: whatever it Is, uliimately
that number may go even beyond that.
But [ am oot [lighting with that, Even
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assuming that It Is 127, does it stop there 7

Today I could see tenslon in the clty

of Bombay, The city of Bombay was
subjected to  these communal riots
in the old days during the Britsh raj.

People used to be killed sometimes 50 some-
times 100. Thank God, after freedom, we
have had no such occaslon in the clty of
Bombay, But In a vulnerable cosmopolltan
clty like Bombay, where there are nearly
half a million Muslisms who are quite peace-
ful, very nice and are in the malnstream of
our national life —they co-operate with us in
every passible way ; If some of us do not
co-operate politically with others, surely
there s nothing wrong as It is an individ-
ual’s right to do what he may—Iin that city
also, there Is a terrific tension today. 1 do
not know, but I think a lakh or even more
police are simply engaged In the ‘alert’, just
being afraid that any time a liule single
spark may touch of riots, If, God [forbid,
it comes there, 1 do not know how many
hundreds of people might be massacred,

So cven at the cost of belng a little
misundersivod, even at the cost of not gett=
ing everything we want, we have to assume
a posture which is not one of defiance but
one where national unity can come about as
a result of it,

W have In this country, right from the
beginning, Mahatma Gandhi's whole Ife.
It Is no hing but communal unity. His
meining of national unlty was conmuaal
unlty., He worked for it ; he endeavoured
for it and he uliimately gave his life for it,
W.en Pandit Jawaharlal Nehru took over,
one word he popularised —muany of us did
not uderistand it-—was Secularism, We
swzar by it. Bu: dy we understand what 1t
mcans, what it connoles 7

We talk of dumocracy, soclallsm and
secularism and speak of them as the sheet
anchor of our polity. Some may nol agree
with the soclalism part of it. But this is our
sheet anchor. Why did he introduce that
word, the word used centuries agoin the
European countrles in & different context 7
He brought It In just to teach us and tell us
that In this country, if all the communitles,
be they Hindu or Muslim or any, learn 10
live 1ogether as brothers and do oot bring
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thelr partlcular religlon in the exercise of
many things they do day in and day out,
there Is progress in this country ; If they do
not there fs no progress in this country.

Secularism In this country has heen
deflined from time to time by Jawaharlal
and many others. Religion Is a matter
absolutely  individual, It Is a relation
according to him between man and his
maker, Nobody has a right 1o come in
between and say that his religlon should
be thls or the practice of that religion
should be that, It Is preclsely for this rcason
that In our fundamental rights chapter in the
Constitution we have coshrined some of
those artlcles by which we gave to ourselves
freedom and liberty. Therefore, just as I hav:
got a right as a Hindu to go to my Mandir
and worship God In the way in which 1 like,
similarly equally the Muslim has gt a right
to go to bis Masjld and worship God In the
way In which he likes, So also the christlan,
Jaln or anybody for that matter, This
should not remaln merely advice or theory,
Unless 1t becomes a practice and a way of
life of everybody, there 1s no future for this
country. It should not be a case that because
somebody takes a pound of flesh, we shall
take two pounds of flesh, That is not the
spirit in which we can llve, We can only
live in the spirit that even If therels a
kind of situation where somebody has acted
werongly ; we should not retallaste. But
we find that there Is retaliation, and that
retallation takes the form of reprisals
hundreds of miles away im places
which have nothing to do with It. When we
hear of the case in wnich a whole marriage
party of 21 was burnt allve, including
several chlldren, I wonder If there is any
humanity In man. Howsoever bad a man
may be, he may be a decoit, a murderer,
still, after all, there is some spark of God
in everybody. Every boby is God's creatlon,

When these things happen, when this
theory of retallation comes In, man gets
obsessed, he does not know what he Is
dolng, He forgets who he s, he lergeis his
religion, he forgets that he {sa humaw
being, he goes and secis fire and commits
murder and comes back. There Is not one
man, even If hundreds of people were pre-
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sent,to say that this has happened. This Is the
obsession. This Is not a grod obsesslon. It Is
a very crucl, mean type of obsession, an
obsesslon of which we sould be ashmed, We
have no business to be proud of it.

Acharya Vinoba Bhave gave a very sen-
sible and correct definition of secularism.
I am merely repeating it so that we may
understand what It Is, Hls definltlon of secu-
larism Is Sarva Dharma Samanata. In his
own prayer he uses this, that we have goi
the same respect for every rellgion. That Is
secularlsm, I do not ask the Muslm to
beceme a Hindu, and he need not expect a
Hindu to become a Muslim, but I must have
as much respect for Islam as I have for my
own religion. I will not pracilse Islam, I
will never practise it, | am proul of my own
religion, I shall grow o It, but surely I must
understawd th: right of another man, a Mus-
lim, to grow In his own religion and prac-
tise It in the manner he Ilkes. If that s not
don:, [ do not know what is gring to happen
to this country,

We want that this countrys hould make
progress. I do not know how many years the
clock is put back once such riots or commu-
nal outbursts take place, Maharashtra 13
known to b: a most progressive State, but [
think it will take at least five years for Maha-
rashtra to undo the mischief that has been
done, The fe of Hindus and Muslims has
bzen Inter-twined like a mosalc, Bhiwandl Is
a progressive llttle town, good n Its owan
way, Kolaba Is one district in Maharashtra
which Is self- sufficlent In food, [t produces
twice the food that is uecessary for It, but
slnce It is a small dlistrict, it Is not enough
for the whole of Maharashira, Bhiwandl
produces excellent rice. So much of cottage
industry has grown there with thousands of
power looms, with thousands of people ge-
ting employmeat, skilled Musllms, skilled
South Indlans, all are there, There is no
question of any relliglon there. It #s such a
good town, Idzal town, that in can be taken
as & mioiature of India. If this thing can
happen In that town, [ do not know why
similar caonot happen in other towns,

The remedy Is not to say you have dooe
this, I have d one it. These Committees
and Commissions, of course, are necessary
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in order to do something, to Immediately
put a stop to It, but this habit of sliting
over thelr Reports for months together and
years together {s not good. Mr. D. P. Madan
is a very able man, a good man. Nobody
can doubt his impartiality. He wlll go into
t. It is not his business to suggest how you
should behave. You will flnd the cause, who
threw the first stone. I am not interested in
finding out who threw the first stone or first
acld bomb or Moulotov cocktall, Apart from
knowing what is the reason, and symptoms
apart, I am interested in the discase. Unless
the discase Is eradicated there is no future
for this courtry, Therefore it must b: our
endeavour to clear up things so that people
may know when the proceedings of this
debate are read tomorrow, what we have to
say on this matter, The polat is not how
many persons went at the throat of how
mapy other persons, I think there Is no harm
in coming to this decislon ; as responsible
represcntatives of milllons of citizzns sitting
in this House it becomes our paramount
duty to find out means and methods In our
own behaviour by which we can ask other
people to follow our behaviour, we must
behave In such manner.

1 was really pained to hear the speech of
my friend Mr. Tulsidas Jadhav, He spoke as
If ft was his responsibility to reply 1o my
friend Mr, Vajpayes somehow or the other,
1 do not understand why it should be taken
in that fashion. Some persons may have
more Intimate knowledge and they may glve
some instances, That is a different matter,
But our attempt In totality ought to be to
see that this was the last of lis kind and
such things do not happen again, I do not
thiok that the lefidst and the rightlst commus-
plst parties have any difference so far as this
is concerned. 1 think they are on the natlo-
pal unlty plaiferm and many other such
conferences that are held, | agree with my
friend Mr, Vajpayee that it must not be the
sole responsibility of the Prime Minister to
choose people from every community. Then
it becomes a kind of show whichis oot a
natlonal show, If it Is to have meaalng
surely the p:ople must be really represen-
tatlve so that they can bring thelr experience
and give good advice. I remember one of the
meetings which [ attended wh:n I was a
Member. Our late President Dr. Zakic
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Husain—he was then Governor of Bihar—
made a beautiful speech in which he said
that it would be a red letter day in Indla
when 90 per cent of the Hindu voters elected
Muslim candidates as their representatives
and vice versa. That will show that they are
not gulded by communal or religious consi-
deratlons and that they elect people for thelr
Ideologles or policies, whatever their reli-
gion might be, Then we shall establish a pro-
par atmosphere and will show that we are not
gulded by religious or communal consldera-
tlons.  All these difficuliles arise because of
that. We go into those things with the idea
of self-aggrandisement because we are
politiclans with fond hopes, 1 do not
llke to accuse them of anything
just now. Politics must be kept out of
this minority business, 1 am not prepared to
call the Musilim a minority. 50 or 60 million
people cannot be called a minorlty, They
miy be less as compared to Hindus, but
surely that Is not a minority as Christians or
Puarsces or other people. They area sirong
people, In order 10 get thelr votes if we use
such methods it may help you for some time
but a time will come when not only the
Muslim will suffer, but the Hindus will also
suffer more than aoybody, and the nation
will suffer, Therefore my advice 1s this—I
have got the right to give advice to Muslims,
I had been thelr friend in the clty, nothing
like this happened In that city to the Mus-
lims, and if anything happens [ shall be the
first person to care for them, and what
happens in B mbay should, | wish, happen
elsewhzre also. Il anybody triel to get ad-
vantage becauie there was election and he
wants votes and on that basis he wants to
deal wlth this matter In a paricular fashlon
it will not do good, If my Muslim friends
unwarily fall into that kind of a trap they
will not only bring harm to themsclves but
they wlll also bring harm to democracy and
to the nation Itself, | know many instances
and If we go on narrating incidents now I
shall perhaps miss the big polnt which | am
making.The point is that we must creale an
atmosphere as a result of this debate that we
are not a party, whatever w: might have
sald to each other in anger; som:tim:s whon
a man says so.nehing in ang:r, that does not
mean that his heart {s not pure. Therefore,
I appeal to the Qovernm:at that the time
has comz whea not on'y the appointment of
a Commis,ion or a Committee or the cons
vening of a conference occaslooally publishiog
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[Shri S. K. Patll]

thelr report will end these troubles, These
things will only end when we all, Muslims
and Hindus, work together In everydaylife as
brothers. and sisters, and we must show it,
The larger responsibility Is on the Hindus to
create a sense of security where every man
belonging to the minority—if you call the
Muslims a minority—wlll fecl safe; it s more
that we have got tu give and less that we
have gt to take, In this fa<hion, If we go
on, then surely, the progress of the natlon
will bz assured, and 1| am sure that the
speakers after this speech will take this trend
which I hav: trled, in howsoever small a
manner, to set, and create a condition at the
end of it whercln we say in a unanimous
voice that we all condemn this kind of lIrres-
ponsible acts and emerge out of It not
because It is there but to see that there
should not be a repetitlon of such horrible
incidents anywhere in this country,

wit wtartm dwd (wfegre): susam
o, 97 2w & oFar ar frara snasgsan
PRWagg HNaai A B7 &M H
frasrga lar 3 ? anfax 7 3 7 g%
gu?

Fqreqer o, w1 2T f§ 1921 ¥
T GF AT T GE U TWR
gy ferg-gaewm & @) g U, A
aTw Ay 2@r fF ageEe ¥ @y
fuzedl ¥ otz swnts ¥ fadw gang
ge | 3ok Y *Y7 @ T30 w7 FA
g7 Ay emrs 3, ISR AT, TER
Yy aregzifas qrEAr g T qs9 F
feqrr ¥ oY oF wiaAT 430 A W@ G,
T B & H7qT §9 alg W wWrAAr B,
fgrg- GASHA FT AAT FA T AT JAFT
sfeqmt ffar or 7g1 8, Ia+T I9g A
T qgrdy | & @ § 1 a9 AfaEq fE g
gieT a1 ¢ | & o g gg 7 wE-
g ¥ 9 49 F& 91 fF €7 a@ & w9,
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T A ¥ gard AT W qg N A
9T gt &, I geadr F avg AFA
steifgrsvitafgniaz 96 & f&
grs gArt wzs faardr araddyat ¥ wraer
fzar a3 augr wrqw o1 AfFT R qE F
qrq Fgar gzar g fw fergat & @i &@w-
zral & fou sa geg #1 wiaar g2
£ 2T ¥ FEvear FIYX g A
frgai sr g d ag o1 W ¢ %
T HETHEAR] FT WIFAT FT WHEA
fear &, Ia8 gTaar Y & & srAan wgan
gafgm wrza & A awg & feg-glenw
Zr 341 A 13 1 wefgar § atv g99-
faar & feg-gfemn 20 a9 adt @
@ ¢ fe swe wiza ¥ 59 A ST R
£, 9% A1y w14 wiaar g &17 |91 &
21 qu eTre & fw faad saare §, faad
qea® fasadl § 3z 9E9% 88 aAw@ w0
famas @argTn a1t 2a 4 930 FT W
g | zafen & angar § 5 @ S @
fear ¥ geddt & ow mifeea, W@ w@and
YT Ul fasrearn 7Y faa® fF gregar-
fasw ;91T 9T WiFATSHT F 37 FIAMG AT
2, 3w gdfwa fear snar &, sa#r anw
OF w@ifge | & 5 fr gad gard 2w &
fea it gr | & ena®) oF wrg qar 2w
wrgar g & mizo t@o nho ¥ G G2
asql &) gfam & st §, Fyo o dar §
IT® FET WI§ FIAAAT B AT AG
FawTs andt & 1 95 Ag) famrar war
f& agwigar ;@0 9 @A 21 @AY
grwgifarar & fogari @@y 31 s
& geT gigzifaw waar dar # wmar §)
ard T, 98 M FE, T S ouw a4
0 at waaT & 5fa ®1 70T T F0
¥ ghan 37 Tawl w1 93 § fomd g
qifiae w1 sfagg § | #8 aggd ¥ feg
*¢ EOArA] 8§ | 99 g9 a0 W ewrf
41 | 3fFT 4R <n fear sienfawar €
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A —fF @ gEwmAl 3 e
frar | iy feafr g @Y 6 s awa
|ar ¥ 9 gewa ¥ ag fergal & fawis
s, qg At A I 411 AT
AT IFA IFRr SFT grevarfaw wig-
arst # ofwma w7 faar &t sas feam
% gg @19 931 §A F7 37 & #7 faan
fs o g o w9 ¥ ag s @
®TR & aggy A 4, fgars gwrd
arandY & s & gAIF A 4, IA F
ag @t & fammr § ferg & w9 @ fas-
AT GgE &, a1 ¥ WL W F A
SHIT Y WrAA1 3§ gFT &1 oF fagisa
AT G21 Har &

16.30 hrs.
[SHRI K. N, TIWARY n the Chair.]

A |19 ¥ Z10 /A Agizy § KO fw
W mAawegAfas Jw §, 9 qEEAnfaE
Fas oy fagrwile sy @, st 43
wifgea & g7 N7 #3 aqr |Egfas
WrEAMg 3w A A G@d % Sad wwaEd
A, ay gEwziafgd wiaAwst £ @A
¥ FEFT F OF A& ¥ A qA0U0
AT | G197 E ARG €@ AT S S
WA F g g g7 57 A w1 g
dt7 %3 arfe N a0 aiszifas maar
N Gel §, 7 g1 ITiEiEEs g, I
9 HEW B, A BT AR F HAAT
fasred § N AT FW § IT 9T AV
AW B

& moft adiza ¥ oF A9 1T FZW
fesgiNtwmagsar g3 g x| &
@il o2 cgfafen Eeg mmrar =ifgg, form
¥ ard &4 A § wHrAC 9F

UF RATHY TH A& & weqiiq Ar
Wiy A wegrm [Ragrudt dar @
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19l R AR 33w ZuT dar ¥33 qaref
9T & §T HMI Jar U 91 & fou qgy
A FEFIE F2

wrarg gy & @Iw §F FgeA
g wgAr AT E | o G v Ay
Tzt 9T aFAlg azeq @i 2 A4 qw
FIWRI I FTWR Y| 7y A § s
HTIHEAF] F FATAT K AT F € A
gaaal & famis fgegal &1 wamsy
FY oA FT 917 faw avd § | 37 FAT
& 9 7@y wiawr & ) fuaeEt 41T Fevia
¥ F3AW g, agnAaE ¥ A s
oy gar, 3@ wAF i F qF @
YEATMFM FA S | MT T AW W 5
q1a 9 A% @ § & woa § agafaw
aIWIEAT g1, M gT 95 F S § N,
aifa F@TEag @F T weqgEaH]
1 g2e 1 &, IT€) /IHA1AAT F ANAT A
Ffag &3, 7 f& & aqlsa az7 & 03
famiz 37 0, ag %27 1 fo sqg 0
ar gar ¥ WY a7y S gafeq -
aeaF F1 967 A7 § a9\ Ia€) 39 Ay
& Q2 3 1 A9 agawl § AT A
% foq go atg ®1 @17 #gd & g WA
SIER S C BECEIECTEUIE ANE CLiCH 3]
MR, AT s ar R ot §, 9w
sfa smast gazdt A wfgy, wmig s
wifgu ar f& s 3a% sfa qgwgar g6z
w13, azgdfa 9% £ | @ 9@ 9T
a9 #gl f& fggi &1 #9390 gar ar
wWEraggeNtaa g Fqwg
azen & yfa =ufdama e 9T @uama
%) 134T 1@ar g, 3fF3 ag o ) @y
2 f& meomenel aY Frez 97 9@ A F
sfy g9adlt o wiar 214 w1fg?, sa |zq
& gIUT I9% 9ET 9T AHGH AMA &Y AT
#r wfgd, 8% fog a9dr gmfa 2w,
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[+ sarag 1gd)

gl 3R dEt asd « faw @ 2w
AT GUT G AT | HIT T ATG
@F #1 wE a &7 & w7 100 7 fafewa
®F ¥ gg 3w H Z AN | HAT HIT A
fergat & Az 39 ¥ faq ag a9 fear
A W A A A19R A% u7 fask iy
aft €1 e feegel # omqfa @ feeg
stan § f5 ag midt F Fwsr & 1 aiedsit
fraamg & aYa & fawrz go) ga@0
wéfaRaa adf gar | Mt @) WM wT
widY ot gawa w7 7 AAq N AT *
fag fasizyrar & &l ¥ gawa & fade
¥ aga @ F 5§ of | &faT gER Az
¥ gAT | Aty 1 afazrm ) IAFT g
T q gyr o7 g A1 aF w@gr afx
€\ a¥g &1 gaifqar @dr @ @1 W@
fgrg @Y R gAY aswaig & @ g, 39
% atezifa® wraaig aga =41 a5 ad
g q%al |

wad e dasg wgar g f5
€7 §a F1al &1 waT w4 glar g gfan
9T | WIS A F wraeg § A a7
wa1 fs anfee ag saf gair) waa &
wmar gafey gam fs agrzam & farg
gfewa 2ar gar Az qifesa &1 \w
faen fr ag gfean 201 §) gm? faers
AR | IFA IAF AR fawis @Ew w3
fear faas) asg & @ 2w F Fgoadr
g6

wrada g7eq gAAr AR & fF areg-
zifas 390 &, fgeg Wifa &Y se997 &, 7
Hufgafi srasd &1 T F0%
gaaarAl &) @cq A4 FL §57 5, ITH
fasra {t ) aF7 § AT IaN FASE
A A v a5 § 1 wafag e wod
Wi auw ¢, faferas & a % N
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wfasTT §, IR T e AlEy, IO
wEA &1 JET FAT  A1fgw, I
HFTAE & Wrg A=A §1T wuAt T e
& afewre @@ oifge i Iad g
F wraar §ar F3H F0fgw |

A w "y @ Fgm f fam faelt
dgeqr & apszifasar &7 waar fY g
At ), g IW A Ko’ gal 7 A
WA FFGITFI | W g9q W
qAIEY & qA) off guaua I )
Wt gF agge s § e vl fafas
9% fora #1 929 39 8wg gar, wafe 2@
goa ) gfee F=wat ¥ qr1 fyad &
faga gearel 1 2@ T 37 & atel &
Hig & A7 Y 17 ag AgA @ g0 A
gasr el # fr F9 €7 THT AiG A
s, gas foq gg sawas 2 fs ag
Rt gt ¥ g1 WA wemafas
geqrdl A I $T T |

¥ o=} wgiaq & ag W wgAr =OGA
f fr oo ges § @2 G T=§1 @ fya
AT fafres gfan $a@ gl & au @
FrAt Fifgh siT AHJATIZH  A[Te QTHo
uge fuawit z& wfz fedy W 2= ar
geaqr B T@ & gAAT A A AOwfEw

SHRI J. MOHAMED IMAM (Chlitra-
Durga); Mr, Chalrman, I am speaking with
a heavy heart. 1 have heard the agressive
speech of the President of the Jansangh. [
have also heard the concillatory and mea-
pingful speech of Shri S, K. Paul, who comes
from Bombay. 1 know that | am in a vulner-
able positlon, 1 cannot make an aggressive
speech. My only concern is to see that the
60 million Muslims, who are an Integ al part
of Indla, whose co-operatlon and integration
{s absolutely pecessary to forge the Indian
pation, their lives are honoured and pro-
tected. 1 d> not very much mind the des-
tructlon of the property. But [ do say that
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the Muslims in India must have an honoured
place and the government, the society and
the wvarlous parties should take necessary
steps to see Lhat this minority, which is a
vulpsreble minority, live In peace and In
harmony in this secular land,

Shri Vajpayce has given a number of in
stances—Muslims inciting the people, 1 have
no personal knowledge of them. Perhaps, he
has his agents and they are giving him In-
formation. But the speceh that he made
today is rot new to me. Such speeches |
have heard and they are constantly belng
made throughout the country by him and
his followers to Incite the mob.

SHRI SHASHI BHUSHAN (Khargode):
You have polliical allies with Mr, Vajpayce.

SHRI J. MOHAMED IMAM : That is
not correct.  Please withdraw that, The
Swatantra party by itselfl has no alllance or
political alliance; It has its own Independent

policy.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Your leader visiting the R. 8. §,
leader Golwalkar,

SHRI J, MOHAMED IMAM 1 There
{s nothing wrong in that. If I hug you,
that does not mean 1 am a communlst,
Pulitics has nothing to do with perscnalitles,

As a man of pational stature, I wish Mr.
Vajpayee had a more soft corner towards the
minority instead of branding them wholesale
as being the Instigator of all the communal
troubles, as being responsible for all the
communal troubles and calling them as anti-
Indians and also anti-natlonals.

We have read the statement of the Home
Minister, Mr. Y. B. Chavan, He has des-
cribed in the House the number of deaths,
the number of persons that were killed In
these riot-affected areas, He has given a
graphic account of it and he has sald that
most of the persons who have been killed are
Muslims, As the Home Minister, he has
gone to the sput and he has first-hand In-
formation, We have to take It as having the
semblance of truth, [ remembsr a famous
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Shakespearean passage which T may quote
with some alteration. *‘As flies are to
wanton boys so are the Muslims and mino-
ritles to these wanton partles and to
politicians,**

I can speak with confidence that the
Muslims are dejected and frustrated, They
feel that the Government of the land is un-
able to protect their lives and honour, They
fecl that in every part of the ¢country, they
are sltting on a llve wvalcano which can
explode at any time claiming hundreds and

thousandss of lives. They feel that thelr
future is dark, gloomy and uncertaln,
These are not mere surmises, These are

hard facts and conclusions which one has to
arrlve at by the events that have happened,
The events have happencd In the pasts ; the
events are now occurring and, 1 am afraid,
they will occur In future also which compel
us to hang our heads down In shame and In
sorrow, Our image s tarnished in the
whole world. Our country has fallen down
from Its proud pedestal of secularism, The
communal monster has ralsed its ugly head
and communal virus Is being injected in the
minds of the people throughout the country.
At present, there seems to be no antidote
for that,

Durlng the last 1wo
communal disturbances have taken place,
Mr. Vajoayce has narrated them, There
are the famous rlots at Nagpur, Cuttuck,

years, the

Ranchi, Mecerut, Kanpur, Allahabad,
Indore, everywhere,
SHRI KANWAR LAL GUPTA

Except Delhi, everywhere.

SHRI J, MOHAMED [IMAM : Thanis
to Jana Sangh, 1 glve that credit, Please
keep It up.

riots at Ahmedabad will go
down In  history, as a inglorious and
ignominious mc t of our llsm
and 1 will also say of the rule of Mrs.
Indira Gandhi  whereln thousands and
thousands were butcchered and massacred.
We thought, Sir, that the death of these
4000 people, mostly Muslims,  would
satisfy the communal appetite of the
communal monster and there would be some
respite and we would have more time to
recover from the shocks. But that Is not

But the
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[Shrl J, Mohamad Imam]

to be, because, within a month we had a
recurrence of It In Chaibasa in  Bihar where
property worth lakhs of rupees were looted
and many llves were lost, Even before the
blood thers was dry, within a forinight we
find these communal riots of vast magnitude
and of Intensity In Bhilwandl and wvarlous
other places in Maharashtra, What Is more 7
These rlots have been occurring o qulck
succession without glving any respite and
the most traglc portlon of these riots Is
this 1 that all these rlots Involving loss of
life have been occurring in the centenary
year of Mahatma QGandhl. Mahatma
Gandhl  sacriflced his llfe for Muslims,
But for his sacrifice, perhaps, the fulure of
the Muslims would have bzen different.
Where Is the Ahlnsa and peace which he
taught 7 All that has been murdered. I can
state that with every communal rlot we are
murderlng  Gandhiji. We are murdering
Gandhiji and with every murder a number
of Godses are coming up. Afier all, at the
time of his assassination there was only one
Godse, But every tlme we murder
Gandhijl as a result of communal rlots, any
numbzr of Godses are coming up.

What Is the anatomy of these communal
rlots 7 What are the causes? A close
analysls of these rlots, a close study of these
rlots, will reveal that they are all alike In
character, They are all of the same
standard. The reason Is the same, Generally
the rlots are between Hindus and Muslims
and these riots are Invariably directed
towards Muslims and It 15 only the Muslims
and a majority of them suffered In these
riots. We find that when these riots occur,
the viciins of the rlots are helpless, The
police are always late on the scene. The
Governmsnt  Is always letharglc and
indifferent, The police come on the spot
after the destruction Is over and the massacre
is finlshed. Finally, the Ministers go there,
shed thelr tears and appplat a Commission
and come back. They feel that they
have done their duty and they become
complicent and think they have nothing to
do with it furiher. They bzcome complacent
and sleep over It 11l another riot occurs,
Thi- is the common feature of all these
riots,

The Central Government may say that
they bave appointed the National Iniegra-
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tion Council, that they are appointing &
Committee through the National Integration
Councll. It met once or twice at Srinagar,
Conferences are held, Resolutions are
passed, but what i3 the use? These Con-
ferences and these Resolutions do mot stop
the communal orgy.

What is needed s clear thinking and
effective actlon, Shrl Chavan {otroduced
the Bill called the Criminal Law Amend-
ment Bill by which he made the punitive
measures and penal actlons most stringent.

That Bill provides that those who
foment communal trouble, who spread
communal propaganda, who Inclte one

communlty agalnst the other, who either by
deed or word, take part jin communal
troubles, would be punished severely, It
also sald that If any organlsation indulges
in such kinds of activities, that would be
dealt with severely. But, more than an
year has passed and what action has been
taken on this Act ? How far this Crimioal
Law Amendment Act has proved effective 7
Has It In any way mitigated the communal
trouble 7

1 am sorry Shrl Chavan Is not here,
But, I may say, that Act is safe In the
statute-book but no actlon has been taken,
After that, so much of antl-natlonal activi-
ties have been going on, There have been
many Wicratures and many magazines which
have come out in which the Muslims are
condemned as anti-natfonal. May I ask
How many people have been rounded up
for publishing lierature which inclte one
communlty against the other? I can just
mentlon one instance, I don't koow how
many of the Members have read ‘Mother
India® edited by an Hon. Members of
this House, Please read the last 2 or 3
Issues, You will find what I say,

1 may say, there is a great deal of con-
troversy golng on about Indlanisation, It
is sald that Muslims must be Indianised,
I can tell you, Sir, with all the emphasis
at my command, that the Muslims in Indla
are loyal. They never think of divided
loyalty. ‘There Is no question of dual loyal-
ty. They are the sons of .the soll. We
live here and we die here. Our descendants
will, for ever, llve In this couatry,
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Hundereds and thousands of them may be
massacred but they will always be here.
At least we know afier our death we will
have & permanent home here which nobody
can disturb. We will all be here,

Slir, I would like to know thils. After
Independence, has there been any Instance
of any Muslim betraying his country, or act-
ing as a traltor ?

Let the Home Minister quote whether
there has been any instance where the
Muslims have gcen agalnst the interests
of thls country In 1965 war agalnst
Pakistan, did not all Muslims stand behind
you? Was there any single Instance that
any Muslim was agalnst  this country 7 In
splte of this, Shri Vajpayee accuses them
and says that they nced to be Indianised,
I may tell you that Indlanisatlon s neces-
sary for those who foment trouble and
those who create communal troubles, They
are not Indians but they are anti-Indlans
and It Is they who necd to be Indlanised.
Those who kill their own countrymen and
those who destroy the natlonal properties
of India are not Indians and they nced to
be Indlanised ; those who are agalnst the
Interests of the country and against the unity
need to be Indlanised.

8o, let them take a lesson from this
that we, Muslims, are <olidly behlnd the
country and we are Indlans, Shri 8, K.
Patll just now sald and quoted Dr. Zakir
Husaln that he wanted 10 see a day when
a Muslim would be clecied in & place where
there are only 107, Muslims. Here is a
Muslim—mysell—who was elected from a
Hindu constituency where there are only
7% muslims, This is not the first time
that I am belng elected from here.  For the
last forty years I am being elected to Assem-
blies and other bodies.

1 have great respect for Shrl Vajpayee,
I know that in hls heart, he [eels that the
Muslim are npatlonalisis. So aiso Shri
Gupla,

SHRI KANWAR LAL GUPTA 1 There
is peace In Delhi.
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SHRI J, MOHAMAD IMAM* Jan
Sangh, please keep this up and spread the
message of peace to other parts of the coun-
try also,

Sir, 1 am an Incurable optimist,

SHRI NATH PAI (Rajapur) : That fs
why you are in Swatantra,

SHR! J. MOHAMED IMAM : | am
sure that we will build up the nation, Things
must get worse before they brcome better,
We can bullt a magnlficent edifice only out
of rulns, 1 am an ardent bellever that there
Is no conflict between religion and religlon
and there Is no conflict between Hindusim
and Islam b:cause both are the religlons
which believe Inone God, 1 also know
that by tradition, by our Indian culture,
Hindus and Muslims have llved side by slde
exchanging blcssings for centurles and centu
rles and I can tell you that in the South, there
are Mus!ims who have helped and contribu-
ted for the renovatlon or bullding up of
temples, And there are Instances where
Muslims have endowed lands to temples and
Hindus have helped the Muslims instilu-
tlons, There Is so much of cordiality, I
am glad to say that as compared to North,

we are living In peace In the South, So,
Jan Sangh, please do not go ihere,
SHRI KANWAR LAL GUPTA ; But,

In Delhi, you have peace,

SHRI J, MOHAMED IMAM ! [ know
there Is a crisls of confidence, Some of our
fricnds think that we are not Indians and
that we are against India. They must please
dispel these susplcions from thers minds,
We are also aware as Muslims that it is
only the confidence that the Hindus or the
majorlty community will repose  in us that
wlil protect us and help us and that it is
only that which will bz our vazrakaiacha.
This mutual confidence has to be resiored,
and | expect that Shri Atal Bihari Vajpayce
will contribute for this.

17 brs.

Afier all, we are in a minorty, W,
can ncver aspire 1o dominate or do any l!‘in‘
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of that sort. But though we are in 2 mino-
rity, we are in a vulnerable position, But
till, we want to be Indians, and we want to
forge the nation, I appeal to the leader of
the Jan Sangh to change his outlook. Let
him imagine that all of u: are Indlans, Let
him rest assured that we will live here and
that we will not Jleave India. We want to
help the nation and we waat to bs a part of
the nation.

I know that It is very difficult to achieve
Indian unity, because India isa land of
diversity, Natlonalism has to b= forged out
of this diversity, There are different reli-
glons and different sects and different com-
munities.  All these commuiliies must
strive for ft,  As [ said last time, in fact,
India and Indian unlty must be taken as a
spiritual conception. It is not an earthly
thing, It must be fostered and nursed as a
spiritual conception., 1Itis only when ws
nursc this that we can form a nation. It ls
only then that a natlon can bz form:d,

We know ws: have beea fighting with
oach other, But for how long can w: go on
fighting with each oteer ? For how long
can we go on killing each oth:r 7 I must
say that the chofce s clear. Th: tim: has
com: whzn all of us must live togethzr and
w2 must proclalm our resslve that w: must
live together and work together to mutual
advantage and exchingeblessings with each
other; then alone, the purpose will bz
accomplished, and Indlan unity will then
only be an effective or living reality. On
the other hand, il w: forget this and we go
in the same old way and we cast away this
opportunily that Is glvea to us. then I am
afraid that we shall not bz able to extricate
oursleves from the truble; | cannot predict
what the future will bz; there will b: great
difficulty; | do not know what destlny has
oardalned,

1 shall conclude my speach with a quo-
tatlon from Omar Khayyam, which I shall
adapt for the occasion :

“The moving finger writes

And having wrlt, it moves on,

Not all the tears of Government or
Vajpayce can change even a bit of
"
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SHRI N. K. P. SALVE (Betul) : The
most gr ayd hel story of the
communal carnage, the communal genocide
of the last decade, which commenced at
Jabalpur and has now reached Bhivandi and
Jalgaon via Calcutta, Rourkela, Ranchl,
Nagpur, Allahabad, Meerut, Ahmedabad
and Chalbasa, reveals a very morbld mock-
ery of our avowed allgelance to the entire
concept of secularlsm, our Constltution ond
the verey Ideals of democracy, Each commu-
nal rlot has had the dreadful outcome of
human indecency and barbarity at its obno-
xious worst and, therefore, rs polnted out by
Shri Patll, cach such rlot has bzeo a curse
to the entire natlon. It is the singel biggest
slur on the Indlan nation, the greatest dls-
grace to the rich heritage of this ancient
land wite teaches us so much of catholicity
and tolerance,

But while the riots are a real curse, we
have noticed there are two concommitant
events which follow every riot, These two
are even worse than the riots themselves,
Tha First of these is the usual statement by
the spokesman of the State Government
where the riots have taken place, Invarlably
they com: out with ab:olute monotony a
stercotype explanation glving out reasons for
the Inaction of the district officials. for
their failure to act sternly and in time to
prevent these communal riots,

With a little experlence In my own cons-
tituency, I can say that if the district offi-
cials are willing to act In time and act with
honesty, severity and sternness, they can
certainly revent the occurrence of a riot, As
has been pointed out by the Home Minlster
sometima ago, the best way of checking a
riot is not to allow It to' occur. Once you
allow It occur, It becomes difficult to cont-
rol. Therefore, when the State Governments
justify the action-or Inactlon—of State offl-
clals 1o a point of fauli, almost to the point
of justifying the riot, there we have a
concommitant event,

The second event which follows a rlot s
much worse, A patlonal debate follows every
rlot. After Innocent men, women and child-
ren have lost their lives, after there has
been wanton destructlon of property, there is
a national debata. Public meetings are held,
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gtatements to the press Issued, discussions
take place In the Assemblies and in Parlia-
ment, In this national debate, certain pollti-
eal partles—1 uze the word In plutal ; I am
not referring to any particular party-adopt
a rank communal posture which Is Infinitely
worse that the posture struck by the rloters
themselves  All  these polliical parties
indulge in massive political verbosity, unleash
a deluge of it, and worss. without a drop of
slncerity about communal harmony and
amity.

AN HON. MEMBER 1 Why does he
do It himself ?

SHRI N, K. P. SALVE 1 This type
of attltude on the part of these political
partles does the greatest harm to the cause
of comnunal harmony hecause they thereby
virtually set the stag: for an ex-communal
riot, as It were,

It is with the utmost poignant distress
that I have to describe the modus operandi
of these politlcal p riles. Ostensibly they
condemn and disapprove of the communal
violence and the riots, In principle. They
are even agrecable 10 shedding some croco-
dile tears for the lois of life of Innocent
men, women and chiidren and  destructin
of propzrty, Bt these very parties are un-
wllllng 10 ruthlessly enademn and rebuke the
parilcipants in the communal carnag: regard-
less of caste, creed or religion. They flind
fault only with o01* commuaity and find
every justification for the other community
to Indulge in violence, lawlessness In retalia-
tion and retort, If onc communlty Is
allowed to become more communal In antl.
tude, that is reprehensible, But by what
stretch of imaglnation or parity of reason
or logle is it justifiable for the other
community to unleash violence, to retaljate
and kill innocent men, women and children ?
How is this militant aggressivencss justified?
This has to be rebuked, disapproved as
much as the alleged communalism of the
other party, If there Is even a modicum
of sincerity to the cause of communal
harmony.

It fs my experience that these pariies
masquerade naked communalism, under
very catchy, deceptive slogans of peo-natio-
pallsm, Therefore, It ic bigh time we
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realised that these varletfes of natlona!
debates are not golng to solve the communal
problem In which the whole country is
hopelessly engulfed, and this Is not going
to eradicate the root of the hatred and
bitterness between the communlities, No
amount of pedantic discourses and no
amount of high-sounding speeches are
ever golng to change the hearts of _the
people, I submit that a down-to-earth
attitude Is now necessary if we are serlous
about tackling this problem flrmly.

A pragmatic and reallstic assessment
will reveal that the cult of sacrilege, the
cult of bigotry and rellglous tyranny and
oppression are very much on the Increase,
with thc utmost of respect to revered
Vajpayeeji, | submit that It Is a complete
mlis-reading of the Report of the Raghubar
Dayal Commission to say that this Increase
is only in one community, The Commiitee
has poinied out that the entire country, all
the communltles, are guilty of thls heinous
mentaiity,

This Is hardly the occaslon for me to go
into the historical genesis of the problem.
The communal problem s a bitter reality
and we have to live with [t, but there have
been some sell-secking historlans with vested
interests, who have painted a piciure of
this great country as If In the four or five
centurles which preceded the British advent
in this country was a perlod in which there
was a contlnous conflict between Islam and
Hindus. These historians have polnted out
that the Invaders like Gaznl and Gorl came
to this country not as ruthless dictators,
selfish men In search of power, wealth and
money, but as If it was an attack of Islam
on Hindus, The latest historlan, very for.
tunately, has come out with propar overtones
about the secular attitude of varlous
Mohammadan Rulers like Humayun, Jahan.
gir and Akbar,

Even assuming that there are historical
reasons for the communal trouhle, are we
golng to penalise, hold 10 ransom, the weak
for the sins of their forefathers 7 If we de
this, it will be an Indian verslon of the
justice of the wolf to the lamb, We are
nol going to do this, This country will
pever do thls, Therefore, | am unable to
soc any cooflict, any contradiction what-
soever in the essentlal postulates of thess
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two great rellgions which should make their

followers live happily in amity In this
country, especlally when they are born of
the same motherland, the sams sacred
Mother India,

Ataljl wanted to do some very blunt and
frank talking, He has done that, and it s
my turn to do a little more blunt and frank
talking. I submic that the responsiblilty
for the extradinary growth of communal
hatred In the Sixtles bas to be falrly and
squarely cast on the heads of certain politi-
cal parties, psendo-rellgious and communal
institutbons and bogus culiural oraanisations
organising para-milltary activities. Polltl-
cal stooges of these master minds are wor-
king some of these organisations, and they
are the worst encmics of communal har-
mony.

1 would be faillng in my duty If I did
not mention the very grave rlsks involved In
any State Government patronising overtly or
covertly any organisatlon with para-milltary
activitles for political ends, The Siate
Government In doing so would be nursing a
Frankenstein. If we are to analyse objectl-
vely the facts and figures in the Raghubar
Dayal Commission’s Report on the commu-
nal rlots In the Sixtles, the concluslons we
reach are poignantly shocking. The number of
rlots, their periodiclty, thelr frequency, the
killing of thousands of innocent men, women
and children and the crippling of tens of
thousands, the magnitude of the destruction
of property, etc., make one’s Inference
absolutely clear that the people seem to
participate In communal riots In Inercasing
numbers with a sense of complacency that
the participation Is not golng to Involve any
serfous consequences. They scem to feel
that they can participate In the communal
riots and get away wlth it.

An eminent Professor of Soclology from
Lucknow, afier dolng some research, has
brought out falrly and squarely the lapses
of varlous parties, including my party.
This is of very great importance. With
your permission 1 shall quote a few lines.
This Is not what 1 am saylng, He says :
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“The Inliial mistake was made by the
Congress party when It started woolng
Muslims and other minorilies after
partition for its short sightedly plan-
ned polltical stability. Hindu com-
munalists took an exceptional advant-
age of this partisan policy of the
Congress (the then blggest political
organlsation In the country) and con-
venlently formed a party like the Jana
Sangh 10 appease the injured ego of
staunch Hindus,"

““RS§S—a so-called cultural urgani-
zation —is at the moment the best
organized para-miltary body in the
counlry, which has a huge army of
loyal and youthful workers, with Guru
Golwalkar (a rabld communalist) as
its C-in-C, RSS and Jana Sangh
llke the Nazl Party of Germany thrive
in India on its antl-Muslim posture
and appcal to those Hladus who are
decepively caught In the catchy slogans
like—‘Akand Bharat® ‘Indiapization
of Muslims® and *Long llve our Hindu
culture® cte.

The Jamate Islami, the Majlise
Mushawarat, and a few others of this
type are the political organlzations of
the frustrated Muslim communal poll-
ticlans who could not find advantage-
ous positions In the higher Congress
hierarchy. They outrageously talk of
Muslim exploftation and remain small
polliical pariies of a few self-seckers,"

I do hope the Home Minister will take care
to sce what he has stated about the role of
the various parties,

The menace of communalism has stared
eating dangerously into the very vitals ot
our national life and the matter has 1o be
looked with wurgency and desperation.
Certain long term and short term measures
have to be taken, The long term measures
should seek to achieve better socio-religlous
relationship between the two communities

through btetter and adequate education,
For that purpose Shrl Raghubar Dayal
Commisslon report s a wvery wvaluable

document and I hope that the Government
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of Indila wlll not shelve it. Immedlate
steps must be taken with urgency and des-

peratlon. I hope the Home Minister will
sgive very serlous consideration to my
suggestlons.  Firstly, it should be recogni-

sed that existing criminal laws of the country
are not adequate to curb the occurrence of
communal riots, We should, therefore,
make a new law for prevention of communal
distrubances and rlots,

My second suggestlon is this. Uader the
law a permanent Commission should be set
up with judicial powers rnd authority to
Invesigate, examine aud fu'ly screen the set-
up, financial working and varlous activitles
of different Insti utions, organlsations and
polltical bodies agalnst whom there {s evi-
dence of communal activities prima facie.

Thirdly for arson and stabbing the maxi-
mum pusishment should bz death and mini-
mum punishment should be ten years rego-
rous imprisunment. Fourthly, for participation
in communal riots and causing minor injurles
the minimum punishment should be ten years
rigorous imprisonment and maximum life
sentence and lastly, for inclting communalism
In any form whaitsoever, elther by spoken
words or in wrlting or by deeds the mini-
mum punishment should be flve years rigo-
rous imprisonment,

We have been sitting for too long on the
brink of a volcano which s showing very
dangerous slgns of larg scale eruption,
If we continue with our present attitude
of complacency 1 have no doubt left in my
mind that it will bring about the complete
disintegration of the country and the camp-
lete ruination of the Indian nationalism,

SHRI 8. A. DANGE (Bombay Central
South): After hearing Mr. Vajpayee's speech
ooe need not questlon who stated the riots,
It also makes it very clear that if there was
anybody who did not start the rtots, they
were the Muslimi. Why? Mr, Vajpayee him-
sclf says that it was a Muslim majority town
and that the Mayor was a Muslim. Will the
Muslims and the Muslim Mayor prevent the
fire engines coming into the town to extin-
gulsh the fire in which the majority of the
Muslim property will be burnt ? I think in
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his zcal he forgot the loglc of his posliion

He only gave {astances, thls was found and
that was found, Yes; It was found; but where
wat It found and who pusit where and for
what use 7 So, one need not go intu all the
facts that he recited. Belng an eloguent spea-
ker, he did arouse passions and he did that

in order to do what ? You must remember

Mr. Vajpapee’s speech as a manifesto calling

for a clvil war of the Hindus agalnst the

Muslims: a civil war of the Hindus agalnst

all non-Hindus, not only Mouslims, and that

Is why when others began to remind him

about the existenee of Christalns and so on

and so forth, he rather trled to correct

himself, Thaok God, he corrected a litle

here, but I hope he would correct himself

more later,

AN HON MEMBER: WIIl you correct
yourself now ?

SHRI 8. A. DANGE: I am correcting
you very much now and you will hear more
about the corrections, So, in regard to this
speech, I wanted It to come round in its
complete form and that Is why when some of
my party members suggested that some refa-
rences should be expunged, I sald, “No; let
everythlng remaln for all people to read and
and for all people to refer to, ™

What was the keynote of his speech ?
His assumptl: Is that as the Muslims were

commupal, the Hindus 3q Tq®q {10 &I
@ § 1| What is meant by 3g ey ?

That means that we are now golng on a
war-path and deal with these fellows by
means of massacre and war,

MEMBERS : Shame,

SOME HON.
Shame

SHRI S. A. SANGE: What is Ugra
Swarup 7 There are Hindu historlans, 1 do
not know history is belng preached now,
there are Hindu historians, who said there
must be a Hindulsm now which must be a
Jaishun Dharma and oot Sihishou Dharma,
So I long as Hinduism was Sahishnu
Dharma, a very solerant one, what happe-
ned 7 Well, when the great Hindus of South
India. the landlords, burnt the Harljans. 40 of
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them, In thelr huts for demanding higher
wages, what kinds of Sahishnu Hindu land-
lords they were, 1 do not know, But then
when disinctions are being made, with a call
for militant Hinduism--thelr manifesto is now
being circulated, and that was the speech of
Mr. Vajpayee. What is the answer to that ?
The answer of my hoa, friend. Shri 8, K.
Patil Is no answer, The answer of some of
our people who where speaking hzrg, *‘No,
we preach brotherhood and all that' Is no
answer, Maihatma Gandhi spant his whole
Iife for communal ualty and he was ultima-
Iy shot by a militant Hindu. That is the fate
of Hindus preaching peace to be beheaded by
the monster of civll war and massacre. In the
present massacre, Mr. Vajpayce ought to
have really felt a little sorry, if not asham:d
that carrying the traditlon of the Rajputs,

and speaking in the name of Hindus
and Shivaji and all that, he has
not a word of regrei that

children were belng massacred, that Muslim
women were being massacred, DId ever
Shivajl kill Muslim women or Hindu
women 7 | know in fact it Is on record that
when an eminent commander got a beautiful
Muslim glirl from Kalyan, next door to
Bhiwandi, presented that girl to be the slave
of this monarch and then Shivaji said, ‘‘oh
God, | wish (hat my mother had becn so
beautiful, what a beautiful son I would
have been,”” Shivaji did not resent the idea
that he could not have been born of a mother
like such a Muslim woman, And now in
Bhiwandi, what were they doing? They
were doing exactly the reverse, and so let
them not quote Shivaji or any slogan in
the name of Shivaji and all (hat, because
that kind of thing Is belng misused In many
ways,

So, lel not any one say in this House
homilies on religlon, because, religlon is
such that I do not want to define it. T
know best the Hindu religion in this country
of ours. In this religlon, there Is a beautiful
preaching of love and peace. But when it
comes to social rights, various panths are
born, one says that If you want success for
your bullding, and prevent it from being
haunted by ghosts, please get a child and
put his blood -in the foundation, This also
exists amongst Hinduism,
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In the Aghora panthi, these rites are
provided for, These cases have happened.
They are on record, in Rajasthan acd
other places, From where do they arise ?
They arise from a wrong conception of what
rcligion is in the modern perlod, It might
have had some justification in the ancient
period ; I am not discussing that, Religlon,
{ts preachings and principles will not help us
out of the present situation and therefore, I
do not want to go into that, Mr, Patil gave
all that in his lecture and he revived
memories of MNehru and Gandhi, We
have all those memories but that will not
help.

17.25 hrs.

(MR. DEpUiY-SPEAKIR in the Chair]

There Is a sect there which preaches
loyalty to Shivaji, called Shiva Sena. There
is one merit about the Shiva Sena leader,
He openly and straightforwardly says, please
go and break this meeting and kill that
man. A really honest gentleman, 1 should
say, His main encmy s the communist
party. Sometimes he also honours me by
naming me as the man who should really be
killed. That does not matter. That we
shall see. When this matter was raised in
the Assembly, the Chief Minlster, who
belongs to the Ruling Congress sald, *'I
am not here to solve your {nternal
quarrels. You do what you like."”
We had to ask him, is that a pact
between you and us that they do what
they like and we do what we llke and you
will not intervene ? I am prepared to taka

the challenge to [ight the Shiva Sena
in the way we llke and in the way they
like. What happened? They gave a

challenge, We held a meeting. He brought
his goondas and we had our volunteers.
The goondas were worsted. ([nterruptions).

SHRI PILOO MODY :
goondas were sent to Parliament,

All  those

SHRI S, A, DANGE 1 The one sitling
behiod me.
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SHRI PILOO MODY : It Is Mr.
Jyotirmoy Basu who s sltting behind you !

SHRI S. A. DANGE: Now, what
was the result 7 The result was, the police
officers, who did not Intervene and due to
which the Shiva Sena volunteers were
worsted in the fight, were transferred from
that police station. ([uferruptions). The
result is, for the last two months, a con-
slstent propaganda Is going on and openly
mas)lds have been attacked, The one In
Kousa has been aitacked openly by Shiva
Sena leadership, They go In organised bands.
40 or 50 of them come in a lorry with
churas, lathis and stones, right under the
pose of the police, attack the mosque and
return  peacefully to thelr  homes. A
complaint is lodged. but nobody bothers
about It, Thils was the preparation for
Bhiwandl, Mahad and Kalyan, These
rlots are a little different from the other
riots taking place In Ahmedabad and other
places. In thls particular case, 1 hold the
Maharashtra Government complety respon-
sible. In this guilt, both the Congress Chiefl
Minlsters are responsible —Mr, Hltendra
Desai In Ahmedabad and Mr, Vasant Rao
Naik in Maharashtra. We cannot choose
between the two, whether we want to
support the Indira Government or Morarjl
Desal Government, Both are impartial in
seeing that the rioters are not arrested,
Police are of no help, b:cause unless the
ruling class tells the police that "*we are
really againit the rlots’’, the police them-
solves are 1aking sldes. The offlcers have
their own attitudes. The policemen have
thelr own atiltudes, If you go on preaching
religlons vaiues of civil war, every Hindu
policeman or Muslim policeman is goiog to
act according to his subjectlve notions.
What Is the cure 7 The cure suggested by
the Jan sangh is: do not have any more
more recruitments of Muslims Into the
police force, so that there will be hundered
per cent Jansangh police, If possible but, to
bcgln  with, at least hundred per cent
Hindu police ; later on, we shall see how

the position develops. But this Is no
solution,
SHRI KANWAR LAL GUPTA :

Then there would not be any rlots.

SHRIS, A, DANGE There would
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not be any violence against you. So, the
enalysls of the rlots In terms of the religion
is not possible,

Now. where is the leadership of the
natlon? 1 do not know whether we are
really the leadership of the mation, The
way shoullng, cross-shouting and abuses are
harled and the way we behave in this
House, | do not know whether we can be
emblem of national leadership ; 1 do not
exclude anybody, Including myself ; It does
not matter. What can we do? We must
remember (hat the atmosphere of clvli war
is not only in this country but in the whole
world. In America they are murdring
Negors.  When the universliy students ask.
ed for :ome relief, the National Guards
came and shot a woman student and two
boy studenls In front of the unlversity
camps ltsclf, Therefor phllosphy of supe
pressing any protest on  behalf of democrocy
by means of vollence of tne State power is
gaining ground. Therefore, the opposite Is
alio gaining ground. The Naxalite pheno-
menon is the opposite of that, For exam-
ple, i the workers are on strike and il they
are not golng to have a4 peaceful strike but
are going to be attacked by troops, by the
gangsters and police, what answer s there
if they do not take to the stone and the
gun ? Therefore, In the world as the
whole, In the capitallst world, in  the
Imperialist world this is happening. lo
Vietnam they are murderlng boys and  girls,
10,000 miles away from the Amerlcan con-
tinent, and for what? 8o, people ask 3
where have we come to If this country ls
going to do like that 7

17.33 hrs.

[MR. SPEAKER jn the chairl
My submisslon is this, The esteblished
values of the ruling class have collapsed ;
very good. The collective values of the
exploited class are coming up ; very good.
But they are belng met with the answer of
the civil war, Can we stop that answer in
this country T Can we protect the Hari-
jans, the workers. from being masaccred by
the orthodox Hindu landlords 7 The Shiv
Seua chlef is an amiable genileman, a very
brave man, I must tell you, because he
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calls all others to be murdered, but himself
he ask for a revolver licence and the
Government of Maharashtra has glven it,
Whenever he sces any five people around
him he fires In the alr, Then the people
say ;: we have not come to beat you, we
have come to salute you, and then hels
happy, The other day he went to Goa
with forty lotries fllled up with Shiv
Salniks. They are not Shiv Salnks, We
know what they are. Why did he go to
Goa for? Not belng content with this
state of rloting In Maharashtra, he went
to Goa, 1f you do oot hear of Hindu-
Chrlstlan riotlng these 1 shall be surprised.
And yet thls man was let loose on the
people of Maharahstra by a Chlel Minlster
who belongs 1o the camp of [Indira
Gandhl,

SHRI KANWR LAL GUPTA 1 Yonr

SHRI'S, A, DANGE )
allles on certain point,

They are my

SHRI KANWAR LAL GUPTA : Not
on this points 7
SHRI S. A. DANGE ' If you want

to glve morale to the people in Maharash-
tra, my suggestion Is this, 1 do not want
you to to ban anybody, 1 am not here to
demand the banning of RSS or Jansangh or
anybody else. Bans are not golng to help
you, They will go underground. And
your police force cannot unearth even &
handful of Naxalltes because they are backed
by the peoples sympathies, So, bannlog
is no good, Den't do that, But will you
ban the wonderful monoply papers, backed
by owners who call Viswa Hindu Parlshad
in the Ram Lecla ground, giving headless
of civll war and preaching civil war 7 Will
you ban the monoply papers spreading this
kind of thing? No, they willl not ban
them. It is no use banning the RSS and
Jan Sangh. The people should lcarn to
iIsolate them by ideologltal, political, social
and moral propagonda., By that alone, we
can win over these people and lsolate the
clvil war champions Ilike nsy friend Shri
Vajpayee who get support from below,
(interruption) We have cenquered one-
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third world and the rest Is also ours, The
red flag stands for the explolted masses in
the world and they will fight you, Don't
worry about jhat.

What I am saylng Is that there are many
peopic who have got the dreems of Hitlar,
But, unfortunately. they forget the end that
Hitler met with, Let them not Imitate
such things and Ideology. Let us In aur
country establish a rule of law In which de-
mocratlc processes should decide the fate of
things. I.et there be democrotic re alignment
of forces protetatlon of democratic ideology,
aud psychology, democratic method of
declding values, quarries and so on tn which
strikes hace a ploce, elections have a place,
Even If you want to quarrel, have 10,000
masses of people on ome side and 10.000
masscs of people on the other, But il you
go in for personal terrorism, (Individual
murders or murders of women and children,
it Is not going to sol ve our problem, [ am
not golng to glve more homllies on morals
and all that.

For one thing I am wvery glad that my
friend Shri Yashwantrao Chavan made a
frank, a forthright, statement, statement
that when he saw a muslim mother whose
child was burnt, when he saw her face, that
face was golng to  haunt  him all his
life. What about the haunting slogas of my
frlend Shri Vijpayee that haunt him in this
House, on these Treasury Benches In the
front 7 How Is he golng to deal with his
friend Shri Vasantrao Nalk who belongs to
his party, who beloogs to his faction, who
belongs to his class? It is not only
Hindu-Muslim thing but castelsm also in
this country is causing civil war, the upper
class s hiuting the lower class. What about
the class war that Is golng on where the
uparmed millions are being suppressed by
the State forces 7

Taklg an overall view, my suggestion fs
that no peace commitiees, no bans, will
help, Let those who have democratic
values (o push forward in this counjry
through both parllamentary struggles and
non-parliamentary struggles defend the
explolied class. Let them come together
and Jaunch a now movement of democratic
uoit{ ia this eountry, The National
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Integratlon Council will not help there. In
the Natlonal Integratlon Councll, there are
members who themselves foment rlots
because they are represented In this House
and the Commiitee must be composed of
all the parties In the House. Insuch a
mess, what con bz born except one report
this way and another report that way,

I propose that first an example be made
and thls Chief Minister of Mabarashtra Is
removed. Let the Government be sirong
snough to deal with bad people In their own
party, It does not matter If they lose
majority on a democratic fssue and dissolve
the Parliament and take the wverdlict of the
people. Let my frlend Shrl Morarjl Desai
agree to the dismissal of Shrl Hitendra Desai,
In Madhya Pradesh, where they have
got wonderful things, let them agree to the
dismlssal of those people In Madhya
Pradesh,

SHRI ATAL BIHARI YAJPAYEE ;
Let Madhya Pradesh Government be
dismissed.

When the rlots
there ; they had

SHRI S A. DANGE :
took place, they were
Minlstries there.

SHRI SHEO NARAIN (Busti) : First
dismiss this Governmant, We are with you
Io that...(Interruption)

SHRI S. A, DANGE : Having dismissed
themselves from that side, now they are
eager to see them dismissed, | have no
objection. Let them dismiss thzm ona
real democratlc fssue, not on an Issue
which really benefits agaln thelr own
purses, Otherwlse, why this inordinate
desire to b: the paid Opposition of Her
Majesty ? (Interruptions)

Therefore, you cannot put yoursell on
a higher pedestal than they. Therefore,
my last appeal to you is: take strong
actlon against the Maharashtra Minlstry
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and see that the Press is properly guided
in terms of democracy and solve the problem
of the whole country,

MR. SPEAKER 1 Mr Subravelu, After
the hon, Member, the Prime Minister will
lntervene,

*SHRI SUBRAVELU  (Mayuram) 1
Mr. Speaker, Sir, before 1 refer to the
recent communal riots which occured In the
State of Maharashtra, I am proud to state
here that the Dravida Munnetra Kazhagam
which I belong Is a secular parly and the
rabld communalists have no place In our
party,

When we look at the periodical recur-
rence of communal disturbances, we can
say without hesitatlon that the religious
fanatics are responsible for this, Il one
goes through our history, he will find that
more than the people who are abused as
the atheists the thelsts who profess to have
unfllinching falth In religlon are responsible
for tearing to pleces the fabric of our socle-
ty. In the olden days of this anclent land,
King like Ashok had created hisioric steps
with a view to removing castelsm and
communalism from the socicty. Similarly,
Akbar, the great Mughal King, was so
anxlous to Jdo away with the misconcepilons
prevailing about Islam and Hinduism that
he founded a new religion culled DEEN-e
ILAHI, Today they are dead and

gone,

Mahatma Gandhi, the Father of Natlon,
wh fought for the freedom of the country,
sacrifliced his life for the cause of Hindu-
Muslim amity. He, who creaselessly work«
ed for ending the communal disharmony
and murual recrimination among the Hindus
and Muslims, was murdered by a Hindu
fanatlc, He has also become a legend of

History now,

At the time of discussion in this House
on communal rlots at Ahmedabad, the
hon. Home Minister stated that the negli-

*The original Speech was delivered o Tamll,
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[Shri Subravetu]

gence of the State Government of Gujarat
was responsible for those atrocltles, 1
would now ask of the Government
whether they would categorically state that
the recent communal rlots were due mainly
to the fallure of the Stale Government of
Maharashtra in not taking adequate steps
in right time. There were numerous indlca-
tlons in the newspapers about the Impending
catasrophe, The State Government should
have been forewarned by thoes reports and
should have Intiated ecarnest steps to

prevent the occurrence of communal distur-
bances,

These unfortunate and ghastly incidents
have taken place because of the inertla on
the part of Maharashtra Government which
did not take prompt and adequate steps to
avert them, Now-a-days, we are able to
get the forecast of ralnfall even a forinight
in advance. Similarly, the seismologists are
able to predict with a certain amount of
accuracy about the occurrence of earth-
quakes, If the Government are unable
to unecarth the consplracles of certaln anti-
social groups, what clsc can we say except
that they are smugly complacent and uterly
inept 7

The hon, Members who preceded me
referred to several incidents that took place
in varfous parts of the country, If you
scan through the series of these Incidents,
which have been recurring in the north with
clock:like precislon, you will find that when
disturbances start at one place, similar
Incldents occur simultancously at a number
of other places for removed from one an-
other, We can easily Infer from this that
rlots are sequel to a well-thought out plan
on the part of a certaln group of people, 1If
the hon, Home Minister does nct entrust the
investigation into the recurring phenomenon
of communal riots to sultable senior officers,
1 do not know what will be the future of
our country,

Some years ago, there was a major incl-
dent in our country which was also debated
thoroughly on the floor of this House. We
waste our wvaluable time and energy In
having futile discussions afier the events and
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in shedding crocodile tears, but we do no!
take any concrete steps to put a stop to such
antl-soclal actlvities.  Contrary to our
constitutional provisions and Gandhlam
ethics, Shankaracharya of Purl has been
making statements from public platform that
untouchability will continue to be preached
and practised In our country. He has been
arguing tenaciously that he s not alone In
advocating thls and that there are vedic and
scriptural sanctions behind this ghoulish
practice. The Government have enacted
laws uader which punitive actlon can be
taken against such persons. We have also
spent much of our time in the enactment of
such statutes. How can we foster demo-
cratic  Insthiutions in our country and
bequcath them to the posterlty, if the
Government are hesilant to  punish persons
preaching untouchabllity, especlally when
the Jlaws ol the country fully empower
them to do so,

Withou! going the lnto the deiails of thrse
unsavoury Incidents, I would In particular
refer to certain facts  which my Party has
come to know from experience. The hon,
Member who preceded me stated  that
there are no communal riots In  the
Southern  States and that the Southls a
haven of communal harmony. Even before
we transformed ourselves Into a political
party, and in fact even before we started
our movement, our late Chicf Minister,
Arignar Anna firt initlated a movement for
soclal rcform, because of his strong con-
viction that no Government worth the name
will be able 1o dellver goods unless the
superstitious beliefs and practices, llliterary,
Ignorance and bigoiry are rooted out
completely from among the people. Till
we became a polltical party, Arlgnar
Anna had ceaselessly and vigorously
worked for reforming the caste-ridden
and communal-minded society, In recent
times, Committees and Commisslons
have been constituted to find out ways
and means to eradicate the evil of castelsm
and  communalism. From the very
beginning, our lale lamented 1llustrious
leader was himself participating in all the
religlous functions of the followers of the
Prophet with a view to demonstrate his love
and admiration for their traditions and con-
ventions. He met with resounding success in
bis efforts to forge communal harmony in
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our State. Likewlse, our present Chief
Minister, Kalaignar Karunanidhi is follo-
wing In the footsteps of our great leader and
he has eminently succeeded in creating a
congenial atmosphere for all the communitles
to live In amity and peace. Along with our
political conferences, we used to have con-
vention on soclal reforms for the purpose
of breaking the caste-barriers, for curbing
the communal tedencies In the soclety and
for ushering In an era of democratic resur-
gence in our country. We did not stop there,
Through the powerful medii of drama and
cloema highlighting the evils of casteism
and communallsm, we were able to cleanse
the soclety of the communal virus and to
win the hearts of all sections of our society,
I am proud to say that as a result of our
programmes of soclal reform, the communal
rlots have never occurred in our Stale,

I would like to polnt out that
may have thousands
without bringing In purposeful social
reforms, you will not be able to succeed
In this stupendous rtask, Mere lawswlll
not be able to lay down healthy
norms for the society, The political leader-
ship of the country should not only encou-
rage social reforms but also promote the
Theatre carrying message of soclal reform
and secularism and thus impress upon the
people belonging to different communities the
Iimperative need for llving In amity and
friendship, If you want storles for the Thea-
tre, our Parly will only be too willing to
supply.

you
of statutes, but,

These rlots do not appear to be marely
the product of religlous animositles. They
are In fact politlcally motlvated. All of us
are aware that when Shlv Sena was formed,
some Members of the Government
argucd glibly that this was a movement
organised for securing their leghtimate rights,
Al the progressive parties In the country
opposed It, The D. M. K. opposed it; the
Communlsts opposed it. But some other
commended this movement. What was
happened today ? Whaiever Shiv Sena has
beon professing and propagating has now
been put Into practice. With all the stalu-
tory powers in our hands, what are we doing?
Polltles is inextricably lovolved in this. A
high power Committee should constituted
forthwith to lnvestigate into the basic causes
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behind these Incldents and the people res-
pensible for this kind of reprehensible acts
of wan* on vandalism must be punished
unhesitatingly. Unless this s done, we
cannot prevent the recurrence of communal
riots in future,

With these words, I conclude.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : Mr. Speaker, Sir, I am not
speaking to score any debating point. I have
never before, 1 think, Interrupted any hon,
Member during his speech, If | did so on
this ogcasion, it was with a very heavey
heart and with a very grave sense of
responsibllity, I think that the hon,
Mzmbezr has to-day done a great disservice to
this country and to the minoritles of this
country, This is too serious an occasion, too
serious a subject to try just to pick on the
polnts which he has made and I have no
intention of doing so. As far as (flgures
and other matters related to the rlots are
concerned, Shrl Shukia will reply later on,

Shrl Vajpayee has used this occaslon to
launch and attack on the Muslims la
particular and 1 think on all minorities In
general, With his arms upheld, he has
announced in the good old way of Hitler,
I happened to be there at that time and I
know bow he spoke and the words he
used,

SHRI KANWAR LAL GUPTA : You
took training.

SHRIMATI INDIRA GANDHI :
What tralning I got, It Is for the Indlan
peoole to judge and not for yow. I do not
know what words Shrl Vajpayee used, but
he has cnallenged me on something or the
other, Let me tell him that I have never
backed out of any challenge and I do not
back out now, Let us face the Indian

people,

VAJPAYEE
not lose her

SHRI ATAL BIHARI
Let the Prime Minolster

temper,
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SHRIMATI INDIRA GANDHI: 1
am not losing my temper. 1 am only saying
something with a&ll the emphasls at my
command. | am not in the habit of losing
my temper,

SHRI ATAL BIHARI VAJPAYEE 1
am also prepared to take any challenge.

SHRIMATI INDIRA GANDHI :
Please do not talk like that. Sir, 1 am used
to sce Shri Vajpayee and his party not
only attacking me but abusing me in the
papers with every possible falsehood—
baseless allegation—that can be thought of.
But, on thls occaslon, he has chosen to
launch an atiack on one of my colleagues,
the Home MInister because, the Home
Minlster spoke frankly and with the sadness
that was in his heart, Shrl Vajpayee has
chosen to try to make something else out
of it, He even 1ried (/nrerruptions).
Please, Shrl Gupta--1 am going to say
exactly | want to say regardless of what you
say io beiween and you should know that by
now

What has happened In Bhiwandl or what
has happened In other riots is equally sald
and deplorable. And it is not something for
which any of us would like to shirk
responsibllity, 1 certalnly do not shirk it,
But I thiok we must also face facts. What
begins these rlots ? This was the question
asked by Shri Atal Bihari Vajpayee, Is it a
little body who threw a stone who begins
the riot 7 s it the person who might do the
first killing who beglns the riot 7 Or ls it
the atmosphere that §s spread by specches of
the type which we heard here today 7 It is
this atmosphere which starts all these
disturbances,

And this Is not a new thing. It is not
something that has happened today for the
first time, Is it a colncldence that when
people who belong to the RSS or the Jan
Sangh go somewhere, soon afterwards, there
is a riots in or close to that place 7 It may
be that it Is a coincldence, 1 do not know,
but to me and to all other people who
have watched this situation, it seems a very
strange coincidence. 1 think that hon,
Members are well advised to try and
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examine thls sliuation and find out why this
should happen.

It is very casy to blame somebody, It
may be that the situation could have been
dealt In a better way, I do mot say that
It could not have been. [ have not studied
it, and that s the maln reason why I am
golng there. 1t Is possible that something
more could have been done, There Is
hardly any sltuation In the world where you
could oot have taken beller precautions or
done more. | do not know what advance
notice the Government had. But there is no
doubt that ever since this particular Party
has gained some seats in this House and In
the Assemblics, they have been talking more
and more In this poisnous straln and more
openly. Some hon, Members shou'ed, when
Shrl Atal Biharl Vajjayee was speaking,
that his remarks should be expunged, 1 am
glad that the Deputy-Speaker did not
expunge them., I would like those remarks
to remaln or record and be read by future
generations and by the people so that they
can sece, what {s really in the mind of the
Jan Sangh not the sweet-sounding beautiful
Hindl that Shrl Vajpayee paraded before us,
from time to time, but what is the reality,
behind those words. And 1oday, we saw
behlnd those words naked Fascism, This Is
what Fascism has been,

Much tlme was spent on speaking on
Shivaji. There Is nobody in this House, 1
would say, perhaps there Is nobody iIn the
couniry who does not have respect for
Shivaji. But to use his name in order to
Inclte people to communalism {8 not dolog
any justice to the memory of Shivaji,

SHRI V. KRISHNAMOORTHI
(Cuddalore) 1 It is a criminal act,

SHRIMATI INDIRA  GANDHI:
Communpallsm, whether it is Hindu or
Muslim or Sikh or by any other community
Is deplorable, And it Is not true to say
that we have not deplored It when 1t has
taken place or that we have not deplored It
or spoken about It strongly, when any
Muslim organisatlon or Musllm {ndividual
has said something which Is capable of incl:t-
Ing people or leading to any kind of outbreak
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or outburst, But that does not mean that
we can condone what a member of the
majority community does, As I have sald
on a previous occasion, anywhere, where
people are In a majority, they have a
speclal responsibility. They are not merely
one set of people there ; they have a very
special responsibility.  Anywhere, where
some people are stronger, they do have a
responsiblitty towards the weaker section, In
our country, in most places, the Hindus are
in a majority, and therefore, they do have
a responsibllitly towards the Muslims, the
Christlans, and towards whoever else may be
in a minority, But in those sections where
the others are in a majorlty-it may be that
the Slkhis are In a majorlty in a certaln
place—ihey have a responsibllity 1o the
other minorides ; It may be Hindu or
Muslim or something clse,  Similarly in
Kashmir, the Muslims are in a majority ;
certainly, it 1s their responsibility to see
that the small number of Hindus who
Ilive there can live In peace and securitv. So,
these brave sounding words, announcing that
the Hindus are not going to stand for this
and so on Is merely a way of incitlng people.
This is what has polsonced the atmosphere of
this country, Now, we know that some of
these thoughts some of these kinds of thoughts
do lurk In people, In the minds of one people,
our the people are not perfect and there are
such people, but all responsible and right
thinking people must scc how they can
curb thls tendency and how they can pacify
such an atmosphere like thls. If any such
Incident take place, we must bend all our
energles to see how we can help the people
who are affected, how we can sec that in
future such a thing does not happen, But
to use this occaslon merely w0 launch
attacks on people, to say things that will
not only hurt the feelings of minorlty
Communities but will egg on the majority

community In other places to try and
create some  Similar  focidents is most
improper,

18 hrs.

We all koow that most of these incldents
are very small 1o start with, Why do they
assume such large proportions? 1 was
glad to hear Shri Vajpayee remark that he
himself said In Ahmedabad that people
should not take the law loto thelr hands,
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But to me at least, the rest of hls speech
appeared as if he himsell was encourging
just that. *We are not going to stand by.’
What does it mean ? It means ‘that we
will take the law Into our hands, and take
action. We have to take action,” What
else was It ?

SHRI ATAL BIHARI VAJPAYEE: I
did not say that,

SHRIMATI INDIRA GANDHI : This
was the meaning, as far as I could make
out from speech, If he did not mean this.
1 hope he will now classify the position
and tell people not to do so, and see that
his own people do not do so.

SHRI ATAL BIHARI VAJPAYEE)
But Congressmen can do (t. Members
belonging to the Congress Party can do
I,

SHRIMATI INDIRA GANDHI: As
far as | could make out—in between there
was conslderable polse ; 1 might be mis-
taken—as far as | could make out from the
trend of his speech, he was serving a kind
of notice that he and his party would do
certalu things and ; I In the process meant
trampling on the rights and lives of the
minorities, it was just too bad —they are
comlng In the way, That Is what I under-
stood him to say,

SHRI MANOHARAN: The whole
difficulty is that Shri Vajpayee Is & bache-
lor,

SHRIMATI INDIRA GANDHI : Un-
fortunaiely, even those in his party who are
pon bachelors are no better ; they are in fact
WOrse,

As | said, Shri Vajpayee did no great
justice to the memory of Shivaji, but he
did even less justice to our own old philoso-
phy, our traditions and the wvery great
heritage of this country, because our herit-
age is certainly not one which tramples on
the rights of minorities, On the contrary,
from time immemorial, India has opend
her doors to all those who suffered in thelr
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countries ; whether they belonged to dif-
ferent religlons, different languages, different
customs, we have opened our doors and
glven them shelier in the remote past. And
even today, we attempt to do it,

So the Hon. Member is giving an entlre-
ly erraneous vlew of India to all the world,
This Is another great disservice to this
country that in front of the world he parades
as our philosophy and our traditlon, Idecas
which in elfect, are contrary to that tradi-
tion. But of course, the Jan Sangh—I hope
Shrl Vajpayee does not think that [
am glving too much importance to

SHRI ATAL BIHARI VAJPAYEE:
Shri Manoharan might complain,

SHRIMATI INDIRA GANDHI: I
am not criticising his party as a party, but
merely two main aspects of it 1 one, the
communal aspect and, second, which is
even more dangerous, the deliberate dis-
tortion of history, which is belng done,
Books are being written and published
changing our known history, This Is extreme-
ly dangerous on us,

AN HON, MECEMBER : Indiaoisa-
tion,
SHRIMATI INDIRA GANDHI 1

There is one point to which I have referred
before, which concerned the short of atmos-
phere created In this House, In the country.
Shri Vajpayee declared that the Muslims
were starting these riots, he then asked why,
and himself answered 1 because they feel
they cannot live in India and, therefore,
they might as well die fighting. This is In
effect what he said, as far as I could make
out,

SHRI ATAL BIHARI VYAJPAYEE1
One of the reasons.

SHRIMATI INDIRA GANDHI ;: All

right, one of the reasons,
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ot wew fagrdt wAd B wr
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ftat §Rra midt : #rf qafe g
A @ -

I would like to hon. m:mber to read
some of the speeches made by members of
his party who have said exactly this that the
Muslims cannot live in Indla unless they are
lodianised,

SHRI ATAL BIHARI VAJPAYEE ;
Now, It is my turn to challenge the Prime
Minlster, Let her produce a single speech,
and | am prepared to take action against
that Jana Sangh leader,

ot wfw yaw : Aiqaasc N e
qAA IFUT ANT T 777 &)

Wiwat §feTr widt ; Mzaras 5 3
g1 ¢ (3qwaiq)

They say that they are distinct from
the RSS. We do not think that they are
distinct.  Certalnly not | am told, 1 am not
absolutely sure, that the Members who have
joined cerialn Governments on behalf of the
Jana Sangh have been Members of the RSS,
I thiok there are any number of speeches
which can be produced on these lines,

ot wza fagrdd wraday
fear qifac

oF A

siaal ffaa wist : o w9, q@
frar 31 g Awas $iiga W3-
fras & aa qrdt 4f, @3 97 T oY
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shrat gfexy aivdt ;: foa Y 7
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As I said earlier, whenever such a thing
has been brought to my notice, I have
always spoken about it In private and In
public mectings and e¢lsewhere, On no
occaslon have 1 mentloned only one party
if another Party was also dolng similar
things,

One small point. The hon, Members
opposite call ihemselves the Old Congress,
But on no occasion do they hesitale to
dissociate themselves from many of the
things which were done when they were
with us, (Interrupiions)

She does
I have no
particuler

Suchetaji perhaps came late,
not know what 1 have sald,
Intention of talking about
incident.

DR. SUSHILA NAYAR
What Is it you mean by saylng so 7

(Jhansi) :

SHRIMATI INDIRA GANDHI : 1
do not want you to do it, but you do It.
You know yoursell, Why should 1
waste the time of the House 7 | merely
wanted (o draw their attentlon, 1 am sure
they all know what I am lalking about.

DR,
speech,

SUSHILA NAYAR : Politlcal

SHRIMATI INDIRA GANDHI ; I am
making a speech, what has everybody else
done 7 What did Mr. Vajpayec make 7
Was It not a political speech 7 (lmjerrup-
tions).
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1 am talking about a situation what I
am saying goes much deeper than what
happened merely in Bhiwandl or Jalgaon or
Ahmedabad, All these things form part
of an atmosphere that Is created. This is
what [ am trylng to say, and [ think It Is
extremely important that all Members of
Parllament, as iIndecd all Indian cltizens,
thiok about these things far more deeply,
You will be given all the facts about this.
Chavanjl bas given the facts as known on
the first day, and Shuklaji will glve you
whatever has come to our knowledge since
then, But it Is time for us not to regard these
happenings merely as isolated Incidents that
take place, Incidents which we debate, It Is
time to realizer that it is this kind of com-
munal thinking, these speeches and ariicles
which come out In newspapers which are
creating thls aimosphere, and It is no use
just getting up and saying, '*You prove that
we did it™,

oY I AAE qIZA I HAT WA
ar @ Fau I 9T T @ QoA
s |

stmat  gfar wigh : agr N feafn
38 & guifas &t s awd v ag
HIGIIE TE X 1A |

St TN AAE A1IN ; HIT FGT GHAAY
&, ag v aY ggd @A |

SHRI] PILOO MODY: I appreciate what
the Prime Minister is saying, but she goes
on saying the same thing. What 1 would
like to know Is what her contribution Is 10
the positive aspects of a programme which
will depress this communulism and put ft
underground.

SHRIMATI INDIRA GANDHI 1 1
think Mr, Piloo Mody hos entirely missed
the point of what | have said. We do not
want to put this underground, On the con-
trary | welcome Mr, Vajpayee's speech
because we feel that for the first time he has
come overground as far as this question was
concerned. We do not want to put it uoder-
ground, We wanted ‘it to be overground
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and we want to fight It with all the strength
at our command, We want the Indian
people to fight it with all the strength at
their command, This is not something
which can be solved with a speech ......
(interruptions.) Shri Mody knows nothing
about the Indian people ; | happen to know
them much better than him. [ do not
wish to take the time of the House any
more. ... .. (Interruptions) I am not yielding
now to anybody. Shrl Yadav asked what
steps would be taken. There are no new
steps in that sense, People have suffered
and we have to see firstly what relielf has to
be give Immediately and what we can do on
a slightly long term basls. There is already
an enquiry golng on and it will come to its
conclusions but I admit that I do not
know how much such enquiries help. Any
way, it Is necessary to have them and I am
glad that there is one, Now, apart from
the quszstlon of reliefl and so on, we must
all get together and see how we can prevent
this kind of atmosphere growing, how we
can go down to the people, village by village
and mohalla by mohalla to create that type
of neighbourly feeling which In the last
analysls is the only protection. The Police
can help in a partfcular situatfon but ulti-
mately it is only one’s neighbours who can
be of real help, It s only the atmosphere
In the country that can prevent this klnd
of rloting and senseless attacks on  people,
It is not just a question of whether some
body threw a stone, why should not people
get angry ? That Is where you judge the
maturity of people., If people had done
somethihg wrong, by all means catch the
guilty. But you do not catch the gulliy,
In fact the guilty are the first to get away
and It §s only the innocent who are looled
and murdered,

SHRI BADRUDDUJA (Murshidabad) §
I have grown wiser for the observations of
some eminent members In this House. 1
was particularly delighted at the observa-
tions of my esteemed friend Mr. Dange,
There is nothing new about him, Their
party stood by us in the hour of our greatest
need in 1964, 65 and 67 when the Muslim's
condirions all over India was so dark and
gloomy, so hopeless and disappoloting, when
rlots occured all over the country and in the
wake of the Indo-Pakistanl conflict thous-
ands of Innccent Muslims were put behlnd
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the prison bar though no charges could be
framed against them. 90 per cent of them
were supporters of the Congress and yet
they were thrown hehind thh prison bars,
But the Congress had to pay a heavy price
for Its Sheer indiscretion ; Muslims of West
Bengal, Kerala and Tamil Nadu contributed
their most to the debacle of the Congress
In those three Siates,

Mr. Speaker : 1 am very much en-
couraged to find today the Hon. Prime
Minister taking a bold and courageous stand,
expousing the cause of the Muslim com-
munity in India, I am very much beholden
to her because she has the courage of her
convictlon, she has the determination to
face the storms and brave the dangers and
expose thn hollowness of the pretensions of
those who have the audacity to declare,
Indianise the Muslims, But, who are they ?
They are a few political babes and sucklings
of yesterday. Long before they were born,
our great leaders, the All Brothers, Maulana
Abul Kalam Azad and Maulana Hossain
Ahmed Madani, were brushing thelr
shoulders with the leading lights of the
Congress, creating a ncw orientatlon, develo-
ping a new Phase of thought, glving a new
direction to Indian genivs, mobllislng the
scattercd forces Iln  the country for its
emancipation from the foreign yoke,

Sir, | am greatful to the Prime Minister
for her brilllant performance this evening, But
what has happened during the last 22 years
after lndependence, Much as would I like
not to refer to the unpleasant past, the fact
remains that the Congress administration
during the last 22 years failed miserably,
Will the hon, Prime Minister and her
administration take courage to Implement
the recommendations passed in the Iotegra-
tion Council? All 1alks of the Iategration
Council, all conferences, all brave speeches
delivered on the floor of the House are
meningless unless they are followed up and
implemented in all their implications, in all
their bearings, in all -their significance, in
All their repercussions, on the course of
events, [ am not prepared to listen to those
who talk of Indianising us, We are Iodians
first, Indians last and Indians always. The
late Satyamurthl used to harp on the same
straln, but because of hls pungent criticism in
the House, he did not make any Impact Ia the
old Ceniral Asscmbly, He emphasised that
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all Muslims must realise that they are
Indians first and Mussalmans next. But |
emphasize to day that we are Indians first,
Indians last and Indians always, and we are
Muslims first, Muslims last and Muslims
always, W are Indians because of the
country to which we have the honour to
belong; Muilims because of the religion we
profess, because of the culture we possess,
because of our cultural herltage, traditlons
and outlook on life and life’s problems I
do npot know where ‘Indianism’™ begln
and Islam ends; on Islam begins and ‘India-
olsm ends,

But Mr, Speaker, what Is the remedy for
all this? One degrading measure after an-
other, riots after rlots, genoclde afier geno-
cide, massacre after massacre of Muslims
innocents, have created a deep sense of
horror, frustration and Insecurity In the
minds of Indian Muslims and have conclu-
sively proved that the muslims are the
victims all over ladia, lo the name of
secularism, in the name of the Consiltution,
in the ntme of constitmioual propricties, In
the name of democracy, In the name of
democratic values, Muslims have been
slaughtered, massacred and butchered, and
they have been the victims of all sorts of
cruelty and barbarous savagery, But where is
the remedy 7 Where s the practical remedy,
active and positive and effective remedy
for saving the milllons of Muslims from the
hooliganism, from the barbarism, from the
savagery, from the fanaticlsm, from the
linguistic chauvinism of the rulers? Had
the Government the courage, the guts, to
rope in those communal leaders belonging
to the RSS and Jan Sangh who are masquce
1ading under the false show of nailooalism
and poisoring the springs of life villating and
corrupting the whale atmosphere, the day of
reckoning might have been postponed.

Sir, 80 millions of Mussalmans,
with a great past, a great history, a
great culture, and culiural hegemony be-
hind, with their positive contributions to
the politlcal and social life of the country—
are they not entltled to any recogniio.? I
am grateful to the Hindu community, the
sensible sections of the Hindu community,
responsible sections of the Hindu community,
sympath:tic seciions of the Hiidu com-
mupity; they are our great asscts for having
stood by us in the hour of our crisls; I look
to the Congress admiuvistratlon, 1 look 1o
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the noble souls in the Congress, noble souls
io the Communist party, the DMK, the
Swatantra party, wherever they might be—
these Hindu bretherens—who have a noble
heart for the welfare of the Muslims, ‘At
this critical juncture one looked up 1o you
for guldance, for sympathy, for co-operation,
for help, and assistance,

But next to everything, I look up to God
Almighty for guiding our faultering steps.

“Say my prayer, my fasting, my life
and death, my sufferings and miseries,
my trlals and tribulations, are all for
the Lord of the Worlds,"™

We submit to Him and Him alone, At the
critlcal juncture the history of Islam, {t is
not Muslim, but Islam that saved the mus-
lims, When the hordss of Hilaku swept
over Central Asla, devastated half the world,
destroyed the metropolls of Bighdad and
threw the treasures of sclence and philosophy,
collected through centuries Into ths waters
of the Tigrls massacring m!Llons of Muslims,
there was no pow:r, NO  organisation
to stem the tidz of aggression of these
barbarous savages, But the moments the dis-
cendants of Hilaku the banks of the
Tigris uttered the senience

)32 Gy

from tae destroyers of human civillsatlon,
Islamic culture and traditicas Islam's
glorlous  herltage  they became  the
pieservers of  Muslim  culture, Muslim
clvilisation, Muslim traditlons, Muslim hl;-
tory from the wvanda'lsm of these brutes in
the world. We expect the Muslims will have
the sympathy, coop:zration and assistarce of
the great leaders of the Hidu community the
noble souls in all sextions of this Houe,
particularly from those in the adminisiration.
Providence has placed vou at the helm of
afTairs, Naturally we look upon you for sym-
pathy and guidance. Ofien In the stiliness of
night, in the depih of solitude, in the grim
silence of the Heaven, 1 have pondered over
the durksome fatc of my communlty and my
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thought has been instinctly drawn to the
noble souls In the great Hindu communlty
who Is Inspired with burning Patriotlsm and
the loftiest ideslism, with their robility, gene-
rosity, mental catholiclty and sincerlty of
purpose, alone can ensure a safer securer
existence for the Muslims of India.

SHRI JYOTIRMOY BASU (Dlamond
Harbour)1 Sir, communal riots In this
country are a British creatlon for their politi-
cal and economlic gains, This was done to
subvert the freedom struggle and mass move-
ments, The communal forces collaborated
and were rewarded through concessions, The
same administrative machinery is In control.
It has been said by no less a person than
Shri Jayaprakash Narayan that,

““The Riot Inquiry Commission
appoinied by Government have not
proved effective primarily because of
their dependence exclusively on the
administrative machlinery, whice is
always not uninvolved, as also because
of their procrastinating delays In
investigation,™

Betweun the years 1964 and 196¥, there were
343 communal rlots in this country. Today
every 54 hours there Is a communal riot in
the couniry. Mr. Chavan, the present Home
Minister gets the credit for the highest
number of rlols under his command as Home
Minlster. There is under fallure on his part
and has no right to remain as Home Minister.
So Is the case with the Chief Minister of

Gujarat and the Chlief Minlster of Maharashtra,
Brutality, perversion. and beastliness went
beyond description. Thousands, mostly inno-
cent minorliles, were hacked, spearcd and
kolfed to death and were also burnt alive,
Minority women were raped. All this was
perfectly orgnised and executed by persons
who are not worth the name, Children were
burnt in the presence of mothers, Mr,
Chavan himself admited it.

The leader article In.the Organiser from
which Mr. Vajpayee quoted ecxtensively,
carries the headline ;

“*Muslim Blltz of Bhiwandl,"”

MAY 14, 1970

Disturbances (Dis.) 336

What more shameful can be the attltude,
Who reaps the harvest from these communal
riots 7 The reactionaries, the explolters,
who belleve in dividinog and exploiting and
those who are opposed to secularism, Io
Ahmedabad the Government granted free-
dom to Jansangh and RSS forces In order
to get thelr full support In Shrl VV Giri's
clection, Again, in Ahmedabad although
the army was siatloned, It was not called
to quell the riots. The people were told
In Gujarat that the Kutch award was the
conspiracy of the Muslims and that the
Chlef Minister of Gujarat was shot because
some Muslims In India gave the timiog of
his visit to the Pakistan autorlties.

In the international iphere the US
agencies have drawn dividends by creating
confusion in Rabat and also by creating
misundersianding bciween certaln  Arab
countries and India, which has brought
shame on all of us. The ClA-Israell lobby
had a hand in the whole matter of the
Ahmedabad rlots,

These riots are also used for creating
misunderstanding In the working class

struggle, When there Is communalism it is
most difficult to have unified workers'
struggle.  Yet, the government at the centre

and in most of the States which are ruled
by the same party generally served the afore-
said classes. So, communalism has grown
unchecked and has increased,

During the last 22 years the Muslims,
once their traditional voters, have been used
In thelr political chess board and they have
been used to serve their purposes, Today
they are being treated like pawns.

Look at the Ranchl riots which were
engincered to discredit the United Front
Government then ruling in Bihar, Even the
ex-Chief Minister, Shri K. B, Sahay was
Involved in lt. Then there were rlots ln
Meerut, just 49 miles away, In a State ruled
by Congress Party. When the UNCTAD
conference was taking place In Delhi, there
was trouble In Srinagar about the marriage
of a Muslim girl to & Hindu boy. Some
mischief mongers spread some news about It
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In Meerut, Yet, although there was suffi-
clent intelligence report, the Deputy
Commissloner took no actlon and asa
result these rlots took place, so many people
were buichered and so many houses were
burnt. We know that the police have used
private shotguns and that is how they have
account of what they have done. We have
seen them ourselves,

I wlll give you an Instance. There was
a municipal election in which the Congress
candidate had won., Later on, a victory
procession was taken out and It was stated 3

T wtam Nar 1 ganT g |
37g AT wasAE g

This is why riots are taking place so often.
When a team of M.Pi. went to Meerut—I
am sure, Shri Bakar All Mirza will remem-
ber that—the Deputy Commissloner told a
lle, When we asked him how many persons
have been admitted in the hospital he said
the number was 56, When we went to the
hospital and checked the records we found
It was just double, It was 112,

If the government really want 1o curb
the communal forces llke RSS, Jansangh,
Shiva Scna, and Anand Marg which are pene-
trating everywhere In the Adminlstration,
In the police, defence forces, press and ln
the fleld of educatlon, there should be a
permanent parllamentary machinery, [t is
a great plty today that a senloar Hindu
army officer retired from the army you wiil
find him jyning the Jansaigh. It is a great
pity that this atmosphere has been created
by those who are opposed to secularism,

Coming to RSS, I will give a little intro-
duction, 1 am quoting 3

‘‘...Golwalkar himself tells, he was
dissatisfied with the national move-
ment because lts underlying ldea was
was ‘marely ousting the Britlsh,”’

That is the Introduction of this RSS gentle-
man, What s the R. S, S. methodology
This Is mentioned here. I quote :
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“This methodology of provoking and
rganising rlots can be analysed into the
followlng aspects :—

(a) Rouslng communal feeling In the
majorlty community by the propaganda that
the Muslims are disloyal to the natlon,

(b) Deepening the fear In majority und
playlng upon that fear complex.

(c) Infiltrating ioto administration and
Induclng the members of the clvil, police
and army seirvices Into adopting communal
atthtude.

(d) Tralnlng young people of the majo-
rity community in the use of such weapon
as dagger, sword and swear.

(e) Spreading rumours to widen the
communal cleavage and giving to any inci-
dent or movement a communal colour,

A revlew of the rlots that bave occurred
in free Indla would show that this technique
has always been at play. Tralning camps
of R. 8. 8. aie held every six months., The
adminlstratlon and the machioery of law and
order has been affected,  Antl-Muslim
propaganda Is carrled on relentlessly,”

Let me quote now what Mayor of
Delhi, Mr, Hansraj Gupta sald the ether
day.

SHRI NARAYAN SWAROOP
SHARMA (Domeriaganj) 1 He cannot quote
the Mayor like thls. He is not present here
to defcod himsell. (Interrupiion)

SHRI JYOTIRMOY BASU : This
js what he sald the other day that the
Communpists go to Russia and the Muslims
should go to Mecca. That Is the attitude
of the Mayor of Delhi. He Is an RSS
man and the Government should take note
of It.

Where from the funds come 7 Where-
from the RSS8 get funds? The Journal
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“‘Panch Janna" Is wholly financed by the
West Germans. The Ananda Marg and
Shiv Sena, everybody knows, are financed
by the CIA, The Ananda Marg Chiefl
goes twice a year to Manlla, Who pays
for it? Why does he go there? God
alone knows, The US.A. scholarships are
freely distributed to research on  old,
anclent, tribal rlvalries In order 1o create
troubles between communitles,

A U.S, scholar, onc Mr, Phillp Talbot,
used to go to Karlmganj twice a month,
Why nobody knows. Now, the External
Alfairs Ministry has come to senses and he
has been declared persona non grata and
thrown out.

We have a Member in this Hoose—I
will not mention his name—who publishes
a journal, a dirty rag, called *Mother
Indla*’, For publishing some filthy articles
recently in that jourpal, he was punished
with three months simple imprisonment
which I consider, Is much too Inadequate
for such a grave offence,

Durlng Dharam Vira raj, before the
last electlons, in Calcutia, some efforts
were made to creale a rlot to glve advantage
to the local Congress candidate who was
once a Hindu Mahasabhaite. During the
U.F. regime, we had two riots which were
organised by the R.5.S. and which could
not be prolonged because they were
checked Immediately by the U.F, Govern-
ment there,

Coming to the recent rlots In Mahrash-
tra, R.S.S. has been auacking the mino-
1ities and the Shiv Sena has been attacking
South Indians who are living in Bombay
for their livelihcod. It §sa wvery serlous
matter, It will ceriainly pose a threat to
national integration If It is not checked
immediately. About the recent riots in
Maharastra, the Goveroment was In pros-
sesslon of the Intclligence report in advance,
The newspapers had been repeatedly saying
that Shiv Sena was Inciiing the people,
Ard at the same time, a revolver licence
was granted by the Maharashtra Government
to the leader of the Shiv Sepa Shri Bal
Thackarey,
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The two Congress MLAs, Mr, Dhaman-
kar and Mr. Kolantrai repeatedly warned
the Government in advance aboutit, The
entlre Maharashira Congress, both pariies,
and the Government has been glving ful
support to Shiv Sena for the last many
years. They have been supporting Shiv
Sena, a sister concern of the RSS. Isit
true that recently Shri 8. K. Patil, a Member
of this House, has met R.S.S. leader Gol«
walkar on two different occasions 7 They
Issued order to Bhiwandl police to shoot
but there were no rifles to use, 1 do
not know why the army was not called
there,

Why are you worried so much of what
happens In West Bengal 7 But I seems
this does not worry you, What will you
do here T We see there are ma-ter minds
unexposed and the Intelligence Depariment
Is not utllised. The reports are not acted

uvpon. Leading operarors are not checked,
The prosccutions are not launched. The
guilty officials arc not runishcd,  The

National Integration Council decision that
‘the local exccutlves should be made respon-
sible’ has not bcen implemented, There
is no proper Investigating machinery to act
upon, We must glve give thought to fight
this cvil of communalism through cducation
of the people, through the Minlstry of
Information and Broadcasting and through
ensuring a fair share In the jobs, particularly
In civil and administratlve departments and
the Police force, Sir, there should be arrange-
ments for adequale compensation to the
victims of these communal riots. Last and
the most important thing is that unless the
people are made to rise against this barba-
rlsm, these things will never succeed.

st go wo @b (FrEaa) : IreqW
wg¥ay, w2l a% HU @IS 3 ¥ I97 7 A
awifFar § 3T A fea) awa &1 gfA-
71z qt § afsF ¥ I9% FrgAw wwEl §
-1+ YT 1T K7 AT A E 1 AT
WhHFEmA AT # a=dl &1 &
qo®T @1 & 1 AT Wz FO0 f®
IIRT IBY I FET 9T A § waEf
T gEENEl N A aid-Ad a1
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ad! faft a8 F X @ @t g—and
qg wrgarar §), 718 fadd g ar sigmar-
T g 1 ¥ ag o § i 9T FF gEewa
faomeadar s quge ¥ o ag i
W fegad st A frag 9% Fag o
MM aataat g 1w
Y Tgi T IAH FHIT F O SART  ARH
I P ad §, Afwi & fodr g
g1 o § otz 34 a9z Afegw & o
¢ f& w19} @ as—agt 9T olw e
%z 747 AfFT A A vgw g 5 50 A
¥ & gaT A a5 1 €§F A«
a1q g Wt AT f agF wegTe WA DA
¥, @ ar mg F A1 9T FfFT w7 I9FT
a1 azw aq § 1 Azt gz A feem W
Dier frar arar § | A9 7z W @A
AT aggs &0 & I wgwmaz w
awar ! gt fEdt &l smaEr w
amar gy, ot & w2 aa fFogewma
gamqrAl ) avE ¥ aA 1w g
wgr 7t f§ I9z7, g ag Feeft garza-
WE AT AIY WA FFAF AT g AT
Y o g1 §), ag  gAEAEI ¥ IE
gar 1 gad ywrEr AT AT IAF ¥
G ot qran fe foraeft aadt Dar g ag
ST FIF ST & arg g v g
ag fasiaa &1 ardt § fe g g gfew
wwargdl § g2z s 3, gfew wd@
aurar 2adt &, a1l & 07 W s
wrAY &, aEer TR o § WK gfew ad@
Raft WA B gL AFT F AT9S aE
farwrag fadat | ge g sTrdy  faam
fF faast g ¥ Qadr s A 0k Gy
g o Ae oF aw  fEe &
g e fFmraar g gx W ¥
7=y # fyad fs o 91 swrar oA g,

anr ST war &1 T ATE WOR TR W qa% AT CEAT 2 |
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CIRT ¥ AEIET @A gar gan
fady |

80 a7 ag § & ;wd o ¥ &€
fe@' a1 &1 gamer 34 gu agi 9 W@ fe
T grenrt gE & 1 ¥ A g,
ams adt qa fr #a1 €6 ¥ § gawam
9 g § 1 IAFY AFw @qaw gy af
8 fs 3 9230 ) &t Al N @7 e
& f6 ana) g¥ 71, gary wew §9),
ZArd Al #) IEad #0, g W}y
1 %2 7 az qra A aww F Ag aqre
21 0% o w4 A1 a@ g iy B
w1 A% ) 5 qw a1 fedz
w1 s gawaTT & gaw) g
&9 feA g, o g2 §, adY gr mdar
aaa Y gEara w4 §, 9g FEy wqrw
o T &1 gg faw oF  sigdr g,
IR TAUT g, WG g AT AYI gV 1

Far e aadly gt F s@r fw
gASHIA ST gEAT F@ §, grotie
qigd fafrezt 4 38 w1 gT7% fyay, fe
AT gEBAIAT ¥ a7 & foar § fe qw
FTq oY wIA,, ...

st gze g s ag 18T §
gRemife da ¥ o @ mg N
gran dr L M ag werwr
mfec sl ge s@ §7 ¥ IGAR
mzﬁsmuﬁigﬁ#ﬁaﬂ
dafor ayd agA A T 7 AT AR
qmwt § fs ik g wem w1 @A R
gafon gear, sad 37 1 ATH FT I

w3 §, a1 0% f dar W qifseana
Heaw AT,
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[t swzs fagrdt wrsdat]
AT TZ ITAT G&1 ) A4 Ay A 2
Frfasrn ey FosoFs FTF )

st Ao wo @t :
srafr FTWE

#q T JYA! qT

oft yer fagrdt areddt : amg AD
e 2@ Afag, & st 7@ s @
g

ot ®o oo @i : WANT FAwTAY N
A fEdr ) fagiw €, sag@x @ &«
F ¥ FC AN AT F 1 F a
ser fs sy gEeSHET &1 9z gEn
grar & fs fuast & fad) fen ) neaw
FA MW EDN T AT 6 qarar g fx
UF R weA "ge & mfaw g
ot Jeawt G6Y MW F N fafre
g fa¥ aR 97 ¥} qarar f5 afey gremm
qgY Ag & wT NE wW IAT 1 0F
aa® W fafarzx @ Wt fawr, gt &
qEeArEl 3 332 K 10 faq g fom
wx fzgr, aq@T A% dz@ @1 9
afay fr 1% MiAe, v fMfet 6k
wAET, ¥ GIF FIT AT, I F q17 o) Far
wian @ fF gaamiT gEaa @ § &
quAr wrgar g 6 g8 gAmdwa faed
¥ @iz, 95a® A 37 #1 gz fowd @
fE wgi w@ frem Y a1 wEsd arEr @
agi g3 37 F TAFQ D &% fr g
avg ¥ AT WTF @, 7 & gaEwwiAl
A g 91 ¥ A frar, oF 35 ot
JEFH BRI F GNT A AN fafqes,
g fafaezs & @i 9g'wr, BT AN
fom w2 fagr gaz feet & fede agf
f&ar
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sraarar Y 2few, sodeer fm
f& aw frzar agn #1530 g &, a9
G a1 oIAydr o ¥ 7 fs gawAA
IEAT TEAT 12T 1§ IAFY q@qwAr
wigan g 5 fggeqma & gondd 93 e
A ot & fe S WA &1 9 gaam
g5 a1 AfeA w7 % §, IR AYA TG
ara fagr war @ 1 2R gt a6 § dta,
IT G a% AgLA F1 agg Ag IS0AT
aar 1 gl ang fgegear & tdy § s
arg =g ot f dzfe ¥ asw g w@ai
yaIwEl £ AgIT F Igq IA A
faar srar & w0 351z @ 37247 ¢ 15 asa
A1 9F | gFIE &1 7 AX qqAy aqr,
Tgf & s372T AT QFHe o A 7 A
fear 1 agt oF aQiwr & FgA faw@a 1
uF uEar #1599 faar q@r &0 g &
ag 1431 &, g H1zAY Aar §, W gfea
& Amamy # foar qar & F ot w1
AFH Tt FI VA A gE 1 & w3t
TEA 9T @EH NI | YT ST AGT EAT
FacPar g a1 IuF fou a@ifdr =y
gArad S gz &) Pyaedt & foafad
¥ o adt gur N Ag7 qEAT GLST A4
naddz 7 gad gwiwa a8 f ) gfea &
adedl $T & A7 A F I 74T, A
qt 9@ A& N g 1 9f g7 a=_w
gar | wiarm # o dmr g gafag
wed @A AT AL ug W g

agi g

Feqe Wiy, qod g1 § s agt
qz fat NI as0T S QA T dA
HAR 98 ATAHT A K1, $41 N 1A
g 2 g @ AT 9T & fow 7 oaar
w1 wizsdt a1 $1€ gzEq g1 71 AN
€ H47 &1 & T F F37 F (AU qA0T
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¢ % ¥ amema mff zad gy F ag
gagar g f& qny arod) Alag @wE g @
Ffgug gt 3 s asr 7 &5 1| gfeqaa
Frifam &1 ¥AwmT PR agt e &
gt ¥ zfafedz awgua &), ssw=Tw,
Tqo Yo %Y IgHr (AsHIIT AT NY
AT 5% gage fear s, 9% fams
tFqA fogr o | 9gi maddz & &Y &R
Q%A ¥ agt 13z & fasrs tgaq foqr
@ | ared) @sEl 419 @ & wfeg
w1, affa £ 9T 9z 397 gfediz A
gam

ot T1q 9% a7 gIy NH @
wIOE g wA Far E

off go Mo WIT: UF FA 9T UH
wEq 1 M qrd ) MAT FgEH 4T F
@i 1 agl gfaa @€ 2adt @ )| oF go-
ar§ wiar Ia &t Mfsar g% @7 F
Y, Zin qFIFT IAF), gAIE ¥ FFA A
&% faar, gfew 2adt @) | ssqm wgag
o & 5 afead sof 9§ gfow @
adt W@ warg OF Iz AT § e
gfeq & fa=s dana fogr I @d a=x
T, A §1§ GamT a§) fear smar § ) w1
wre Y § fF To ag 1 5 asdi
w16 GAEAT g et | TG A% & A
feai§ Y21 fmw gz & o fremf 2
f& <ame & W@ 2 | FEwITaE & e A
arat # gor, K qamar qgar g f5 wad
) Ar-gedt gE 8 1

Heqet wIET, & U agg A€ §AS
qeaT § & st oz qiwiT fraved) @t
gafNEt ¥ g qr A QA T A v
I8! 71T ¢ fF & 1948 F a=T 7. @A
at. % o% ®am7 gar 91, famd  weaw
fergeana ot ol a1 &)< 98 39 -
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JWT 97 gu | 15 faasat 1965 % fax
LT gur d Ied A fgrgram aliw
o e I8F ¥ Az ¥ fgrgear & weawm
2 faadf 7g a7 gar o1 & 1@ gaaq A
ara 833 ¥ oy owliFz  gegae gelx
fwar ot AT s A fmar mar @y

fremAas ZegTe gFiL fear anim o
itz M 39 QdFA #, go gAe Wl
#%3% 9 ¥ frad a9 g7 YA 7
31 997 A 7% N FreygIs gElT
fear ? i gr @A § & asdy Qar
atama I § WX A 22 aiel #
foaar gaaatal &1 avg feay 7ar g
faara 74l fas asd | %31 zeama FQ@
F @i ot w9 AU E qW AW W
QU &7 & fog 9t ey Ygwast & fwar
qar | I A ) w8 A I w6
1T, AT FrAIAY A A A wg A7 AN
@ g | IAF! IF W) FgAl §, G MG
& Z12d §, TiFAT AE) W13y, AT IS
gaifew® qar § ot g ¥ @ieht gaadl
FATAZA § 7 & qiwddy Y ¥ IAAN
smrar faesnze sgoa g fF ot arage
fNA N nF FWF N, gfeadiz adf
FLAT g, AT T FE0 WA\
AT AT F) TR FIHA A 2, ANE
&1 qedlT MAA Q) &, MITAFT 1Y JEAT
AT AR, AT AN G AT o WA
§, sisam w@Ra, IAw0 gEAAr £y frar

1T |

# fer wdls €M 9 g ¥ fs
AT g FIZ § 01w %A § foq A 7ga
AAFAl ¥ @A AW A WY fF 99 a9
qfew a7, fefigar Tefufregaa o aw
gl #t AN 3a% fams siaf A
Y oY, Ay a9 Lfedwa w13faw Wy
Afer =17, gr a9 & g g7 # g
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[%7 7o a0 =] @i # mfvs Fv ST § ot g w@w
Fgr ar § fF g7 S0 e @1k 43 feg darcAdi &

a1 a7 & Afwa A a §E guT AG =

sft Qw1 g9we ¢ e € mfes
F %1, gl oAt )t wfas &@ =1,
HTAT &Y WfgT @ §1 1 gH @A A9-
TF A §, g9 ITH! g AW A qWHI
grgnarA E fFag wam 1 wE
@rear qrgy § gw WAy § e ag gawam
g 8 1 g9 9% fed) fedltea & wiad
% fog qmrz Aff § 1 s AwewAl
for 99% wgt o #rf fagga fear sam
@ gw IgF) 7143 ¥ foq darv 4@ M
wifes ag gom ¥ g7 ¥ a@ @A &)

s TH A% qIRA  {IAAT 926G A
wgr f§ ot =t waewmw Al 2, ag

aw afi &

o go wo wt: maAdy mEr AN
asAT ¥ A5 geg ¥ g7 A@ A 1 H

qg AE wgr |

st Tfa Ty : fwoT a9 Fasrge fF
a9 FTT HgT |

off go wo wi : F wgr ar f&
araddy ¥ faerdt w1 am fean, gfig
zead &1 A forgr, s w1 amm fear)
T A oA H AT A gaed
o s @ & 192 70 feew & Haw-
Al #1 mifgw s g § A faw
am ¥ qmanra § ag wawm 7 fadm
W rAE I Foga R sz o1 g fe 9
arglt o amw & g ar gaawm adf
@ asar a7 a% ag a9 7ag7 ¥ aegF
@ar g ga% Ifaw fafaees 9y, 39 &
afgs Sgel 9 fedlls A w@ar
fagrar §T T EATH §T AW AR

FeqW WEHAW : TAAT AN AW §
YT ot aga & @ Ao s @ § )

ol gom gEemy wedt ()
T 9 At A%6 Y QoA g

WA T ET o1 B s s )
(-G

weuw wgad : & ymEr AYEr gm,
7 ands far | 3feT Qgr a1 gaar
FTAT 901

O% MAAIT §I€Q ;. 91 THA) WA
& gare gAar g

e "Ry : gf, Tas) i Y aen
Aar & 1 oA g arf

SHRI NATH PAI ( Rajapur ): We are

SHRT SHEO NARAIN;
Minister is present here.

No Cabloet

AN HON. MEMBER; The Minister of
State Is here.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R,
KRISHNA): The Mlioister of State Is bere
and he Is going to reply.

SHRI SHEO NARAIN; I know who a
Cabinet Minister is, There must be a Cabi-
net Minister here.

weqy AEIET WY 94 g4 AGE /
et RE?

SHRI NATH PAI: We are discussing a
creeping malady which If pot arrested
betimes will eat at the very vitals of our
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natlon and undermine the very basls of our
country In the very near future.

I would like to endorse the plea even at
this late hour that we should try to approach
the issue that we are dlscussing not from the
narrow polnt of view of the cold war that ls
going on between the so-called Cong-O
and the Cong-] but look at this problem in
dts true aspect,

There are four points which I would llke
to stress In the course of my few submissions
to you, In the flrst place, communal violence
in this country cannot be completely lso-
lated from the atmosphere of general vio-
lence that is obtaining In the country to-
day. Those who ure thinking that some how
communal vlolence can be separaled and
Isolated and mct are deceiving themselves,
There i3 the other kind of violence In the
country, All this violence basically Is the
result of the weakened authority of the Cen-
tre. 1 know today the Prime Minister has
thundered. I know she spoke with great
sincerlty, Then she expressed her fear that
if certain kinds of phllosophles are not
challenged, the nation’s fabric may be
weakened, But we have to bear in mind that
all these maladies are flowlng from our
basic  weakness, that of the weakened
authorlty of the Centre of the Union,

We witness a spectacle, When I first
came here, | recall Chicl Ministers of States
queuging up to get an Interview with the
Prlme Minister of India, Times have so
changed that even if the Prime Minister
asks something of the Chlef Ministers, they
can hit back saying ‘we are too busy to come
to Delhl’. There are Chief Ministers who
reply, report, to the Prime Minister of
India. ‘We are too busy to come to Delhl
howsoever imporiant the issu: may b.", There
are Chlel Minlsters who when Invited to
Delhl  can retort by asking the Prime
Minister to go to Culcutta, This Is an example
of the weakewed authority of the Ualon.
This ls not the kind of authority thit can
hold a natlon together, The violence In
Calcutta is there; the violence In Bihar Is
of a political nature; the violence In
Chalbasa, Jamshedpur, Ranchi and pow in
Bhiwandi, Jalgaon and adjacent parts of
Pombay s of a communal type, But basi-
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cally, those who want to address themselves
to this problem must bear in mind that
uoleess we make up our mind to see that
every kind of violence will have to be met
seriously, we are not golog to mest the
challenge only of communal violence, If we
are going to pander to political violence,
If you are golng to put wrong interpretations
on the kind of violence practised and perpe-
rated, we are not going to solve the
problem,

The Pilme Minister referred 1o the
aimosphere, that communal violence does
not spring suddenly, that there Is an atmos-
phere to it, Who Is basically, legally and con-
stitutionally responsible for this 7 With this
permissive atmosphere of violence iIn the
country as a whole, If there Is politlcal
vlolence, il therc Is MNuxalite violence, If
there s violence which parades as revo-
lutionary, thls Government cannot stir
itsell Into action, but says that this violence
is challenging the wery basis of India as a
democracy and we are determined to meet
and crush It. Once you sit sllent with
folded hands with regird 10 one kind of
violence, another kind of violence, invari-
ably gels encouragement, It s definitely
fed by this kinJ of attitude on the part of
Government.

Having sald this about vlolence in the
couniry, let ws try and have a very serlous
look at this problem called the communal
problem. It is a wvery sad commentary
pot on any partlcular party, though one party
has to bear the responsibillty basically, it
being the party which has held the relns of
power In Its hands,

Bisica'ly, parhaps we are all falling.
Shrli Dange in a wvery lucid moment of
Introspeciion admitied that we are all
failing. 23 years after independence, the
problem of Hindu-Muslim unlty or Hindu-
Muslim disuaity is with ns in all its uglloess,
dangers and menace. In all lts perll, it
{s starlog us In the face,

How does It happen ? We had persuaded
ourselves when the nation was divided
absolulely on rcligious bashs by a tlred
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leadership which was frightened at fighting the
forces of communalism. We caonot get away
from this fact that our nation was divided on
religlous and communal basis by a leader-
ship which was jaded and tired and could
not meet the challenge to lts unlty, One
man, Mahatma Gandhl, stood agalnst it.
But the others scuttled thelr courage and
became a party to the divislon of the
country, Overnlght, | must also mention
here Badshah Khan who was against the
division of the country, There were a few
noble exceptions. Mihatma Gandhi symbo-
lised it. But barrlng these few noble souls
the rest of them accepled the division of the
country and thought that the Hindu-Muslim
problem was solved, It was the greatest s:If-
It was Indulg: dsception in which a  country
had absolutely Imp:rative imme:dlately after
the partition of the country that this suspicion
which had been bullding up in the Hindu
mind and Muslim mind was carefully ex-
amined and those fears and mutual hatred
were eradicated, DId we ever do 1t 7 Which
is the major gullty party 7 I have made an
appeal to rise above partisan views. Nonethe-
less 1 have to bring thls charge. [ am
quoting Shri Srivastava who was already
referred to by Mr. Salve ln his submission
to the House, He says @

“All politlcal partles without excep-
tion choose their party nominces from
a caste or community which has the
largest number of voters In that partl-
cular constitvency. The inlilal mistake
was made by the Congress when it
started woolng the Muslims and other
minoritles after partition,”

19 hrs.

It was the historic task of the Congress
Party, which was holdlng power thioughout
the country, to see that the virus which
resulted In the division of the couatry was
eradicated. Pandit Jawaharlal Nchru talked
of understanding the minds of millions of
Muslims who had voted for the partition of
the country, but what was the attltude of
the Congress when it weat to the bustlogs 7
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It followed In the footsteps of the British
who always told the minorities that if the
Britlsh left India, the minoritles would be In
danger. This is preclscly what the Congress
told the Muslims,—*If the Congress goes,
you will be in danger.”™

Mr. 8. K Patll made wvery cogent sub-
mission today; but In 1948, on the morrow
of the division of the country, It was the
same Mr, Patel who entered into an agree-
ment with an organisation In Bomboy which
was nothing but the Muslim Leagus, In
order to defeat the Soclalists. They con-
tinued this traditlon. We never treated the
Muslims as fcllow Indlans. The Congre:s n:ver
told them that they exist here not by the
charity of any partfcular party, but this land
belongs to the Muslims as much as It belong
to the Hindus, this land s thelrs as that
of any other communlty, Instead of cultivat-
ing thls natlonallsm, what was the Congrees
appeal to the Muslims ? It was, “If we
are defeated, you will be In danger.”
Therefore, the separate fdentlty of the Mus-
Iims is kept different from the malnstream
of the natlon.

It Is no use attempting to blame the
other partles. It is the Congress approach,
What did they try 10 tell the Muslims of
the country 7—**You will be In danger, If
the Congrees i+ defeated,” And thls conti-
nues even to ihis day. They were never told,
“You are as much the masiers as others, cho-
ose your party.”” If the Muslim community
supports the Congress bezause they believe In
it, there Is nothing wrong. If the Congress
goes to the Muslims and says, **Here s our
programme for your salvation and the up
1ift of the mother land™, 1 can understand
it, but the Congress never does it. I have
seen It, and everybody In the opposition has
scen It.  The basic appeal Is, “If the Con-
gress s defeated, you will be in danger,
therefore retura the Congress.'” (Inferrup-
tions)

I am glad Mr. Badrudduja agrees with
me, Where does it lead to? We find
the Prime Minlster talking about an atmos-
phere. The tragedy of Indla is this, I
bave tried to submit this on another occa-
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sion. The real danger to our couatry ls
not so much from pakistan, There Is
danger, but we often tend to exaggerate
It. There is danger from China also, but
I am not much bothered about it, not
because I b:live In the assurances given by
the Defence Minlster, but because basically
I belive In the sirength of our our people,
fellow-Indians, But the biggest dang:r to
India Is this. You and I, nonc of us per-
haps, can answer a slmple questlon ; If
somebody asks how many Indians there are,
we cannot answer that question and hereln
lles the tragedy of Indla, Hzreln lies the

basis of our weikncss, Here is the
root-cause from which other weaknesses
flow,

If you ask me how many Chinese there
are, [ know the reply—670 miillon, If
you ask me how many Pakistanis there are, 1
know the reply -120 milllon. But if
you ask me how many Indians there are,
1 have no reply to give, | know that the
pooulation of Indla is 52 crores, but I do
not know how many Indians there are be-
cause the Indlan natlonalist revolution has
not been completed. I know how mainy
Hindus there are, how many Muslims there
are, how maoy Marathis there are, how many
Tamlls, how many Telugus there are. You
and | cannot say that thzre are so
many Indian, and this is th: weakness of
Indla.

The nationalist revolution which began
with Raja Ram Mohan Roy, and which was
taken ahead by Tilk, Gandhli and Neuajl,
and also section of the Congress—men like
Dada Kripalanl—has not beecn completed,
It is no use talking about Indiapnising only
Muslims, Milllons of Hindus live out of the
mainstream, what you call Inlia. They
have not been encouraged, because they have
been dispossessed. Mr. Vajpayee, and
I of our generatlon can make a wital
mistake If we persuade ourselves thai it Is
only & particuler community which needs
to be Indlanised. Miillons and milllons of
Indians need to b: given a stake in this
India and of course, npatrally, the
greatest number happens to be Hindus,

Whenever one goes and sees the embers
after the fires have dooe all thelr damage,
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one sees not only the ashes of the miserable
beloogings of the poor Hindu or the poor
Muslims, In Ahmedabad, in Bhivandl or
In Jalgaon when [ look at what Is left behind
after the mischief had dons {ts worst I see in
the ashes not only the remnants of the
possessions of that poor Hindu or the poor
Musiman ; T see that the fire has consumed
part of our reputation as a nation. The
fire which burnt the bouse of an Innocent
Hindu or an innocent Muslim has also
consumed part of our honour and a bit
perhaps of our freedom also, [t is those
other things also that go into the fire when
mad elements set fire to the housess of
Innocent p:ople as they did in Maharashtra,
I want to ask this wvery Important
questlon. The Prime Minister had said
that Mr. Shukla would reply., Technically
she might have scored over Mr, Vajpayee
but I do not think see had tried to
provide an answer to the questlon, to the
problem, to the challaege that {3 facing us,
20 years afier Indep:ndence a tragedy, some-
thing like the one which was witnessed at
the time of partitlon of the country s being
witnessed and Mrs, Gandhl had nothing to
say about that, She sald that Mr, Shukla
would try to reply to that, Can Mr, Shukla
really give answer to such questlons 7 It is
not a question of winning debatihg points
here but a qusstion of finding re redies to
the greatest malady which Is eating at the
vitals of our country. I am sorry to say
that what-cver may be the oratorical or
rhetorical contents of the Prime Minister’s
performance so far this basic challenge was
concerned she bhad nothlng to say., She
referred to an atmosph:re bzing created and
I shall refer to that, What happened in
Maharashtra 7 Il regional chauvinism has
to act as shackles on our tounge we are
unworthy of sittlng In Parllam:nt, 1 think
we took the oath of b:lig loyal first to
India and then only to anythlog else and
therefore reglonal considerations will have
to be brusted aside,

1shall read to you from a dally In
Mabharashtra called *Nava Kal' which means
New Times, Tnis is a report given by one
of the victims of arson and loot and
massacre In Bhlvandl to the Revenue
Minlster in Maharash'ra :

oeqW WEIEW, qg AATAE AU &
“FqTEIE” FEAL & ywifga g . Fre
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[« arg ar€]

1 faazo mgrasy F g fafree &
ama uw fafyen § frar—

oy frraws gE @aw QrEmw
IATT TFIA T A, gisAT AT ABAIY
gear, 1 A, UFIA AW TN ¥
argr famex | wiRa, wog e @ T
agty Aqea #Qa Har, e @ g2
ot mifgal snasar SEET andt qife-
gtar kst gt 1 o QifFarE sidw
F Al | @ 9T A7 S13aT QT 93X
WIRsAT MOAIAY GHTE EEY | "R
sy (a0rg) guSt A FM@ATH AT
qeelt qu faer @@ grgr O T ufa
IFSH q WNSTEAIT AT oiga Fah "

AT IYE gE g mr @ af JWH
YAz g RE WA | FAF g A
9T 4Y | Fog A IAF FITT 47 AY
tfeofae Bredma s mm swar g1 =@
FY @A qgA gwIk s A gfew & ama
qw Y oY, AT gfew & 3% 39 g
fowar war 1 3 @ argT fAsS 1 gw W
N | AT 9 F oA qmg af @ AL

ai argt fasah | waed 7 9@ ]
AT R & a1 ¥ ave fzar

“‘Goondas surrounded my old mother
who was screaming for help and
pushed her back Into the burning hut,
My poor mother crird for help and
she died, They pulled my two sons
from my hands and consigned them
to the fire.””

This happened In  Bhiwandi; This
heppened to Innocent Muslims and Hindus;
and this happened to lndians. 1 am surprised
that when Indlans die we go on making
statistical comparison that 30 Hindus died
and 30 Muslims died, Even If one ionocent
Muslim died It sould hurt us; even If one
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ionocent Hindu died it should hurt us, The
major consideration Is not a statlstical
measarement of how many Hiodus and how
many Muslim died, The major consideration
is1 how can such things take place today*
after 23 years of independence 7 There was
an atmosphere of permissive lawlessencss lo
Maharashtra for the past 6 months. I want
to ask why was such lawlessness being allo-
wed 7 The opposition parties tried to bring
it to the potice of the Maharashtra Govero-
ment, I shall refer to this very brlefly. On
May Day, the 1st of May, there was a rally
of all the political partics. On May Day, at
the public rally, they appealed to the Chiel
Minlster of Maharashira: **We are afraid
that something may happen here during the
next week, Please see that enouch police Is
deployed here and please sce that the mis-
chievous elements are under control,” No
hecd was given, A written memorandum was
scnt 10 the Collector of which we have an
acknowledgement, No steps were taken. Mr,
Nial Ahmed, an MLA from Malegaon,
moved a cut motion deploring the inadequacy
of police arrangements In the arcas near
Bhiwandi, No notlce was taken, A delega.
tion from bo.h the communities, Hindus and
Muslims, Iaformed the Government of Maha-
rashira, MNothing was done, Now, the
Government has (he check to tell us that
they have deployed 700 policemen. Either
these 700 policemen were nincompoops,
utterly useless, or the Government of Mabha-
rashtra Is not telling the truth, When ali this
was being done, the plea of every political
party for help was being ignored, can we
today turn round and say and make this
debate appear as if It is a quarrel between
8hrl Vajpayee and Shrimati Ilndira Gandhl ?

Mr, Speaker, Sir, we hope the Minister
will give a reply to this kind of thing. How
this thing has happened 7 After all, we can
sec that today it Is Chaibassa, tomorrow It
is Ranchi; and then it Is Jamshedpur, and
then Indore; then Bhopal, and then
Ahmedabad. Now, It is Bhiwandi, ' Thana,
Kalyan, Jalgaon. Every where, the flames dre
growing.

1 will be concluding, Mr. Speaker,
Whatever the poble intentions, howsoever
sincerely some If them have expressed alter
the event, basically, I am afrald, it is the
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ritualistic approach. It Is after the tragedy

has taken place that the Prime Minister will

think of reconvening the so-called National

Integration Council. [ happen to bs a

Mcmber of that Council, a Member of the

Sub-Committee for protection of minorities,

1 recall the Prime Minister’s conclullog re-
marks at the mzcting we had where we said
that the danger spot, the trouble spot, in India
likely ldentified and the clements which are
can be to play mischief can be ldentified too,
and something can be done, She ended by say-
Ing that we have received some concrele pro-
posals, What happened to the concrete pro-
posals made 7 Obviously, they are gathering
dust In some shelf in some Secretariat, It
was suggested to the Government that every-
time there is a riot, their o:ly response is
this ; of course, belatedly, when there is
sufficent out cry In the country, when there
Is a sense of outrage; they appoint a judge
and then of course they forget all about It
tlll another riot occurs, After Ahemdabad,
after Ranchi, after Jamshedpur, did the
Government of India take It seriously that

this issue needs to be gone Into in depth and
try to find out what can be done? Our
minds are diseased. When a large number
of Hindus, a large number of Muslims suffer-
ed from this kind of mutwal Suspiclon,

mutual  hostility, mutual fear, did the
Government do somethlng to eradicate ft,

somthing to rehabliltate their minds ?  Or,
did we try to trade on these fears and those
mutual suspicions ? The Commission may
find that the Jan Saogh 0s guilty, But basi-
cally It Js the Government of India which Is
responsible for seeing that the flag on which
we have emblazoned sccularism s respected,
Is upheld, Neither in Bhlwandi nor in any
other part of the country has the Government
of Indla succeeded in discharging fits res-

ponsibillties.

Sir, I know a techinical reply will be
given, In concluding, may 1 submit that
the Government reply will be two-fold. |
have already rcad about it in the papers.
What s It 7 We will reconvene the National
Integration Councll. What will the Councll
do 7 It will ponificate about the desirability
offecling of the love towards one another. It
will give us sermons about the deslrablity of
of the loving one another, the fellow Hindu
and fellow Muslim, Once again, somewhere,
a rlot will catch us unawares uanless the
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Government of India sees that the State
Governments do not fail In their basic
obligation, I have no compunction; 1 have
no hesitation: It is my bounden duty to tell
the House that the Maihatashtra Government
the Miharashira administratlon has faild in
taking cognlzance of the atmosphere of the
permissive  violence which was going on
accunulating in their state, Had the
Government not tried to play politics with
what was happenlng, not tried to take a
short-sighted view that something, some ele-
ments in this State are teaching a lesson, —

the so-called leftist party—probably the
tragedy of Bhiwandl might have been
averted, Bhiwandi Is not the last, If we

do not rlse above petty party consideratlons,
and unless we take a long-term view, it will
become more difficult. In this 1 join all my
colleagues, It is possible to blame but
basically the blame must be fixed on those
who have the reins of power in their hands.
Unless we take a fresh review, it Is no use,
If the debate 1is meant only to score a
dedating polnt agalnst anyone of us, I tell
you, within the next session, agaln Mr.
Shukla will have to give a report of another
tragedy like the one | read. The whole
House should treat it as a challenge,
Bhiwandi is not a challenge only to

Maharashtra or to Hindus, Jalgaon Is not
a challenge only to the Muslims, These
are grlm challenges, They are not

a challenges only to the State or to that
community, They are a challenge to our
very future cxistence as a free country
and as a free democracy. Unless we
meet this challeng: in this spirlt and not
try to meet itin a rltualistic way on an
ad Jioc basis, | am afrald the lives which
were lost at Ahmedabad—a whole family of
19 died ser Ing and the police could not
rescue them —they will have died in valo,
It is possible to turn the sacrifices of our
Innocent fellow Hindus and Muslims lnto
something more useful and to turn a new
chapter, provided all of us will give up the
habit of floding faults with one another In
a narrow view., but look for a long-term
solution for a challenge which s far deeper

than the Government of India seem to
reallse.
SHRI M. MUHAMMAD ISMAIL

{Maojeri) : Mr. Speaker, Sir, I very much
wish that I have got the time to reply to
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the many polnts which Mr, Vajpayee referr-
ed to In his speech, But the plty of It {s
that our time Is belng calculated on mere
arithmetical ratlos, desplte the fact that
there are people who represent ceriain
points of view. In the Priilsh Parllament,
once upon & lime, there was only one
communist out of 625 members. Yet the
Speaker gave sufficlent time to him to ex-
press hils view on the ground that he had
a particular point of view and therefore he
must be accomondated, But that practice
13 not current here, Therefore, | have to
glve up the duty of answerlng every one of
the polnis raived by Mr. Vajpayee, 1 do
not know whether Mr, Vajyayee knows this
fact of census that there are about 602,000
villag®s, twons and clies In the country,
That is the last census count Almost In
every village, there will at least be a single
Muslims ; in cerialn villages there will be
5 and in certain other villages 500 Muslims,
But there will be no village In our country
which does not have a Muslim, | want
to ask Mr, Vajpayee and pzople of hls way
of thinking whether there is such an amonnt
of misunderstanding and ill-feeling amongst
the people in those villages. They llve
like relatives. They use terms of relation-
ship like chucha, mama, mami cic.
amongst themselves. They have got very
free and friendly Inter-course among them,
This Is the way they are llving even today,
in spite of the holocausis and carnage taking
place In certain parts of the country, Why
all this holocaust and carnage 7 It is not
because of the general mentality of the
people of Indla es a whole, whether Hinnd
or Muslims, Some of the polliiclans do
not understand the working of the Muslim
mind, That Is unother fact, Minoritles
are not peculiar to our country, There are
minoritles of some kind or other in every
country of the world today. They from part
of the naton with whom they are living.
We should think why there should be
such & kiod of feellng in our country,
In our country the minority did not come
Into existence only recently, as some people
think, It is notso, 1 may tell you that
this existed even before Aryans come into
India. The first wave of the Aryans was
about 3,500 years ago. By the way, I may
say that | am the descedant of those people
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who were Ilving at that time before the
Aryans came Into this country, Therefore,
my attachment to thils country and the
attachment of peopele like me to this coun-
try can be Imagined. Even at that time,
before the Aryan came, there were the
majorities and minorlties,

SHRI RAGHUVYIR SINGH SHASTRI
(Baghpat) : I can challenge him that it is
not so0,

SHRIM. MUHAMMAD [ISMAIL: I
am relating facts of history, the history cur-
rent for many decades, There were minori-
tles at that time, When the Aryans came
there were more minoritles of some kind

or another, Therefore, minoritles are not a
new factor, That Is what I am trylng to
tell you,

How do the Musilms think of thele
country 7

Husbul Vatan Minal Iman 1s thir maxim
Love of the country §s part of thelr faith,
part of thelr bellef in God, The Muslims
must do their nebigours duty, They accord-
Ingly keep falth and friendshlp with the
people with whom they are llving and whom
they have taken as brothers, They must
keep this kind of feeling In their hearts,

Shrl Vajpayee was relatlng so many la-
biured polnts because he could not find
proper reasons, | am sure the world will
know, If only they care to look {lnto his
arguments whether his points were laboured
and artificials or not, For Instance, he
sold that the Indlan Muslim wants to fight
and die in despair In thls country. Any
way the muslim does not want to run away
from here even when hls life is in daoger,
Eeven though there are so, many countrles
to which he could go he does not want to
go there. He wants to remain here because
this is his motherland. That is the attach-
ment which he has got for this country.
The difficulty Is that many people are not
able to understand the working of the mind
of the Indian Muslims,

Shrl Vajpayee alleged point afier point
in trylng to show why the Muslims are doing



361 Communal

It. If any one coolly considers these polnts
one will find that none of them can hold the
ground, can bear the light of reasoning. I
want 1o ask him one thing. 1If he abhors the
bolocaust and carnage, has he ever advised
his followers not to indulge in such things ?

SHRI ATAL BIHARI VAJPAYEE: Yes,

we have,

SHRI M, MUHAMMAD ISMAIL: Where
when and how 7 | have not seen It, If he has
done It, then well and good. I say that the
people In the villages and towns lo several
places, In most parts of the country, aie
living as brothers, Even when they know
about these holocausts they do not change
thelr relatlons, Then how dues this happen ?
Some politiclans, not all politiclans, take
it Into their head that they can bring
the people of the whole country Into one
way of thinking. That can npever be.
Because, as long as human beings,
are thinking beings, as long as they
bhave pgot frecedom of expression and
freedom of thought, these differcnces will
exlst and we as a nation must be able to
learn to tolerate each other’s pulnts of view,
They think that by violence they can do
away with these differences, This difference is
not like the difference in dress or manners
it 1s a difference In bellef, Even in the matter
of dress and orher things you cannot insist on
Uniformity. The other people In the world
do not Insist upon cvery body adopling
the same kind of hat or same kind of dress
or same kiod of shoes, They remain diff-
rent, Then in the matter of beliels, which Is
a fundamental part of the human belog how
can you stereotype and make them into one
pattern, If anybody tiles lt, it will be 1o the
detriment of the people as a whole and of
and thelr rights, it will be detrimental 1o the
country to which he belongs, in the measure
in which that 1dea Is being supported, 1 very
much hope this idea will not strike {ts root In
this country, It is a nailonal question. Really
speaking, the minority question is a natlonal
question, Which is the country | want to
know that has no minorhies 7 Here, particu-
larly, this minorily bas got a uoique feature
about 1t. Some [riends say it is 6 crores. But
my calculation is that there are 8 crores of
Muslims. How many couotries there are lo
the world how many pations which are
members of the Uplied Nations that have
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each a to total populations of 8 crores. The
miniorltes are in such large numbers here,
And Mr. Vajpayces flends think they can be
liquldated by such methods of violence as
are belng adopted In our country, Even then,
the Muslims say they will die here if they
have to die Such people cannot be elimina-
ted at all, It will not be to the good of the
country to think in that manner,

What happened in the Maharashira
Siate T We wanted to discuss about what
happened in Maharashtra, Then, the whole
question of communal problem has been
brought in and so many new questlons are
being ralsed. Mr, Nath Pal raiscd several
questions, I would also like to deal whh
them. But where Is the ilme and where Is
the opportunity for that 7 We have 1o find
time elsewhere, on other plaifoms, to deal
with such questions,

What happened now T The papers are
common to you and to me both, From-these
papers, we can know the fecls, there are
people also coming from that side with
information. How did it happen ? Not
all of a sudden by any emotional up set
at the moment. It was prepared for weeks
and weeks and an occaslon was pliched
upon for that, I say, every village has got
a Muslim, But here In Maharashira such
a thing happened at a particular time and
in a particular place which was all fixed
by certalo people. This time, they fixed
Bhiwandi town which consists of a majority
of Muslims, luis a thrlving town. There,
the pecple arc ecngaged in  coltage
industrles, small Industiles and  they
bave got powerlooms, They glve employ-
ment not only 10 themselves but also
to many other peop.e coming from other
parts of the country, more than 30,000 of
them., Those p:ople who came there In
search of employmeat were given employ-
ment on powerlooms etc, MNow, Lhe
prosperity of that town perhaps was not to
the liking of some people, They wanted 1o
break them and o teach them a lesson.
How twodo it 7 For Thai, an occasion
must be found, AIll right, there was the
Shivaji Jayanti, For the Shivaji Jayani,
procession arrangements were made, The
Muslims also agreed to take part in it but
on account of their religlous principles.
they said that did not want certain things,
the safron flag and the gulal, The
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organisers agreed to that condition also.
Certaln slogans were also agreed upon, To
that both Hindus and Muslims agreed,
They agreed that they would confine only
to certain particular slogans, That {s what
was agreed to, And all this was being
prepared for weeks, Then, a diffcrent
slogan, an unauthorised slogan, was
shouted, that was the signal for the things
to start. Mr, Vajpayee may deny things ;
but the world knows the truth. They are
not even able to find a new strategy. Ifla
stone was thrown, that was to be the
beginning of the holocaust, That Is what
happened and that too at a junctlon of the
road In a very suitable place. It is clear that
particular place had been fixed by them in
audvance, And then the whole thing was broke
and hell was let loose and there was carnage.
Immediately in warlons Mohallas there
were disturbances and stone-throwlngs,
Even supposing a stone was thrown by a
Mussalman, even if a bomb was thrown by
a Mussalman, Is there not a crimanal law
in the country for punishing those causing
grievous hurt, for punishing murders and
for - punishing traltors of the country ?
Some murders, or some crimes are happen-
iog In one part or the other of our country
everyday. Not In all those places such
halocaust and carnages are taking place but
only In place fixed for the purpose it is
taking place, There the whole thiog Is let
loose, Immedlately Instruments like acid
bulbs, flre balls and atapulis, all of a
sudden, appear from somewhere, The fire
balls go on falling on roof tops. All that
has been pre-arranged and this was suspecied
the good people. As a matter of fact
in the Maharashtra Assembly members have
been charging the Government that in spitc
of the warning by the MLAs and MLCs the
Government did not take and preventlve
actlon, Oaly two days previous to the
incidents a deputation of Muslims wailed
upon the Home Miolster and he promised
them that he would see that nothlng would
happen, In spite of such warnlogs, the
Government did not take necessary steps and
even when the outbreak came, what happen-
ed? They sent SRP men from Bombay.
When they came to Bhiwandi, what did
they do 7 The first thing they did was
to go and lash and thrash the terror-stricken
men and women, So, the police people

MAY 14, 1970

Disturbances (Dis.) 364

too were partial. There were telegrams
that the Police were partial and Central
intervention was required, When Bhivandi
was reported quiet and Jalgaon was quiet,
the hell spread to Thana and fts suburbs.
Therefore, help must be sent from the
Centre and It must act. That was the cry
that has been ralsed from time to time,

Now this thing must be gone into.
Mr. Vajpayee said a few days ago that it
was not a mere law and other question.
Three days back it was raised In Maharash-
tra Assembly. 1 also say that It Is not
a mere law and order question  But when
things happen, law and order is the first
casualty. Wlithout law and order you can-
not do anything, You cannot take a step
forward without law and order, The first
thing, the first duty, the primary, elementary
and fundamental duly of any Gowverment
or any group of normal peoble or an asso-
ciaticn is to see that the laws arc being
acted upon and that s not beiog
done,

Now, as Mr, Nath Pai pointed out, the
Centre must be strong. They have got the
responsibillty to see that the country holds
together and on such occasslons as these
must be quick In taking action, Now they
have failed, Warnings were glven wceks
before and they were not heeded, Therefore,
now so far as these poor people are concerns
ed, what Is to be done? In the case of
Ahmedabad everybody condemned the carn-
age, the killing and then thers were arrange-
menis for compensation, Then they sald
that house will be bullt and glven to the
victims. There was an Inquiry, This Is
all. What has happened—the publle do
not know. The rehabilitation of the rlot
victims also Is an integral part of the natlo-
nal integration scheme and that Is what
we have been urglng upon all  along,
Now many of the affected Ahmedabad people
those who suffered In that carnage are
roving about all over (he country as beggars,
That reduces not only those pzople into
beggars. That reduces the sell respect of the
country also. What kind of an image our
country will preseat In the face of these
things. These papers woich are publishing
news are not confined to our country alone ?
Therefore, what has to be done Is this, The
Police must b: made to act promptly and it
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must be seen that they without any parila-
Hity., We do not know whether the tension
has really ccased, and therefore one must
take care of 1he attituda of the police,

And, then, regarding Compensation.
Immediate rellef must be give to those who
are home less., The homeless people even on
the. 2nd day of the rlots, were stated to be
30,000. The amount of loss of property on
that day was given out by ooe of the News
Agencles to be Rs. 2 crores and about he
figures of the dead, Government say it Is 127
It may be 127 or 500; it4s to be seen. But
the dead are dead, You are not golng to do
anything for them. The Iiving but helpless
victims have to be takeo care of, Their
needs must be attended 1o immediately,

The Police must be made to act promptly
and proper compensation must be given to
the vlethrs aud steps must be 1aken by the
Government—not only the State Government,
but by the Central Goverment—to see that
such things do not happen again, It is not
mere propaganda that Is to be donc; but
they must maintain law and order, Law and
order. must be maintaioed at any cost and
that is what is anmedlatcly and always
raquired; and law and order must be main-
taioed impartially.

MR, SPEAKER: The time was extended
upto ¥ O'clock, But there are qulte a
few Members whose names are still there,
Mr, George Fernandes, Shrl Kuniwe, Shri
Baksh! Ghulam Mohammad, Shrl Abdul
Ghani Dar, Shrl Bakur All Miiza etc. 1
think we may restrict the time 10 5 minutes
each. This will be over in half-an-hour
and afier that the Mintster may reply,

SHRI GULAM MOHAMMAD
BAKSHI ; Let it be  posiponed for
tomorrow and we may allot ooe hour
tomorrow.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SUKLA) 1 It must be
finished today,

ot wze fagrd wadd : aeam -
zg, 47 (9939 & w19 Wy =af ewfod
%1 §ifaq o1t & difqe )
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MR, SPEAKER 1 It was fixed uptll
6 O'clock and this was extendad upon 8 O'
clock. It must be finished today, Otherwisl
It upsets the whole Agenda.

SHRI GULAM MOHAMMAD
BAKSHI 1 It does not upset any programme
of the Government,

ot wze fagrd arwdad) : yeqm wg)-
zq, &= g avar § @w fafret aga
&g A W |

MR. SPEAKER : We must finish
today because the work 1Is already blocked,
It won't take more than 20 minutes or so.
Shl Randhir Singh.

ot womite fag  (3g3%) @ AsTe
ngtem, fergeara & sy faeg &, 91 qa-
arm, w1 fea, =@ fmf, =@ @i,
WY F7, OF OF FOq Fq FHA 0% OF
fergeart £ 2 &t foadd faugfa,
faar augaf ¥ mf § ag & Wi
awg 8 § 1 9E 06 aedt fUs & gR
faer | g% 387 avya § o far ) 9w
q qamar fs fggeamd & qar adl fem
feen & w2, fra emrera & anadt §7
f73q v g & 3ad @x favafal &
wrg g, feeg oY &, S o) §, weemna
it § Bfsw sauwa, $1€ aw mwga &
am g, nfa & amg qx, fauzq & T
9T Aft A, Nf gEr oww A A§
fawraa § 0% At & faers

19 40 brs.

[MR. DEpPUTY-SPEAKER in rhe
Chair.)

qg  gwiar azfeemy ¥@ @ wgr
W aE w7 Hf amar, 915 7 90
wrer grar femn€ 2a d, fow #§ w509
W &) geofe a@e @ oA}, feeg
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[« 7oreitT fag]

#1T gESAA Wigdl &1 Igagr A faar
2 s fgegeara ) @eweT @1 ag 2w
YT TN JIATT ZY ATFA—

T gaw @ faz s, o fesdieatars,
gl aEat aF T QN Fmearai #

g AT F AT G AGA g AG
g

wga A8 fa@ar s ¥ 9T @A,
ferdt & g9 33w & e gmian

A # g WiEI HEwfagd
qrodaY off § FgAT TIgAT g—

¥ A i, 4z fza @ ;T ga9,
gau A et s wrat garo
gaA-fasti-Uat a7 faz o7 w3t A,
Tg ara § 5 awl av-fai gma

g7 wigal @1 femd a1 gy ow
gaewry a1 | ag fas wig & @ -
T 7l & 5 o f 5w gew A ardi,
gHar, g, TN F1 AEUT @A
w® §, @ 9% & foran aifaad §, |awr
JATEF L |

aeqey ngiea, fggeaT w1 a2arg
R & a1z gait ) $g wif 99T 9§ 0
AN 97 nfream @ fergema o swd
gt at gfarom & ¥ aqx wf N 3w
e 9% 17 7, g # QX F a5
Y &y & fag a1 ga st gfearan
F1 B1g 39T ghamr N €19, gET
oY &% IqT Y E5, (T A 303 & aw
g3 ot 303 £ 171 ewT wEIEm, 20
|1 929 asdiaas #) g9 9@ W
I¥T 99 74, IA%1 g7 fra, wg feadh
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2E91% a1q & | I T97 GO HAM I«
feT 7 QAN fged us @ wore # egfagi
aFM | agi & A 9y § e Neww
agf 773 33, 7 St Agf AT Q, A
A § feml & ag A wgea §, fRw-
fal & 1€ &% €Y &, ga 1@ ol O
dargn & 7@ 9% 2, @ T gu &
TIT & g wfeww ¥ 1200 vt sy
a, ¥ ¥ | @) aF, Ay @ FT ar
Nt §9 ¢ 97 ANAg-Are , DAY
FFT O aF Frf fa2e) ae 7@ ¢, §
#1 Q1T fgegear mig ¢ @ feem & At
samr faad 9% & o arfod £ gawr
aawAl, ag g1 f& g fergemdt gl
& w98 smRr 9w el W wf g
g gHAT | T FAF) F2A & & fgaE)
® ®g0, g feveml &) s, fe
AT w1 FEN, I & q1g I Fr FAT
angan, gfewdl & arg 4598 gorg ok
Zigew 1 AFAT WATM—gw few aww
W1 7 § 1 FIFT AT, 98 97 ACAIRLT
T ET | A gw Wafesw &1 oamr
e @ E i adasmen & g9 A
ggaa gilt, orm fr aog & € & T
gEadr g9 7§ 2 | A A7 Fwa7 #Y aq=9g
Aimfesy &) 8% ¥ g2 ST L@ A
AT 9123 & 1 W B F e Alwal
ghamr a1 Mafas Naw na d,
I AN AUT FE & fqe § g9y gE g
& aifs sficur ot AT 7 @ @5, |
# Mmfaes 7 ¥, 57 F1 ] DA
TR 1@ | TIE A FI awar g, g
QEATHT FT &1 AIHFAIT &1 OFY, TEH
T3t & 7 gu, wa w A &N PA A
T—7 @ am §1 AR FAYFw D
A FTHFTX AT @ & |

13T F o e Yo ¥ U, WA
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¥ ooz faroge & Q¥ @gT @Iy mEe
e ¥ aTaa § A fe 7 fgsgal & oz
oY 3 & gay wizal £ et AT gy §
a7 ®Y ¥47 &Y @ &) ¥% T=F F fAa
¥ |gq oF § ) AT I3 79T o1 991 &, 99
et 1§ A 9S§ 1 & g7 Q17 @ "@Aar
g f& sorst F1dard & W w7 ww Ad
gy —arfeeas, qwaA, aEreaT—
gt, 43, avda A oz 9 fRr—ag v
¢ FAd FTw FEAT qFAC | AY A
wEQAT WX FI §, IT F 9FT FT A
# A v, wq feew ) NS 57 €
By ® A wFM L AT o zH fReq &
uftdrzg 2w Hqar @ oy & 9w w0
WF-FIT FIAT 9FAT | WA g ATE O
AR a4t 9% §, A F1 g4 fasar g,
gRImS § ga a0 § naddz f1 At
feai & qq 07 8, Gfediss qeqei &
qa o §, qgr as fr gz fauzd &k
AwgT g8 17 § 1

fgget, gasmal, faal st gadi &
HE I qaarf 7 A5 § wEr fw
fergrardt &1 At ®awar, & o, ¥
wimor, & w@ix & afqgr ) @ oaaw
Fifaaa gaga 7@l N agas gz N
sl agY | ¥ g ¥ wigan g e ogd
wamd ag ®am 9¥m & svgAs
qifar &Y TAT AT JT 7 @ AT | F Ay
wgar fm ot aifzat 3w F FAAT wGH
g, ®ifaga & FHNT FE@ & mf aé
# oY 11 127 F AF  FE § I
UF W 3T FIAT 930 | £ azg ¥ AN
Ui gH Aag M ad F=F § 399 o
7§ 9T

fedt #twT aglqg, A X q=
AMEN 97 JAIFT AT &, W AF  FrOATAC
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&, agHAT & A ATz Y, gT g Wh
agt a1d Z@q #1 (o) 6 aa% gy fad
T fraY 1 217 ar & Afs g7 NF Y
FUX &1 gaewm o fgg s@ § ¥
19 g @ afes 3ud e smafagi
vreatg fear smar § 1 &g wfET & ama
qaer §ar &3 faur war @ &) Afeorr &
a7 e 47 &30 frar mav g gad ok
feq1z 4 & afea 1w fafre #1€ qoomg
A& Fdt 8, A9 w1 Aww Ay sl
glrga wif aerc ot A E Y gw
W% 97 913 & 99k g fond  fead §,
qz Zigqy & WAt B T @w argwy &Y
adt g1 a1 &€ g N Flw o
gzl § ¥ arn g—F A1 Te1¢ sy
adi g1 afpa g A f)E A § sEwr
19 I FTIFE F A AW 1 ow A,
A7 dfa D soa ¥ ax od gE &
#f®T w9y ¥ foar ? gud ag fawfon
1 A gl g N gl W etz ¥
ESWIA] FT AT FATLN § AT 9 FAA-
araY #1 gfaa & wdf #war wifgg Sfew
197 Fa1 fear 7 @) 7 ager fawrfor
a3  fs gasmatl Y smar g &
gl § gasqAl 71 gfeq § wadf fear
w1d | fprgeara # o oF faen w1 fgear
¢ 3a% fou 25 Aladl ar qu9mw Slad,
WA@Y A & Ag—ale N A
%@ § & gwvar § 3% A § quad
21 ... (maEm)...

w77 Kagsgnwgm g fe
2fodeg ®Y g aUET ST 1 WET W
arwal 1 799 grg g g w@d fieg
gEmwA § 615 am A9 & afes W R
zzg Tl tAws fed X &1 gATa A
dafesn & DA ¢ T9E AI5Ag §T
FAEfeogg aug+: 17 71w



M Communal

[+ <oefix fire]

st & 1 W T el ¥ 9% I gt
wf 7ff wr § afew wig e mE ®
gfrua sy FFad qa F A A PI E
B IR M Ay § ) AZmEAR A AT
& afY ara el R ZAE a3 A
et | wafeq ¥ sz @ fs d2 ok
v F ffeds ¥ Fwmf@Rgw far
wifgl | N7 aae ad N gfew AW
w74 w7t @ aY faar & azr ando
o %af 7 ) TAF! [EGT FIE, AT
fawrs @ | o) A7z ¥ o EAEZ GF @
cgs Y W A@A | AR FUZ 9T AT
gat angdY WA | WM FE G5y g,
wif qua Ag 21 W A ¥ W19 G
wgfeal #1 a8l afes @ a¥ anwmsz
®1 OF W &) TAHH qgIg@ I3 |

Nl am@ ag & 5 os 7% A dardr
g wrdY § IuET g A agar g, ¥
e 9w 0f @) A AY esear O A
gwd gt af 1 zafar naddz & @ee,
#he a1 shedzgaaa waifafafed O
wmer § f& ag sAm fifafezz w30
gg 7@t & f5 a1 FT Ry famar @
R @ ¥ a1 qar & @t fafaees,
wat He dqtwe & WA 9w
ngn 39 & Awd 2} A fifafere
w & a1 e g

aifadr aig ag ¢ & agi dzT #
araifedia & o7 oF fafaet wgm 1
g 1 gg &3 qzy oft w37 Al z® A
@t qurfe Y @ fx o5 MW qrgan-
fedts & fou o= ¥ w1aw &1 sw faw
w1 uF fafaeet gendd @) o1 o= %2-
fadY aven e qfzaifes st &), 33
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TH ®19 F1 3 AT dwT w0 ek
gz &Y A 39 A qEA vy o) d=7
H 39 ¥ g 99 AT QFNE I 0w
s ¥w @@ Wiy & oaew §
sigtfEaaT g

TF a1 A1 FgAr Tigar § e ag N
TuT LfeaargiaT 1 arg ) ard) @ ag
W uF wifezsw § ) migw gar @ s gy
szt frgeaa & Share &) SfedAed-
TT K1 A AR FNF § ag g2y fgrgml
#prgz qu A 0 E frew @ fag &
@l a1FY 97 % F@Ig arEAr F #
Fgar wizar § f5 gar a1 s A @
gw &1 &7 AT arfdema & o smar
| g |

adt gonfewr @ fv 83 prrr fag §
g qT sqiA frarsma a@ife mrgifids
& @ Frafesw &7 AT T AW
F% f gu q@iAY a1 9@ F7@ §, www
A FT E ) T wAS 1% feanen | ow
a1 & 2arn, afsd T gg T §T 1@
g1 & sgm 5 madly gyer St wanw
i @t wex qar 5 wfezq 1gaT wars
FHlga A oY a1 FEY, FA A A AT FG
3§ 9T F19 FHF A $F § fF agh

MR, DLPUTY-SPEAKER 1
George Fernandes.

Shri

sff TR §4% q1T : IETH WA,
A A FRa g

MR. DEPUTY-SPEAKER : The bell Is
being rung—The bell §s belng rung again.
There is no gquorum. Under the clrcum-
stances, there is nothing to do but to
adjourn the House,

19.59 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
May 15, 1970/Vaisakha 25, 18%2 (Saka).
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